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LOK SABHA DEBATES

LOK SABHA

Tuesday, February 20, 1973/Phalguna,
1894 (Saku)

The Lok Sabha met at Eleven
Clock.

[MR. SPFARER in the Chair]

INTRODUCTION OF NEW MINIS-
TERS

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY. MINISTER
OF ELECTRONICS, MINISTER OfF
INFORMATION AND BROADCAST-
ING AND MINISTER OF S$PACE
(SHRIMATI INDIRA GANDHI): Mr,
Speahker, Sir, T have pleasurc in intro-
ducing to you, and through you to the
House my new colleagues: Shri Bhola
Piaswun Shastri, Minister of Works and
Housing, Shri K. Raghu Ramaiah,
Minister  of  Parliamentary  Affuirs,
Shri Dev Kanta Barooah, Minister  of
Petroleum and Chemicals, Shri 1. N.
Mishra, Minister of Railways, Shii Man-
singhji Bhasaheb Rana, Minister of State
in the Ministry of Shipping and Trans-
port, Shri Surendra Pal Singh, Mumister
of State in the Ministry of External Aff-
airs, Shri Arvind Netum. Deputy Minister
in the Ministry of Education and Social
Welfare and in the Department of Cul-
ture, Shri Janaki Ballav Patnaik, Dcputy
Minister in the Ministry of Defence,
Shri Pranab Kumar Mukerjee, Deputy
Minister in the Ministry of Industrial
Devclopment, Shri  Sukhdev Prasad,
Deputy Minister in the Ministry of Steel
md Mines, Shri Kondaii  Bassppa,
Deputy Minister in the Ministry of
Health and Family Planning, Shri Ziaur
‘Rahman Ansari, Deputy Minister in the
Ministry of Industtial Development and
Shri ‘Subodh Chamdra Hansda, Deputy

of the *

MR. SPEAKER:
all of them.

Congratulations to

ORAL ANSWERS TO QUESTIONS
of Power Generation Equipment

+

Import

« *1, SHRI P, M. MEHTA:

SHR1 M. S. SANJFEV| RAO-

Will the Mimster of IRRIGATION
AND POWER be pleased to state.

(a) whether Government propose  to
import power generallon equipment to
ensure e¢arly completion of Power Plants;

(b) if so, the total amount of equip-
ment to be imported; and .

(¢) the countty from which st will be
impotted?

THE DEPUIY MINISTER IN THE
MINISTRY OF  IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)
(a) to c). A statement 1s laid on the Table
of the House.

STATFMENT

(a) The Fifth Plan proposaly of the
Ministry of Irrigation und Power envisage
the nstaliation of 21.8 mthon KW of
power generating plant during the Fifth
Plan.  This figure is not yet fimalised. lhe
indigenous manufacturing  plants are cx-
pected to manufacture a large portion of
the required plant. Somc plant mav
have to be imported to meet the target
of the Fifth Plan. Also speciul equip-
ment like pumped storage equipment,
large sized diesel generating sets not
manufactured so far in the country will
have to be imported. A Committee
under the Chairmanship of Shri Narain
Dutt Tewari, Minister for Power and
Finance, Uttar Pradesh has been set up

Minister jn the Mjnistry, of Steel gnd Mines, to determine as to what eatent the indi-

3321 L.Se1,



3 'Oral Answers

genous manufacturers can meet the re-
quirements and to what extent it may be
necessary to resort to import.

(b) The quantum of equipment to be
imported will only be known after the
Fifth Plan proposals are finalised and
the Report of the Committee is submitted.

(c) The decision as to the country
from which the equipment will be im-
ported will depend on various factors

such as delivery period, term, and condi-
tions offered by the supplier for the
supply of equipment, finuncial  arrange-

ments and technical know-how for colla- ~

boration etc.

SHRI P. M. MEHTA: May 1 know
from the hon. Minister whether the Com-
missioning of several power projects has
been held up because of the dclay m
the supply of equipment from the
indigenous  manufacturerg and if so
whether the Government have looked into
the circumstances which  have
delay‘in the supply of equipment?

cansed

THE MINISTER OF IRRIGATION
AND POWER (DR. K. 1. RAO)* Yeu,
Sir; in some cases there has been some
delay in the delivery of the equipment
and we are taking every step to see that
these delays are reduced to the minimum

SHRI P. M. MEHTA: May 1 hLnow
whether thi, delay has led the Govein-
ment to revise the import policy snd to
what extent the imports will solve the
present power crisis and to what cxtent
it has helped till now?

DR. K. L. RAO: The hon. Members
are aware that power projects taks five
years for being commissioned Wheiner
we import machinery or make them indi-
genously, future projects will take time
In the present period of shortage what
we can  do is to accelerate the commis-
sioning of units already sanctioned, which
means avoiding delay as much as possi-
ble- \n. indigenous manufacture wnd that
is what we are doing.

SHRI 8. R. DAMANI: A few days
back the hon. Minister of Industrics re-
ported in the House that all the heasvy

FEBRUARY 20, 19738
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electric plants are capable of manufac-
turing thc needed plant and machincry
for generation of power whereas the U.P.
Minister for Power and Finance who
is chairman of the committee of State
Ministers to go to this problem has
stated that many critical items have to be
imported. May I know from the hon.
Muister which  view  holds  good?
Secondly, how many orders have becn
placed with manufacturers  indigenously
and how many ate proposed to be m-

.ported so that the Fifth Plan power ex-

pansion programme does not suflr

MR SPEAKER: This was given in
the Statement already.

DR. K. 1. RAO: The Committee
which we¢ have appointed to go into
this question as to what extent we should
have 1indigenous  manufacturc  and  to
what eatent we should import has not yet
submitted it~ report. It will  fake
another two to three months. Unless the
report comes, we cannot take the state-
ment of any particular minister as  the
opinion of the committee. So far as the
present planning for the fifth plan i
concerned, we have sanctioned so far 10
milllon KW out of which 8 million
KW of power has been placed on indi-
genous manufacture, As far as possible,
we are placing the indents on indigenous
manufacturers, Whether we should go in
for import or not will depend upon the
recommendations of the committee, whose
report we are expecting in another two
or three months.

SHRI B. 8. BHAURA: May I know
whether it is a fact that 50 generators
were imported and they are lying unutilis-
ed in Punjab? You might have tead
about it in the newspapers. Is Govern-
ment going to institute any enquiry to
find out who is at fault?

MR. SPEAKER:
relevant,

SHRI B, S. BHAURA: It is rclevint.

MR. SPEAKER: If you are to judge
the relevancy, why should I sit here?

SHRI R. 8. PANDEY: It has been
decided that 21.8 million KW would be

Please try to be
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generated in the fifth plan. But they
have not determined what would be the
quantity of equpment which would be
imported from abroad. Since we have
spent a lot of money on the Heavy Elec-
tricals, Bhopal, may I know what are the
indigenous equipment we are going to get
from therec so that we may save foreign
exchange?

MR. SPEAKER:
coming into this?

DR. K. L. RAO: 218 million KW
1s the target fixed by the Mmistry of
Irngation and Power. The actual figure
has not yet been decided. It dependt on

How is Bhopal

what the Planning Commission is going’

to fix. Whatever it might be, our en-
deavour will be to place as many orders
on indigenous manufacturers as possible.
Sull if we find that we will not be able
to produce all the equipment, we may
have to import some equipment.

ﬁ‘f!‘lhi"!rqu-nq; e 3
IAT W Wl Sy F savar @ fr famew
EATT AT AW AmA T § sren
wreat § fr 9w famw & sron arfr
frrftgd 27 faadfr wrar & g9
fasrq qrfgy a4 war § fagdr
AT 4 W W ¥TT F AW-
it Y of, ol ferar aug A
i ?

Y ¥ ag Wt qann 5 oafx
AEAWE AT a9 gH ITHWT w7
frater ot ®3 1 & ar W@ g
fe oY o TR ¥ grew @
frg frw o Y foesd @
¢

DR. K. L. RAO: There has been
some delay in commissioning some pro-
jects on account of the delay on the part
of the indigenous manufacturers tp deli-
ver the equipment as in the cage  of
Ukai project in Gujarat and so on.
There has been shortfall in power pro-
duction Hue to the fact that soms of
these projects have not come on lime.
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We are trying to expedite them as much
as possible, If it is, not possible to get
all the equipment mnecessary to reach the
target of the fifth plan from indigenous
sources, we will have to import the
necessary equipment because we cannot
allow power shortage to develop, as 1t
hinders the growth of the country in the
industrial and agricultural sector.

M IEIITFZAQ A AERY
¥ e &1 IAT AE famr W oE o
wH@) wERy § @ e d fr fare
g A qer § oo faam &
frfrafrgsd ) &9 ag &Y qer 2
f w1 avary ¥ g wreR-fdTiE A6
zoF Y 3w ¥ qumy w1 fwiw s
® foem wwg s AT 3w faew ®
gER A fewwra qw o @ g’

MR SPFAKER It 15 1n the statcment.

METET TIFSAT  qeqe 7T
T WA qEdeq d@v g 7

oq N ;v )

Malaviya Commitiee Report on O.N.G.C.

-+

*2. SHRI K. LAKKAPPA:
SHRI INDRAJIT GUPTA:

Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) Whether Government have con-
sidered the Malaviya Committee Report
on the working of the Oil and Natural
Gas Commission;

(b) if so, the recommendations accepted
by Government; and

(¢) if not, when the final dec sion in
this regard is likely to be taken ?
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THE MINISTER OF PETROLFUM
AND CHEMICALS (SHR! D, K
BOROOAH) (a) to (¢). As had been
intimated to the Iok Sabha on Novem-
ber 14, 1972, in answer to Starred
Question No, 29, final decisions of the
Government on the various recommenda-
tions made in thc Malaviva Committec
Repori, would have to await the observa-
tions which the Committec on Public
Undertakings may like to make on those
recommendations. For this puipose,
copies of the Rcport were made available
to the C.P.U. immediately after the Re-
port was presented to the Government
Mecanwhile, the Government are in  the
process of giving their considered views
on the recommendations made in  the
various Chapters of the Report. to the
CPU.

1 may add that, concurrently, the Con-
sultative Commitice of the Petroleum and
Chemicals Ministry is also considering this
Report.,

SHRI K, LAKKAPPA: Sir, T welcome
this new Minister holding the portfolio
of the Mimnistry of Petrolcum uand Chem:
cals, I hone and trust that the hon
Minister will give cogent reasons and
convince the House for not yet implement-
ing the Report on the working of the
QON.G.C. The Malaviya Committee has
suggested certain revolutionary  changes
to streamline the working of the O.N.G.C.
It has been the subject-matter of criticism
and charges have been levelled against
the functioning and working of the
ON.GC. T would like to know the
very purpose of appointing such an expert
committee to go into the working of the
O.N.G.C. when the committee has sub-
mitted a report and action hay not been
taken by the Government to implement
the report. What are the reasons for the
delay on the part of the Government to
take such steps to implement the recom-
mendations made by the Committee,

SHRI D. K. BOROOAH: As I men-
tioned in my main answer, this matfer is
keing considered by the Committee on
Public Undeptakings. T had a discussion
with the Chairman of the Committee on

FEBRUARY 20, 1973

.ing the report is

Oral Answers 8

Public Undertakings and she said that
they will submit their report as early as
possible. In the meanwhile, we have sent
our recommendations on all subjects
except in the matter of organisation which
is under our active consideration,

SHRI K. LAKKAPPA: Finstly, there
is inoitdinate delay Iin accepting the re-
port and implementing the various sugges-
tions made in the report and, secondly,
after the report having been submiticd,
even the prices of crude have been m-
crensed The inordinate delay in accept-
even leading to un-
necessary foreign influence on the ON.G C.
to dictate terms on the matter of price to
their advamtape [ would like to know
what 1v the reason behind circulating the
repoit 10 various Committees when an
expert committee has given this report on
the subject. Why  thae iy inordinate
delay on the part of the Government to
implement this report ?

SHRI D K BOROOAH: The fact of
the matter i. that the C.P.U. was also
considering and studying the problems of
the ON.G.C at the time when this com-
mittee was appointed. The CP.U, is a
Committee of this House. They have said
thut they would like to give their views.
The Government thought that due respect
should be given to a Committee of this

House. The Government is merely a
servant of it.
SHRI INDRAIIT GUPTA: In view

of the fact that it is now, I think, almost
three years since the Malaviya Committee
was appointed and in view also of fact,
as my friend, Mr. Lakkappa, has pointed
out, that in this intervening period the
priccs of crude oil have been increased—
you may have seen the reports that. in
view of 10 per cent devaluation in the
dollar, there is a chance that the foreign
suppliers of crude may ask for n still
further increase; it nmy go up to three
dollars per barrel—, in view of all these,
T would like to kdbw from the Minister
whether there is a réal sense of urgency
on the part of 'the Governmert to sec
that the recotvmendaion of this Committes
particulsrly with regard to the setting op
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of a separate Ministry for oil exploration
1s not held up in this maze of diffcrent
committtees and that urgently some steps
are taken so that we are not left at the
mercy of these crude oil suppliers,

SHRI D. K, BOROOAH: This Com-
mittec is8 a Committee of the House and
it is on their advice that we have to delay
formulation of our decision on the re-
commendation, The Committee has
written to us that they would like to
consider it—it is o Committee of the
House—~and we have suggested to Jthem
that they should complete their consideryy
tion as early as possible. (Interrupnon)
That is not a matter in my hands It is a
matter in your hands. Ag I said. we have
asked them to expedite their comideration
and we hope that they would be able to
complete considcration of this repor at
an early date and then we shall formulate
our decisions on them.

SHRI INDRAJIT GUPTA: You will
recall that, towards the end of the last
Scssion, 1 had raised a question of pn
vilege here as to whether consweration ot
this report by the Public Undecrtakings
Committee which is also # <reature of this
House, a creation of this Houss, can
preclude the Ministry from proceeding
with its consideration of the rcport and
taking decisions thereon They had even
refused to lay a copy of the report on the
Table until that was raised as a malter of
privilege. Government set up a Committee
and it had submitted its report. Can
action on this be held up because tb
Public Undertakings Committee alw
<chooses to study the report and give its
opinion ? In view of the urgency of the
matter, should not Government consider
some other procedure ?

SHRI D. K. BOROOAH: The pro-
cedute was already there. There was
hardly the time for me to change the
procedure. AN that I could do was to
ask the Chairman of the Committee to
expedige their conkideration and they have
agreed to ‘do so. Ami I hope. before
tong,.we will be able to .come to certain
definite vontlusions.

PHALGUNA 1, 1894 (SAKA)
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SHRI AMRIT NAHATA: The Minster
1s trying to shift Bis burden on to the
Commuttee on Public Undertakings. As
far as I am aware, the Committee on
Public Undertahings s not consdenng
the report of the Malaviya Committee
It 1s not supposcd to do that. The Com
mittec on Public Undertakings  studies
various undertalings. It i studying only
the action tahen report on O.N.G.C, and
in that connection, to the extent the
Malaviya Committee’s report is 1elevant,
the Commitiee on Public Undertakings
may take that up. Even there, the Com
mittee on Public Undertakings had ashed
the Minister four times in the past
wend the Government’s comments on that
report and Government has failed to send
those comments and is again and again
asking for time which means the Com
mittce on Public Undertakings cannot do
justice 1o this report To »ay. firstly,
that the Committee on Public Undei-
takings is seized of the Malaviya Com
mittee report is not correct; and. secondly.
it does not absolve the Goverhment of
the respon,ibility of taking a decision and
acting upon that report.

MR. SPEAKER: The Minister has just
given you the factual information
(Fmterruptions). 1T will ask the Chair-
man to let me hnow the full position and
I will let you know.

SHRI 'P. VENKATASUBBAJIAH: This
is an extra-ordinary position. The Public
Underiakings Committee is not supposed
to go into the Malaviya Committec's
report 7  May 1 know in this connection
whether the Public  Undertakings Com-
mittee has asked the Government not to
implement those recommendations till they
consider the report ?

MR. SPEAKER: T will let you know
the position after T consult the Chair-
m~n (Intertuptions)

SHR1 P. VENKATASUBBAIAH: Let
him answer.

SHR! K. LAKKAPPA Jose—

MR, SPEAKER: May 1 request you.
Mr. Lakkappa, to please sit down ? This
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is the first day for the Minister in the
House. ... {Interruptions). He may not
be sure of the position, As we examined
last time llso....(Inferruptions). Wil
you please sit down? 1 will consult the
Chairman of the Committee on the subject
and shall let you know where we stand
on this matter. This was quite a burning
issue jn the last session and it has also
come up again. I think we should wait
for some time. I will call the Chairman
to let me know the position and shall let

you know in the House....(Interrup-
tions).
DR. KAILAS: Repeatedly the Public

Undertakings Committee Chairman had
written to the Ministry for their com-
ments on the Maluviya Committee's report,
Hence the Minwster is correct that the
Commiittee on Public Undertakings was
trying to get the report from the Govern-
ment and their comments on it
Till  then Mimstry should not im-
plement the reccommendations was the
intentions of P.U.C. That is why the
process has becn delayed.

SHRI D. N. TIWARY: The Consulta-
tive Committee of the Ministry is having
a meeting on the 22nd and they are going
to consider it and afterwards it will be
sent to the Public Undertakings Com-
mittee. It will take 2 week only 1o send
this report to the PUC. We are con-
sidering it on the 22nd.

SHRI INDRAJIT GUPTA: What is
the locus standi of the Public Undertak-
ings Committee in relation to another
Committee set up by the Government ?
PUC is a committee set up by this House
to go into the working of the public
undertakings. Jt is not expected to go
into a report of a special commitiee set
up by the Government. It is an extra-
ordinary procedure,

MR. SPEAKER: I think it is quite an
extra-ordinary procedure. But, before I
come out with my observations, I wam to
know the position as to how things stand.
The Public Undertakings Committee was
keen 10 consider this report amd <his
geort was sent to them. ...

FEBRUARY 20, 1973
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SOME HON. MEMBERS: Why?

DR. KAILAS: By passing the Public
Undertakings Committee, the Malaviya
committee was appointed. Naturally, the
PUC would like to examine it,

SHRI BHAGWAT JHA AZAD: Sir, I
rise on a point of order....

MR. SPEAKER:
the next question.

I am passing on to

SHRI K. S, CHAVDA: In spite of the
'f'act' that it is Question-Hour, you allowed
a discussion regarding this point. That is
why 1 request you that only ten minutes
should be given to each question. On an

average, not more than ten minutes
should be given to a question,
SHRI A. P. SHARMA: In this con-

nection 1 want to seek a clarification:
whether a committee of this House can
ask the Government not to implement the
recommendation of another _ commitice ?

MR. SPEAKER: Please sit down,

Bhim Kund and Rengali Dam Projects

*3. SHRI ARJUN SETHI:
SHRI DEVENRA SATPATHY:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether the Project reports of Bhim
Kund and Rengali major Dam projects are
under detsiled examination in the Central
Water and Power Commission;

{b) if so, how socon they are expected
to get clearance; and

(c) the amount advanced to the State
Government of Orissa to expedite the
preliminary works on these two projects ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND
VERMA): (a) td (c). A statement is
laid on the Table of the House.
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Statement

(a) to (¢). The Rengali Project Re-
port (Stage—I) was received by the
Central Water and Power Commission
from the Government of Orissa in July,
1972. In Oectober, 1972 a Supplementary
Report was also received relating to flood
control and power generation aspects. The
Report was examined by the Central
Water and Power Commission and placed

before the Technical Advisory Committee area.

on 4th January, 1973. The Committeé
observed that the report did mot contain
the estimates relating to embankments®to’
be constiucted downstrearn of the dam as
part of the flood coniro]l measures and
these estimates arg necessary before a
view on the project coukd be taken.
Information regarding cost of embank
ments was received on 23rd January, 1973
and is now under examination.

On a suggestion in 1971 to ‘ake up
the Bhim Kund Multipurpose Project as
a flood control measure, the Orissa Gov-

ernment furnished in September, 1972
replies to the comments of Central
Water and Power Commission. Some

additional information is still awaited.

The question of releasing funds for
preliminary works will be taken up soon
after the projects are approved,

SHRI ARJUN SETHI: I want to
know from the hon. Minister whether they
have received the complete proiect re-

. ports of these irrigation schemes.

THE MINISTER OF IRRIGATION cost about Rs. 50 crores.

AND POWER (DR. K. L. RAO): All
these ‘projects c¢an he multipurpose in
character: that is. they can control the

flood, they can be useful for irrigation, W& are

they can be useful for power production.
When the State Government submitted a
multi-purpose project which involved a
huge amount of money what we suggest
ed to the State Government was to con-
fine themselves to the contro} of the flood
In the first instance and to remodify the
project for control of the flood in Orissa
in the first instance apd the views are
awaited fram the State Government.

SHRY ARJUN SETHI: I want to

PHALGUNA 1, 1884 (SAKA)
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know whether they have not received the
project report of the Bhim Kund proicct
and further, I want to know whether they
have taken any action 10 evpeaite the
project for the early execution and con-
trol of flood in these rivers, especially
the Baitarni river.

DR. K. L. RAO: That is what I said
already. The Government of India wants
to give priority to control of flood in that
That 1s why we have called fou
this information and we are awaiting the
project fiom the State Governm»*

SHRI CHINTAMANI .

It is something mysterious for .-
understand the answer given, It 15 now
1973 and this has been going on for <o
many years and I am really surprised how
the project report itself has not come up
to the Central Government for approval.
I would hke to kmow from the Mmster
whether  the technical approval for
Rengali project was siven or not. ko
Bhim Kund, how long will 1t :ake for
giving technical approval 7

DR. K. L. RAO: [ have alrcaldy sub-
mitted that these projcets are capable of
giving three types of be'cf's  One
tlood control, the otlier m power nroduc-
fion, the other is irngation Ard the
project which we received, the Rengall
project was costing huge amoun’ of
Rs. 116 crores. it is a big project. We
wanted to take up the project to control
the flood in the first instance. That will
Once we do
the first stage, alterwards, the uiner stages
could follow, but we wsnted to give firs
priority to the flood cont.ol. That 1s what
trying to do and we have
received all the details in regard to this
Rengali project and it wil! be put up
before the Advisory Commutise to prozec!
further. The report regarding Bhim Kund
is awaited.

SHRI PRIYA RANJAN DAS MUNSL
In the statemen, ' has been sa’d like this.
It is really vary peculiar for us to no:
that in the past it had beea said that a
the Committee did not subit the rejort
for the cost of thc smbenkment. so the
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Government could not take a decision.
Here in the stajement it has been said
that the Commutt>c has submitted the
report on the 23rd of Januvary. This is
about the actual cost of the embankment.
We are told that tnw iy under considesa-
tion. So we want to hnow what minimum
time will be required in spite of their
submitting this 1eport, including the cost
of the embankment, to support this
scheme.

DR, K. L. RAG 1t will take about 2
ar 3 months; t i< suder the process «f
¢xamination.
next Advisory Cowvmttee, The Advisory
Committee meets once n a month or once
in two months and it will be put up before
the next Advisory Committee

Setting up Fertilizer Plants in Collabora-
tion with Toyo Eangineering Corporation
of Japan

+
*5. SHRI SARO) MUKHERJEE:

SHRI K. BALADHANDAYUT-
HAM:
Will the Miister of PETROI EUM

AND CHEMICALS be pleased to state:

(a) whether there is a proposal to et
up five new fertilizer plants in collabora-
tion with Toyo Ekngineering Corporation of
Yapan:

(b) if so, the sailent features of the
projects and Government's decision in the
matter; and

(c) Whether Government have consider-
cd the possibility of building the fertilser
plants without any foreign collaboration?

THE MINISTER OF PETROLEUM
AND CHEMICALS (SHR! D. K.
BOROOAH): (a) to (c). An offer *has
been received from Engineers India
Limited—a public sector undertaking
under this Ministry—for setting up of five
fertilizer plants in collaboration with Toyvo
Engipeering Corporation based on credit
assistamce from Japan. The offer, which
is beihg evaluated, covers the setting up of
five fertilizer plantg—three at inland loca-
tions bered on 900 TPD of ammonia and
two at port Jocations for the production of
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nitrogenous and complex fertilizers based
on 1300 TPD of ammonia. The total
rupec cost of the five projects would be
Rs. 491 crores and foreign exchapge com-
ponent Rs. 156 crores. These prajects will
be executed as in the case of other projects
with maximum possible utilisation of ser-
vices and supplies available within India.
This would mean that external assistance
will be utilised only to the extent required
to fill up gaps in the design and engineer-
ing fields in which efforts are bcing con-

. tinued to secure maximum self-reliance.

, SHRT SAROJ MUKHFRJEE May I
hnow from the hon. Minister whether
Engineers India Limited has made thws
offer, in spite of the fact that theic 15 no
gap in indigenous hnow-how in nur coun-
try and no other gap is there as well? May
I know whethe: in spite of thiy they have
proposed the setting up of fertiliser plants
In collaboration with foreign companics,
for instance, thc Japanese company”

SHRI D K. BOROOAH: Certainly, su
far as fertilizers are concerned, we have
advanced our techmology, but in thi- cae,
it is a somewhat specialised type of techno-
logy for which we have to have foreign
collaboration None-the-less. ou fut=ntion
is that there should be maximum partici-
pation by our engincers and technologists
in this project

SHRI SAROJ MUKHERIFE: The hon.
Minister’s reply does not satisfy me,
because in spite of the fact that we wamt
to have a sell-reliant economy, we u'e
depending upon foreign collaboration.

Engineers India Limited has been given
the muin job of developing petro-chemicals
and petroleum refineries, but instcad of
doing that, they are going into fertilisers,
distilleries and breweries and all sorts of
other things. They are not doing the main
thing, and they have not set up any
refinery,

SHRI D. K. BOROOAH: Feruliser is
alse one of their jobs.

SHRI BHAGWAT JHA AZAD: Moy I
know whether the yen credit that has been
sought for in this connection for the ferti-
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liser projects has been already agreed to
or they are in the process of being nego-
tiated, and if so, may I know the amount
sought for?

SHRI D. K. BOROOAH: We have not
agreed to anything. It is being discussed
and it is under consideration. So, it wi]l
be too early to say this.

SHRI BHAGWAT JHA AZAD: There
is no question of our agreemeni; I am
asking the hon. Minister to tell us the yen
credit that has been sought for by us. How
can we agree? We are only asking for it.
1 want to know whether they have agreed:

SHRI D. K. BOROOAH: They have
given a proposal which is being considered,
and details are to be worked out.

SHRI SAMAR GUHA: In conducting
these negotiations with Japan, in regard to
the setting up of the fertiliser plants, may
I know whether the quantum of help that
Government will get from Japan in regard
to foreign exchange has been decided and
also whether a demarcation has been made
as regards the extent to which our techno-
logical know-how would be utilised and to
what extent their know-how and tcchnology
would be utilised? May I know whether
this demarcation has been made clearly
and whether the whole aspect has been
gone into?

SHRI D. K. BOROOAH: That is the
point under discussion. We are suggesting
that our engineers should have as much
respon:ibility as they can really bear.

SHRI SAMAR GUHA: When will it be
finalised?

SHRI D. K. BOROOAH: 1t is difficult
to say this. But this is under active consi-
deration.

SHRI SAMAR GUHA: Fertiliser pro-
duction is an urgent issue. How long will
this discussion continue? It is the most
urgent issue.

SHRI D. K. BOROOAH: We have to
strike a balance between producing ferti-
liser as fast as we can and also developing
our own technology so that we can be self-
reliant,
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SHRI P. VENKATASUBBAIAH: In
setting up these fertiliser plants in colla-
boration with the Toyo Engineering Cor-
portion of Japan, may I know whether the
Government of India have taken sufficient
care to see that the indigenous raw
material, namely coal which is in abun-
dance in this country is made maximum

use of, instead of depending upon the
import of raw materials?
SHRI D. K. BOROOAH: This is a

proposal which is not based on coal. We
have three fertilisers factories which
are based on coal and they are being set
up. But, as the hon. Member Shri
Samar Guha had pointed out, it is a
matter of great urgency, and, therefore, it
was thought that we should go ahead with
it, because otherwise there would be a tre-

mendous gap between requirement and
production.

SHRI RAJA KULKARNI: In this
Japanese collaboration, has Government

given the management of these five plants
to the Japanese company?

SHRI D. K. BOROOAH: No, Sir.

SHRI DASARATHA DEB: Is it a fact
that one of the terms and conditions of
the agreement reached ig that the Toyo
Engineering Corporation will be free to
bring raw materials from Japan if supplies
in India are delayed and will also bring
labour from Japan if there is some labour
trouble in these factories? If so. is this
not against the working class of India?

SHRI D. K. BOROOAH: The answer is
No (with a capital N).

SHRI K. S. CHAVDA: What
total amount involved in these
fertiliser plants?

SHRI D. K. BOROOAH: I have already
stated that Rs. 491 crores would be the
total cost. Out of that, the foreign
exchange component will be around Rs. 156
crores.

is the
five new

SHRI B. V. NAIK: The hon. Minister
stated that out of these five projects, two
will be on the coast and three will be
inland fertiliser plants. Has this decision
about location been taken by Engineers
India Ltd. or by the Toyo FEnginecring



19 Oral Answers

Corporation or by the Government of

India?

SHRI D, K. BOROOAH: No deccision
hag been taken, Certainly the decision
will not be taken by the Toyo Engineering
Corporation but by Engineers India I.td.
and the Government of India, which s
more or less the same thing.
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THE MINISTER OF LAW, JUS-
TICE AND COMPANY  AFFAIRS
I understand
that there iy a strong feeling expressed

* By some hon. Members that the transla-

ton which had been signed by Members
of the Constituent Assembly should ie-
ceive ity duce recognition. The question
arises in two ways; it was posed in two
ways. One was whether this translation
which was, by the Constituent Assembly
4s such, as a body, not accepted as autho-
rised translation but was signed by all the
Members, can be regarded as an authorived
text of the Constitution. The other part
of the yuestion is whether it can be
regarded as authorised translation of the
Constitution. It is not necessary for me
to explain the implications of its being
accepted as authorised text; if it becomes
the authorised text, nagurally Courts
will have to look at it as the origi-
nal Constitution itself; just as the original
English, the same of original Hindi. This
raised many doubts and the question is
certainly not free from difficulty, while
the view expressed by many Membars is
that it has been signed by Members of
the Constituent Assembly—by all the
Members I am told—it should be rsgarded
not only as authorised translation but also
as authorised text. Since there was diffe-
rence of opinion as to the legal aspect of
the matter, the Government réferred the
question to the Attorney General; it was
a long time back. There is difference
of opinion among Members of the House;
many have met me; this was discused in
the Hindi Advisory Committee and we
taok their views alse. They réeommend-
Jod that it was not enough ‘to ’ take the
opinion of the Attorney General; we took
the opinion of another distingnished
Member of the Bar and a third one bas
also been asked and we are walting for
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his answer. We have no prejudice one
way or the other. But the question is
whether we should accept that translation
as authorised text, as authorised translation
or not. We cannot place ourselves in
an anomalous situation where the courts
will say that this is not the text and we
will not look at it, Therefore we want to
be sure of it; there is no prejudice and
there is no hesitation in considering that
also.

SHRI
You have taken 22 years,

Erosion of Ganga in Murshidabad District
Down-Stream Farakka Barrage

+

*7. SHRI TRIDIB CHAUDHURIL
DR. H. P. SHARMA:

Will the Mmister of of IRRIGATION
AND POWER be pleased to tate:

w4} whether the attention of Govern-
ment  has been drawn to the starement
made by Shri A.B.K. Ghani Chowdhury.
Minister of Irrigation and Waterways, West
Bengal to the Press in Calcutta on 27th
January 1973 and published in alt Culcutta
papcrs un 28th January 1973 to the effect
that the Central Government and the
Farakka Buarrage autborities were respen-
sible for the prolonged neglect of the
problem of erosion of Ganga in  the
Murshidabad District down-stream Farahka
Barrage;

th) whether the West Bengal (overn-
ment has seat an S.0.8. to the Cential
Irrigation Ministry asking for an ussistance
of Ks. 1 crore 25 lakhs; and

{c) whether CW.P.C. and Ganga INood
Comnmission have undertaken any investi-
gation of the problem of erosion in this
region on expert basis?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATON AND
POWER (SHRI BALGOVIND VERMA)
(@) to fcl A statement -is laid on the
Table of the House, .
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Statement

(a) to (c). Government's attention has
been ivited to the reported statemcnt
made by Shri Ghani Chowibury, Mmn
ter for [Irrgation and Waterways, Winl
Bengal and published in the Calcuua
papers on 28th January 1973, It 15 not
woitect to say that the Central Govern-
ment and the Farakka Barrage authorities
are neglecting the problem of crosion ot
Ganga in Murshidabad District down
stream of Farakha Barrage . Eiosion
of Ganga has been in existence tor a num
ber of years, even as ftar bach us 1949,
long before the consiruction of the Farak
ha Baitage Project wuas undertaken In
1969 | nspected thg crosion ut Auranga-
bad and I suggested remedial measures to
be undertahen Subscquent to that, some
protective woiths were cairied out. Al
the problem hus been examuned in great
detail by the cxperts of the Central Water
and Power Commission. Cenertal Waier
«nd Power Research Station, Poona and
the River Research Institute. West Beneal,
i December 1971 and suggesuons made
for the construction of spws and perme-
able spurs

The Technical Advisory Commutler of
the tarakha Baitage Project also mnspected
the site in October 1972 and suagested
that the type of protection woiks to be
watried oul should be finalised bv  the
Chief Engineer, Irrigation and Walcr veys
West Bengal after discussion with  the
Director. Poona Research Station.  The
Chairman. Ganga Flood Control Commis-
ston also inspected the sitc in November
1972, Fstimates for the protection worhks
to be cartied out have not been prepared
und are awaited from the State Govern
ment,

The State Government has been request-
ed to expedite the preparation of cost
estimatcs, The West Bengal Government
has made a request for Rs, one crore und
twenty-five lakhs about three weeks back.
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SHRI TRIDIB CHAUDHURI: The
erovion of the right bank of Ganga down-
stiecam Farakka Bt.uragc 15 4 question of
lite and death for the people of a whole
sub-division in the district of Murshidabad.
Only yesterday a former General Manager
of Farakka Barrage. Mi. Dcbhesh Mukher-
jee has expressed the opinion that this
erosion threatens the present alignment of
the BAK loopline, National Highway No.
34 and alvo the proposed Jangipur Barrage.
3 big towns Dhhulian, Aurangabad and
Jangipur are threatened with being comp-
letely wiped out. Because of all these
things, very recently on the 3id Febrnaty
an experts’ meeting was held at the ins-
tance of the Chief Minister of West Bengal'
in Farakka itself and they have opined
that about Rs. 62 crores would he neces-
sary to stop this erosion. But wz have
been finding for sometime past there is
a competition in passing the buck between
the Central Government and the State
Government of West Bengal. The Chief
Minister and the Irrigation Minister of
West Bengal have been saying that they
have asked for necessary funds from the
Centre and the Centre is unwilling to
grant any money on this account. In the
statement it is said:

“Estimates for thc protection works
to be carricd out have not been prepared
and are awaited from the Staie Govern-
ment.”

May I know on what basis the West Ben-
gal Government has made a request for
Rs, 125 crores for this purpose and why
so far there has been no response from
the Central Government with regard to
this request? May I know whether any
proper cost estimates have been received
from the Wesi Bengal Government or
not and if they have been received. why
they have not been considered and ne
sesponse has come from the centre?

THE MINISTER OF IRRIGATION
AND POWER (DR, K. L. RAO): The
Farakka Barrage has nothing to do with
this erosion that is taking place in the
right bank of the Ganga. This erosion
has been taking place since 1949 and the
Railway lines were shifted in 1960 where-
as construction of Farakka Barrage started
only in 1964, 1 agree this is a very den-

FEBRUARY 20, 1973

Oral Answers 28
sely populated area and it should be our
endeavour to protect this arca us far as
possible, 1 had been there in 1969 and I
gave some instructions for the protection
of this areca. Some work was done then
and the work has to be further extended.
Erosion is the characteristic o1 a river and
many erosions have taken place. Below
the Mokameh bridge there has been very
sevcre eroson, The gencral policy is,
all these erosion works are to be financed
by the State Government. In this case
also, I suggested to the Chief Minister,
“Please prepare the estimates and start
the worh If any additional assistance is
téquired, it will be considered by the Gov-
ernment of India” So far no estimale
has been prepared. Without the cstimates,
what is the use of saying, give so much
moncy? The estimate nqust be prepared
first. We have <ent all the tachnical
assistance, They have gone, discussed
the matter and given instructions for the
preparation of the estimate, When the
estimate is preparzd, if the State Govern-
ment 15 not able to meet it from its own
finances, then it will be sent to the Plann-
ing Commission and it is for them to
consider what assistance can be given.
Without any estimate, how can funds be
sanctioned?

SHRI TRIDIB CHAUDHURIL: The
hon. Minister has misunderstood my ques-
tion. 1t is not the purpose of my question
to ascribe erosion due to Farakka Barrage.
My main purpose is to elicit information
from the Central Government whether
they will be prepared to bear the financial
hurden of at Jeast a part of protective
works that would be needed to stop this
erosion and whether any decision has been
tuken in this regard. With regard to that,
be has said that he has not received cny
, estimate from the West Bengal Govern-
ment. The Parakka Barrage ix one of
Central undertakings, like, the Railway,
the National Highways, and because one
part of the Farakka Rarrage project is
threatened with erosion, why should not
the Farakka Barrage Project itself and the
Central Government also bear a putt of
the cost of protective works that would
be required? May I know whether any
estimates has been prepared by the Central



29 Oral Answers

Government so far as thc Central part
of it iv concerned?

DR. K. L RAO: None of the part of
the Farakha Barrage project is threatened,
The State has to prepare an estimafe and
send it on to us. If the State is not able
to find finances from its own souices, the
Planning Commission will naturally con-
smder and give assistance.

SHRI SAKTI KUMAR SARKAR: In
view of the 1eply given hy the hon, Mi.nis;
ter. may | know whether it 15 a fact that
this ~ort of danger was apprehended by
Mr R. B Chakravartty and Mr. Daves
Mukerjee, ¢x Chief Fngineers and was
pointed out to Dr. K 1. Rao and he
ignored it  If so. may not the West Bengal
Government claim that the entire cost
of stopping erosion should be horne by
the Centra] Government? It is the res-
ponsibility of the Central Government
entirely

DR. K, L. RAO: The erosion is not
due to the Farakka Barrage at all. There
is a technical advisoly committee headed
v Mr, Miua. They are of the opinion
that this has nothing to do w.th the
Farakka Barrage.

SHRIMATI MAYA RAY: The hon.
Minister made a trip to West Benzal m
1969. May | invite him to make another
trip to West Bengal to sce the situation
for himself and have a detailed discussion
with the authorities concerned on the
whole of the Farakka Barrage.

MR. SPEAKER: That is a suggestion
for action.

DR. K. L. RAO: As I said in the very
beginning, this area is a highly densely
Topulated area, It ueeds to be protected.
I accept it myself.

" SHRI SAMAR GUHA: Although the
hon, Minister has said that this erosion
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has no connection with the Farakka Bar-
rage project, may J kflow whether there s
a'probahility that the linking of Ganga
with Padma may threaten the Farakka
Barrage? He has said that West Bengal
Government has made a request for Rs
125 crores, about three weeks back ];

it an ad hoc request or based on an esu-
mate?

DR. K .
request.

RAO 1t s an wd hoc

SHRI KRISHNA CHANDRA HAL-
DER: I would like to hknow from the hou
Minister whether the unscientific and -
correct decision taken in 1963 by Dr
K 1. Rao himself, ignoring the correct
design and opmion of the high powered
Technical Advisory Committee and expert
engineers of the Farakha Barrage Pioject,
including  two former Chief Engineers
one of them was Mr. R. B Chakravartty
who resigned on account of differences
with Dr, K. L. Rao— of the Farakka
Barrage Project is responsible for the viru-
Ient erosion in Murshidabad and Mu'da
districts, and whether the Irrigation Mmi-
ster is going to rectify the error and sanc-
tion Rs. 2 crores for rivetment-cum-tecti-
fication scheme to prevent the virulent
erosion, and if not, he should quit.

DR K. L. RAO: I have emphatically
said that the erosion has nothing to do with
the Farakka Barrage at all. Nothing
was done against the advice of the Techni-
cal Advisory Committee. At every stage
the Technical Advisory Committse was
consulted and everything was done accor-
ding to the advice given by the Commut-
tee. This erosion, as I have submitted al-
ready, started in 1949 in that area. The
construction of the barrage was in 1964.
The erosion that has taken place has no-
thing to do with the Farakka Barrage at
all.

MR, SPEAKER: The Question Hour
is over.
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WRITTEN ANSWERS TO QUESTIONS

Paid-up Capital of Proposed Chlorine and
Caustic Soda Plant in Madhya Pradesh

*4 SHRI DINESH JOARDER Wil the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state,

(a) the total paid up capnal of the pro
posed chlorme and caustic soda plant to
be set up i Madhya Pradesh,

(b) the percentage of shares m th* total
capital held by the House of Binguis
State Government and others, and

(c) whether Govcinment have nromicud
full control of the management 1 th*
plant of the Housc of Bangurs?

THE MINISTFR OI PFTROIFlIM
AND CHEMICAIS (SHRI D K
BOROOAH) (a) to (c) The authorised
share capital of the proposed comptiny to
be set up for implementmp the causii.
soda prdjcct by Madhya Piadesh Audvo
gih Vikas Nigam would be Rs § cioies
suitably divided between equity and cu
mulative redcemable preferience shuc
No proposal has heen  recetved  about
participation 1n share capttal by the Houew
of Bangurs in the proposed project

AR T R ANl R AW W
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Accident at Baremura Oil and Natoral Gas
Exploratory Centre j» Tripura

*9 SHRI DASARATHA DEB. Will the
Mmister of PETROLEUM AND CHE-
MICALS be pleased to state.

(a) whether the attention of Government
has been drawn to the accident that
occurred at Baramura Oil and Natural Gas
exploratory centre in Tripura during the
month of December, 1972,

(b) the nature of damage caused; and

(c) whether any investigation has been
made or is being made to find out the
causes oa well as to fix respomaibiliy for
the actident?
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THE MINISTER OF PETROLEUM
AND CHEMICALS (SHRI D. K
BOROOAH): (a) Yes, Sir.

(bY On the (9th December, 1972, after
diilling at Baramura Well No. 1 had
reached a depth of 1500 meters, the easing
line parted from the dead-end at the
crown blockh sheave, resulting in a stuck-
up of the drifling string. The stuck-up
was successfully removed on the 28th
January, 1973,
the major equipment,

(c) An enquiry into the accident is be-
ing made by the Project authorities of the
ONGC.

One Trigation Project in each State as
National Profect

*10, SHRI RANABAHADUR SINGH:
‘Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Central Government have
decided to take one major irrigation pro-
ject in each State as a National Project;
and

(b) if so, the broad outlines of the deci-
sion of Central Government regarding
Madhya Pradesh State in this regard?

THE MINISTER OF IRRIGATION

AND POWER (DR. K. L. RAO): (a)
and (b). No such decision has been talen.

¥ fag Ny o 7l & oo
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There was no damage to*
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Re-opening of Martin Rallway in Howrah
Dlvision

*13. SHRI PRIYA RANJAN DAS
MUNSI;

SHRI R. N, BARMAN:

Will the Minister of RAILWAYS be
pleased to state:

(a) what effective measures have beem
taken to re-open the closed Martin Rail-
ways in Howrah Division;

(b) whether any approach in this regara
has been made by West Bengal Govern-
ment; and

(c) if so, Central Government's reaction
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI: (a) to

(c). B has been decided to examine the
feasibility of broad gauge lines in the area
served by the erstwhile Light Railways.
For this purpose, Engineering-cum-Traffic
Surveys are in progress or are being taken
up. The position has also been explained
to the State Government of West Bengal.

Loss of income suffered by Railway during

the Recent Agitation in Andhra Pradesh

due to Stoppage of Normal Movement of
Railways

*14. SHRI P, A. SAMINATHAN;

SHRI S. A. MURUGANAN-
THAM:

Will the Minister of RAILWAYS be
pleased to state:

(a) the total loss of income suffered due
to the stoppage of movement of Railways
in Andhra Pradesh during the recent agi-
tations;

(d) the extent of dislocation in Railway
services in the State; and

(c) the steps taken to ensure regular
running of Railway services there?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The ‘s
of income due to cancellation of passen-
ger trains and dislocation of goods traffic
as a result of the agitation in Andhra
Pradesh, from the last week of October
1972 till 15th February 1973 is cstimated
to be about Rs. 18 crores.

(b) A number of passenger trains in-
cluding several through trains from Delhi,
Bombay, Madras and Calcutta passing
through Andhra Pradesh had to be can-
celled. As on 16th February 1973, 33
Mail/Express trains and 356 passenger
trains remain partly or fully cancelled.
Goods train operation has also consider-
ably suffered and thousands of loaded wa-
gons have been held up resulting in con-
siderable reduction in loading.

(c) Every endeavour is being made to
restore the rail operation to the extent
possible. Services of the Territorial Army
units are also being utilised for this pur-
pose.

Accidents due to non-supply of Tools in
Locomotives ia Asansol Division

*15. SHRI ROBIN SEN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware that
in the Asansol Division of Eastern Rail-
way off and on Railway accidents occur
due to non-supply of proper tools in the
locomotives;

(b) if so, the reason for such lapses on
the part of the local Railway administra-
tion; and

(c) what safety steps have been taken
in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD,. SHAPI QURESHI): (a) Thers
has been no accident attributable to non-
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supply of proper tools on locomotives in
Asansol Division of the Eastern Railway.

(b) and (c). Do not arise.
Completion of Upper Krishna
Project in  Mysore

*]6. SHRI DHARAMRAQO AFZALPUR
KAR: Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) what is the progress of work of the
Upper Krishna Project at Almatti Dam
site in Mysore; and

(b) whether Central Government have
asked the State Government to complete
the work of Upper Krishna Project during
the target period?

THE MINISTER OF IRRIGATION
AND POWER (DR. K.L.RAO): (a) and
(b). The Upper Krishna Project stage—
1 envisages the construction of the Nara-
yanpur dam, an irrigation system from this
dam and the foundation works for a
future Alamatti dam, which site is liable
to periodical submergence under Narayan-
pu reservoir. The Government of Mysore
have a number of major projects in hand
and are providing funds to the Upper
Krishna Project Stage—I in the contextof
the requirements of other projects which
are in a more advanced stage and other
Sectors of development, The project is
in the initial stages of construction and
is likely to be completed during the Sixth
Plan.

Stopping of Bombay-Howrah Mail on a
Small Wayside Station on 27-28th Decem-
ber, 1972

*17. SHRI CHANDRASHEKHAR
SINGH: Will the Minister of RAIL-
WAYS be pleased to state:

(2) whether on the 27-28th December,
1972, Bombay-Howrah Mail was stopped
on a small Railway Station for about two

"

(b) whether this Mail train never stops
on this station normally; and

1894 (SAKA) Written Answers 38
(c) if so, the reasons for stopping it
there for about two hours?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAIIWAYS (SHRI
MOHD. SHAFI QURESHID)- (a) to (c).
Yes, Sir. 4 Dn Bombay-Howrah (vie
Allahabad) Mail reaching Howrah on 28th
December 1972 suffered cumulative deten-
tion of one hour 21 minutes at Khardi,
Kasara and Cabin No. 3 Block stations on
Kalyan-Igatpuri section of the Central
Railway due to passage difficulty arising
out of parting of a goods train between
Kasara and Cabin No. 2 Block. 4 Dn
Bombay-Howrah Mail normally does not
stop at these way-side stations except at
Kasara where this train stops for attaching
a banking engine.

Destruction of Private Property wunder
Railway Custody during Andhra Agitation
and Compensation by Raflways

*18, SHRI R. R. SINGH DEO: Will
the Mmister of RAILWAYS be pleased
to state the description and value of
private property under Railway custody
destroyed or damaged during the recent
anti-Mulki and pro-Mulki agitations in
various parts of Andhra Pradesh and the
amount of compensation paid by the
Railways therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): It 1s not
possible to arrive at the value of privato
property under railway custody destroyed
or damaged in the Mulki Rules agitation>
at this stage. The value would be known
only when enquiries are made in proces-
sing claims preferred. It is however.
estimated that private property valued at
about Rs. 3 lakhs (three lakhs) bas so
far been destroyed or damaped during
the agitation.
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Setting up of ahFerﬁliur Plant at
Paradecp Port
*19, SHRI CHINTAMANI  PANI-
GRAHI:

SHRI D. K. PANDA:

Will the Minster of .PETROLEUM
.AND CHEMICALS be pleased to state:

* (a) whether Government have finally
decided to set up a fertilizer plant at
Paradeep Port;

(b) if so, the broad outlines thereof;
and

(c) when this project is going to be
started?

THE MINISTER OF PETROLEUM
AND ° CHEMICALS (SHR!I D. K.
BOROOAH): (a) to (c). The Fertihizer
Corporation of India Ltd. had earlier
prepared a Yeusibilily report for setting up
of a fertilizer plant at Paradeep.  This
report contained various alternatives based
on imported ammonia. In the context,
however, of the larger programme envi-
saged for the Fifth Plan period and the
uncertaintics involved in ammonia im~
ports, the Corporation is drawing up a
revised feasibility report which also in-
cludes substantial production of pitrogen.

Strike by Raliway Employees on ‘Bomuns’
Issue

*20. SHRT SAMAR GUHA:
DR. LAXMINARAIN PANDEYA:

Will the Ministsr of RAILWAYS be
'pleased to siate:

(a) whether Government are gware
that Railway employees are preparing for
4 general strike om the issue of bonus for
the Railway employees;

(b) whether Governmsat have taken
any steps 1o discuss the mafter with the
xepresentalives of the Railwaymen; and
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(c) if so, the outcome of the discus-
sion?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI); (a) Yes.
The two recognised Federation had asked
their affiliates on the Railways to conduct
secret ballots for a general strike on the
demand for Bonus. It is understood
that the ballots have been practically
completed, although no official communi-
cation on the subject has been received
from the two Federations,

(b) and (c). There has been and
there continues to be an exchange of view
points between Government and organised
labour.

Muuse of Railway Passes in MTP
(Rambwarvs) Delhu,

1. SHRy R. V. BADE: Will the
Minter of RAILWAYS be pleased to
state:—

(a) whether any cases of fraudulant
use of Raillway passes in the M.T.P.
(Railways), Dclhi, have come to the
notice of the Vigilance Directorate of
Railway Board; and

(b) if so, the results of the investiga-
tions and the action taken against the
defauiters?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) A
complaint alleging misuse of Railway
passes in Metropolitan Transport Project
(Railways), Dethi, was received in the
Vigilance Directorate,

(b) The investigations are underway.

Irrigation of Land in Mysore

2. SHRI G. Y. KRISHNAN: Will the
Minister of TRRIGATION AND POWER
be pleased to state:

{a) the percentage of irrigasdl fand in
Mysore to the entire irrigated "land In
the country;

’(b) the broad outlines of the major
irrigation projects relating to Mysore State
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pending with Government for inclusion in
the Fifth Five Year Plan; and

(c) the names of projects relating to
Mysore State pending because of Cau-
very Water Dispute?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) The irrigation potential in Mysore
from major, medium and minor irrigation
schemes by 1973-74 is expected to be
16.6 per cent of the cropped area.- The
corresponding All India figure is expected
to be 27.8 per cent.

(b) The Fifth Plan programme has not
been so far drawn up.

(c) Hemavathi, Harangi, Kabni (revis-
ed), Cauvery reservoir and Suwarnavathi
Schemes have not been accepted so far
in view of the inter-State issues on Cau-
very Waters.

Written Answers
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Foreign Drug and Pharmaceuticals Com-
Panies with 50 per cent Foreign Equity

3. SHRI K. SURYANARAYANA: Will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No. 203
dated the 14th November, 1972 regarding
foreign drug and pharmaceutical Com-
panies with 50 percent foreign equiiy and
state:

(a) whether the information agked for
therein has since been collected;

(b) if so, whether it will be laid on the
Table of the House; and

(c) if no, the reasons for the delay
and when it would be laid on the Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (c). The names of the foreign drugs
and pharmaceutical companies with a
foreign equity of 50 per cent ard more
who have diversified their articles (non-
drug items) during the last three years
(1969, 1970 and 1971) with a valid indus-
trial licence or not are indicated below:

Sl Name of firm Name of item Whether Action taken
No. under valid
Ind. Licence
or not
1 M/s. Smith & Nephew Nivea Vanishing No Under consideration.
Cream.
2 M/s. Warner Hindustan  Chicklets Chewingam No No Industrial Licence
Ltd. is necessary
3 M/s. Angle Thai Corpora- Woodward Baby No Under consideration..

ticn powder.
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The following firms have not diversified
their articles (non-drug items) during the
last three years;

1. M/s. Abbott Laboratories Ltd.

2. M/s. Alkali and Chemical Corpn. of
India Ltd.

3. M/s. Anglo French Drug Co.

4. M/s. Bayer India Ltd.

5. M/s. Boacham Ltd.

6. M/s. Burraughs Wellcome & Co. Ltd.
7. M/s. Boehringer Knall Ltd.

8. M/s. Cyanamid Ltd.

9. M/s. E. Marck Ltd.

10. M/s. German Remedies Ltd.

11. M/s. Glaxo l.aboratories Ltd.

12, M/s. May & Baker Ltd.

13, M/s. Merck Sharp & Dohme Itd.
14. M/s. Parke Davis Ltd.

15. M/s, Pfizer Ltd.

16. M/s Roche Products Ltd.

17. M/s.
18. M/s.
19. M/s.
20. M/s.
21. M/s.
22. M/s.
23. Mjs.
24. M/s.
25. M/s.
26. M/s.

Wyeth Laboratorics Ltd.

C. W. Carnrick (Asia)
Cooper Laboratories.

Dental Products of India Ltd.
Ethner Ltd.

Indian Schering Ltd.

John Wyeth Bros.

Nicholas of India Ltd.

Smith Kline & French (India)

Roussel Pharmaceuticals.

Information in regard to other firms with
foreign equity of 50 per cent and more is
being collected and will be laid on the
table of the House as early as possible.
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Use of Inspection Carriages by Chief
Auditors

4, SHRI K. SURYANARAYANA:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to
Unstarréd Question No. 2006, dated the
28th November, 1972 regarding the use
of Inspection Carriages by Chief Auditors
on the Raillways and state:

(a) whether the scope of use of inspec-
tion carriages for “functional purposes”
has been laid down in any Code or order
issued by the Railway Board;

.(b) if so, whether a copy thereof will
she luid on the Table;

(¢) whether the information asked for
in part (b) of the above question has
since been collected; and

(d) if so, whether it will be laid on
the Table?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD., SHAFI QURESHI): (a) and
(b). Yes, in the Ministry of Railways
letter No. 68-TTIV/34, dated 8th June,
1970 issued 1o Railway Administrations.
A copy thereof is laid on the Table of

the House. [Placed im Library, See
No. LT-4780/73.]

(¢) and (d). Yes. Only one of the
three Chief Auditors travelled once in
train service to Lucknow (in February,
1972) on his Metal Pass during his
tenure.

Steps to check remittance of Profits and
Dividends by Foreign Drug Companies

5. SHRI K. SURYANARAYANA: will
the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Starred Question No. 30 on
the 14th November, 1972 and state :

(a) The reasons for such high dispro-
portionate remittance of dividends amount-
ing to about Rs. 5 crore by M/s. Pfizers
against the capital investment of about
Rs. 4 crores in 1970 and the extent of
check exercised by Government on the
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1emittance of profits and dividends by the
foreign drug manufacturing companies in
India; and

46

The profits of the company after the
Drugs (Prices Control) Order, 1970 came
into force are as follows:—

Yearending Rs.lakhs ° of profit
on tuin-
(b) the steps Government propose to over
take to prevent such heavy remittance, of
money by foreign drug manufarturing com- 30-11-1970 * . 32400 18 13
panies to their share-holders and head ’3o-xx—x97x . . 367 00 16 87

offices?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHFMICATS (SHRI DALBIR SINGH):
(a) M/s Pfizer Limited has becen func-
tiomng 1n India in its present form since
1960 Prior to 1960, this company was
Dumex Private Limited-
The amount remutted from 1959 to 1971
amounted to Rs. 48287 lakhs. These
remittances have been allowed a, per the

known as M/s

‘Government's policy 1n this regard

The reasons for the decrease 1n the
percentage of the profitability on turnover

* 18 mainly due to Drugs (Prices Control)

*Order, 1970. Despite increase in the sales
turnover from Rs 1768 lakhs 1n *970 to
Rs. 2176 lakhs in 1971, the percentic: of
profits has declined

The capital employed by M/s Phser
Limited was Rs, 1118 74 lakhs, the net
profits for the year ending 30th November,
1971 amounted to Rs 173 48 lakhs, which
18 15.5 per cent on capital emoloved
Furthermore, return on capital employed,
and dividend remitted on capital employed
for the year 1962, 1967, and 197! are as
follows :

. Percentage Percentage of dividends
Year Capital  Net profit oncapital Dividends remitted abroad «n
employed employed remitted capital employed
Rs. lakhs  Rs. lakhs Rs. lakhs
1962 . . . . 161 97 60 4186 26
1957 . 716 152 21 39-66 563
1971 . 1119 173 15°5 68+28 61
As against a capital investment of Rs. 399  panies, if the doaration of  drvidends

lakhs and capital employed amounting to
Rs, 1147 lakhs in 1970, the dividend
declared during that year was Rs. 7176
lakhs and the amount remitted Wuring 1970
was Rs. 63.12 lakhs.

(b) As per Government's present policy,
remittances of profits and dividends are
normally allowed after the payment of
Indian taxes thereon. However, in the
case of 100 per cent foreign owned com-

involves drawal fiom reserves, the remnit-
ance facility will be subject to the Reseive
Bank of India being satisfied i1cvardire the
following:—

(i) that the reserves have be:n drawn
upon only for maintaining the
dividend quantum at the average
of the previous § years or at !0
per cent of the paid-up cipital,
whichever is more;
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(ii) that the drawal on reserves does
not exceed 10 per cent of the
total of thé pad up capital and
free reserves of the compaay at
the beginming of the jear, and

() that the balance of free reserves
feft after the drawal does not fall
below 15 per cent of the total of
the paid up capital and reserves
as 1 (1) above
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Visit of Swedish Disarmament Ministex
to India

10. SHRI M. S. SANJEEVI RAO:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Swedish Disarmament
Minister wvisited India in January, 1973
and had discussion on several irrigation
projects; and

(b) if so, the outcome thcreof?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) No, Sir.

(b) Does not arise.

Massive Flood Control Programme

12. SHRI M. S. SANJEEVI RAO:
SHRI SHASHI BHUSHAN;

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government propose to
launch a massive flood control programme
to protect at least S0 per cent of the
areas in ¢ach State from floods by 1981;

(b) if so, what would be the estimated
cost of this programme and the areas
which will be given priority; and

(¢) by what time the proposal is ex-
pected to be finalised?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a8) to (c). 'The Central Flood Control
Board at the meeting held in November,
1970 had recommended that the State
Governments should prepare comprehen-
sive plans of flood control and draw out
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programme of works to be implemented
by 1981 with the objective of providing
protection to atleast fifty per cent of the
flood prone areas. The Sixth conference
of State Ministers of Irrigation and
Power held in June-July, 1972 had also
recommended that the State Governments
should prepare comprehensive plans of
flood control as early as possible, carryout
investigations of priority schemes to be
tahen up in the 5th Five Year Plan and
strengthen the organisations for the im-
plementation and maintenance of works
and that concerted action should be taken
t’or. increasing the tempo of flood protec-
tion works during the Sth Plan with a
view to provide proteclion to atleast fifty
per cent of the flood prone areas by
1981. These recommendations have been
{forwarded to the State Governments whe
are to prepare the comprehensive plans
and fix up the priority of works to be
taken up in the 5th Five Year Plan,

to be
plans

The details of the proposals are
finalised when the comprchensive
are prepared and relative prioritles deter-
mined by the State Governments. The
Centrul Water and Power Commission
have roughly estimated on the basis of
available date that the programme of
achieving the target of reasonable protec-
tion of fifty per cent of the flood prone
areas would cost about Rs. 540 crores in
the period from 197181, -

Demand by Pwajab Government for
Closure of Nangal Fertllizer Factory

13. SHRI M. S. SANJEEVI RAO:
SHRI B. S. BHAURA:

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the Punjab Government
have requested the Centre to close the
Nangal Fertilizer plant to meet the power
shortage which has seriously hit the
industry and agriculture in that State; anti

(b) if so, the reaction of the Upion
Government to this request?
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THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) A request in this regard was received
from the Punjab Government.

(b) After a full consideration of all
aspects, it has been decided that the
Nangal Plant should not be closed and
that instead the power supply should be
reduced further to 60 M.W, for a period
of two months from 10th February,
1973.

Relaxation on Ban on Import of Powér '

Equipments

14. SHRI K. LAKKAPPA:
SHRI P. M. MEHTA:

will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have decided
to relax the three year old plan ban on
the import of power cquipment;

(b) if 5o, the reason therefor; and

(c) to what extent this decision will
help solve current power crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). No, Sir. The requirements
of power plant equipment are by and
large being mainly met by the indigenous
manufacturing plants. Individual cases of
import are considered on merit and im-
ports are resorted to only in such cases
where the delivery schedule offered by
the indigenous manufacturers do not meet
the commissioning schedules of the pro-
jects or where the indigenous plants are
unable to manufacture the required type
of plant,

(c) The decision to import some power
plant and equipment will not materially
help solve the current power shortage but
will, to some extent reduce the deficit in
the coming years.
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Flood Forecasting Organisations

15. SHRI K. LAKKAPPA:
SHRI SURENDRA MOHANTY:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whethar Government proposc to
have an efficient Flood Organisation ana-
logous to the existing Weather Forecasting
Organisation;

(b) if so, when the working of the

Flood Forecasting Organisation will start;
.and

(c) the places where the Flood Fore-
casting Offices will be set in the country?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR[ BALGOVIND VERMA):
(a) to (c). The Centre has already set
up a Flood Forecasting Organisation for
the forecasting of floods on some of the
most flood prone basins in the country.
The first unit was set up in 1958 and six
more 1n 1969. A statement showing the
location of the Centres and the Control
rooms and the river on which flood
forecasting arrangements have been made
is laid on the Table of the House.
[Placed in Library. Sce No, LT-4781/72]

More Centres are proposed to be set
up during the Fifth Plan, the details of
which are now being worked out

Traunsportation of Gooeds by Railways

16. SHRI K. LAKKAPPA:
SHRI P. M. MEHTA:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether Railway transport of goods
has gone up during the year 1972; and

(b) if so, what are thc items which the
Railways have carried in larger quantity?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Yes.

(b) The increase has been primarily in
coal, raw materials to and finished product
from Steel Plants, foodgrains and ferti-
lizers.

Distribution of Power to Farmers

17. SHRI K. LAKKAPPA:
SHRI P. GANGADEB:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether ‘the Central Governmenf
have asked the States to take steps to
distribute power to farmers on a priority
basis; and

(b) whether the States
any steps in this regard?

have taken

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) Yes, Sir.

(b) Most of the States have given pri-
ority in the supply of power for agricul-
tural purposes to the farmers. In spite
of the power shortage prevailing in the
country, generally no appreciable cuts
have been applied on thc supply of power
to agticultural consumers,

Report of Study Group on Rallway Line
frem Bamspani to Jakhapura en Route
5 Paradip

18. SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be pleaseq to
state:

(a) when the report of the Study
Group constituted to go into the aspect
of infra.structural development, with spe-
cial reference to altermatives, of Haldia
and Paradip Port facilities and the relative
economics of utilisation of the Railway
line from Banspani to Jakhapura en
totte to Paradip is expected to sub-
mitted; and

(b) what are the Wifficulties in the
early subinission of the report?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). 1In the first meeting of the Sub-
Group, it was decided that the Ministry
of Railways, Ministry of Mines, Calcutta
Port, Paradip Port, and M.M.T.C. would
each prepare a paper of sensitive activities
which would be discussed at the next
meeting. The papers by the Ministry of
Mines and M.M.T.C, arc still under pre-
paration. It is expected that as soon as
these are ready, the Sub-Group will be

‘ able to formulate their views and submit
. their report.

Time-Schedule for Completion of Cuttack~
Paradip Rail Link

19. SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be pleased ta
state:

(a) the percentage of work completed
till 20th February, 1973 of the Cuttack
Paradip Rail Link; and

(b) whether the Rail Link is going to
be completed according to the schedule
by June, 1973?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and

(b). The overall physical progress as
per the latest progress rmeport up to
Decomber, 1972 is 73 per oest. Work
on the rail-link is progressing according
to Schedule and it i8  expected o be
opened to goods traffic by Jume, 1973,

Cosstruction of Over Bridgs 8¢ Nevth-
end of Cuttack Station

20. BHRI ARFUN SETHI: Wilk the
Minister of RAILWAYS be pleased to
state:

(a) what preliminary steps have been
teken by Governmeut to construect a road
over-bridge at North-end of Cuttack
station in replacement of both the North
and South-end level crossings in Cuttack
Yard, which has been included in the
Railways Works Programme for 1972-73;
and
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(b) if no steps have been taken the
reasons therefor?

THE DEPUTY MINISTER
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The
site for the overbridge has been selected
and finalised in consultation with the
State Government, The State Govern-
ment of Orissa is yet to prepare the
drawings for the approaches. The calcula-

IN THE

tions for the design of main portion of

the bridge are also awaited from the
State Government.
further correspondence with

Government.

the State
(b) Does not arise.

Steps taken fo Control Unrecognised Rail-
.way Unions in Khurda Road Division.
(South Eastern Rallway)

21, SHRI ARJUN SETHI: Will the
Minister of RAILWAYS be pleased to
state:

(a) the steps Governments have taken
to control the unrecognised Railway
Unions which have been the contributory
cause for increased lawlessness in the
Khurda Road Division of the South
Eastern Railway; and

(b) if no steps have been
reusons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b).  Unrecognised Unions are not al-
lowed to have any official dealings with
the Rajlway Administrations concerned.
Cases of breach of discipline on the part

of individua] employees are dealt with
Suitably.

taken the

Travalling Allowance to Trainees of Zonsl
Traluing School at Sini (South Eastern
Raflway)

2). SHRT SAROJ  MUKHERJEE:

Will the Minister of RAILWAYS be
Pleased to state:

(a) whether the Chief Personnel Offi-
. cer, South Eastern Railway granted

The matter is under ~ .
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travelling Allowance tq the trainces of
Zonal Training Schoo] at Sini with effect
from Ist April, 1970 and discontinued it
with effect from 1st January, 1972;

(b) if so, what are the reasons for
granting it and subsequently discontinu-
ing 1t; and

(¢) what are the difficulties in reintro-
ducing the particular system which was 1n
vogue from 1st April, 1970 to the Ist
January, 1972 in South Eastern Railway?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD. SHAFI QURESHID): (a) Yes.

(b) In  Railway Training
where messmg arrangements exist, staff
undergomng training, are required to be
given free messing in lieu of Daily Al-
lowance in terms of Rule 429 of the

Schools,

Indian Railway Establishment Code
Volume 1. In the Railway Training
School at Sini, where messing arrange-

ments exist, the Railway Admimstration
provisionally allowed Daily Allowance in
licu of frce messing with effect from 1st
April, 1970 and approached the Board
to authorise this practice in relaxation
of the Code Rulc referred to above. The
Railway Board dig not agree and the
payment of Daily Allowance in lieu of
free messing was discontinued from 1st
January, 1972.

(c) The procedure adopted by the
Railway Administration from Ist April,
1970 to 31st December, 1971 was not in
conformity with the rules and therefore
had to be discontinued.
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Resumption of Trains om Martin  Light
Railway and Conversion of Howrah-Amta
Line into Broad Gauge

29, SHRI TRIDIB CHAUDHURI: wili
the Mmmster of RAII WAYS be pleased
to state

(a) whether the Raillway Board has final-
ly turned down the proposal of the West
Bengal Government for the resumption
of the running of trams on Martins’ Light
Railway between Howrah and Amta and
has proposed the conversion of the line
mto broad gauge n course of the next
lwo years; and

(b) whether the possibulity of operat-
ing the Light Raillway as an  interim
measure till broad gauge was completed
has been considered?

THE DEPUTY MINISTER IN THE
MINISTRY QF RAJILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) aund (b),
It has been decided to examine the feasi-
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bility of having a broad gauge line in the
area, rather than acquiring the worn-out
and dilapidated assets of the Light Rail-
way. For this purpose, Engineering-cum-
traffic surveys are being taken up. On
receipt of the survey reports, the work
can be taken up on a top priority basis.
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Railway Electrification Staft put under ‘No
Work Notices' o Southe Eastern Rallway

32 SHRI DASARATHA DEB: Will
the Minister of RAILWAYS be picased
to state

(a) whether a number of members of
Railway Electrification staff mn South
Eastern Railway have been put undey “No
Work Notices” in between the years 1970

and 1972, and

(b) how much money has been paid to

“the staff during the “No work period™

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHR!
MOHD SHAFI QURESHD- (a) Due to
njunction from Calcutta High Court
against repatriation of the Railway Electrs-
fication staff to their parent Railways, the
surplus staff had to be continued and paid
their wages in full.

(b) About Rs 5 lakhs

C.E.P. Recruited Stafi to be recognised by
Eastern Railway

33 SHRI DASARATHA DEB
SHRI JYOTIRMOY BOSU:

Will the Minister of RAILWAYS  be
pleased to state

(a) whether there are a number of per-
sons, recruited by Calcutta Electrification
Project, at present working on the South
Bastern Railway;

(b) whether Government have decided
that all C.EP. recruited staff would be
considered as the staff of Eastern Rail-

way,

(c) whether Government have decided
that the selections for promotions held in
ﬁailway Electrification for the CEP re-
cruifed staff would be recognised by the
Eastern Railway; and

(d) if so, what action has been taken
to give the said stalf a lien as well as
proforma seniority position in Eastern
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a). Yes.

(b) Calcutta  FElectrification  Project
Staff working in erstwhile Railway Elec-
trification Project were treated as staff of
Eastern Railway.

(¢) No Promotions on Projects are
purely temporary ones and are valid only
so long as such staff woik on the Project.

(d) Does not arise )

Early Marriages and Child Marriages in
Madhya Pradesh, Rajasthan, Biher and
ofher States

34 SHRI RANABAHADUR SINGH;
Will the Mimster of LAW, JUSTICE AND
COMPANY AFFAIRS be pleased to
state

(a) whether Government are aware that
eaily marnages and child marringes ure
arranged in orthodox and uneducated
families in Madhya Pradesh, Rajasthan,
Bihar and other States;

(b) of <o, what steps Government have
taken to check them, and

(¢) whether Government propose to en-
hance the marriage age of girls and boys
to eighteen years and twenty-five years
respectively?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHRARY): (a) Government
has no authentic information in this re-
gard.

(b) Does not arise.

(c) A proposal for raising the minimun')
age for marriage of boys and girls is be-
ing considered by the Government

FEBRUARY 20, 1973
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Supply of Electricity by UP. to Madhya
Pradesh

36. SHRI RANABAHADUR SINGH:
will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether U P. Government are not
supplying Madhya Pradesh’s share of elec-
tricity from Rihand and are utilising the
same for meeting the demand of con-
sumers in the U.P. State;

(b) if so, whether U.P. Governmeut are
paying for the extra power used by them;
and

(c) whether the U.P. Government have
made available to Madhya Pradesh the
details of cost of Rihand Power to Madhya
Pradesh?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) At present Uttar Pradesh is not sup-
plying Madhya Pradesh’s share of power
from Rihand Power Station. This block
of power is beirg utilised in Uttar Pradesh
itself.
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(b) For Madhya Pradesh’s share of
power from Rihand Power” Station, no pay-
ment is being made by Uttar Pradesh to
Madhya Pradesh.

{¢c) Uttar Pradesh Government have not
yet given details of the cost of Rihand
Power to Madhya Pradesh.

Electrification of Villages

«37. SHRI AMBESH: Will the Minister
of IRRIGATION AND POWER be pleas-
ed to state:

(a) the number of villages Stale-wne to
be electrified in the country in the year
1973-74; and

(b) the total number of villages, State-
wise, electrified in the year 1972-73?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). A Statement is attached.

STATEMEN1
SI. Name of State/Union Number of villages Number of vill-
No. Territories. programmed tobe  ages electrified REMARKS
electrified during  during the year
the year 1973-74.  1972-73 (from
1-4-1972 10
31-12-1972).
1 2 3 4 5
I. Andhra Pradesh . 600 229
2. Assam . . . . 148 7
9. Bihar . . 1,500 404
4. Gujarat 500 391
s. Haryana. 578
6. Himachal Pradesh . s41 241
% Jammu & Keshmir . 50 5
 Keraa . . . . 235 53
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T * 2 3 4 s
9., Madhya Pradesh 1,250 486
o, Maharashtra 1,000 736
11, Mampur 2 s
12. Meghalaya 35
13, Mysore . 667 841
14. Nagaland 4 12
£5. Orssa 1,100 1,385* *Upto 31-1-197 3.
16. Punjab + 1,825 168
17. Rajasthaa 60c 328
18. Tamul Nadu 791
19. Tripura 27 8
20. Uttar Pradesh 3,000 2,143
21, West Bengal 4,400 1,328
Total States 17,194 10,139
Union Territories 17 18
GraND TOTAK 17,211 10,157

ad-rt  ofeqtraal 0T
wma fegr w0 €7

38. oY weaw ;. v faarf e
fagy # ag TOF * w7 f
2w § ¥ g AQ-wd oficior &
7, TTH AT 3 &7 A, 5 A%
NAF 9T fear A =g, IAH § q@w
g Fepfen fawreft #Y wvar aar wdw
afcaraar grer fareed fF o arely w9y
o Raww war § ?

fawrf sie fagy vixrag ¥ aqin
(W wrwaiciyry wnt): wifige armerdy

F oo Wy 959 W W@ E— I
feard afcfiommet & qw=rg ¥ o
wiw gu-frgy aptedn sfeoam ¥
Fren ¥ 1 (wara § T fad ng
tfwd qor LT 4782/73)

ey winw W) glewr aferst &
fansr & wsrar wen

39. oY FAg Aqix : oy Yawf
ale fegy dat ag wrk € gor w8
fiv

(%) wam wonre ¥ wow ww N o
gfea aferdl & fooeft ook ¥y dw
gr-afir woe o §; i



73

(w) wfx g, 6t feeeht Tl SR
£ 7k § s sope v o & fert
afeerdf ¥ faroreft wor€ ik & ?

fe avf wite fagy dasw ¥ gwia)
(W wwitfex wai): (%) o ().

i wetfie g R i g ¥ frgfra

anll & v og vt g5 g afal

), ™ A ¥ ard § gawerdy 9

¥ wreor A ooy faonlt avet & on
faehta gamesl & Froor fapie
fira T 41, Wrew d@wR A famey,
1972 & T gfeom afedl & faeelt-
Fvm & fag gF favte wfm s A &)
™ W & wETe g gfom afemat &
faregefrrw & fog Tow faoweht a1t )y,
ar fagerec fowr & wftg Famad
Tq 9T Ww agmar € 9 @ & )
frm & oY o wer e Y S A
v e # § e 15,891 M
A F WO GEAAT K qfweT AW
7§ & W oY ¥ e awit & W
a¥Y ATt 339 g aferadl § 4001
€T AEl A e W eey T
el i

LRRIRE I 00 (o8 (SIS 2 S
widt & fag tat sz

40. St QY XA FaT X WA
I¢ qa N FU G 6

(%) wr s ¥ WA
FR-TAY - Hag-midt # =
;W::ﬁ ¥ wiror w1 L v v oy

Written Answers PHALGUNA 1, 18M (SAKA) Written Answers 4

(w) afe &, & w %8 ¥
o % fory fear sdem ?

W Awmw ¥ goda (W qEwe
o ) : (F) W1 (@), dai &
TR gaAT § Hgrd aF I W #
oF 74T I AvA ¥ fog adwwr F w9
¥ wedt wfo § @ s ag wsm g
& aTay § | 7Y ATe wenfad gaAT-
TSGR TAG—TE I aoae

'.wirtziﬁtmgl T §Wa N qFA

ey o <@gy & wa& afcow w9
U Y qEe-dai-sgrd s & fiw
& graeg ¥ fafre e o o o
geafan waAT-QEi-sNgrd ¥
F AT AT EUITAYT & TR el qF
qIIN & rey § Fré sEa frETodE
T

frddl ® frges WA s
@’ ™ v

41, S GATEANA :
&t wew fag atgw ¢

w1 fafw, s wiv et wrd
Het a8 FAR AW FAT FW F ¢

() wm & fm ww ¥
a@R gra gfal aer sfenfadl #
fraes st qgEa & @1 @@ &
L1

(@) 71 ¥ g X @
ey § o€ fqaw srafe w5
Towae, fra afr A o g ?

firfyy, savat wlx wrqAt WA AT
& qow wt (ot MNferemfag Sted):
(%) arar: frdw sfeet & fag,



75 Written Answers

o erggfr onfr, syl sw-anfa
¥ wren, g W wifeanh whenfaa
& w0 mgeaar A SAAT A A,
Ay AT ¥ ware, frmfafes
Ty AEE —

ury ww, fagre &, o,
g, fewmam w2 swgFwiis, wor
e, afea wvg, faga w qfmw
R | A A ORI wgraar v
AT & 7T @AY e, AT gAYy,
wvar, zwer s 7 aar afeqd aw
Tordat gra oft a3

FEBRUARY 20, 1873

Written Answers 76
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Tube Rallway from Ennore to Trivanmiyor

42, SHRI P. A. SAMINATHAN.
SHRI C. T. DHANDAPANI:

Will the Minister of RAILWAYS e
pleased to state

(4) whether Tamil Nadu Government
have urged the Centre to include Ry 180
crores 26 k.m. Tube Railway scheme in
the 4th Plan to link  the city suburbs
Ennore and Tiruvanmiyur;

(b) whether the plea was contained in

a memorandum submitted to the Union
Railway Minister; and
(c) if <o, the reaction of the Union

Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD. (a) and (b’
State Government, in their Memorindum,
have urged for allocation of Re. 50 crores
in Fifth Plan for the Tube Railway
Scheme costing Rs, 180 crores as estimat-
ed by the State Government.

() Amount of money required and the
time-table for construction will be con-
sidercd after completion of techno-ccono-
nuc feasibility studies of the Mass Rapid
Transit System in Madras

Selting up of a Fertilizer Plant on the
Andhra Coastline =~

43. SHRI P. A SAMINATHAN:
SHRI C. T. DHANDAPANI;

Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether a Rs. 110 crores fertiliser
plant using fuel oil as foodstock is pro-
DPosed to be set up at one of the ports on
the Andhra Coastline and if so, whe-
ther this project will be in Public Sector
Or in Private Sector;

b)) whether the Union Government have
preposed this new venturc to revive an
carfier move for a similar preject  at
Visakhapatoam:

‘authorities sends

(c) if so, what will be the total cost
of expenditure involved.: and

(d) when the project is likely to be set
up?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)
(a) and (b). Studies are presently unde
way in regard to possible locations where
additional fertilizer capacity could be
created during the Fifth Five Year Plan

* These studies also cover some locations
in Andhra Pradesh.

o (c) and (d). Do not arise.

Panicky Situation in Railway Colonics of
Asansol Divicdon (Eastern Railway)

44 SHRI ROBIN SEN: Will the Munis-
ter of RAILWAYS be pleased to state:

(2) whether Government's attentioa has
been drawn to the fact that the Railway
Administration of Asansol Division (Eastein
Railway) with the connivancc of the Civit
Police force in  the
Railway colonies to creatc panic among
the common Railwaymen;

(b) the reasons for police raids 0
Chandmari Railway  Colony of Asansol
and arrest of common Railwaymen on 7th
March, 1972;

(¢) whether Government are awace that
on the 25th July, 1972, Central Reserve
Police raided  certain places in the
Domohan; Railway conoly of Asansol and
attacked common Railwaymen and of so,
what steps have been taken to save the
workers from the police raids in the
Railway colony; and

(d) whether the  Railway authorities
directed the Central Reserve Police to
attack the Railwaymen?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) to ()
Police authorities conducted searches and
raids in Chandmari and Domohani areas
to arrest naxalities and other anti-social
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elements who had taken shelter in these
colonies. But na railwayman was attacked
or arrested,

(d) No.

Construction of Foot-Over Bridge ut
Barakar (Asansol Division)

45. SHRI ROBIN SEN: Will the Minis-
ter of RAILWAYS be pleased to state:

(a) whether any positive steps  Bave
been taken by the Railway Administration
of Asansol Division to construct a  foot-
over-bridge at Barakar for which the rail-
waymen of that area have been pressing
the Railway Administration for years; and

(b) 1f not, the reason therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): {(a) Yes.

(b) Does not arise.

Issue of charge-sheet and transfer/sus-
pension order to employees of Assnsol
division (Eastern Raflway)

46. SHRI ROBIN SEN: Wil the
Minister of RAILWAYS be pleased to
state.

(a) whether Government are  aware
that at Asansol Division of Eastern Rail-
way mipor penalty charge-sheets and
transfer and suspension ordets are being
issued at random against the Railway-
men working in various Departments;

(b) if so, the reasons therefor:

(c) whether abnormal delay is being
made by the Railway authorities at
Asansol to conduct the D.A, Enquiry;
and

(d) if so, the reason for the Helay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Tt is
ot a fact that minor penalty charge-
sheets, wamsfer orders and  sispemsion

8o

ordeérs are beitg issued at random en
Asansol Division,

(b) Does not arise.
(¢) No.
(d) Does not arise.

. Improving condition of Chmadmarl ,
Mahuadanga Tunnel and Railpar
Tunhel in Assmo]

47, SHR1 ROBIN SEN: Will the Min-
ister of RAILWAYS be pleased to state:

(a) whether Government are aware of
the bad condition of the Chandmari-
Mahuadunga Tunnel and Railpar Tunnel
in Asansol proper (Eastern Railway); and

(b) i so. what steps have been faken
to improve the condition of the tunnels?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHi): (a) No.
Both the bridges (popularly known as
tunpels) are in good condition.

(b) Does not arise,

Release of Koyna wsaler inte Krishna
by Maharashtra

48. SHRI DHARAMRAO:
AFZALPURKAR:
SHRI C, K. JAFFER SHARIEF:

Will the Mipister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government of Mysore
have requested the Government of Maha-
rashtra thropgh the Central Government
to release the Xoyna water into the
Krishna to ease the drinking water diffi-
culties being faced due to the drought
pituation prevailing in Bijapur and Gul-
parga areas; and

(b) if so, what has been fhe reaction
of Mabharashtra Government therefo?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVINDG VERMA):
{2) and (b). The Governtient of Maha-
rashtra has reposted thel no snéh request
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has been received by them from the Go-
vernment of Mysore either directly or
through the Centre.

Claims rece:ved and Compensation peid
. for Goods pilfered, lost and damaged .

49 SHRI R. R. SINGH DEO-
SHR1 PRABODH CHANDRA:

Will the Minister of RAILWAYS be
pleased to state:

(3) the amount of claims received and
compensation paid by the Railways fof
goods pilfered, lost and damaged during
the last two years, year-wise:

(b) whether the guantum of compen-
sation paid for various claims in this re-
pard has progressively increased and if
so, the reasons therefor;

(c) whether any investigation has been
made as to why pilfering of goods and
damage to parcels inside the railway
wagons have been increasing: and

(d) what action, if any, is being pro-

posed to be taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI):

(a) The information is as under:—

No.  of Amcunt of
claims compensation
Year  received paid (in lakhs
of Rupees
1970'71 6.92,662 1:222,62
1971-72 7:17,5%4 1,268.41

(b) Yes, The increase in the amount
of compensstion paid is partly due to the
Jaw and order situation obtaiming in some
parts of the country as also due to in-
crease in prices.

(c) The question of increase in the in-
cidence of pllfcuge of goods and damage
to parcels is under “constant review by the
Railways.

(d) Efforts are already being made to
educate stafl in correct documentation of
consignments, in proper marking. label-
ling, sealing/rivetting of wagons. loading
of consignments n commercially fit and
water-tight wagons. securing open wagons
with tzrpaulins and ensuring better super
vision on loading. transhipment and un
loading of consignments, locking of
brokevans, ensuring proper handling of
consignments, escorting of trains while on
the run. strengthening of security arrange-
ments 1n yards., providing better lights in
yards to enable apprehemion of mu-
creants, preventing pilferages  through
panel-cuts by ntensifying panel patching
arrangements. To enlist the co-operation
of State Governments and railway staff
for combating thefts and pilfcrages ot
goods, Joint Committees have also been
formed at States level and at basic level
at goods sheds, parcel offices and tran-
shipment points.

Electrification of Villages in Orissa

50. SHRI CHINTAMANI! PANI
GRAHI: Will the Minister of IRRIGA-
TION AND POWER be pleased to state

(a) the total number of villages elec-
trified so far in Orissa;

(b) the total number of villages pro-
posed to be electrified at the end of 4th
Plan in Orissa; and

(c) to what extent the achievement
falls short of the target as at present?

THE DEPUTY MINISTER IN THF
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)
(@) to (c). At the beginning of the
Fourth Plan, 821 villages had been elec-
trified in Orissa. It was envisaged to
electrify 3,000 additional villages during
the Fourth Plan. As intimated by he
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-Orissa State Electricity Board, 4,995 vil-

~ 1ages have been elccrified in the. State
.upto 3Ist Japuary, f973. There is thus
no shortfall.

:.Ene'rgis_a'thn of tubewells and pumping.
sets in Orissa

51. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of IRRIGA-
TION AND POWER be pleased to state:

(a) whether any target for energisation
of tubewells and pumping sets in Orissa
was fixed upto 1972-73;

(b) if so, what was the targets fixed:
.and

‘(¢) the achievement mnade so far in

-this respect?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
{a) to (c). The Orissa State Electricity
Board programmed to energise 1,000
pumpsets/tubewells  in  Orissa  during
1972-73. Against this, 527 Points have
been energised in Orissa so far.

‘Railway line from Khurda Road to Bol-
angir District via Daspalla and Phulbani

in Orissa
$2. SHRI CHINTAMANI PANI-
~GRAHI: Wil the Minister of RAIL-

WAYS be pleased to refer to the reply
given to Starred Question No. 637 on the
22nd June, 1971 regarding the Railway
Jine from Khurda Road to Bolangir Dis-
trict via Phulbani and state whether Go-
vernment propose to include this line in
.the 5th Plan?

THE DEPUTY MINISTER IN THE
"MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHD: _Engineer-

" ing and Traffic Surveys carried out.in
1946-47 hed shown that the = Kh

- Road-Bolangir rail link via Sonepur (28
kms.) would cost about Rs. 4.98 cmns

,.and that it would be heavily unremuners-

; Its .present ‘day cost may. be- about

twc
. 28 crores and consequently the line
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will be even . more . unremunerative thqn
in the past. Also there are no major
developments in the aréa to be served by
the suggested rail link. It is therefore,
unlikely that this rail link would be con-
sidercd for inclusion in the Fifth Plan.

Allocation of fand for Barachauka
Drainage Scheme

§3. SHRI SAMAR GUHA: Will the
Migister of IRRIGATION AND POWER
be pleased to state:

(a) whether the West Bengal Govern-
ment have made sny request to the Cen-

“tral Government for permiting them to

diver a part of the Central Fund allo-
cated 1o the State for irrigation and flood
control projects for immediate undertak-
ing of the Barachauka Drainage Scheme;
and

(b) if so. the reaction of the Ceniral
Government thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRT BALGOVIND VERMA):

(a) No, Sir.
(b) Does not arise.

54. SHRT SAMAR GUHA:
SHRI §. M. BANERIEE: .

Will the Minister of IRRIGATION
AND POWER be pieased to state:

v

(a) the present position of power Crisis
in the country, State-Wise; and

(b) the steps taken or 'proposed to be
taken by Government to meet it?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(), A statement giving the requmte in-
formation is attached. L

(b) Discussions ‘were held - with the
Chief Ministers of the States in the: Wes-
tern, Norhern,  Southern. and .. Eastern
Regions to review the power mpply posi-
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tion and for taking immediate remedial
measures for mutigating the power
shortage

The following steps are being taken in
this regard

{1) Available surplus power 1s to be
used fully to meet the shortagc
in the deficit States

(11) Repairs to some of the thermal
generating umis which are out
of service are to be expedited so
that the units could be brought
back nto commission

() Arranging better qu:hity of coal
to the hermal power stations in
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56

the Eastern Region where units
are gettmg damaged due to use
of inferior quality of coal till

such tme as the three stige

washeries are set up

(1v) Power gcneration proj..ts under

construction ond important trans
mission lines are being expedited

to yicld benefits  as quickly as

possible  In furtherance of this
objective  the States have been
requested to set up  IMPLF
MENTATION C(ELI to mont
tor the progress of projects nd
oveseonie the hottlencchs

STATEMPNT
POWER SUPPLY POSITION

F hastary

Region State

) 2

Northern Region

Demand Availabi-

1973

Surplus
lity Shortage _
3 4

(\All Aigures 1n mullion units day

Delht 4 30 § 20 ou
Haryana 5 20 3 70 -2 2
Himacha! Pradesh o <8 o 44 -0 14
Jammu & Kashmur 110 v 66 -0 44
Punjab 6 25 4 60 =1 65
Rajasthan 6 60 6 60
UP 22 90 18 40 —4 5
Nangal Fertaliser Factory 145 I 45
Chandigarh 0 30 0 20 -_— I
ToTAL 38 41 25 -0 03
Reltef +1 50 {(inc 0 6 trom
Madhya Pradesh}
Net -7 $3
Western Region
Gujarat 16 2 17 0 o
Maharashtra 327 254 =73




87 Written Answers

FEBRUARY 20, 1978

Writton Answers 88

T N 2 3 4
Madhya Pradesh 85 9°1 L 0+6 (Supplied to Northern
Region).

Gos, Damaa & Diu o4 04
ToTAL 578 51°9 —7°3
Relief o8
JNet —f*§

S outhern Region

Andhra Praiesh 10°9 72 -3 7

Kerala 68 68
Mysore 15°0 117 -—3°3
Tamil Nadu 238 15°0 -8+ 8
ToOTAL 565 407 —315*8

Eastern Region

Bihar 5°90 550 —0° 40
D.V.C. . 11° 50 8:40 ==3:10
Ornssa 6-76 5 89 ~—=0-87
West Bengal 12°02 11°25  -—=0‘77
TOTAL 36-18 31°04 =514

North-Eastern; . 1+ 60 1-60
ToraL: (All-India) Uthtjes. 201°46  166:49 ==34'97
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Completion of Fesder Csasl of Farakka
Barrage .

55, SHRI SAMAR GUHA: Will the
Minister of IRRIGATION AND POWER
be pleased ot state:

(a) the progress made about main-
taining time schedule for completion of
feeder camal of the Farakka Barrage; and

(b) whether the time schedule is being
maintained?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) About 92 per cent of the work of
the excavation of Feeder Canal has al
ready been compieted.

(b) Every effort is being made to
maintain time schedule of completing the
excavation of Feeder Canal by December,
1973.

Reduction in voting age

56. SHR1 S. M. BANERJEE:

SHRI K. MALLANNA:

Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state;

(a) whether Government have taken a
final decision regarding the reducing of
the voting age from 21 to 18 years; and

. (b) if not, the reasons for the delay?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFATRS (SHRI NITIRAJ
SINGH CHAUDHARY): (a) and (b).
e proposal requires careful considera-
don from sH aspects

Written Answers go

Discontent among Rallway Employees .on
Nop-submision of Pay Commissioa
Report .

57. SHRI S. M. BANERIJEE.
SHRI D. K. PANDA.

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is serious discontent
among the Railway employees because of
the non-submission of the Pay Commis-
gion Report; and

(b) if so, what steps have been taken
by Government in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Re-
presentations have been received from
Raifway employees for expeditious sub-
mission of Pay Commission®s Report

(b) It is expected that the Commission
will submii its report as ecarly as
practicable

Introduction of Rajdhani Express between
Delhi and Madras

58. SYRI § M BANERJEEF Wil
the Miniter of RAILWAYS be pleased
to state:

(a) whether steps have been taken to
introduce Rajdhani Express between New
Delhi and Madras: and

(b) if so, when the Rajdhani Express
is expected to be introduced?

THE DEPUTY MINISTER IN THE
MINTSTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): () No

(®) Does not arise
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Statement by the former Chief Elction
Commissioner regarding tocremse in the
number of seats in Lok Sabha

59 SHRI S. M. BANERIJEE:

SHR1 SUKHDEO
VERMA:

PRASAD

Will the Minster of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) whether his attention has been
drawn to the statement issued by the for-
mer Chief Election Commussioner appear-
ing In the Indian Express dated the 20th
Januvary, 1973 that there was no neces
sity of increasing the number of seats for
Lok Sabha on the basis of increaung
population; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THF
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRAJ
SINGH CHAUDHARY) (a) and (b)
Yes. Sir. The question regarding increase
in the number of scats in the Lok Sabha
15 under consideration

National Power Grid

60. SHRI 8. M. BANERIJEE:
SHRI S. A MURUGANANTHAM:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether a final decision has been
taken to have a National Power Grid;
and

(a) if so, the salient featutes of the
Scheme and the progress made in the
matter so far?

THE DEPUTY WINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
{a) ,and fB). The oept of inter-cop-
necting the State Power systems to form
regional grids with the ultimate objective
of forming a National Grid bas, alscady
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beeht actepted and sevéral State power
systems have beert inter-connected to
form regional grids in the different re-
gions. Power exchanges to the extent
possible are also taking place between
various power systems, depending upon
the availability and needs. The evolution
of a grid systems is a continuous process
and more inter-State/inter regional
lines are being constructed to provide for
increased line capacity for the exchange
of power between systems, The progress
made so far is given below.

1 Northern Region The Pumab and
Haryana Systems are inter connected by
220 KV transmusston lmes under the
Bhakra system. The Delln power system
15 drawing power of the order of 85 MW
from BMB system over the 2201 KV
Ganguwal Rohtah Road line  With the
completion of the Hissar-Ballabgarh-Delhi
220 KV hine the Delh: system has now
been runmng in parallel with the BMB
system. Rajasthan 1s connected with the
BMB system through a 220 KV S/C line
from Hissar to Khetri and a 132 KV §/C
line from Hissar to Rajgarh; Power
drawal over these lines 15 at present 50
MW and 2040 MW  respectively A
220 KV lines from Muradnagar to Delh:
was commissioned in January, 1970 and
Uttar Pradesh was drawing upio about

35 MW of power over this hine from thc
Delh1 system.

2 Western Region The Guparat  and
Western Maharashtra Power system are
inter-connected through the 220 KV line
via ‘Tarapur Atomic Power Station and
this line 1s enabling both Maharashtra
and Gujarat to draw power from the
Tarapur Atomic Power Stafion. A 132
KV §/C line on D/C towers inter-con-
necting Chandni (M.P.) and Bhusawal
(Maharashtrsa) was commissioned in
1569. The second circuit was commis-
sioned in February, 1972, A 220 KV
S/C lne on D/C towers between Satpura
(M. P) and Ambazari (Maharashire)
bas recently been completed.

3, Southern Region. The constituent
States in the Southern Region altgady
have upified grids in the respactive sy»-
tems, A 220 KVS/C line from Bangsiore
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to Singarapet, nter-connecting the
Mysore and Tamil Nadu power systems
was commussioned m  November. 1965
and power of the order of 150 MW s
being fed inte the Taml Nadu system
from the Mysore system whenever possi
ble The 220 kV link between Pamba
(Kerala) snd Madurar (Tamil Nadu)
was commussioned n 1969 70 and Taml
Nadu 18 receiving 100 MW from
Kerala over this lme A 110 kV S/C
Imme from Mangalore (Mysore) to Kasg
gode (Kerala) was .commissioned in
October, 1966 and since then Kerala
BState has been drawing power from
Mysore for meeting the load demands in
the Kasargode Cannanare region  The
220 kV S/C line from Mumrabad to
Hampt was completed 1n 1970 and power
of the order of 70110 MW 1s being

drawn by the Andhra Pradesh system
over this line  The 220 XKV S/C line from
Chittoor (A P) to Katpadi (Taml
Nadu) has heen compleed

4 Lastern Region The  varnous

power systems in the Eastern Region are
already inter conpected by 132 KV lines
Bihar 1s drawing power of the order of
50 MW from Damodar Valley Corpora
tion through 132 kV  S/C hne from
Chandil (DVC) to Ragkharsawan (Bihar)
Damodar Valley Corporaton 1s ex
changing power supply with west Bengal
over the 132 kV D/C lmne from Durgs
pur (West Bengal) t0o Durgapur (DVC)
Bihar 1 receiving power of the order of
20 to 40 MW from Onssa over the 132
kV S/C lne from Kendpom (Bihar) to
Joda (Orisss) and about 10 MW over
Rourkela Goelkara 132 kV S/C hne

S North Eastern Region  Assam 15
supplying Power to Nagaland through the
66 kV Ime contectmg Golaghat and
Dimapur Badarpur Dharmanagar Section
of the 132 kV 5/C line from Badarpor
0 Agartala (Tripura) bas been completed
and charged at 33 kV

Inter Regional Links ‘The Rihand
(UP) and Bibar/DVC systems are nter
cotinected by a 132 ¥V double circart hne
frotn Biband (UP) to Barun (Bihar)
The UP system 1 further inter-connected
with the Bihar/DVC systems by a 132
double circwst lime from Mughalsara; to
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Karamnasa Mysore 1 the Southern
Region and Maharashtra in the western
Region are nter-connected by a 220 LV
Iine from Belgaum to Kolthapur Goa m
the western Region 1s inter connected with
My-ore in the Southern Region by 1 110
LV double circuit hine between pond: and
Dandell over which Goa 15 drawing about
20 MW from Mysore UP in the Nor
thern Region 1s recciving  power from
Madhya Pradesh 1n the Western Region
over a 132 RV linc from Morw: (MP)
to Rithand (UP) The Northern Re
gion 3y inter connected with the Westorn
Region by a 132 KV line from Neemuch
to Udaipur The Rajasthan system draws
about 25 MW from Madhya Pradesh sis
tem over this link

It miv be mentioned that duning th
recent power crisis 1 Maharashtra and
Guar.t ends consequent on the shut
down of Tarapur and Nasih Power Y12
tions the Belgaum Kofhapur 220 kV line
and Chandni Bhusawal 132 LV hine played
a very useful rold m meeting the power
requirements of Maharashtra fo a certain
extent by mmporting power from Mvsore
and Madhya Pradesh respectively A por
tion of the power and energy thuc reced
ved was transmitted 1o Gujarat grid from
Maharashtra by means of the Kilwa
Tarapur Navsani 220 KV hnk

Jn order to assist in the construction
of more inter State les of larger capa
city the Centre 1s providing loan assistance
to the States for construction of the inter
State/Inter Regional  transmission  lines
during the Fourth Plan outside the Stites
Plan under the Centrally Sponored
Scheme For cnabling integrated opera
tion of the power systems in each rcgion
Regional Ioad Despatching Stations are
also being estabhished

Supplv of Electricity by UP to MP

61 SHR1 NARENDRA SINGH
SHR1 HUKAM CHAND
KACHWAI

Will the Minster of IRRIGATION
AND POWER be pleased fo state

(a) whether Uttar Pradesh nas  started
<upplying M Ps’ share of power from Ma
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tatila; if so the quantum being made
available; .

(b) whether the quantum is in con-
formity with what was agreed upon
by the two State Governments;

(c) whether an average ratc of 6.5

paise was agrzed upon by ths two State
Governments in the Central Zonal Coun-
cil for supply of M.P.’s share of power
from Matatila and if so, whether the U.P.
is charging a tale of 8.5 paise per unit;
and

(d) whether this matter has been re-
ported by the State overnment or State
Electricity Board to the Government of
India and if so the action taken by the
Government of India in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). According to the arrange-
ments agreed to by the Governments of
Uttar Pradesh and Madhya Pradesh at
the meeting of the Central Zonal Council
in 1963. the U.P. State Electricity Board
s required to make available to the
Madhya Pradesh Electricity Board one-
third of power based on the energy avail-
able at Matatila from year to year. No
restriction has been imposed bv U.P. on
th: drawal of power by Madhya  Pra-
desh and the latter is drawnig power to
the extent necessary.

(c) For firm power supplies alone and
if all the available secondary power is
not taken by Madhya Pradesh, the rate
is 8.5 paisefkwh. If both the firm power
and available secondary power is taken,
the rate is 6.5 paise per kwh.

(d) Althouh U.P. ‘is making available
‘power to Madhya Pradesh from Matatila,
Madhya Pradesh is not drawing power re-
gularly. As such U.P, is charging for
the supply at the rate of 8.5 paise per
kwh while Madhya Pradesh maintain
‘that the rate should be 6.5 paiselkwh.

The matter was discussed again in the
‘Central Zonal Council meeting held in
October 1969, when the two State Gov-
ernments agreed to withdraw their  ob-
jections and to accept the Sachdev Com-
mittee’s Recommendations in toro. Again
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in 1970, the matter was discussed by the
Union Minister for Irrigation and Power
with the technical officers of both State
Governments  when agretment was
reached. Thus the Central Govern-
ment has been using its good offi-
ces in solving disputes.

Rail Link Between Ghoradongri and
Hirdagarh|Satpura in Madhya Pradesh

62. SHRI NARENDRA SINGH:

SHRI HUKAM CHAND
KACHWAT:

Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal for
inter-linking Ghoradongri with Hirdagarh
to provide an outlet for cokinkg and semi-
coking coals in the Tansi and Pench-Kan-
han areas of Madhya Pradesh and if so,
when work on this inter-link will  be
taken up;

(b) whether a request has been receiv-
ed from the Madhya Pradesh Electricity
Board for undertaking the work of Gho-
radongri-Satpura Section of the proposed
rail link between Ghoradongri and Hir-
dagarh immediately in order to help
them to get additional coal for Satpura
Thermal Station, which is not generating
to its full capacity to help the neighbour-
ing States which are having acute power
shortage; and

(c) whether Government propose to
give priority for the Railway link bet-
ween Ghoradongri and Satpura and issue
instructions for its complétion before
the next rainy season?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Feasibi-
lity Study for a new B.G. line from Hir-
dagarh to Damua ‘and Ghoradongri (72.85

“kms.) has just now been completed. A

decision will be taken after the reports
are examired from all aspects.

(b) Yes.

(c) This will depend upon the
of the examination of the feasibility
Study Report. However, on  account
of the time factor, completion of the

results
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Sat-
season,

portion between Ghoradongri and
pura before the next rainy
would not be possible.

Exchange of power by M.P. with Gujarat
and U.P.

63. SHRI NARENDRA SINGH:

SHRI HUKAM CHAND
KACHWALIL

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether there is a proposal to in-
terconnect Viadiaya Pradesh with Guja-
rat and Uttar Pradesh for exchange of
power; and

(b) if so, the reasons for delay
proval and implementation of the
posal?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). The Madhya Pradesh power
system is now inter-connected with the
Gujarat system through the Maharashtra
grid. There is a proposal to construct
a 400 KV inter-State line between Baroda
in Gujarat and Burwaha in Madhya Pra-
desh and on its compeltion the two po-
wer systems will be directly linked. The
power systems of Uttar Pradesh and Ma-
dhya Pradesh are interconnected through
a 132 kv line constructed on double
circuit towers with one circuit strung
from Rihand in Uttar Pradesh to Morwa
in Madhya Pradesh. Uttar Pradesh is
availing of power supply from Ma-
dhya Pradesh through this line. Siringing
of second circvit on this line is under
progress and on completion of this work
the line capacity for exchange of power
between the two power systems will in-
crease.

in ap-
pro-

Construction of Third Main Rail-
way Station in Delhi

64, SHRI RAMKANWAR
SHRI HARI SINGH:
Will the Minister of RAILWAYS be
pleased to refer to the reply given to

Unstarred Question No. 272 on the 14th
November, 1972 and state:

(2) whether surveys for construction of
a 3rd railwav terminug in the Capital

3321 LS—4.
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city of Delhi has been completed; and

(b) if so, the result’thereof and if not,
the time by which it would be com-
pleted?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) The survey for a 3rd treminal is
expected to be completed during 1973.

Effect of Power Shortage in Haryana
and Punjab on Industrial Production

65. SHRI RAMKANWAR: Will the
Minister of IRRIGATION AND POWER

be pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a report pub-
lished in the ‘/ndian Express’ dated the
23rd December, 1972 under the caption
“No relief from power famine” stating
that there is likely to be no relief from
power famine in Haryana and Punjab;

(b) the extent to which shortage of
pov.er supply has adversely affected the
industrial production in the States ot
Haryana and Punjab; and

(c) the steps being taken by Govern-
meni to ensure adequate power supply so
tha! industries in these States function to
their target capacity?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
P(OWER (SHRI BALGOVIND VERMA):
(a) Yes, Sir.

(b) It is not possible to assess accu-
rately the loss of production in the field
of industry due to the shortage of power,
as production in this sector depends on

a multiplicity of factors.

(c) The foliowing Short-term and Long-
term measures have been taken to aug-
ment power supply to industries in these

~ States:—

(i) The surplus power available with
DESU is being supplied to Har-
yana and surplus power from
Bassi in Himacha! Pradesh s
being supplied tc Punjab.
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(i) The commissioning of Power
Generating capacity at Badarpur
and Bhatinda is being expedited.

(iii) Small generating sets lying idle

with Electricity Boards are be-

ing repaired and pressed into
service.

(iv) Private industries are being
permitted to install captive po-

wer generating plants.

(v) State Electricity Boards are ins-
talling Diesel Generating Sets.

Long Term Measures

1. Additional Thermal generating ca-
pacity of 120 MW at Faridabad, 220
MW at Paniput, 220 MW at Bha-
tinda and 200 MW at Badarpur is be-
ing installeq during 5th Plan.

2. Additional Hydro capacity aggie-
gating to 1098 MW at Bhakra  Beas
complexes will be installed duri:g
5th Plan.

3. Generation at Bhakra will in-
crease by 148 MW (continuous) on
completion of Beas Sutlej link.

4. Hydro capacity aggregating to 780
MW will be commissioned at Baira-Suil,
Salal and Kishtwar. These stations will
feed energy into the Northern Grid.

5. 118 MW of Hydro Capacity will
be installed at Shanan, upper Bari
Doab Canal and Western Jamuna Ca-
nal.

Finalisation of Plans Regarding Linking
of Ganga with Cauvery

66. SHRT RAMKANWAR:
SHRI R. S. PANDEY:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government have finalised
plans to build several hundred kilometre
long link canal linking the river Ganga
and Cauvery;

(b) if so, the main features thereof
and if not, the present position cf the

FEBRUARY 20, 1973

Written Answers 1CcC

projects; and

(c) the reactions of the State Govern-
:renfs concerned separately in this  re-
gaid?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATIGN AND
POWER (SHRI BALGOVIND VERMA):
(a) to (¢). It is proposed to carry out
investigations for a National water grid,
one of the components of which would
be a link connecting various rivers like
the Ganga, Narmada, Godavari, Krishna
vand Cauvery. The detailed features will
be known after the field investigations
which may require 5 to 10 years, are
completed. The investigations will be
done in close consultation with the Sta-
tes.

Loaas for Sarda Sahayak Project and
Thermal Project

67. SHRI JAGANNATH MISHRA:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether Government have decided
to zdvunce loan for Sarda Sahayak pro-
ject in Lakhimpur Kheri District and
alsy ior tiermal project at Czro; and

n
¢ > be

THE DEPUTY MINIST.2. 1IN THE
MINISTIUY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). It has been decided to al-
Jocate to the Governmeni of Uttar Pra-
desh advance central assistance of Rs. 6
crores for the year 1972-73 for accele-
rating the work on Sarda Sahayak -pro-
ject and Rs. 3 crores for Obra Thermal
Power Extension Project Stage I through
additional market borrowings during the
year 1972-73.

‘f ¢, the quantum of lc2~ propos-
advared?

Extension of Railway Line Upto Udham-
pur in Jammu an¢ Kashmir State

Wili the Minister of
pleased to state:

RAILWAYS be

(a) whether there is any proposa!l to
extend the Railway line upto Udhamnur
in Jammu and Kashmir State; and
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(b) if so, the time by which it would
be dofle?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI)' (a) and (b).
Preliminary Engineering-cum-Troffiic
Survey for Jammu-—Udhampur rail link
has been proposed to be carried out du-
ring 1973-74.  Further action will be
taken after the survey i< completed and
there reports thereof examined from
all angles.

Participation of Foreign Compapies in
Off-Shore FEiploration
69. SHRI DINEN BHATTACHARY-
YA:

SHRI RAIDEO SINGH-

Will the Minister of PETROLEUM
AND CHEMICALS be bpleased to state:

(a) whether Government have dccided
to invite foreign Companies of Govern-
ments 1o participate in oil prospecting
in off-shore areas;

(b) if sn, the main features of the
devision; and

(c) the names of the countries or Com-
panies fiom whom offers in this regard
have been received and term of offer?

THF DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (c). Some foreign companies have
in recent months, expressed interests in
participating in oil prosepecting in off-
gshore areas and a few of them have
also given outlines of their proposals
for such collaboration. 1t is propo-
sed to consider collaboration with
foreign parties on the basis of ‘Gen-
eral Contractor Type' of arrangement
in a few off-shore areas. It is not
in the public nicrest at this stage
to disclose the names of the companies
who have expressed interest nor to  dis-
clogse the terms offered.

Tannel of Deas-Sutlej Link Projuct

70, SHRI SHASH! BHUSHAN: Will
the Minister of IRRIGATION AND
POWER. be pleased to state:
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ta) whother a  length® of 1403  feet

Beas—Sutlej Link Project has been
found sub-standard aod its strength
is _rnuch lower than the required
minimum;

(b) whether the experts have
out that unless the strength  of  the
lining is brought to the p per level
without reducing the diameter of the
choking  of  the
tunnel. a stoppage of power gencration
and thus cause serious financial  loss
tow the country; and

pointed

(c) the remedial steps taken or pro-
poscd to be tahen ‘and the action proposed
to be taken Apainst the persons responsi-
ble for this larse?

THE DEPUTY MINISTFR IN THF
MINISTRY OF IRRIGATION AND
POWER (SHRT BAIGOVIND VFRMAY
(a) No, Sir.

(b) No. Sir.

(c) Does not arise.

Bursting of Dam in Chikkshole .Project
in Mysore

71. SHRI SHASHY BHUSHAN-
SHRL S. M SIDDAYYA

Wili the Minister of IRRIGATION
AND POWER be pleased to stute

(a) whether the officials of the Central
Irrigation an) Power Ministry have since
visited the Chikkahole Project where a
dam had burst resulting in the flooding of
seven villages and Yelundur town in My-
sore;

(h) whether they have submitted their
report to Government and whether Gov-
ernment have examined the same; and

(¢) if so, the conc'usions arrived  at
on the basis of this report and whether
the responsibilily hus been fixed  and
action tuken aguinst the persons 1espon-
sible ang the particulars of persons  res-
ponsible?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
{a) to (c). Two officers of the Central
Water and Power Commission had been
deputed to visit Chikkahole Dam between
December 22 and 24, 1972, for getting
factual information relating to the natare
and extent of breach and the damage
caused. Their report n this regard  has
been received. These officers did not exa-
mine the question of fixing responsibility.
It is understood that Mysore Government
‘have appointed an encurry Commitiee to
look into this aspcct. N

Setting up of Generation Units to Meet
Power Shortage at Key Points

72. SHR1 SHASHI BHUSHAN  Will
the Minister of RAILWAYS be pleased
to state:

(a) whether railways arc considering a
proposal to set up their own generation
unts at Ley points to meet rower short-
age; and

(b) the salient features of the proposal
under consideration and when a final de-
cision in this respect iy likely to be
taken?

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD. SHAFI QURESHI): (a) There
i3 no specific proposal under considera-
tion; the Railways are, however, examin-
ing the guestion,

{b) Does not arise.

Four Rail Projects for Maharashtra as
Relief Measure .

73.  SHRI SARIOO PANDEY:
SHRI S. R. DAMANI:

Will the Minister of RATI WAYS be
pleased to state:

{a) whether the Centre has given clear-
ance to 4 Rail Projects in Maharashtra as
a relief measure; and
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(b) if so, what are the broad out-

lines of the projects and  what is the

amount proposed to be spent? M

THE DEPUTY MINISTER IN THE
MINISTRY OF RATLWAYS (SHRI
MOHD. SHAII QURESHI): (a). No.

(b) Does not arise.

Genperation of Power and Energy Through
Goeothermal  Resources

74 SHRI RAJDEO SINGH. will
the Minster of IRRIGATION  AND
POWFR be pleased to state.

(1) whether India is potentially rich in

geo-thermal 1esources; ang

(b) if so, whether Government propose
to utilise them to generatc power and
energy?

THE DEPUTY MINISIER IN THE
MINISTIRY OF IRRIGATION AND PO-
WIR (SHRi BALGUVIND  VERMA):
(a). Geo-thermal  encrgy potential has
been andicated 1n certain areas.

(b) Government is actively considering
the question of taking up detailed inves-
tigations, with the assstance of UNDP,
to establish the quantum of geo-thermal
encrgy avadable and to take up its eco-
nomic explontation.

Arrangements for atiending patents .in
the absence of Doctors on Padian Raile
ways

75, SHRI RAJDEO SINGH; Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Pharmacists have to
prescribe modicines to patients in  the
absence of Joctors, lacharge of Health
Uniov where o timiled stafl  comprising
of oac doctor, one pharmacist, one dres~
ser and one safaiwaloh s posted when
the doctor is on line; and

(h) if not, the alternative urrangements
made for patients including scrious ones,
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if a contingency arised when the Doctor
is on the line?

THE DCPUTY MIMISTER TN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) When the doctor is on line, the
pharmacist gives' first-aid to the serious
patients and contacts the doctor on
telephone to come back and attend the
patient. If the condition of the patient
is more serious and cannot await the re-
turn of the doctor, the pharmucist refers
the cuise to some other 'ocognised Medi-
cal TInstitution.

Academic Training of First-Aid for
Pharmacists on Indian Railways

76. SHRT RAIDEO SINGH: Will the
Minisier of RATLWAYS be pleased to
state:

(a) whether the knowledge of First-Aid
is not included in the academic training
of Pharmacist, whereas it is a part of
curriculam for Doctors and Nurses; and

(b) if so the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and (b)
First Aid is not a compulsory subject in
the acadcmic training qualifying a per-
son to becoms a Pharmacist. However,
in some States Pharmacists who do re-
cu'er Degree or Diploma courses un-
de-go this training.

Doctars and Nurses, who have to under-
take full treatment of the ill and injured.
have necessarily to know first aid also.
As such the subiect ig inciuded in their
curriculum.

Railway Hezlth Unit  at
Delhi-Shahdara

Buildint for

77. SHRI RAJDEO SINGH: Will the
Minister of RAILWAYS be pleased to
state:

(a) whcther a large number of Rail-
way employees and their derendents
reside in Delhi-Shahdra area;
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(b) whethzr therc is no building ‘avail-
able to houss the Railway Health  Unit
caterine to the ncedss ¢f the employees.
eveen' on'v a bovie atalioned permanent-
v necar the Dclhi-Shahdara  Railway
station; and

(c) if so, the steps taken to provide
adequate  accommodation and other
equipment for this Fealth Unit and its
staff? k

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILVAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) Yes.

(c) The proposal for building for this
Hecalth Unit within ¢ vailable resources
will be taken up for consideration in
Works Programme for 1974-75
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Cost of Imported Medicines vis-a-vis
those manufactured in the country

79. SHRI R. S§. PANDEY: Will the
Minister of PETROI EUM AND CHE-
MICALS be pledsed to state:

(a) whether imported nndicines  are
cheaper than those manufactured in the
countty by foreign medicine firms;

{b) i so, the rcasons for high cost of
medicines produced in the country; and

(c) the steps if any being tuken  hy
Gosernment to teduce thewr prices in the
country”?

THE DEPUTY MINISTER IN THE,
MINISTRY OF PEIROLEUM  AND
CHEMICALS (SHRT DAI BIR SINGH)»
ra} The prices of formulitions the
Indian markoet generally compare favour-
ably with the prices of similar formula-
tions in domestic murkets of other coun-
tries

The costs of production of indigenous
bulk drugs are gonerally higher as com-
pared to these prevail'ng abroad. As a
result the prices of bulk drugs are in
several cawes higher.

(b) The rates for the higher cost of
production of bulk drugs are as follows:

(i) The prices of many essential rawe
materials obtained indigenously
and utilised for production of
finished drugy are higher and
therefore compare  unfavourably’
with the prices of similar raw
materials  obtaining in  the
foreign countries;

(ii) The scale of operations of indi-
genous plants is generally smal-
ler in India 4s compared to the
scale of operations in other ad-
vanced countries and results in

higher overheads and  process
losses;
(iil) Some of the advanced foreign

coupfries have already achieved
a considerable lead in the field
of Research and Development
and technology and, therefore,
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are ahead of this country in thiy
regard;

@v) The ubove® advantage leads 1o
estabishment  of mainufacturing
unils in these countiws n tne

first msiance. By the time «uch
unts ate established in Indp
the foreign countries m ome

cuses have already vealied and
written off tlie value of plant
and egpament and dre thete-
ole m a4 postion 10 complete
elicctive iy with Indian and offer
muwh lower rates for their pro-
ducts .

‘¢) The question of reduction in the
cost of production of bulk drugs is cons-
tuntly reviewed through the Devcop-
ment Council for Drugs and Phaimaceuts-
cals. Economics in production arte ulo
obtained through research and develop-
ment and the Government have been
stressing the need for more Research und
Development cffort in this feld.

Underground  Raflways for
Delhi and Bombay

Calcotta

80. SHRI R. S. PANDEY: Wil] the
Minister of RAILWAYS be pleased to
state:

(a) whether Government have sturied
the construction of underground railway
in Calcutta;

(b) if so, the present position of
project; and

the

(c) what is the progress made so
far regarding the construction of under-
ground railway system in Delhi and Bom-
bay?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and (b).
The construction of the tube railway in
Calcutta between Dym-Dum ang Tolly-
ganj about 16.5 Kms. was sapctioned on
1-6-72 at an estimated cost of Rs. 140.3
crores and the Calcutta M.T.P. Organisa-
tion have also taken necessary action to
go shead with its comstruction. The
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foundution stone of this project was laid
by the Prime Ministsr on 29th Dececmber,
1972 symbolising the commencement of
aciual construction.

:c) Techao-Economic  Feasibility  Stu-
dics of Mass Rapid Transit System in
Delhi are expected to be compleied
in 1973, For Bombay the arrival of
consulianis is awaited before concluding
the Techno-Economic Feasibility Studies
there.

Service conditions of Engineers worxing
in Deibi Tlectric Sspply Umierixiang

g1. SHRI R. S. PANDEY: Will the
Minister of IRRIGATION AND POWER

be pleased to state:
]

(a) whether there is growing unrest
and discontentment among the Engineers
working in the Delhi Electric Supply
Undertaking due to unfavourable service
conditions;

(b) if so, what are their demands in
this regard; and

(c) the steps taken by Government to
remove their grievances and to provide
better amenities in the service?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) to (c). The engineers of Dethi
Electric Supply Undertaking had put
forward demands relating to revision of
pay scales, introduction of time scales
of pay, grant of special pay, conveyance
allowance, project allowance, atc. A
Committee was set up in January, 1971,
to examine their gricvances. The Com-
mittee has now submitted its final Report
which has besn remitted to Delhi Elec-
tric Supply Undertaking for consideration.

Shortage of Petrol and Allled  Products

82. SHRI R. S. PANDEY: Wil! the
Minister of PETROLEUM AND CHE-
MICALS be pleased to state:

{a) whether there is a growing shortage
of petrol and its allied products in the
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country and, ii 50, aa assessmeat in this
regard; and

(b) the steps iaken by government to
ensure adequate availability of petrol to
meet demands of transport and industry
in the country?

ToiE DEPUTY MINISTER IN THE
MINISTRY GOr PETROLEUM AND

CHEMICALS (SHRI DALBIR SINGH):
(2) cad (b). iliere 1s no growag sior-
tage of oil producis in the coustry. The
ovurald position is that the availability of
oil producis out of indigenous croduction
supplemented by imports is adequate to
meet the total requirements of the coun-
try. Hocwever, there have been some
sporadic shortages of a localised paiure in
some parts of the country owing to dis-
turbances, labour problems accidents,.
power shortages etc. These are being
overcome in the best possible manner.

Implementation of Jift Irrigation Scheme
of Rajasthan Canal Project

83. DR. H. P. SHARMA: Will the
Minister OF JRRIGATION AND
POWER be pleased to state how far the
lift irrigation scheme at Lunkarangar
(Bikanaer), which forms parts of the
Rajasthan Cenal project, has been imple-
mznted and by what time it is likely to
be cempleted?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
86 per cent of the earth work and 38
per cent of the lining of the Lunkaransar
lift irrigation scheme have been complet-
ed by end 1972,

The work on this scheme would be
substantialiy completed during 1973-74.

High Power Committee for Telescopie

and Freight Stmcture n=ow in  operation
an Railways
84. DR. H. P. SHARMA: Will the

Minister of RAILWAYS be
state:

nleased to

(a) whesther Government propose to set

up a high power committee to go into
- -y
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the efficiacy of the telescopic and other
freight structures mow in operation on
the Railways; and

(b) if so, the precise constitution and
terms of refercnce of the proposed com-
mittee?

THE DEPUTY MINISTER IN THE

MINISTRY OF RAILWAYS (SHRI
MOHD. SHAF1 QURISHI:) (a) No.
(b) Does not arise in view of the

answer to purt (a) of the question

Cost Estimates of Thein Dam

&85 DR. H. P. SHARMA:
SHRI €. 'T. DHANDAPANI:

Wil the Minister of TRRIGATION
AND POWER be plea.ed to state:

(a) whether the cost estimate of the
“Thein Dum” is likely to exceed conmside-
rably even the revised estimated cost of
the project as worked out in 1964;

(b) if so, the latest estimate of the
cost of this project and how far it is
Iikely to exceed the origmnal and the re-
vised estimate;

(¢) how far the delay in execution of
the projact iy responsible for the increase
in cost and the ieasons for the delay; and

(d) the latest progress m execution of
the proicct, the states to be benefited by
it and bv what time it is likely to be
compieted?

THF DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRT BALGOVIND VERMA):
(ay and (h). The cost of Thein Dam
Project as per 1968 cstimates, is Rs. 92
crores. ! is yet to be brought upto-date.

(¢) The delay in clearance of the
project has been on account of its com-
plex inter-State aspects.

(d) At a meeting held recently, the
Chief Ministers of the concerned States
agreed that Centre should take up this
project for exccution. The project which
will benefit most of the States in the
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region is likely to take about 6 years for its
execution.

Issue of Licences to Tatas and Birlas for
sitting of Power Generating Plants

86. KUMARI KAMLA KUMARL:
Wil the Mimster of IRRIGATION AND

POWLER be pleased to state:

(1) whether Tatas and  Birlds  have
been given licences to  establish new
power uenerating plant, and the cxpan-
sion of their existing plants; and

(b) if <o, the names and the locations
of the proposcd plants and their capacities?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). Tatas have not so far been
given uny licence to establish new power
genc .t np plant or to expand thewr exist-
ing plants  The Tata Power Supply Cam-
paity fis submitte] a  proposal to the
Goverament  of Maharashtra  for  the
augmentation of the Trombay Thermal
Power St.son by imstaling  a 500 MW
umit und this proposal is under their con-
s.deration.

As rega~dy, giving a licence to Birlas, a
prop»il of M/s Gwalior Rayons, Nagda
for ihe installation of one 16.5 MW turbo
gencrating set (essentially for the replace-
ment of the existing sets) has been clear
ed by the Government of India. M/s.
Renusagar Power Co. has also been por
mitted to set up generating capacity of
110 MW for the use of Hindalco. How-
ever, they have also submitted a proposal
for the installation of a 250 MW generut-
ing set, which will enable them to release
55 MW of power which are being pre-
sently supplied by the Uttar Pradesh
State Electricity Board. Thig proposal is
under the consideration of the Govern-
ment.
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Mail Train
Barawadih,

service on Dehri-on-Soe-
Gomoh Line and Garhwa
Road-Chopan Line

87. KUMARI
Will the Minisier
pleased to state:

KAMLA KUMARI:
of RAILWAYS bz

(«) whether any survey is o b2 con-
ducted shortiy to start Mail train services
on Behri-ca-Sone-Barawudih Gomoh  line
and Garhwa Road-Chopan line; and

(b) if not, the reasons thercfor?

TiHE DEPUTY MINISTER THE
MINISTRY CF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

IN

(b) Most of the passenger traific on
Dehri-on-Sone-Barwadih-Gomoh and
Garhwa Road-Chopan sections is short

distance in character which is adequately
mect by the cxisting passenger trains.
Apart from traffic justification. the intro-
duction of a3 Mail train on these sections
is not feasible for want of line capacity,
terminal facilities and also due to lower
track speeds.

ol SRR e AR Fa vy

Increase in II1 Class seats in Mail Express

Trains Starting from Delhi a2ad New Delhi

Stations Towards Bihar, West Bengal and
U.P.

&8. KUMARI
Wili the
pleased to state:

KAMLA KUMARI:
of RAILWAYS be

Miniter

(aj the aver.ge number of tickets sold
for H1 Class Passengers from Delhi and
New Delhi Raiiwey Stitiens daily for tra-

velling towards Bihur, Wost Bengal and
Uttar Pradesh:
{v) the capacity and average number

cf scats of I Cluss in Mail Express
troins leaving Delhi/New Delhi for Rihar,
Voot Beagal ong UP.; and

(¢) whether It seats are propos-
cd to be increased in the near futere in
the Mail Express trains?

THE D¥PUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) The

daily average number of third class tickets
by Mail, Express and Passenger  trains
sold at Delhi and New Delhi for Bihar,
West Bengal and U.P. is given below.

U.P.

Namne of the station . Bihar  West Bengal
Delhi . 2447 2072 11880
New Delhi. . 621 125 91Ig

(b) The capacity and the daily average
number of geats for third class in the
Mail/Express trains running towards
Bihar, U.P. and West Bengal is as under:

Erom Delhi.
From New Delhi

(c) No.

4994 seat.
1872 seats.

Abolition of Second Class from Mail
Express Trains

89. KUMARI
Will the Minister
- pleased to state:

KAMLA KUMARL:
of RAILWAYS be

(a) wh:ther Second Class has not been
- atolisheq even now as proposed; and

(b) if so, the reasons for not abolish-
ing Second Class coaches in Mail Express
Trains?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS SHRI
MOHD. SHAFI QURESHI): (a) and

(b). With the decision for abolition of
Second Class, it has also become neces-
sary to convert the existing second class
coaches into third class coaches. This
conversion is to be done when the second
class coaches in service are sent 1o
workshops for periodical overhaul accord-
ing to the due date of individual coaches.
This conversion is likely to be completed
by the end of March, 1974 and till then
second class coaches would continue to
run on Some services.
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Silt at Bhakra Nangal Dam

90. SHRI PRABODH CHANDRA:
Will the Minister of IRRIGATION AND
POWER be pjeased to state:

(a) whether the collection of silt at
Rhakra Nangal Dam is much greater than
that was anticipated;

(b) if so, the steps Government pro-
pose to take to stop this?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (Si{RI BALGOVIND VERMA):

(a) The observations carried out for the |
first five years of the reservoir indiz ted
rate of silting to be little higher ihan that
anticipated in the Project Report. Obser-
vations pertaining to the subsequent years,
however, reveal that the rate of sitting has
declined.

(b Soil conservation measures to reduce
silting - have been undertaken in the caich-
ment area by Himachal Pradesh Govern-
ment.

Increasing Production of Fertilisers

91. SHRI PRABODH CHANDRA:
Will the Minister of PETROLEUM AND
‘CHEMICALS be pleased to state:

(a) whether the country will have
import fertilisers amounting to crores
rupees during the Fifth Plan because
the under-utilisation of the capacity of
fertilizer plants and the long time taken
by Government to sanction the establish-
ment of the fertilizer plant by Tatas; and

to
of
of

(b) if so, what steps Government pro-
pose to take to increase the production of
fertiliser within the country and save the
scarce foreign exchange?

THE DEPUTY MNISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) and (b). Against the anticipated level
of consumption of 5.2 million tonnes
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per annum of nitrogen by 1978-79
the present instailed capacity is only 1.464
million tonnes. With the commissioning
of the projccts undet impiementation and
the other schemes which have been appro-
ved, the tctal installed capacity is expec-
ted to go up to about 4.125 miliisn tonnes
per annum. Steps are being tuken to
maximise uiilisation of existing capacity
by various. debottienecking and optimisa-
tion schemes. Studies are also being car-
ried out to establish additional fartilizer
projects in the country so as to increase
fertilizer product’on and thereby minimise
dependence on imports.

As regards the Tata’s project, an appli-
cation has been received for converting the
Letter of intent into un Industrial Licence,
but the party has to take certain cssential
steps before such conversion can take
place. The party is being provided with
the assistance needed in this connection.

R.P.F. Role in Checking Pilferage and
Thefts from Railways

92. SHRI PRABODH CHANDRA:
Will the Minister of RAILWAYS be plea-
sed to state:

(a) the total strength of Railway Pro-
tection Force during 1971-72;

(b) whether with the increase in the
strength of Railway Protection Force, over
the previous year, the theft and piiferage

of Railway property has also incrcased;
and

(c) if so, what steps Government have
taken or propose to take in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) The
total strength of Railway Protection
Force during 1971-72 was 56,891.

(b) Yes, to some extent,

(c) (1) The Minister of Railways had
written to the Chief Ministers of all States

to seek their cooperation for prevention of
thefts and pilferages.

(2) Joint Committees consisting of
officialy of the State Government
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and the Railways and repreventa-
tives of trade unions were set up

to coordinat, measures for proven-
tion of thelts/pilterages

A Drive was also launched from
26th  Jaaaary 1972 o check
theft, and pilferages on Rallways

3)

Wagons loade{ with high 1ated
commouities were run m block
loads duly escorted by  Armed
RPF personnel

(4)

Scveral crimnals/recervers of sto-
len property weie detained under
Spectal Adts,

(%)

(6) Cooperation of Railway
Unions wis sought in prevention
and detection of thefts

(7) The Railway Protection Foice s
being re-organised to  make 1t
more cffective

Representation against by passkag Pathan-
kot by trains for Jammu

PRABODH  CHANDRA:
RAILWAYS be

93 SHRI
Wil the Minster of
pleased to state

(a) whether he has recerved any repre-
sentation from the residents of Pathankot
and Kangra that the people of these areas
will be facing great hardship if the trains
like Secaldah and Srinagar Express do not
touch Pathankot;

(b) whether this will also result in the
ruin of the economy of Pathankot city
which is mostly inhabiated by the refu-
gees; and

(¢) if so, whether Government propose
10 arrange all important trains in such a
way that they at least touch Pathankot om
their way Jammu and back?

THE DEPUTY MINISTER IN TIIE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI): (a) Yes

(b) and (c) There are 3 Mail, Expsess
trains going upto Jammu Tawi, 2 of which
viz., 59/60- Srinagar Expresses and 33/34

FEBRUARY 20, 1973

Labour

Written Answers 120

Kashmir Matls ajready run via. Pathankot
§1,525caldah Expresses however, run to and
from Temmu Tawi via Chakki Bank with-
out touching Path.nkot. Passengers from
Punjab and Hmmuchal Pradesh can make
ure cf this service also from Chakki Bunk
situated at a distance of only 365 KMs.
from Pathankot,
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Non-cooperation with Audit Office by
staff of D.V.C,

95 SHRI R. P, DAS: Will the Minister
of IRRIGATION AND POWER be pleased
to state:

(a) whether General Manager of Damo-
dar Valley Corporation has in an official
circular instructed his staff not to co-op-
rates with Audit office, if anybody from
that office comes for auditing; and
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(b) if so, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):

(a) No, Sir.
(b) Does not arise.

C.BI on Damodar Valley
Corporation

Report of

96, SHRI R. P. DAS; Will the Minis-
ter of IRRIGATION AND POWER be
pleased to state:

(a) whether the enquiry report of
«Central Bureau of Investigatoin against the
corruption of Damodar Valley Corporation
Management has been submitted; and

(b) if so, the main findings therein?

THE DEPUTY MINISTER IN THE
MINISTRY OF JRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). No enquiry has yet been
‘made by Central Bureau of Investigation
in this regard.

Construction work on Anandpur Hydel
Project in Punjab

97. SHRI SUKHDEO PRASAD VER-
‘MA: Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether construction work on An-
andur Hydel Project in Punjab is held up;
and

(b) if so, the reasons for the sames and

the action taken by the Centre in this
regard?
THE DEPUTY MINISTER: IN THE

MINISTRY OF 1IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). The clearance of the An-
-andpur Sahib Hydel Project by the Cent-
ral Government is held up as the inter-
stafe aspects of the Project have not been
so far resolved. Efforts are being made
by the Central Government to bring abcut
an amicable gettlement in the matter.

PHALGUNA 1, 1894 (SAKA)
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Caacellation of Railway Services during
agitation in Andhra Pradesh

98. SHRI SUKHDEO PRASAD VER-
MA: Will the Minister of RAILWAYS
be pleased to state the number of Railway
services cancelled during the separate
Andhra agitation till the imposition of the
President Rule in the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): The daily
average number of passenger carrying
trains cancelled/curtailed during the period
31st October, 1972 to 17th January, 1973

on concerned Railways is indicated
below:—
Railway. Daily average num-
ber of trains can-
cclled|curtailed.
Southern. 15
South Central. 76
South Eastern. 1
During this period, on an average,

14,000 wagons per day remained immobi-
lised on account of cancellation of goods
services.

Setting up of a Committee for Selection of
Sites for Thermal Power Stations

99. SHRI SUKHDEO PRASAD:
VERMA: o
SHRI RAM BHAGAT PASWAN:

Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Government propose to set
up a Committee for the selection of sites
for large thermal power stations in diffe-

rent regions; and

(b) if so, the main features thereof and
the time by which the Committee s
likely to submit its report?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) and (b). A Committes for the selec-
tion of sites for large thermal power sta-
tions at coal pitheads of approximately
2000 MW capacity in different regions was
set up by the Ministry of Irrigation ‘and
Power on 2nd January, 1973 under the
Chairmanship of the Membter (Thermal)
Central Water and Power Commiission.
The Committee wiil, in particular, inspect
sites in the following regions and submit a
report within four months:—

1. One site in Maharashtra.
2. Two sites in Madhya Pradesh.

. One site in Andhra Pradesh.

3
4. Two sites in the Eastern Region.

Assessment of over-crowding in Trains.

100. SHRI SUKHDEO PRASAD VER-
MA: Will the Minister of RAILWAYS
be pleased to state:

(a) whether Government have recently
conducted a survey of occupancy of seats
in trains to assess the extent of over-
crowding in Passenger trains; and

(b) if so, what positive measures Gov-
ernment have taken in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS  (SHRI
MOHD. SHAFI QURESHI): (a) and (b).
The assessment of the over-crowding in
trains is a continuous process and this is
undertaken by the Railways on the basis
of a census of occupation of trains twice
a year. On the basis of the results of
these studies undertaken by the Railways,
efforts are made to introduce additional
trains, to augment the loads of existing
trains and to extend the runs of trains
keeping in view the availability of rolling
stock, sectional and terminal capacity etc.
In the time-tables which came in force from
Ist May, 1972 and Ist November, 1972,
109 trains involving 6919 daily train-kilo-
metres, were introduced/extended.
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Demand for Rail Projects for Gujarat as
. Scarcity Relief Measure ,

101. SHRI K. S. CHAVDA: Will the

Minister of RAILWAYS be pleased to.

state:

(a) whether Government have received
a request from Government of Gujarat to
sanction (i) Kansa-Bhildri (ii) Hari-Ra-
dhanpur and (iii) Tarapur-Bhavnagar Rail-
way projects as scarcity-relief measure in
the State of Gujarat; and

(b) if so, Government’s reaction there-
to and the steps takem regarding these
projects?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b} The question of carrying out a sur-
vey for Bhavnagar-Tarapore is under con-

sideration in consultation with the Guja- -

rat Government.

Estimates of Irrigation Potential in the
Country

102. SHRI K. S. CHAVDA:

SHRI SATYENDRA NARAYAN'

SINHA:

Will the Minister of
AND POWER be pleased to state:

(a) the latest esiimate of irrigation po-
tential in the country;

(b) the percentage of that potential be-
ing tapped; and

(c) the percentage of irrigation poten-
tial tapped ‘and being utilised? It

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) to (c). The ultimate irrigation poten-

tial from major and medium projects is.

now assessed by the States to be about
56.5 million hectares and about 50 mil-
lion hectares from minor irrigation pro-
jects.

IRRIGATION |

On the completion of all the pro-
jects already in hand, about 51.3 million-
hectares of the potential would have been:
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developed. The utilisation of irrigation
potential is in the range of about 90 per
cent in the year after the potential has
been provided.

Delivery of Mobile Platform for Drilling
from Japan

103. SHRI K 8. CHAVDA:
SHRI BHAIJIRHA! PARMAR:

Will the Minister of PETROLEUM
AND CHEMICALS

be pleasad to state:

(a) whather the oil drilling platform
ordercd  from Mitsubishi Company  of
Jupan has not been delivered despite the
commitinent of the Company to delive; it
by September, 1972;

(b) if <o. the reasons therefor; amd

t¢) whether Government are intcnding
to tale legal action to recover penalty
from the company as per the agrecment?

THE DEPUTY MINISTER IN THE
MINISTRY Or PETROLEUM AND
CHEMICALS (SHRI DAIBIR SINGH):
ta) No, Sir.

(b) Mitsubishi had been conducting 9
series of sea trials on the platform in
Japan in order to fully dotermine ity fit-
ness in terms of the contruct, These
claiming trials are still continuing

(c¢) the ONG Commission will be claim-
ing liquidated dumages from  Mitsubishi
as per the terms of the contract.

Demands by Persons Displaced by Tehri
Dam in Uttar Pradesh

104. SHRT SATYENDRA NARAYAN:
SINHA: ‘Wili the Mmisier of IRRIGA-
TION AND POWER be pleased to state:

(a) whether the perdons who will be
displaced by the Tehri Dam in Uttar Pra-
desh have made certain demands;

(b) if so, what arc the demands and bow
they will affect the pace of construction
of the dam; and
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(c) the steps, ¥

grievances of the

any, taRen to meet the
affeeted people”

THF DEPUTY MINISIER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR! BAI GOVIND VERMA):
(2) and (b). Some of the major demands
made by the persons aflected by the cons-
truction of the 1chit  Dam are as fol-
fows:—

(i) Alternative land for each person
at standard cconomical holding,

Rs. 70000
not want land

, (1) Compensation upto
acre for those who do
in exchange.

(i) Drisplacement giant upto Rs. 10,000
per family

(iv) All persons affected by the construc-
tion of the Tehri Dam should be declared
“displaced” pereons acd given all the ¥aci-
lities that are admiwsibie under the Consti-
tunion to such displactd persons

tv) land {or the Jm <honid not he
acquired till arrangements for the resettle
ment of displaced peisons have been sa-
tisfactorily made

(vi) The affected femuilies shaukd he re-
settled in Rishikesh, Hardwar and Dehra-
dun which towns should be included in
the Tehri-Garhwa! District

The work on the dum hay "v:n slowed
down as the affected person, have object-
ed to work being cairied out cven on
Government land

{¢) A high level Committee has been
set up under the Chairmanship of the
Chief Secretary to the Government of
Uttar Pradesh to go into all aspects of
the question and to tahe decisions.

Shifting of a part of plint of Sindri Fertl-
Hzer Factory to Durgspur

105. SHRI SATYENDRA NARAYAN
SINHA: Will the Miniver of PETROLE-
UM AND CHEMICALS be plewsed to
state:

{a) whether there is o schemc to shift
granulation or any other plant of the Sin-
dri Fertilizer Factory to Durgapur;
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(b) if so, the reasons therefor; and

(c) whether Government of Bihar have
»protested ‘against the move?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
-CHEMICALS (SHRI DALBIR SINGH):

(a) No, Sir.

(b) Does not arise.

(c) Some time back, a letter in this re-
gard was received from Bihar the Goverp-
ment; however, as mentioned above, there

is no proposal to shift any plant outside
:Sindri.
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Nationalisation of Foreign Qil Companies

107. SHRI BHOGENDRA JHA:
SHRI R. K. SINHA:

Will the Minister of PETROLEUM AND
CHEMICALS

be rleaszd to state:

(@) whether “Government have decided
to end their endless pegotiations with the
three foreign oil Companies and nationalise
them forthwith;

(b) if not, the reasons therefor; and

(c) what specific points are nccessitating
prolonged negotiations with the foreign oil
Companies and what are the points of di-
vergence or agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHEI DALBIR SINGH):
(a) to (c). The whole matter is under con-
sideration of Government. It is not in
public interest ‘at this stage to indicate the
points of agreement or divergence etc.

Combletian of K:shi Canal in Nepalese
Territory

108. SHRI BHOGENDRA JHA: Wil
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question Nos. 4023
and 4940 on the 12th December, 1972
and 19th December, 1972 respectively re-
garding the completion of Western Kosi
Canal in the Nepalese Territory and
state:

(a) whether survey and investigation in
the Indian Territopy for the Western Kosi
Canal has since been finalised and whether
lands have been acquired and excavation
has began; )

(b) if so, the main features thereof;
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(c) the total allotment for Western Kosi
Canal for the annual plan for 1973-74
and for the entire Fifth Plun; and

(d) the steps being taken for ensuring
completion of this project by the end of
Fifth Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI BALGOVIND VERMAY}): (a)
and (b). The surveys and investigations re-
quired for the construction of the Western
Kosi Canal in the Indian territory are in
progress. The acquisition of land and ex-
cavation of Canal will start after these
have been completed and the alignment of
the Canal finalised.

(c) The Government of Bihar have stat-
ed that the provision for the Western Kosi
Canal in the State Plan for 1973-74 is
Rs. 150 lakhs. In addition the Govern-
ment of India have agreai to provide
Rs. 200 lakhs as special assistance outside
the State Plan ceiling o Bihar Government
to meet the cost of construction of the
portion of the Western Kosi Canal lying
in Nepal. A provision of Rs. 2500 lakhs
has been proposed by thc State in the Fifth
Plan. The Fifth Plan has not yet been fin-
alised,

(d). Suitable steps are being taken to
ensure the completion of the Western Kosi
Canal as scheduled. |

Extension of Kamala River Embank.
ments

109. SHRI BHOGENDRA JHA: Wil
the Minister of IRRIGATION AND
POWER be pleased to refer to the reply
given to Unstarred Question No. 4025 on
the 12th December, 1972 rcgarding the
extension of Kamala River Embankments
and state:

(a) whether extension of Kamala
embankments beyond Jainagar uplo
Mirchia in Nepal will be sides protecting
64 sq. Kilometres in India and 180 sq.
Kjlometres in Nepal from floods help
conservation of more water for irrigation
of the Indian territory by the Western
and Eastern Kamala Canealz and help pro-

31 L8-8

tection of the kumala embankments and
northern banks ot the Eastern and Western
Kamala Canals;

{b) the estimated cost of this extension
in Nepalese territory; and

(c) whether 1t iy being included in the
Fifth Plan for implementation ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWFR (SHRI BALGOVIND VERMA):
(a) The scheme for extension of Kamala
embankment upto Mirchia in Nepal is
fo:; protecting an area of about 64 sq. km
in Indian and 180 sg. km in Nepal. it
will also give protection to the banks of
the Kamala eastern and western canals
and help in preventing breaches and
possible out-flanking of Jainnagar weir. It
is not intended for comservation of more
water for irrigation in India,

(b) The scheme was originally estimat-
ed to cost about Rs. 75 lakhs. The
revised scheme taking into account further
investigations which have been carried out
is yet to be finalised by the State Govern-
ment of Bihar,

{c) The proposals for the 5th Plan
have not yet been reccived from the State
Government of Bjhar. -

Recognition of North Eastern Rallway
Mazdoor Union

110. SHRI BHOGENDRA JHA: Wil
the Minister of RAILWAYS be pleascd
to state:

(a) whether North Eastern Railway
Muzdoor Union has been recognised by
the Railway Management since long;

(b) whether at present there is only one
North Fastern Railway Mazdoor Union
duly registered and the allegedly ficticious
registration of a faction at Patna has been
carcelled since long;

(c) whether decision has been taken in
enntinue recognition of the Union through
th: office-bearers duly registered; and

(d) if 3o, the gist of the decision ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) to (d). A rift developed within
the North Eastern Railway Mazdoor
Union in August, 1965. Since then two
groups of that Union have been function-
ing under the same name. For some
time, the Administration did not deal with
either of these groups.

Towards the middle of 1970, one group
was granted negotiating facilitics,  That
group has got itself registered under the
same name with the Registrar of Trade
Unions, Bihar, Patna. This registration
was cancelled by the Registrar of Trade
Unions, Bihar, on 14th July, 1972, but
the operation of that order has been stayed
by the District Judge, Patna.

The list of office bearers of the other
group was registered by the Registrar of
Trade Urnions, U.P., Kanpur, on 19th
August, 1971, and that group has been
claiming negotiating facilities on  this
basis. The other group has, however,
contested this registration before the
Allahabad High Court. In view of the
fact that the dispute is already before the
Allahabad High Court and the cases con-
nected therewith are expected to come up
for hearing very shortly, it has been
decided that the status quo should con-
tinue for the present.

Incidentally, the Registrar of Trade
Unions, Kanpur, cancelled the registration
of the North Eastern Railway Mazdoor
Union on 31st July, 1972, but an interim
stay order against this cancellation has
been obtained by the group whose list of
office bearers was registered by the Regis-
trar on 19th August, 1971.

Railway Line from Dharmanagar to Agar-
tala

111. SHRI BIREN DUTTA: Will the
Minister of RAILWAYS be pleased to
state:

(a) whether the Consultative Committee
and the North FEastern Council have
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suggested that the construction of Railway
line from Dharmanagar to Agartala be
started; and

(b) if so, what is the reaction of Gov-
ernment thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) Does not arise.

Hydel Irrigation Scheme for Damboroo
Hydel Project in Tripura

112. SHRI BIREN DUTTA: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether a Hydel Irrigation Schems:
for the Damboroo Hydel Project has
been drawn by the Government of Tri-
pura;

(b) if so, the main featurcs thereof;

and

(¢) the total amount required for the
completion of this project ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) Yes Sir.

(b) The project provides for the con-
struction of an 100 ft. high dam across
the Gumti river at a site located just
upstream of the 20 ft. high Dumbra falis
to impound the yield from the catchment
of 211 sq. miles intercepted by it. This
storage dam would afford an cffective
storage of 0.17 Maft. The regulated
waters from the reservoir would be con-
veyed through a 7800 ft. long power
channel skirting the Dumbra falis, to a
power station with an installation of two
gencrating unis of 5000 kw ecach (with a
provision of one more unit of the same
capacity) operating at a gross head of
130 ft. The firm power potential of the
Project has been estimated at 8600 kW at
60 per cent L.F.

(¢) The project is estimated to cost
Rs. 633.31 lakhs.
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Option by Train Clerks of Ratlam Divi-
sion before confirmation (Western
Railway)

113. DR. LAXMINARAIN PANDEYA:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether senior Trains Clerks of
Ratlam Division of Western Railway were
not asked options during the period from
1950—-1967 before they were confirmed as
such in accordance with Annexure ‘A’ of
Para 703 Chart IIf Page 39 dealing with
‘Channe! of Promotion’ of Western Rail-
way Establishment Mannual and if so, the
reasons thereof and when will they now
be asked options;

(b) whether orders of the Chief
Operating Superinicndent, Western Rail-
way, Bombay contained in Para 4 of
D.S.G (Estt.)—Wessery Railway Ratlam
circular No. ET/834/2 dated 26th April,
1972 addressed to Station Masters, Rutlam,
Ujjain and Indore have not yet been im-
lemented and if so, the reasons therefor;

(c) the reasons why despite clear orders
contained in D.S.O. (E) Ratirm above
letter No. ET/834/2 dated 26tk Apvil,
1972, juniors are being given chances to
go to Guards’ Branch ignoring ihe first
right of the Senior Trains Clerks; and

(d) the reasons why Senicy Trains
Clerks confirmed as per confirmation list
published vide Divisional Super.ntendent
Western Railway, Ratlam letter No. ET/
249711 dated 3rd January, 1967 were not
asked for their consent fer li:ing con-
firmed as Senior Trains Clerks ?

THE DEPUTY MINISTSR IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) Trains
Clerks are required to exercise option for
further promotion in their own cadre or
to posts of Guards Grade ‘C’. Options
are not called for before confirmation as
Scnior Trains Clerks,

(b) On representations that Senior
Trains Clerks who had been confirmed in
scale Rs. 150-240 should be considered for
promotion as Guords Grade ‘C’. the cir-
cular dated 26th April, 1972 was issued
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to ascertain the willingness of such staff
and to gauge the magnitude of the pro-
blem. ¢

(c) As per normal rules, Senior Trains
Clerks confirmed in scale Rs. 150—240
are not eligible for promotion as Guards
‘C’. Therefore, only Guard optee Trains
Clerks are eligible for promotion as
Guards Grade ‘C’.

(d) Consent i3 not necessary for con-
firmation in normal avenue of promo-

* tions.
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Licence to the House of Bangurs to set

up & Chlorine and Caustic Soda Plant
in Mudhya Pradesh

115, SHRI MOHAMMAD ISMAITL.:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether Government have given a
hcence to the house of Bangurs to set up a
Chlornine and Caustic Soda Plant in
Madhya Pradesh;

(b) 1f so, when the application for sct-
ting up this plant was reccived and licen-
ce granted; ¢

(c) how many applications for licences
ta set up Chlorine and Caustic Soda Plant
were received; and

(d) the gist thereof?
THE DEPUTY MINISTER IN THE

MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)

(a) No, Sir.

(b) and (¢) Do not arise.

Absorption of Railway electrification staft

in Metropolitan transport projects for
Bombay, Dethi and Madras

116. SHRT MOHAMMAD
Will the Minister
pleased to state:

ISMAIL:
of RATLWAYS be

(a) whether three Metropolitan Trans-
port Projects in Bombay, Delhj and Madras
are accepting the Railway Electrification
staff in their existing pay and grade;

. (b) w!xethcr on the Railways, the pro-
Ject-to-project transfer of staff in existing
pay grade is conventionally permitted;

(_c) whether the Estimates Comymittee in
their 70th Report had recomment'ed that
the Railway Electrification staff should be
absorbed in existing pay and gmde in
other projects including the Metr.opoli-
tan Transpar Prpjects; apg
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(d) whether the Metropolitan Truns-
port Projects, Calcutta is not atoepting
the Railway Electrification staff in its then
existing pay and grade, if so, what are
the specific reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFT QURESHI): (a) The re-
quirements of non-gazetted staff in these
Projects are mostly met from the contig-
uous Railways Staff of the former Rail-
way Electrification Project who have been
secrcened  for ‘absorption on Eastern,
South FEastern and N, F. Railways
as well as Chttranjan J.ocomotive
Works are eligible for posting on the
Metropolitan  Transport  Project, Cal-
cutta In respect of pay and
grade, their position will depend on the
giade for which they have been found
suitable after scrceming and not their ear-
lier pay on the Railway Electrification
Project.

(b) Staff with lien on the open line
Raillways can be transferred from one pro-
ject to another The pay and grade on the
Project will have reference to their per-
manent status on the Rulway.

(c¢) The suggestion of the Estimates
Committce was that the Ministry of Rail-
waysg should consider fthe feasibility of
absorbing the employees in equivalent
grades or posts in other projects under
the Railways.

(d) In the case of staff locally recruited
by the Railway Electrification Project and
promoted there, it will not be correct to
protect their pay and grade when they are
ahbsorbed elsewhere as this will adversely
affect existing staff.  Such staff are scree-
ned for absorption on open line Railways
and their status and pay on posting in the
Metropolitan Transport project, Calcutta
will depend on the grade for which they
are screened. It will be open to the Met-
roplitan Transport Project Calcutts to
take such persons in grades just above
that for which they have been screened
on the open line Railway having regard
to the position of other open line staff al-
ready absorbed on the Project.
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Change in policy In Ferfilizer secior

117. SHRI G. Y. KRISHNAN: Will the
Minister of PETROLEUM AND CHEMI-
CALS be pleased to state:

{a) whether Government have decided
upon policy changes in fertilizer sector 1o
make up for the lag in the current plan
and meet the substantially enlarged requ-
irements of the Fifth Plan; ‘and

(b) if so, the outlines thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
SINGH): (a) and (b). Government is
CHEMICALS (SHRI DALBIR
fully aware of the need to bring abouta
rapid expansion of fertilizer production
consi tent with the growing needs of agri-
culture during the Fifth Plan. Several
steps have ‘already been and are being
taken to ensure optimum production in the
operating plants and also to expedite the
commissioning of the several projects
which. are under implementation. Addi-
tionally, a Task Force has been set up
with among others, rpresentatives of the
industry to look into the various pro-
blems of the fertilizer industry on an
integrated basis and suggest measures de-
signed to bring about a rapid build up of
fertilizer capacity.

Formation of a new Power Zome

118. SHRI G. Y. KRISHNAN" Wi.l the
Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) whether Government have have tah-
en decision regarding the possibility of
forming a new power zone; and

(b) if 50, the names of the States in-

cluded in the Zone?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) There is no proposal al present
under conmsideration for forming a new
power zone,

(b) Does not arise.
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Setting up of Production Unit for Maau.
facture of Wheels Axles, Rollers, Bear-
ing and Tractor Gears in Kerala

119. SHRI A. K. GOPALAN: Will the
Minister of RAILWAYS be pleased to
state:

(a) whethey Government have received
any request from the State Government of
Kerala to allot one of the threc major
production units for manufacture of
wheels axles, roller, bearing and tractor
gears to Kerala; and

(b) if so, whether Government propose
to allot one of the major wheel axle plants
to Kerala as requested by the State Gov-
ernment?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) The Railway Ministry is consider-
ing the setting up of two Production
Units only--one for the manufacture of
Wheels and Axles and the other for Trac-
tion Gears. The idea of setting up a
Roller Bearing Plant has been given up.

The Project Reports for the two Units
have not yet been finalised. However,
based on the preliminary studies made it
has been decided 10 set up this Project 1n
Mysore State. With regard to the Trac-
tion Gear plant, ay the major production
of this Unit is to go towards meeting the
needs of the diesel locomotives manufac-
tured at Varanasi, this  particular Unit
will be set up as an adjunci to the Diesel
Locomotive Works already established
and functioning at Varanasi,

Setting up Thermal Sraticas

120, SHR! A. K. GOPALAN: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Glovernment propose to
establish Thermal Stations in the country:
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(b) if so, how many and in which

States; and

(c) the criteria in selecting the locations
of these stations?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):

(a) Government have formulated pro-
posals for power development in the Fifth
Plan which includc the installation 11.8
million kW of thermal capacity at several
large thermal power stations in  various
regions of the country. In addition, one
or two large thermal stations cach of a
capacity of 1-2 million kW located near
coal fields arc proposed for commission-
ing early in the Sixth Plan.

(b) The number of stations and the
States in which they arc proposed to be
located, according to the tentative Fifth
Plan proposals. is given in thc attached
statement.

(¢) Some of the consideration, taken
into account for selecling the locations of
the power stations are:—

(a) Nearness to largc deposits of
suitable grades of coal and the
mode of transport

Nearness to source of water for
meeting the recquirements of
cooling watcy and boiler feed
make up and the type of cooling
to be adopted.

(b

~

System net-work with reference
to existing and proposed trans-
mission lines and exchange of
power.

(c)

Availability of large areas of low

(d)
lying land for ash disposal.

(e¢) Soundless of the site geologically
with good soil conditions, free-
dom from flooding etc,
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STATEMENT

Statemem showing number of Siations and
States in which thermal Stations ave propose |
to be established.

Sl.  Name of State Number of Generat-

No. Stations ing
Ty

1. Andhra Pradesh 2 820
«2. Assam . . 3 70
3. Bihar 6 1690
4. Gujarat - . 3 920
s. Haryana - . 2 330
6. Madhya Pradesh 4 1460
7. Maharashtra - 4 1440
8. Orissa 1 220
9. Punjab I 330
10. Rajasthan H 330
17, Tamil Nadu . 4 750
12, Uttar Pradesh - 4 1860
13. West Bengal . 5 1200
14. Delhi . . b 400
Torar 41 11,820

Investigation of Power Prujerts in Kerala

121. SHRI A. K. GOPALAN; Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whethey investigations on the two
proposed Power Projects viz. Silent Valley
and Edamalayar in Kerala have been
completed;

(b) if so, the estimated cost and the
capacity thercof; and

(c) the time by which these projccts are
expected to be commissioned?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)
(a) Yes, Sir. :

(b) The required information is given
below :

Name of Scheme  Estimated Installed

Cost. capacity

(Rs. in (MW)
O, crorcs)i . .
Silent Valley - . 2488 120
Edamalayar -« . 1596 90

(Power Portion only)

(¢) Thesg two projects are expected to
be commissioned, in 1979-80.

Allotinent of Railway Quarters of Calicut
Colony to Occupants

122 SHRI A. K. GOPALAN: Will the
Min.ter of RAILWAYS be pleased to
state:

(a) whether some quarters are
vacant in the Calicut Colony for a
time, if so, how many quarters are
vacant and the reasons therefor:

lying
long
lying

(t;) whether these quarters were recent-
ly occupied by some Railway staff who
requested for allotment thereof; and

(c) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and
(b). 22 old type quarters under occupat-
iop of the Railwuy Police have been vac-
cated by them ten months ago. Nineteen
of these vacant quarters have been occup-
ied unauthorisedly by 19 Class IV railway
employees.

(c) These staff have been asked 1O

vacate the quarters  unauthorisedly
occupied by them.
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Report of Fact Finding Coemmittec on
Cauvery Water Dispute

123. SHR1 A. K. GOPALAN:
SHRI K. MALLANNA:

Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Fact Finding Commit-
tee on Cauvery water dispute has  sub-
mitted its report;

(b) if so, thc main findings thercof; and

(c) if not, when thg Commitiee is likely
*to submut 1tg report?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)
(a) w (c). The Fact Finding Committec
on Cauvery waters had been set up to
collect all the connected data pertaining
to Cauvery waters, its utilisation etc., so
that making use of the data, {urther dis-
cussion amongst the Chief Ministers of
Tamil Nadu, Mysore and Kerafa could be
held to arrive at an agreed allocation of
waters for the three States.

The Committee has since submitted its
report which contain the nccessary data
on the existing utilisation, utilisation pro-
poscd from projects under  construction
and the utilisation envisaged from future
projects contemplated by the three States.
Further discussions among the three Chief
Ministers arc likely to be hefd in the pear
future.

Electrification of Ernaculam-Trivandrom
Line (Southern Railway

124, SHRT M. K. KRISHNAN: Will
the Minister of RAILWAYS be pleased
to state:

(a) Whether he has promised to Kerala
Chief Minister recently to examine the
question of early electrification of the
Ernakulam-Trivandrum  line  of  the
Southern Railway;
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{b) if so, whether any decision has
been taken onm this juestion; and

(c) if not, when the decision is likely
to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) Yes.

(b) It has been found that electrifica-
tion of this section is not financially
justified.

(c) Does neot arise,

Rail Link with Guruvayoor (Kerala)

125. SHRI M. K. KRISHNAN will
the Minister of RAILWAYS be pleased to
state;

(a) whether Government propose to
provide Rail hnk with Guruvayoor, the
Pilgrim Centre of Kerala;

(b) if so, whcther
been taken up; and

(c) if not, when it will start?

investigation has

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) No.

(b) and (c). Do not arise.

Supply of Uniforms to Female Sweepers
of Railway Hospitals .

126. SHRI M. K. KRISHNAN: Will
the Minister of RAILWAYS be pleased to
state:

(a) whether the female sweepers of
Railway Hospitals are not given uniforms
while their male counterparts are supplied
with uniforms:

(b) if so, the reasons therefor; and

(c) whether Government propose (o
take urgent action to supply umforms t>
female sweepers also?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD, SHAFI QURESHI): (a) and
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(b).Uniforms to fumale ssfaiwalay are
being supphied on all Zonal Railways
except on Olavakkot and Madras Divi-
sions where the staff are not eligible for
the supply of uniforms in terms of the
Southern Railway's Dress Regulations,

(c) The matter ig receiving attention.

' wgRnae & el % wivdw s

127. st gRaT w0 ®AT X
wEY qg T FY FAT w4 1

(%) wgaerae & feeelt @,
FOEAT WITATE, GHAT, FTE IF ATEA
faom # g@R A AT w9 qF
& & s ; 6k

(@) ;a1 7g &@ wowE #
urne # woEx feufy ¥ g wnt
¥ oy ¥ srow e s, W) afe
agY, a1 Ed oo § 7

o dmen ¥ aodd (s qgrew
v gd) : (%) s (w). el
wgRTETR W ARA AW R afY
arg ¥ aeew & fA¥ avemar o
£ w1 & foid wrofer = fidam ¥
o @ & ofeqiomT o wi wrhft
Ll



145 Wniten Arswers PHALGUNA 1, 1894 (SAKA) Wnten Answers 146

R TEe & Tam e § Twear A
af aq g

128 o qaww ToT | T W
welt ag W™ w T 59 &

(%) =T ATHRIT AHAA X HHH
1 s feafy aer fede &t aam
¥ @ g agr 11 Wd wrew fawrwi
W afx 4, A @ =y ww
LR

(@) #ar By & og Az aF
¢ @l g fawy 9w w1 v
el afe g, Y ww aw ?

@ daaa ¥ gandft (N qrew
war g2m) (%) S 4, A
fedl-ugnaas @@ w St wir
U T TEGT ¢, I¥ WeT arzy ¥
& " ¥ ¥ ¥ Ay qaww W
w19 q1 § oK adwo T @ ae &
IR § N fafarg fear i

(=) st adr

‘Supply of Irrigation Watar by DV.C in
Hooghly District in West Bengal

130 SHR1 INDRAJIT GUPTA Wwill
the Mimster of IRRIGATION AND
POWER be pleased to state

(a) whether the prospect of Boro paddy
cultivation 1n the whole of Hooghly
District 1 West Bengal has become very
bleak dye to DVC, fulure to supply
Wwater to the farmers, and

(b) if s0, whether any step have been
taken to ensure supply of irngation water
tp the farmers m Hooghly District?

3121 LS—6

THE DEPUTY MINISTER IN [HI
MINISTRY OF IRRIGATION AND
POWFR (SHRI BALGOVIND VIRMA)
(a) and (b) Damodar Valley Corporation
15 not committed to supply water for Boto
cultivation as such  The Damodar Villey
Corporations project design  envisiucs
alloction of only 70 000 acft of water for
rabi irrigation 1n West Bengal  As apainst
this after conwdering, the avarlability nd
varous uses 2 60 000 acft of water from
Damodar Valicy Corporation  reservoirs
has been allowed fo, rabi irrigation n
West Bengal duning the jyear Further
gistribution of water n various Dastricts
1s done bv the State Government

Deciston on Fquity Participation with
Foreiza O1l Companies

131 SHRI INDRAJI1 GUPTA
SHRT BISHWANAIH
JHUNJHUNWAL A

will the Minister of PETROILLM
AND CHFMICALS be pleased to stite

(1) whether the offer miude by forcigpn
o1l companies fo; equity paiticipation has
becn considered by Gowvernment and

(b) 1f sa what decsion hig been tahen
theicon

fHE DEPUTY MINISTER IN THE
MINISIRY OF PFTROLFUM AND
CHLMICALS (SHRI DAIBIR SINGH)
(a) ind (b)Y The matter s sl under con
sidel ation

Generation of Flectnoty from Thermal
Springs and Geysers

132 SHRI DEVINDER SINGH
GARCHA Will the Minister of IRRIGA
TION AND POWER be pleased to state

(a) whether Government proposc (o
generate electricily on a large suale from
naturally active thermal springs nd
geysers located i various parts of the
country,
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(b) 1f go, how much power is expected
to be generated in this way, and

(c) whethey Goveinment have the
requisite technological know-how tor the
purpose?

THE DEPL1Y MINISTER IN THL
MINISTRY OF IRRIGATION AND
POWFR (SHRI BAI GOVIND VLRMA)
(2) Yes Su On the basis of the Report
of a Commuttce of Technical Fxperts and
the rcconnus amce carried out by UN
Fxperts th promising areas for the deve
lopment of hot spriniy to generate powel
have been identified ond detajled nvestiga
tions ue proposed to be taken up carly

ib) At this stage it 1s duhcult to mdi
cate the quantum of power that will be
possibl. to gunerate from geotheimal areas
as the project 1 m the prehminay shapes
of 11veshigation

(L) UN ssistince has becn sought for
explot itory work

Supply of Poweir to Agriculture and
Industry
133 SHRI DI VINDFR SINGH

GARCHA Wil the Minister of IRRIGA
TION & POWER be pleased to state

(a) whether restrictive  powers supply
almost all over the country has affected
adverselv both agriculture and industry,

(b) if so, whether the under utilisation
of the capauty of most of the thermal
power station 15 the major cause of
disruption 1m power supply, and

(c) what steps are bemg taken to
regularise the power supply at least to the
small farmers?

THE DEPUTY M]NISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)
(a) While the shortage of power has had
an adverse affect on industry, by and
lurge, the demands of agnculture have
been met

(v} Except for a few stations in the
Southern  and Eastern Regions, the
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stations
satis-

performance of thermal power
1 the country has generally been
factory,

(c) Prionty 1s being given to Powelt
supply for agricultural purposes and there
have generally been no Power cuts in this
sector

Rehabilitation of People Effected by
Thein Dam

134 SHR] DFVINDLR SINGH
GARCHA Wil the Mmister of TRRIGA
ITON AND POWFR be pliased to state

(1) whethet a decision has been taken
to mmmediately take up the constiuction of
Ihemn Dm on the Rawvitofully utilise the
waters ~of the niver  ilocated to  India
under the Indus W.oter Treaty of 1960,

(b) whether the question of 1ehabihity
tion of people to be evacuated from
area has been conwdued ind

(¢) 1l so, the total cost involved and
the power to be gencrated by the Dam?

THE DFPUTY MINISTER IN [THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)
(a) In a meetng held 1ecently the Chiet
Ministers of the conceinud States agreed
that the Centre should take up Then
Dam Pioject for exccution

(b) Yes, Sn
(v) The project cost as per 1968 esti-
mates 15 Rs 92 ciores The r1nstalled

capacity of the power plant would be 420
MW

Supply of Coal tp D.ESU. by National
Coal Development Corporation and
Bharat Coking Coal Ltd.

135 SHRI DEVINDER SINGH
GARCHA Will the Mimster of IRRIGA-
TION AND POWER be pleased to state.

(a) whether the Delhi Electizc Supply
Undertaking has brought 1t to the notwce
of Government that a crore of rupees are
paid more to the Government concerns
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supplying coal than to the private suppliers
of coal to D.ES.U,;

(b) whether the coal supplies by these
coal supplying agencies, like National
Coal Development Corporation and the
Bharat Coking Coal Ltd. was of lower-
grade and sub-standard, whereas the pay-
ment made by D.ES.U. was for higher
grade coal; and

(c) if so, whether proper arrangements
are being made to see that the recently
recommissioned  generaing units  which
closed down duc to the use of lower-gade
coal, do not go out of order again?

THF DEPUTY MINISTLR IN THE
MINISIRY OF 1RRIGATION AND
POWFR (SHRIL BAI GOVIND
VERMA): (a) No.

(b) and (¢). Consequent upon the
ptinate coal suppliets having either silop-
ped supplying coal or defcired the sup-
plies  Delhi Electric Supply Undertaking
arranged coal supply fiom the National
Coal Duvelopment Corporation and  the
Bharat Coking Coal Ltd. for meeting its
requitements.  The coal available from
National Coal Development Corporation
and Bharat Coking Coal Ltd being of a
different grade (Grade HH and Grade
IHA respectively). the prices are  not
strictly comparable and the ptice adjust-
nents offered by these undertakings aic
also different. The terms and conditions
for supply of coal from Bharat Coking
Coal [td have been finalised and thosc
for National Coal Development Corpora-
tion are vet to be finalised. According to
these terms and conditions, when the sup-
plie, are below the specifications, the
penalties as agreed to arc being imposed
DESU, therefore, do not pay a pricc for
higher grade coal

The coal supplies from National Coal
Development Corporation and the BCC
11d are being received regularly. No
generating unit was closed down on
account of coal supplies from NCDC and
the BCC Ltd.

Steps Proposed to Eliminate .Ticketless
e'l‘mcl!hg and Blackmarketing of Tickets

136, SHRI SAT PAL KAPUR: Wil the
Ministey of RATLWAYS be pleased to
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state the concrete stepg taken or proposed
to be taken to eliminate tichetless travel-
ling blackmarketing of Railway tickets
interstate smuggling through Ratlways and
other crimes on Railways?

THE DFPUTY MINISTER
MINISTRY OF RAILWAYS
MOHD SHAFI QURESHI): Measures
tahen to  climinate ticketless travelling,
blackmarheting of Railway tichets, mtct
state smuggling through railways and
other crimeq on Ratlways are as under:-—-

IN THF
(SHR1

Apart from the effective
"against such social ewvils, the
steps are taken

ptopaganda
following

(1) Penalties  for ticketlegs  travel
were enhanced with effect from
10th June, 1969

(i1) In addition to regular and sur-
prise checks, massive checks by
mobilising large forces of kot
cheching staff, Railway Protection
Force. and Government Railway
Police accompanied by Ralw. v
Magstrates are  conducted on
valnelable sections. Joint drives
with the co-operation of the Stufc
Governments aie carried out

(mm) A system of punichments fo
erring employees and rewards for
those rendering examplary se1-
vicc is followed to ensure effec-
tive staff participation

2. BLACKMARKETING IN RAILWAY
TICKETS

(i) Berthg are booked against individunl
names of passengers and no alteration in
the names is permitted.

(ii) To prevent blocking of reserved
accommaodation. not more than 4 berths
to a party and 6 berths to a family are
permitted to a person waiting in the quenc

(1ii) Accommodation falling vacant is
aliotted to the waitlisted passengers strict-
ly in order of priority.

(iv) Notice Boards are exhibited pro-
minently indicating position of availabihitv
of reserved accommodation in each train
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(v} Special Squads are posted near the
booking windows to maintain vigil on
persons indulging in racketeering m
reserved accommodation and to  appre-
hend them.

(vi) Reservation Offices and trains are
subjected to frequent checks during peak
periods off rush,

(vii) Checks are carried out by making
refercnces direct to the persons in whose
names reservations are made to ascertain
the genuineness. Checkg are also made
on trains to apprehend persons guilty of
travelling on transferred reservations.

(viii) Public co-operation is sought
through Notice Boards at Stations warn-
ing the public not to buy journey and

reservation tickets from unauthorised
sources.
(ix) Train services are strengthened

and Special Trains arranged to the extent
possible during peak periods of rush.

(X) Wherever persons are found tu
induige in malpractices, thorough enquiries
are made and proper action including
prosecution wherever possible, is taken.

(xi) A Committee of Members of
Parliament hag been appointed to go into
the eantire guestion of malpractices inthe
sale of tickets, reservation etc, and sug-
gest remedial measures,

3. INTER-STATE SMUGGLING
THROUGH RAILWAYS

Maintenance of law & order as also
crime control on Railways is the responsi-
bility of State Governments as im the rest
of territory. The Railways, on their part,
bring such instances, whenever they come
to light, to the notice of the State Govern-
ments for appropriate action,

4. CRIMES ON RAILWAYS

The following preventive measureg have
been taken to ensure safety of passengers
snd their property :

(i) To the extent possible important
passenger traing are escorted by
unxrmed/armed personnel of the
Government Railway Police.
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(ii} Surprise checks/supervision of
escort duties have been fuither
intensified.

Deterrent punishments are inflict-
ed on train escorts who are
found neglhigent in their duties.

(iii)

Concerned at  the growing
incidence of crimes in trains and
railway premises, the Minister of
Railways has addressed the Chief
Minmsters of U.P, Bihar and
West Bengal requesting them to
provide armed guards on 1mpor-
tant passenger trains particuturly
in badly affected areas, so thot
greater security could be provid-
ed to the travelling public. The
Railway Board has also request-
ed the Ministry of Home Affoirs
to suggest to the State Govern-
ments the feasibility of treng-
thening the Government Railway
Police by pmviding reinforce -
ments from the State Armed
Police Reserves to combat crime
in areas where it is endemic.

(v)

Goods in
recelpts

Misappropriation of Railway
Transit through forged

i37. SHRI SAT PAL. KAPUR‘ Will
the Minister of RAILWAYS be pleased to
state:

(a) whcther there have been cases v
which Railways were cheated «f goods in
transit on forged Railways reccipts during
the last three years;

(b) if so, all account thereof; and

(c) the number of cheats arrested so
for in this connection and whether any
staff members of the Railways has also
been found involved i such incidents and
if so, the particulars thereof and the ac-
tion taken or proposed to be taken against
such Railway Employees?

THE DEPUYY MINISTER IN TH
MINISTRY OF RAILWAYS (SHR
MOHD. SHAFT QURESHI): (a) Yes.
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(b) 94 cases of this nature have taken
place ou Railways during the last three
years.

() 124 outsidets and 27 railway emplo-
yees have so far been arrested in  this
connection. Out of the 27 railway emp-
loyees, 19 are facing trial in Courts, §
are being dealt with departmentally and
caes against 3 are under  investigation.
The following Steps are being taken to
prevent such incidents:

(1) Delivery is granted only after the

bonafides are established satisfac-

torily.

(2) Al issuable Cash Value Books in-
cluding Railway receipts are kept
under the personal custody of the
responsible Officials or the Sta-
tion Master npominated tor the
purposc with a view to  guard
against their falling into unautho-
rised hands.

(3) Parties claiming delivery are sub-
jected to identification to emsure
correct delivery.

(4) The Anti-Frand Squad of the CBI
is enguiring into the cases tho-
roughly to fix the agencies res-
ponsible for this racket.

(5) Before effecting dclivery of  the
consignment, the forwanling sta-
tion is contacted by wire and after
verifying the correct particulars
thereof only the delivery i1s cffec-
ted.

Cases of Theft at Delhi Main and New
Defhi Railway Stations

138. SHRI SAT PAL. KAPUR: Will the
Minister of RAILWAYS be pleased to
state:

(a) the number of cuses of theft re-
ported to the Police Posts at Delhi Main
and New Dethi Railway Stations in which
the belongings of the passengers  were
reported to have heen stolen from the Rail-
way compartments before the trains start-
d their journey during the year 1972 and
whether any person has so far been arres-
ted in this connection and any goods re-

covered and handed back to the passengers
concerned; and

(b) if so0, the parricul'ars thereof and if

not, the reasons why thc thieves could
not be apprchended?

THE DEPUTY MINISTER IN THF
MINISTRY OF RAILWAYS (SHRI

MOHD. SHAF1 QURESHI): (a)
and {b) Durnng 1972, mnety-two and
thirty-three cases were reported to  the
Police at Delhi main and New Delhi rail-
way stations respectively, 14 persons were
arrested and stolen property worth Rs. 3738
was recovered. Recovered property will be
handed over to the owners after finalisa-
tion of the cases in couris.

Setting up of Fertilizer Factories during
1973 in Pupjab and Rest of the Country

139. SHRI SAT PAL KAPUR: Wwill
the Minister of PETROLEUM AND CHL-
MICALS be picased to state:

(4) the number of fertilizer factories
proposed to be set up in the country dur-
ing 1973;

b) whether any of these fertilizer fac-
tories is proposed to be set up in Punjab;

{c) if so, the broad features thereof and
whether the Punjab Government have sent
any proposal in this regard; and

(d) if so, the reaction of the Central

Government thereto?

THE DEPUTY WMINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) to (d). Presently. 18 projects are in
various stages of implementation. In addi-
tion, four large sized projects are ex-
pecied to be taken up for  construction
dung 1973. These include ascheme for
the expansion of the Nangal plant with a
capacity of 900 tonnes per day of ammo-
nia and using fuel oil/heavy fractions as
the feedstock. This project would be
financed from the $58 million credit give
en by the 1.D.A. The Governmont of
Punjab have also expressed interest in the
setting up of a project at Bhatinda in
assaciation with the Central Government.
This matter is under consideration,
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Iostallation of Additional Diesel Sets .for
Generating Power in Punjab

140. SHRI SAT PAL KAPUR: Wil
the Minister of IRRIGATION AND PO-
WER be pleased to state:

(2) the number of additional diesel sets
for generating power installed in Punjab
during the last thrce months;

(b) the additional number of diesel sels
for generating power likecly to be set up
in Punjab during 1973-74; and

(c) how much clectricity is likely to be
made availuble from these sets and 10
what extent these sets will help Punjab
in meeting the power shortage there?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI BAL.GOVIND VERMA): (4)
Nine dicsel generating sets aggregating 10
8.58 MW were installed in Punjab dur-
ing the last threc months over and above
25 sets (27.22 MW) installed carlier.

(b) Seven dicsel scts aggregating to 16.72
MW are under erection/commissioning
for the present.

(c) Affter setting up all these sets  the
additional power available them  will
be 52.52 MW which will help Punjab in
meeting the power shortage for agricultu-
ral purposes.

Implementation of Recommendations .of
Frrigation Commission by Central Water
and Power Commission

141. SHRI E. V. VIKHE PATIL: Will
the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether the Central Water and
Power Commission has carried out studies
and made any detailed plan to implement
the recommendation of the Irrigation Com-
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mission to give priority to the irrigation
works in the drought aflected areas; and

(b) if so, the main features thereof?

THE DEPUTY MINISTER IN TH#
MINISTRY OF IRRIGATION AND PO
WER (SHRI BALGOVIND VERMA): (&
and (b). Irrigation projects ure investigat-
ed and formulated by Stale Governments,
to whom the recommendations of the Irri-
gation Commission have been commended.
Whilc examining new projects proposed by
{for implementation
during the Fifth Plan, the Central Water
and Power Commussion will give priority
to projects which will serve drought ::xffec-
ted areas.

Financial Assistance to State  Eleciricity

Boards by Rural FElectrification Corpora-

tion for Backward Areas under (onces-
sioinal Terms

142. SHRI F. V. VIKHE PATIL: Will
the Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) the total amount of money provided
1o each State Electricity Board by  the
Rural Electrification Corporation  during
the year 1972-73 for the purpose of Rural
Electrification in backward ‘arcas under
concessional terms; and

(b) the amount which is proposed to be
allocated by the said Corporation to
Electricity Boards during the financial
year 1973-74.

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI BALGOVIND VERMA): (a)
A Statement is attached.

(b) Loans ‘are sanctioned by the Rural
Electrification Corporation on the basis
of technical feasibility and economic via-
bility of the schemes sponsored by the
State Electricity Boards. Funds are not
earmarked for allotment to different States
or for different categories of  schemes.
However, considering the schemes for sanc-
tion, priority is given to these relating to
backward areas.
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STATHMENT.

Loan assistance sanctioned by the Rural
Electnification Corporation duringthe veor

Serial Name of the State 1972-73 (From 1-4-1972 10 31~1-1973,
Number Bectmery Board For Backward arcas/ For klectnticatu n
under Developed hill  of Harnjan Bastis
arcas
o (Rs. 1n lakhs)
7 Andhra Pradesh . . . 299° 500 16834
2 Assam . . . . 100° 993
3 Bihar . . . B ' 602° 020 11°94%
4 Guaat . 627220
5 Haryana N f . .. 13° 635
6 Himachal Pradeh . . . . 242015 .e
7 Jammu and Kashmur . . . 149 284 .
8 Mdhva Pradesh . . . 152480 11131
9 Maiharashtra . . . 497338 8+ 182
10 Mysore . . . . . : 107+220
‘11 Orissa . . . . . 379-0co .
12 Punjab . . . . . 740465 10° 255
13 Rajasthan . . . 241-084 .
14 TamilNadu . . . 10° 025
15 Uttar Pradesh . . . 568- 502 17,853
16 West Bengal . 3R%- 475
17 Kerala. . . .. 1727
Granp Torat . . . 3862 596 977590

* .
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Irrigation  Project set up on  Narmada,
Krishna and Godavari Rivers

143, SHRI E. V. VIKHE PATIL: Will
the Minister of IRRIGATION AND PO-
WER be pleased to refer to the reply given
to Unstarred Question No. 5037 on the
19th December, 1972 regarding [rrigation
Projects set up on Narmada, Krishna and
Godavari rivers and state:

(a) the names of the major and medium
projects in the Narmada, Krishna and Go-
davari basins which are under construction
by the State Governments and also the
names of other projects which are pro-
posed to be constructed by the respective
Governments in these basins;

(b) whether there is any dispute among
the conceined States about the construc-
tion of these projects; and

(¢) if so, how the Central Government
propose to resolve them?

THE ‘DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
W ER (SHRI BALGOVIND VERMA)- (2)
The uptodate list of names of major and
medium projects under construction  in
the Narmada, Krishna and Godavari basins
are given in Statement laid on the Table
of the House [Placed in Library Sce
No. LT--487/172.]

The names of new projects proposed by
the Governments in these basis are
given in Statement laid on the Table of
the House. [Placed in Library Sec¢ No.
LT-—4783/1723.]

(b) New Projects involve inter-State as-
pects such as the allocation of waters to
each State, etc. on which there hud been
no agreement between the States and the
matters bad to be remitted for adjudication
by Tribunals.

(c) It is expected that the award of the
Krishna Water Disputes Tribunal may be
available i1 another year or so. The differ-
ences in regard to projects in the Narmada
basin are to be resolved in the near future
hv the States, outside the Tribunal.
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Regarding Godavari, it is difficuit to
state when the Tribunal's award would be
available, as the arguments on the dispute
have not yet been taken up by the Tribunal

which is dealing with the Krishna dispute
at present.

.Generating Capacity of Power Projects

144. SHRI E. V. VIKHE PATIL: Will
the Minister of IRRIGATION AND PO-

. #/ER be pleased to state:

(1) the total gencrating capacity of the
commissioned power project in the coun-
try and their present output;

(b) whether the output is less than the
aptimum capacity; and

(c) if so, the reasons for the shortfall?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHR{ BALGOVIND VERMA):
{a) The total installed generating capacity
in the country at present is 17.5 million KW
and the yearly output is of the order of
65000 Million Kwh,

(b) There has becen a reduced output
from Hydro Stations. The performance
of thermal stations except for a few in
the Southern and Eastern Regions has
generally been good and the output per
KW installed has been higher than last
year.

(¢) The shortfull in Hydro generation
has been on account of a shortage of water
in Hydel reservations due 1o a deficit
monsoon which affects more than two-
thirds of the country.

The shortfall from Thermal Stations in
the Southern region has been due to lack
of adequate fuel supplies and  cooling
water. In the Eastern Region, the short-
fall in Thermal Generation has been main-
ly due to the supply of inferior grade
fuel and the difficulty of obtaining spares.
There has been a shortfall in preduction
from Atomic Power Plants due to the need:
for the replacament of fuel elements.
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Setfiog np of Thernmal Power Station .at
Kota (Rajasthan)

145 SHRI LALJ1 BHAL Will the M1
nster of IRRIGATION ANMD POWER
be pleased to state:

(a) whether Planmng Commission hus
agreed to the setting up a 400 MV Ther-
mal Power Station at Kota (Rajasthan)
during the Fifth Five Year Plan; and

(b) 1if so. the progress made so far in
the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WER (SHRI BAT GOVIND VERMA) {1)
The Project Report for setting up a Ther-
mal Power Station at Kota in Rajasthan
has not so far been received by the Plan
mng Commmsion.

{b) The feasibility report for setting up
the power station is at present under pre-
pardtion, and 15 expected to be reccived for
fechnical examination by the muddle of
April, 1973,
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Collection of denmurage .mad Wharfage
charges from Public Sector Undertakings

152. SHRI N. K. SANGHI: Wil] the
Minister of RAILWAYS be pleased to
state:

(a) the quantum of demurrage and
wharfage charges collected by the Ruilways
from the public sector undertakings during

the last three years and thewr percentage

to the total charges, year-wisc;

(b) whether these undertakings are res-
ponsible for fong detention of wagons and
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i so, whether this has been tahen up with
the respective Mimstfiés controlling the
undertakings and the result thercof, and

(c) whether there has been any appieui-
able improvement since the enhancement
of demurrage last year?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF RAIIWAYS (SHRI
MOHD SHAFI QURLSHI)' ta)
The amount of demuirage charges jealis
ed from public Sector Undertahings aml
Jheir percentage to the total  demurrage
charges during the last thiee years 15 as
under—

percentage 10 the total Demur-

Year Demuriage charges collected from
public sector undertakings rage chaiges collected dunrg
the year
1969-70 Rs. 169- 50 lakhs,

Information 15 being collectet
from the Zonal Ratlways and
will be pluced on the tahle of
the Sabha.

Ll
1970-71 . . Rs. 220° 46 lakhs. Approx. 39
-
1971-72 . . . Rs, 271-68 lakhs. Approx. 43

The amount of whaifage charges 1eal-
sed from public sector undertakings 1
being collected fiom the zonal raiways
and will be laid on the table of the Sabha.

(b) Detention to wagons has been show-
ing an upward trend in the Steel Plants,
This has been taken up from time to time
with the Minntry of Steel. A time study
bhas also been recently conducted by a
‘Committe: of Railway Officers in consul-
tation with the Officers of the Steel Plants
to assess the extent of avoidable detentions
and to take appropriate steps 1o reduce
these detentions.

() It is too early to assess the effect
of the goneral increase in the rates of
demurrage and wharfage chiarges enforced
from 1-12-1972. There has been no  in-
crease in demurrage rate for Steel Plants
%0 far, and a proposal to do so is under
<emsideration.

Scheme for providing jobs to Famine stri-
ken people on Rajasthan Canal

SHRI N K SANGHI

SHRI BISHWANATH
JHUNWALA:

Will the Minister of IRRIGATON AND
POWER be pleased to state’

() whether in view of the prevaiiing
scrious drought conditions in Rajasthan,
Government have envisaged any scheme 10
provide jobs on the Rajasthan Canal to
the famine stricken people to create per-
manent assets?

153
JHUN-

(b) if so, the particulars of the scheme,
the employment potential thereot and fin-
ancial assistance by the centre for this
purpose; and

{c) whether during the 1968-69 famine
Government undertook similar measures for
creation of permanent assets in the State
and #f so, the expenditure incurred on
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such measures and the details of such per-
manent assets created during the period?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND PO-
WFR (SHRI BALGOVIND VERMA): (a)
and (b). According to Project Autho-
rities about 20,000 Jabour have sought em-
ployment of their own and another 5.000
have come through Government Relief
Agencies.

The Project could cmploy about 1 lakh
additional labour provided some ancillary
facititics such as adequate suppply of ratiow
drinking water, Sirkis (hutments) are provi-
ded by the Relvif Dcpartment of the State
Government.

The concerncd Department of the State
ave already announced the cmployment
opporiunities on the project in the  ad-
joining drought affected Districts and are
prepaied to provide requisite facilitics.

Additional requirement of funds, for the
Project, if necessary, would be considered
by the Plunming Commission.

(¢) Duting 1968-69, famine labour emp-
loyed on the Project wus of an oider of
only 2,000 for a period of 6 months while
during 1969-70 about 30,000, famine la-
bott was employed for a period of about
9 months and capenditure incurred was
Rs, 1.32 crores.

Jssue of Notices to Parties before Auction
of uncollected Goods

154. SHRI N. K. SANGHI: Wili the
Minister of RAILWAYS be pleased to
state:

(a) whether it is obligatory on the
part of the Railways to issue notices to
the concerned parties before  uncollected
goods are auctioned: and

(b) how many such notices were serv-
ed duriag the last three years and  the
number of consignments taken delivery of
after receipt of such notices?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRT
MOHD. SHATI QURESHI): (a)
Yes, when the name and address of

FEBRUARY 20, 1973

Written Answers 172
the owner or the person entitled to the un-
claimed goods is known to the railway ad-
ministration concerned.

(b) No such statistics are maintained by
the railways.

Help of Voluntary organisations for Check-
kag Ticketless Travel

155. SHRI N, K. SANGHI:
SHRI C. JANARDHANAN:

Will the Minister of RAILWAYS be
plessed to state:

(a) whether during the first six
months of 1972-73, there has been in-
crease in the number of Railway pas-
sengers found travelling  without tickets
o1 with improper tickets as compared
to 197172 and if so, whether Gov-
crnment have analysed the causes for
such increase;

(b) the number of voluntary agencies
and organisation permitted by Government
for checking tichetless travel and  what
facilities are given to them;

(¢) whether the Chairman of the
Voluntary Help committtee for check-
ing Ticketless travel was himself ap-
prehended and fined at Nagda Station
on the Western Railway on 11th Janu-
ary, 1973 for allowing his two daugh-
ters to travel without tickets; and

(d) what precautions are taken to pre-
vent such misuse of facilities given?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRZI
MOHD. SHAFI QURESHI): (a) Yes,
The increase in detection of ticketless
travellers was due to recent intensificat-
ion of drive against ticketless travel and
the participation of State Governments of
Haryana, Gujarat, Punjab and Rajasthan
in the joimt operations in recent months.

(b) The voluntary agencles and or-
ganisations permitted to associate them-
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selves in the ticket checking activities of
the Railways are —

(1) Social Voluntary orgamsations
of repute like Bharat Sevak
Samaj,

(u) Transport Users' Associations,

(m1) Passengers’ Associations, and

(rv) Boy Scouts, Students and Vil

lage elders

Volunteers of Social Service Orgamsa
tions 1nd Transport Users' Associations
are pand a daily illowance of Rs  §5/-
per day to cover theun out of pocket ex-
penscs They are also given free III
class  passes hetween the  stations serv-
g thur place of residence and the sta
tion neir the proposed site of check

Boys Scouts Students and Village el-
deis are not paid any remuneration

(¢) The two daughters of the Chair-
man Voluntiry Help Committee (wnce
dissolved) for whom  reservation  was
made eulier weie found travelling 1n IIT
class without tichets and ralway dues
for thurr iravel wetc reahised The
chairman however  was traveling m
first class on a proper pass 1ssued m his
favour covering the journey
frequently

(d) Surprise  checks  are

conducted

T oss of lives of Ralwavs rmployees during
Andhra Agitation

156 SHRI N K SANGHI will
the Mimster of RAILWAYS be pleased
to state,

been loss of
Andhra

(a) whether there has
lives of Railway employees m

Pradesh as a iesult of the Mulki Rule
agitation, and
(h) If so the nature of compensi-

tion prven to the dependents of such em-
ployees’
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD <“HAFI QURESHI) (a) Yes
One Switchman of South Central Rul
way lost his life

(b) An e¢xgratia payment has alrea
dy been made to the widow of the dicea
sed amounting to Rs 7400/ Various
Orgamsations on the South Central
Railway have paid Rupees 1150/ to
the widow A sum of Rs 100 per
annum has been sanctioned from staff
Benefit Fund towards educational assis-
tance for schooling the second dau
ghter of the deccased In addition the
widow of the deccased was appointed as
Water Woman 1n the scale of R 70—
85 at Guntur and her monthly emolu
ments will be Rs 180/

Compensition under Workmens Com
pensition Act for Rupees 9000 15 e
under nrocess

Railwavs to pay more for coal sunphed
by private and public sector mmes

158 SHRT RAM BHAGAT PAS-
WAN Will the Minister of RAILWAYS
b plecased to state

(1) whether Railways have agrecd
to pay more for coal supphed by prt
vate and public sector mines

(b) 1if o the 1evsons for the mereisc

and

(c) the tota] consumption of col

during 1972 73?

THF DFPUTY MINISTFR IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURLSHI) (a) Yes

(b) The increase m the prices 15 allow
ed to enable the colliemes to meet the

higher cost of production

(c) The coal consumption on Rail
ways during 1972-73 15 estimated at 145
muthion tonnes
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Repuesemtation of Growing Populatioa in
Lak Sabha

159. SHRI K. MALLANNA:
SHRI M. V, KRISHNAPPA:

Will the Mimster of 1.AW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state:

(a) thc average eleclorate of a Lok
Sabha Member in the year 1971 as com-
pared to that in 1962 and 1957; and

(b) how Government propose to bring
into effect the representation of grow-
ing population?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI NITIRA)
SINGH CHAUDHARY): (a) The av-
erage celectorate n a  parliamentary
constituency  (excluding those in the
States of Jammu and Kashmir and Na-
galand the Union territories) in the year
1957, 1962 and 1971 was 397,590, 443
720 and 542,141 respectively.

(b) The matter is under the considera-
tion of Government However. an elected
Member represents the people of his
constituency regardless of any increase or
decrease in population,

Electrification of villages in U.P.

160. SHRI R. K, SINHA: Will the
Minister of IRRICGATION AND POWER
be pleased to state:

(a) the total number of villages in
the country which are yet to be electri-
fied and the number of such villages in
Uttar Pradesh;

{b) the tolal number of villages like-
ly to be eleptrifiecd during 1973-74 in
Uttar Pradesh; apd

{s) the programme chalked out to
eheotrify  all the villagm and Harijan
bastis in Uttar Pradesh?

FEBRUARY 20, 1873
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VER-
MA): (a) Out of, 566,878 villages in
the country, 1,31,418 villages had been
electrified as omn  31-12-72, leaving
435,460 villages which remain to be
elecirified. Out of 1,12,624 villages in
U.P. 25,898 villages were electrified by
the end of December, 1972, Ileaving
86,726 villages which are still to be el-
ectrified.

(b) It is programmed to clectrify addi-
tional 3,000 villages in Uttar Pradesh
during 1973-74; and

(c) Electrification of all the villages
and Harijan Bastis in Uttar Pradesh
depends upon the Outlays provided in the
Fifth and subscquent plans.

Cost Estimates of Beas-Sutlej Link and
Pong Dam

161 SHRI R. K. SINHA® Will  the
Minister of IRRIGATION AND
POWER be plcased to state:

(a) whether the cost estimates of the
Beas-Sutlej hink and Pong Dam  the
two units for the Bcas Project, have
further gone up;

(b) the reasons thercfor and the addi-
tional amount proposed to be allocated
for the year 1973-74; and

() the cfforts being made to ecnsure
early completion  of the said projects
so that the cost estimates do not increasg
every year?

THE DEPUTY MINISIER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHR1 BALGOVIND VERMA)
(a) Yes, Sir.

(b) The estimated cost of the Project
has gonc up maiply dug to the following
TE830NS:—

() A stecp rise in the amount of
land compensation to be paid o the
landowners in Hamachal Pradesh.
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the
and

(i) A substantial increase in
wuges and the cost of materials
machinery.

The additional amount proposed to be
allocated for the year 1973-74 is as
wnder:—

Beas-Sutlej Link Project—Unit-1
== Rs. 9 crores.
Pong Dam Unit—II Rs. 11.5 crores
(€) All efforts are being made to

compiete tho work on the Project as
early as possible.

Heavy Remiitances being made by
Foreign 0il Companies

162. SHR1 R. K. SINHA: Wil
Minister of PETROLEUM
CHEMICALS be pleased to state:

the
AND

(a) whether Government are awaie
that foreign Oil Companies in India
have been, in recent years, making subs-
tantial remittances on account of dividends
by drawing heavily on their reserves;

(b) whether Government have held
amy discussion with the foreign oil
Companies in this regard and if so,
the outcome thereof; and

(c) the concrete steps taken or pro-
posed to be taken to check the increa-
sing trend of remittances by these
Companies?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH);
@) to (c). The foreign oil companies
have in recent years been making
substantial remittances on account of
divendends by drawing heavily on their
reserves, which were built up on past
profits. With a view to checking this
trend, the Government took a deci-
sion in April, 1972 whereunder remit-
tance fapilities in reapect of dividends
declared by 100 per cent foreign-owned

3321 LS—7

companies wholly or in part out of rcser-
ves, will be conditional on the Reserve
Bank being satisfied (i) that the reserves
have been drawn upon by only for main-
taining the dividend quantum at the average
of the previous 5 years or at 10 per cent of
the paid-up capital, whichever s more,
(ii) that the drawal on reserves docs not
exceed 10 per cent of the total of the
paid-up capital and free reserves of the
company at the beginning of the year and
(iii) that the balance of free reserves left
after the drawal does not fall below 15
per cent of the total of the pad up
capital and reserves as in (i1) above

Delay in commissioning Durgapur Ferti-
lizer Plaat

163, SHRI R. K. SINHA: Will the
Minister of PPETROLEUM AND (HE-
MICALS be pleased to state:

(a) whethet the Durpmpur Fertiizer
Plant has  been commnissioned;
delay m

(b) if not, the reasons for

its  commissioning;

(c) whether the commissioning of this
plant has been delayed mainly owing
to defects in equipment and civil
works and loss of equipments in
transit; and

(d) whether any action has becn
taken agamst the persons responsible
for thtse defects and delay and if so,
the details thereof and if not the reasons

therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)
(a). No, Sir.

(b) and (c). The commissioning of
the project has been delayed as a result
mainly of mechanical failures m some of
the imported equipment and other pro-
blems during the start up of trial opera-
tions. Some instruments were also lost dur-~
ing tramsit and had to be replaced. The
delay in commissionifg is not howeve due
to any defects in the civil woiks.
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remedical  measures
get over these

(d) Appropriate
are being taken to
difficulties and expedite the commis-
sioning of the project. Among other
things, the Suppliers are also required to
remedy or reptace the defective machinery
and equipments concerned.

Issue of Supplements to India Code
Volumes

165. SHRI R. P. ULAGANAMBI: Wili
the Minister of LAW, JUSTICE AND
COMPANY AFFAIRS be
state:

(a) the steps Government have taken
to bring India Code Volumes up-to-date
by issuing supplements thereto at icgulat
intervals; and

(b) whether any specific periodicity has
been decided upon within which supple-
ments to the Code would be brought out
and made available to the public.

THE MINISTER OF STATE IN THE
MINISTRY OF 1AW, JUSTICE AND
COMPANY AFFAIRS (SHR] NITIRA}
SINGH CHAUDHARY): (a) and (b). The
feasibility of printing the Replacement
Series to India Code Volumes at regular
intervals is being eximined in consulta-
tion with the authorities responsible for
the printing of Government publications.
No final decision has so far been taken
in the matter.

Construction of Power Plants in Tamil
Nadu

166. SHRI R. P. ULAGANAMBI: Will
the Minister of IRRIGATION AND PO-
WER be pleased to state:

(a) the number of plants being con-
structed in the State of Tamil Nadu with
the help of Central Government at pre-
sent; and

(b) the total assistance given by the
Central Government to each of the pro-
fects?

FEBRUARY 20, 1978
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(a) There is one Central Sector power pro-
ject. namely Kalpakkam Atomic Power
Station, which is currently under construc-
tion in the State of Tamil Nadu.

(b) The entire expenditure, estimated at
Rs. 147.73 crores is being borne by the
Centre,

Report of Committee of State Power
Ministers

167. SHRI R. P, Ul AGANAMBI- will
the Minister of JRRIGATION AND PO-
WER be pleased to state:

(a) whether the Comnuttee of the State
Power Ministers headed bhv Shri N. D.
Tewari has submitted its repoit 0 Guvera-
ment;

(b) if so, the main findings and recom-~
mendations made by the committee; und

(c) whether a copy thercof woukl be
luid on the Table?

THE DFPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BAI GOVIND VERMA)

(a) No, Sir.

(b) and (). Do not arise.

e Wty £.0 0 wiTw TR X
qar il "mise # wim
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Broad Gauge Raflway Line from Sitamarhi
to Narketiaganj on North Eastern Railway

169. SHRI HARI KISHORE SINGH:
Will the Minister of RAILWAYS be
pleased to state:

(a) whether there is any proposal un-
der the consideration of Government to
introduce broad gauge Railway linc on Sita-
marhi-Narkatiaganj line of the North East-
ern Railway: and

(b) if so, when this is proposed to be
completed?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and (b).
Survey . reports for conversion of the Sa-
mastipur-Raxaul metre gauge section into
broad gauge along the two alternative
routes, namely via Darbhanga and Sita-
marhi or via Muzaffarpur, are at present
under examination. A decision will be tak-
en after this examination is completed
The section between Raxaul and Narkatia-
ganj is not being considered for conver-
sion.

Land for construction of Bagmati Power
Project in Bihar

170. SHRI HARI KISHORF SINGH:
Will the Minister of IRRIGATION AND
POWER be pleased to state:

(a) whether land has been
for the comstruction of
Project in Bihar; and

acquired
Bagmati River

(b) if so, the total acerage of Jand
acquired and the amount of compensa-
tion paid in this regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA):
(2) and (b). The Government of Bihar
have stated that 12.56 acres of land have
been acquired so far for which compen-
sation amounting to Rs. 1,40,750 has been
paid. In addition, about 150 acres of
Jand have been acquired amicably before
finalisation of land acquisition proceedings.
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Acquisition of the remaining land requi-
red for the construction of Bagmat: project
is under process. A special land Acyui-
sition Officer has been posted under Bihar
Irrigation Department for speedy disposal
of land acquisition cases pertaining to
Bagmati project.

Rail Projects as Drought Relief Measure
for Mysore

171. SHRI D. B. CHANDRA GOWDA,
Will the Minister of RAILWAYS be pleas-
cd 1o state:

(a) whether the Prime Minister has san-
ctioned three Railway lines t» Muaburas-
htra to provide drought relief in the
state; and

(b) if so, whether Government propose
to consider the case of Mysore on the
same lines to provide relief to the drought-
affected areas in Mysore State and if not,
the reasong therefore?

THE DEPUTY MINISTER
MINISTRY OF RAILWAYS
MOHD. SHAFI QURESHI). (a) No

IN THE
{SHRI

(b) Does not arise,

Loss to Power Development Programmes
due to Financial Resources

172. SHRI D B. CHANDRA GOW-
DA: Will the Minister of IRRIGATION
AND POWER be pleased to state:

(a) whether Power Development Pro-
grammes have suffered because of the non-
uvailability of sufficient financial resources;

(b) the amount required for such pro-
grammes and the amount granted for this
purpose; and

(¢) whether Government are in position
to dncrease the allocation, if so to what
extent?
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THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VERMA)
(a) Some power projects could have been
accelerated if sufficient tundg were avail
able

() and () An amount of Rs 6517
crores was ashed for dunng 197273 and
1973-74 for certain projects against which
an amount of Rs 1615 crores has been
released during 1972-73 As funds be
come avanable, it may be possible to al
lot mose money

Assistance for Compensation of Upper Kri-
shna, Malaprabha and Ghataprabha Pro-
fects in Mysore

173 SHRI D B CHANDRA GOWDA

SHRI C K JAFFER SHARIFF

Will the Minister of IRRIGATION AND
POWER be pleased to statc

(8) whether Mysore Government hive
sought financial assistance for the comple
tion of Upper Krishna Malaprabha and
Ghataprabha projects from the Central
Government and

(b) if s0, the amount that has been gan
ted so far, projectwise, and whether the
State Government have requested the Cen
tral Government to increase the financial
assistance m view of the drought situation
m the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF I1RRIGATION AND
POWER (SHRI BALGOVIND VERMA)
(a) Yes, St

(b) An additional Central assistance of
Rs 272 crores for Malprabha and Ghata-
prabha projects has been allocated by the
Plannitg Commussion dunng the year
197273 It is expected that the State
wil add Rs, 128 crores from their new
assessed resources meking available an
extra gllocation of Rs 2 crores each Yor
the two projects in the current vear?

Wnitten Answers

JOrE-§ Fea T &g wT Fefe gw W
feafd
174 o B vw &R wn
I WA ag Fwd A pn Fw fr

(%) W1 F¥R T1 W T
RUT ¥ 9§ A g eftgr wew
#« Fafeger qam 7 frar &, Wie

o (@) R g, A v gw
M qman s ?

W RAm ¥ A (W o
WEl FW)  (F) St 4@

(") w1 7Y =@ 4

AT T&A edow (WETRAYY) WX
Fafeqm ® faaln

175 N AH L& AN qar
TN 7R aE T A v AW fE

(%) =T FoerT ¥ fre wgre-
o favr 7w “ww 9T anfe qw
a1 R ey ot W
AT T FT AT

(@) afz g ar g« %7 aF awmaw
SoqT, W)

(w) ufz =, & W @ WA
q7 wfver faame far stroa ?

W Farwu ® IR (f qewme

wy g2eft) . (F) o T
(@) #re () s o 3=



Written Answers

angR-fraq w4 & fag agreage &
fr=7 a7 & 2t 9z Taar qur sq1

176. &Y H3F) uw &9 W
W HA ag TAW T o w6 fE

(%) I W § AEAR A
faeeht o weAw W@ @UT FT 26
a8, 1973 9 quaa-feamr w@
¥ fog fradr ufr & of o) 93 wfw
WS euA) 92 fFa-fer 71 o
gy it 1

(@) wa=ag a1 w7 =g ¥ AFA
¥ fg a@ER & w0 FEAE A D

(v) v 7w w fam
qraey ¥ waw v 7 fediz womA
& T ; AW

(7) 71 ot faet & "
gz 9 &1 JEar ?

EERCEIE PR - REE O T
wh gW1) : (F) ¥ (9)gIN B
® o7 W g "I AT qT W @
a1

EXPANSION OF HALDIA REFINERY
AND SETTING UP PETRO-CHEMI-
CALS COMPLEX

177. DR. RANEN SEN: Will the
Minister of IRRIGATION AND POWER
be pleased to state:

(a) whether Government of West Ben-
gal bave asked the Unmion Government to
plan the expansion of the capacity of the
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proposed Haldia Refinery to 7 million
tonnes at the very outset and has further
ashed the Union Government to set up
a Perio-chemicals complex at Haldia; and

(b) if so, the reaction of Government
thereto?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROIEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Yes, Sir.

(b) The matter is under considera-

tion

Ultilisation of Generating Capacity by
nv.C.

178 DR. RANEN SEN: Will the
Minister of IRRIGATION AND POWER
be pleased to state

{a) whether the Damodar Valley Cor-
poration is not utilising even half  the
generating  capacity of its power plants;

(b) if so, the reasons theretor,

(+) whether as a result of this Jow gene-
1ation of power by D.V.C, there is po-
wer shoitage in West Bengal and Dhan-
bad region in Bihar; and

(d) if so, the steps taken by Govern-
ment to step up power generation by Damo-
dar Valley Corporation?

THE DEPUTY MINISTER IN 1HE
MINISTRY OF IRRIGATION AND
POWER (SHR1 BAI GOVIND VERMA)
(a) The derated installed capacity of the
Damodar Valley Corporation System s
1001MW comprising 897 MW thermal and
104 MW hydel. The capability of the
System is 645 MW against which the pre-
sent generation is the order of 560 MW.

(b) Thermal gencratioa to  full
capacity being achieved due to the sup-
ply of an inferior quality of coal and
middlings and non-availability of original
spares from the manufacturers. Due to
the lean monsoon last year practically no
backing from hydel stations is available.
Two 75 MW units one at Bokaro and the
other at Durgapur Power Stations have
been taken out for major repairs,
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{c) Due to a peak demand of 650 MW
agminst & generation of 560 MW  the
PVC had to impose a umform 1iestric
#ion of 20 percent on all consumers m
Woest Bengal and Bihar with effect from
ghe 1st January, 1973

(d) For ensuring that power house
.get the correct quality of fuel
Committee on Coal has been <et up This

Commuttee will locate the most

stardinp

suitable
coal for each boiler in operation and wiil
take steps to arrange for the supply of
the same to the power stations concerned
The Government of India had arrinced for
spare parts and expertise for the repair of
the 75 MW unmits at the Durgapur and
Bokaro Power Stations which had deve
loped some trouble

Two unts of 120 MW cwh e bung
mslalled at Chandrapura Power
one 1s scheduled for commiss vrang in et by
1974 and the othct a year later

Station,

Strike by Fngineers in Uttar Pradesh

179 SHR1 (¢ JANARDHANAN W |
the Mhnister of IRRIGATION AND PO
WER be pleased to state

(a) whether Uttar Pradesh Governmeunt
asked for help dunng the stithe of Lng
neers m Uttar Pradesh diming
1973,

| ELTINTAY

(b) ¥ so, the nature of nelp ashed for
and

(c) the help piven’
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THE DLPUTY MINISTER IN THR
MINISTRY OF IRRICGATION AND PO
WER (SHRI BALGOVIND VERMA)
(a) and (b) The Government of Uttar
Pradesh sought the assistance of the De
fence authoritics for deploying Fngincer
oficers and shilled techniclans  They had
also asked for the services of Engneurs
from the Centre

(¢) The Detence authorihes proviiud
assistainee to the UP  State
‘Board by the deployment

Llectriaty
of Engmeer
ofheers and skilied technicians  who were
posted 4t vaious power stations
State for

of the
running, the clectrical mstally
tions during the stiikke period

Increase in Dacoities in Trams

sty SHRI MURHTIAR SINGH
MAI IK

SHRI BIRFNDLR SINGH RAO

Will the Minister of RAILWAYS be
pleased to state

(a) whethar dacottics o trams have -

c1.dsed,

th) f <o the numbu of dacoitics

ttams during, list thiee years  year wise

ind sone wisc

(¢} the uxtent of loss of hife and pro-

puty and

(d) the steps 11k n by Government to

prevent such inuidents

1HE DEPULIY MINISIER IN THE
MINISIRY OF  RAILWAYS (SHRI
MOHD SHAFI QURESHD () Thewe

has been a shght decrcase m 1972
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C))
No of dacoities
Ratlway

1970 1971 1972
Central 6 6 3
Eastern 7 19 9
Northern 6 10 7
North-Eastern 28 21 16
Northeast-Fronger 3 6 1
Southern 1
South-Eastern 6 11 7

South Central .
Western 2 3 7
Tora 5 76 7t

©

Loss of Iifc Loss of Prepaaty (ks

Raway 1970 1971 1972 1970 1971 1972
Central . . 4797 9134 954
Eastern I 1 13981 242813 117782
Northern . 1 X 11187 17672 28278
North-Eastern . 36674 48689 53382
Northeast-Frontier 3 2000 31054 708166
Southern . . . 2000
South-Ba ~rq 19620 ] 633262 9780

Soyth-Central . . . . . ve
Western . . 2 319 1972 133213
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(d) The following preventive meas.ure.s
are being adopted to combat such inci-
dents on the Railways:

(1) To the extent possible important
Passcnger trains are escorted by un-
armedjarmed personnel of the Govern-
ment Rallway Police.

(2) Surprise  checks'supervision  of
escort duties has been further intensifi-
ed.

(3) Deterrent punishments are mflic-
ted on train escorts who are found ne-
gligent in their duties

(4) Concerned at the growing inci-
dence of such crimes m tramns and rail-
way premises, the Minster of Rulways
has addressed the Chief Mnisters of
UP., Bihar and West Bengal request-
ing them to provide armed guards on
important passenger trains, particularly
in badly affected areds. so that greater
security could be provided to the tra-
veling public. The Railway Board has
also requested the Minstry of Home
Affairs to suggest to the State Govern-
ment, the feasibility of strengthening the
Government Railway Police by provid-
ing re-enforcements from th: State
Armed Police Reserves to combat such
crime in highly endemic areas.

Restoration of Gohans-Panipt  Railway
Line in Haryana

181, SHRI MUKHTIAR SINGH MA-
LIK:
SHRI BIRENDER SINGH RAO

Will the Minister of RALWAYS

be ploased to ttate:

(a) whether Government have reconsi-
dered the question of restoration of Go-
hana-Panipat Rail line in the State of Ha-
ryapa; and

() if so, the time by which this line
will be restored?
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THE DEPUTY MINISTER IN [HI
MINISTRY OF RAILWAYS (SHRK)
MOHD. SHAFI QURESHI) (a) and ‘b
Based on the offer tecently made by the
State Government of Haryana to contiol
the road trafic so as to make the lIine
financially viable, the Northern Raiwav
Administration have just submitted a pie-
hminary appreciation report for the res-
toration of Gohana-Pampat line and the
same is now under examination

Petrolesm Refining Capacity

182 SHRI MUKHTIAR SINGH
MAI IK

SHRI BIRENDER SINGH RAO

Will the Mmister of PETROI FUM
AND CHEMICALS be pleased to state

(a) the total petroleum refining capaci-
ty n the public and private refineney
the country at present;

(b) the time by which the Haldia Refi-
nery will be completed and Cochin Re-
finery will be expanded; and

(v) the extent of shortfall i the 4th
Five Year Plan target und the steps sug-
gested to make good the shortfall?

THE DEPUTY MINISTER IN THL
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH)
(a) The designed refining capacity of the
five public sector refinenes is 11.6 mullion
tonnes; the licensed capacity of the four
private refineries 15 5.075 mulion tonnes
During the year 1972, the public sector
refineries refined 11.84 million tonnes of
crude and the private refineries 7.83 mil-
lion tonnes.

(b) (1} The fuel sector of the Haldia
Refinery is expected to be completed by
the end of 1973 and its tube sector by
March, 1974

(ii) The expansion of the Cochin Re-
finery is expected to be completed by the
end of April, 1973.
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(c) The total refining capacity envisag-
ed at the end of Fourth Five Year Plan
was 25.55 million tonnes. The extent of
shortfall at the end of the Fourth Plan
1s expected to be 1.55 million tonnes. Thiy
shortfall will be made up when the modi-
fications to the Baraum Rcfinery and buil-
ding of the Bongaigaon icfinery are com-
pleted in 1974 and 1975 respectively.

Lznd Under Major and Medium Irriga-
tion

183. SHRI M. KATHAMUTHU Wil
the Minister of IRRIGATION AND

POWER be pleased to state

(a) what is the acreage under major and
medium irrigation; and

(b) what s per acre cost of nnga-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BAT GOVIND VLRMA)
(a) and (b). The inigation potenual from
major and medium nrngation projects
the countty was about 19.5 millon hec
tates by March 1972,

The capital cost of providmg irigation
from major and medium projects now a
days is about Rs 1900 to 2500 per hee-
tares.

Oemand for Lowering of Voting Age

184, SHRI M. KATHAMUTHU will
the Minister of 1AW, JUSTICE AND
COMPANY AFFAIRS be pleased to state

(a) whether the demand for lowering
the voting age to cighteen years has been
considered by the Election Commission:
and

(b) if so, what are the Commission's
views thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRT NITIRAJ
SINGH CHAUDHARY): (a) and (b).

FEBRUARY 20, 1973
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The Election Commission has left the
matter t0 be decided by the Government.

Representation to Government by Unre-
.cognised Unions on Steff Grievances

185 SHRI B. N. REDDY: Will the
Minsster of RAH WAYS be pleased to
state

(a) whether the unrecognised Umons
on Railways can make representations to
the authorities on the grievances of the
staff, and

(b) if <o, what is the policy beng pur-
sued mn this matter.

THE DFPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI

MOHD SHAF! QURESHI) (a) and (b)
Repiesentations made by  unrecognised
umons are given due consideration but,
according to the extant policy, are ncither
tecencd by hand nor replied to.

Strength of Staff of Personnel Branch on
Southern Railway and South Central
Rallway

186 SHRI B. N. RLDDY: Will the Mi-
mstel of RAII WAYS be plcased to state:

(a) whether since the time of formation
of South Central Railway Zone, the dif-
ferent  yardsticks for staff of Personnel
Bianch in existence in Southern Railway
and South Central Railways have been
virtually frozen;

(b) 1f so, the reasons therefor;

(c) whether this has resufted in the
strength in Personnel Branch remaining
the same in spite of phenomenal increase
in woik-load; and

(d) whether any steps have beea taken
to remedyv the situation?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHJ): (a) and
yardstick in vogue have not been revised.
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(b) and (c). While in certain areas there
may have been some inerease in workload,
there has also been deduction in work
with the introduction of mechanisation
and simplification of methods and proce-
dures.

(d) Whenever on any Division workload
is considered to be such as to necessitate
increase,, the Railway Admmistration and
the Railway Boand consider the easc and
issue sanction for additional staff.

Creation of Personnel Cadre (South Cen-
tral Rallway

187. SHRI B. N REDDY Wil the
Minister of RAIIWAYS be pleased to
state:

(a) whether there is any special cadre
for Personnel Branch Officers in the Rail-
ways;

(b) whether the Officers rendercd sur-
plus in other Branches are being posted m
the Personnel Branch which requires spe-
cialised knowledge of welfare and labour-
ptoblems;

(c) whether such pustings have tahen
place in Vijayawada Division of the South
Central Railway; and

) whether any assurance was given
by the Railway Minister to create a Per-
sonnel Cadre and if so, whether it has
been implemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI). (a) to (d).
At present there is no separate Service for
Personnel Department on the Railways
Class I Posts in the Personnel Department
on the Railways, including the South
Central Raitway, are being filled by draft-
ing officers belonging to other establish-
ed Services. Class Il posts in the Person-
nel Department on the Railways, includ-
ing the South Central Railway, are being
filled on the basis of sclection from
among senior Class TIT staff

While replying to the Dcbate mn the
Lok Sabha on the Railway Budget Yor the

year 1972-73, on 20th March, 1972, the
Minsster of Railway; accepted a suggestion
from an Hon'ble Member regarding the
need to consider formation of %4 separate
Service for the Personnel Department on
the Ratlways Necessary sleps to consh
tute the Service have already been imitiat
ed.
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Withdrawal of two Boxes from the Office
of Railway Service Commission at
Khagau! (Danapur)

190 SHR1I RAMAVATAR SHASIRI
Will the Minister of RAILWAYS  be
pleased to state

(a) whether Branch Offices of the Rail
way Service Commmsion of Calcwta and
Allahabad at Khagaul (Danapur) used to
keep two Boxes for receiving applications
n response to advertisemem and conduct
mass examnations at places nearest to
candidates’ restdences,

(b) whether 1ecently these two  boxes
have been withdrawn and the candidates
have been asked to sit 1n mass examina-
tion at far off places causing much mcon-
vemence ‘und high expenditure; and

(c) if so, whether Government propose
to order reverting to old practice and thus
give rehef to the unemployed youths and
if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RATLWAYS (SHRI
MOHD SHAFI QURESHY) (a) and (b)
The boxes meant for receiving ap-
phications from candidates have not been
withdrawn  As regards conductof exami-
nations, the examination ceéatres are loca-
ted at convement places to the extent
practicable

(¢) Does not ame

Breaking into the Pessidents Seloon
Parkeg at New Dol Station

193, SHRI GIRIDHAR GOMANGO:
Will the Minster of RAILWAYS be plea-
sed to state:

(a) whether an attempt was made by
some miscreants o the 11th Japnary, 1973
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to break into the President’s saloon par-
pked at the New Delhi Railway Station,

(b) if s0, whether they have been atres-
ted and

(c) the outcomg of the enquiry held
mn the matter?

THE DEPUTY MINISILR IN THF
MINISTRY OF RAILWAYS (SHRI
MOHD SHAFI QURESHI) (a) Yes

(b) None so far

(c) The case 1v under Police investiga ,
tion

Funds for Implementation of Power Deve-
lopment Schemes in Bihar for Fifth Plan

192 SHRI GIRIDHAR GOMANGO
SHRI RAM SEFKHAR PRASAD
SINGH

Will the Minister of IRRIGATION
AND POWER be pleased o slate

(a) whether  Bihar State Government
have mformed the Central Government
that thete 1s « show progress of power
development schemes for rural electrifica
tion and energisation of tube wells and
pump sets in South Bshar dve to the short-
age of funds, and

(b) whether they have asked for allot
ment of more funds to the State in the
Fifth Five Year Plan so that these schemes
could be ymplemented?

THE DEPUTY MINISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BALGOVIND VLRMA)
{a) The approved Fourth Plan provision
for rural electrification for Bihar 1s Rs
36 crores and during the first three years
of the Plan, the expenditure incuiied by
the State Government 1 Ry 1303 croies
In addition, the Bihai Fleetriaty Board
has been financing rural ele triiction pro
gramme from other sources onisul> State
Pian wiz., Rural Flectnihcation Corpota
tion and Agricultural Finance Corporation
fhe Government of Bihar had also
submitted a Cragh programme for eneren
ation of additional 17,000 pumpsets dutng
1972.73  The Department of Agriculture

1894 (SAKA) Wnitten Answers 202
has sanctioned adddronal funds to the
state Government for impiementation of
this programme under the Fmeigency Ay
ricultural Production Programme

The Ruial Electrification  Corporation
has so far sanctioned 27 rural electnfica
tion schemes of Bihar mvolving a loan
assistance of Rs 1571 54 pakhs

(b) The }ifth Five Year Plan 1o still
under formulation and 15 yet to be finah
sed

Lnergisation of Tube Wells and Pump
Sets in Orissa

193 SHRI  GIRIDHAR GOMANGO
Will the Muasster of IRRIGAION AND
POWER be pleased to state

(a) whether Onissa Government have
put forward certain schemes in regard to
the electrification and energisation of tube
wells and pump sets in the rural areas of
the State,

(b) if so th. main features thereof,

and

(v) the assistamce Government Propose
to give to the State in this regard’

THE DFPUTY MNISTER IN THE
MINISTRY OF IRRIGATION AND
POWER (SHRI BAIGOVND VFRMA)
(4) to (¢} Additine finances are provided
by the Central Government through the
Ruril Electrification ( orporation for rural
electrification schemes of State Electriuny
Bouds So far the Corporation has san
ctioned 24 schemes of Omissa envisaging
loin assistance of Re 1122947 lakhs for
clectnification of 2091 willages, energisy
tion of 22601 pumpsets/tubewells and
power supply to 3,592 small scale and agro
ndustries  Of these 24 schemes, 12 relate
to bachward areas and 4 schemes relate
to Speaal transmission lines
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Report of the Buresu of Industrial Cosis
and Prices on Some Bulk Dmgs

194. SHRI K. SURYANARAYANA:
Will the Minister of PETROLEUM AND
CHEMICALS be pleased to refer to the
reply given to Unstarred Question No. 372
on the 14th November, 1972 and state;

(a) whether the Report of the Bureuu
of Industrial Costs and Prices on some
Bulk Drug Prices has since been consi-
dered by Government;

(b) if so, its broad recommendations
and the particulars of durgs dealt with hv
it; and

(c) Governments reaction thereto?

THE DEPUTY MINISTER IN [HI
MINISTRY OF PETROLEUM AMND
CHEMICALS (SHRI DALBIR SINGH)
(a) and (c). The report is still undes
consideration of Government.

Amount remitted by Foreign Compaaies
dealing in the Manufacture of Drug

195. SHRI K. SURYANARAYAMNA
Will the Minister of PETROLEUM AND
CHEMICALS  be pleased to state  1he
amounts remitted as profits and dividends
abroad by the following foreign Compzrues
dealing in the manufacture of drugs amd
cosmetics during the three years ending
1971-72; (i) Merok Sharp & Dohme 1td.
(i) Glaxo; (iii) Pfizer; (iv) Hocechst and
(v) other companies having a  foreign
equity capital of 40 per cent and moie

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SIN(:H)
The information is being collected and will
be laid on the Table of the House.

Manufactoring of ‘CRT’ Wagon in Public
and Private Sectors

SHRI D. P. JADEJA:
SHRI CEKARIA:

Will the Minister of RAILWAYS be
pleased to state:

(é) whether a new type of w'agon called
C.R.T., is being manufactured in India;

(b) the name of the public and pri
vate sectors in which such wagons are
manufactured; and

196.
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(c) the number of wagons proposed to
be manufactured for broad gauge and:
metre gauge?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. QURESHI): (a) Yes ‘CRT’ is an
improved design of four wheeled covered
Broad Gauge Wagon.

(b) Names of Railway Workshops and
Wagon Builders in the Private Sector on
whom orders for  manufacture of ‘CRT’
wagons have been placed are as under'—

(1) RAI1 WAY WORKSHOPS.

Golden Rock Workshops (Southern
Railway) Tiruchir2ppalli,
(1) PRIVATE SECTOR.
(a) M/s. Braithwaite, Calcuita
(b) M/s. Bridge and Roof, Cal-
cutta,
(c) M/s  Britania Fngg.
ny Mokameh,
(d) M/s. Cimmco., Bharatpur,

Compa-

(e) M/s. Hindustan General In-
dustries Limited, Nangloi,
Dethi

(f) M/s. Indian Standard Waugon
Company Limited, Howrah,

{2) M/s. Modern Industries, Sahi-
babad, Ghaziabad.

(h) M/s. Texmaco, Caicutta,
Madras.

() M/s.
Madras.

.} Number of 'CRT’ wagons program-
med for manufacture in the 1972-73 wagon
building programme is 13,536 Nos.  Since
(.‘RT s a broad gauge wagon, this ques-
fion does not apply as far as metre gauge
15 concerned.

Amount for Raflway Welfare Plans during
1971-72 and 197273

197. SHRI D. P. JADEJA: Will the

Minister of RAILWAYS be pleased 1o
sfate:

(a) the amount sanctioned for Railway

Welfare plans during 1971-72 and 1972-73,
Zone-wise; and

Southern  Structurals,

(b) the amount spent during that seri
Zone-wise? s at period
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THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI
MOHD. SHAFI QURESHI): (a) and

(b). Information is being collected and
will be placed on the Table of the
Sabpa.

Demmad for Increase in Crude Price by
Foreign Ol Company

199, SHRI DINEN BHATTACHARY-
YA:
SHR! K. LAKKAPPA:
Will the Minister of PETROLEUM
AND CHEMICALS be pleased to state:

(a) whether the foreign oil companies
huve again asked for an increase in the
price of crude they import.

(b) if so, what is the increase now de-
manded; and

(¢) whether Government have taken

any decision in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF PETROLLUM AND
CHEMICALS (SHRIDALBIR SINGH):
(a) Yes, Sir.

(b) $0.233 per barrel by Burmah-shell
and Caltex and $0.178 by Esso.

(c) The matter is under examination
and in the meantime Government are re-
leasing foreign exchange for import of
crude on an ad hoc basis.

Seminar on Petroleum: Refining
(January, 1973)

200. SHR1 SHASHI BHUSHAN:
SHR1 MUKHTIAR SINGH
MALIK:

Wili the Minister of PETROLEUM

AND CHEMICALS be pleased to state.

(1) whethey a U.N. Seminar on Petro-
leum  Refining has been held in Deibi
recently; and

(b) the number of countries from where
diﬁlesatcs‘ participated in  the subjects
discussed and the outcome thereof?

THE ;DEPUTY MINISTER IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS (SHRI DALBIR SINGH):
(a) Y“, Sir.

(b) A statement explaining the position
is enclosed.

Statement

Participants from 27 developing count-
ries attended the Tnter-regional Seminur
on Petroleum Refining in  Developing
countries held in New Delhi from 22nd
January to 31st January, 1973. The Se-
minar was organised by the United Na-
tions on an invitation extended by the
Government of India. TIn addition to the

. 27 participants from developing count.i.s,
35 experts from oil-surplus and oil-deiicit,
both developed and developing couatrics
also contributed papers on the agenda
topics of the Seminar.

2. Among the important subjects Jis-
cussed in the Seminar were demand and
supply of petroleum, investment reguire-
ments  in financing  the petroleum refineries
delivered cost of crude oil, long range
planning for refining and distribution, tech-
nical, cconomic and environmental aspects
of petroleum refining, role of- the public
sector, inter-country cooperation in  the
ficld of petroleum and refinery agree-
ments.

3. The main suggestions which emerged
from the Seminat were the setting np of
an Information Bureau for collection, cum-
pilation and dissemination of information
on all aspects of the oil industry to serve
the developing countries; developing suit-
able mechanisms to encourage regional and
sub-regional cooperation among develop-
ing countries to ensure crude oil supplics;
bilateral and multi-lateral cooperation bet-
ween producing and consuming countties
leading towards mutually acceptable terms
for steady supplies of oil at reasonable
prices; upstream integration etc. It wus
also suggested that the UN may provide
assistance to developing countries for tech~
pical assistance and tmaining  of personnel
advising them the role of and possibili-
ties of using. international financial insti-
futions to finance oil. natural gas and re-
lated sectors. drafting of agreements, logal
matters, project evaluation etc.
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12 hrs.

RE. MOTIONS FOR ADJOURNMENT
(Procedure)

MR. SPEAKER: Now we take up call
attention. . . .

oft v fagrdt o wdd) (venfirae)
# U sqacgr  WT AW ST WEal
g Pt & e ogd wdey
YEITR W gy W A § AT
w0 sevr |

waw AW TEEEH W%
et w¢ are g faufad ¥ G0
18 qLAW @AW A IAY
gy &

ot vze fagrdt wowdd - faw
aREFN H A IR W LT Y
avd § 1 Afew sk fadw  fely
fraw Y @ wff w7 aa& {1 faw
favge e § .

“The speaker, if he gives consent un-
der rul: 56 and holds that the matter
proposed to be discussed is in order,
shall, after the questions and before the
list of business is entered upon "

MR. SPEAKER: This has been the pro-
cedure followed (Interruptionns)

SHR1 INDRAIJIT GUPTA (Alpute):
On previous occasions aléo the matter had
come up. We had asked you-~and as far
as | can recall, you had agreed to recon-
sider—whether the Directions of Spea-
ker could override the Rules of Procedure.
Please consider again and look into it.
The matter is going on froem Session to
Session and Adjourmment Motions ate
being pushed baok. (Inrerruptions)

MR. SPEAKER: This is the procedure

that has been followed for years. (Inter-
ruptions)

SHRI JYOTIRMOY BOSU (Diamond
Harbour): The Andhra Pradesh. (Inter-
ruptions) Police repression apd CRP ter-
ror, arspn and looting and kiling people
and a reign of terror has been let loose. .
(Imserruptions)

SHRI PILOO MODY (Godhta):
“This is Imdian berberity on Indians,
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SHR! S. M. BANERIEE (Kaapur):
We have tabled an adjournment motion.
We want to know what happened to that.

MR. SPEAKER: Unles; all of you sit

down, T would not be able to . . (In-
terruptions)
PROF. MADHU DANDAVATE

(Rajapur): I want to make a submission.

MR SPEAKER: Regarding the proce-
dure?

PROF. MADHU DANDAVATE: Yes,
[ want to rase one important point.
In the past whenever Member in this
House submitted adjournment motions,
you always sald that matters which are
of a continuing nature canmot be & matter
for adjournment motion but if there s
any matter of recent occurrence, in that
case, that can be taken up. 1 have submi-
tted an adjournment motion on the situa-
tion in Andhra in which | have made a
specific reference to what happened in
Andhra yesterday—the Andhra Bandh
day—and news has appeared to-day. °

MR. SPEAKER. Kindly sit down,
You are not speaking on the procedure.

PROF. MADHU DANDAVATE: whe-
ther under the rules you have yourself hud
down, I would be permitted to move the
adjoutnment motion

MR. SPEAKER: May I tell the hon.
Members that so far as this call attention
is concerned, this was also a subject matter
of an adjournment motion but this has
been admitted as a call attention motion.

So far as adjourmment motions ate cons
cerned, I have madp it very clear that
ample opportunities will be available for
discussion. Normally, during the Budget
discussion, we do not allow adjounment
motiens. Wy have been fol it in

the past.... (Interruptions). 1 am sowry{
cannot allow it

PROF. MADHU DANDAVATE: The
giluation is so abmortanl that the Prithe

Ministet days T aex piepared to résign &
that can help the situation’,
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MR. SPEAKER: I am sorry I cannot
allow. ... (Interruptions)

PROF. MADHU DANDAVATE: Even
if you take it up after call attention, we
have no objection.

SHRI INDRAJIT GUPTA: What is
your ruling regarding the point I raised?

MR. SPEAKER: I will put it up be-
fore the Rules Committee.

SHRI INDRAJIT GUPTA: Otherwise,
it will happen everydav.

SHRI DINEN BHATTACHARYYA
(Serampore): I have given Adjournment
Motion on the same issue. You have ad-
mitted Culling Attention only. We will
have no opportunity to censure or con-
demn the Government,

MR. SPEAKER: You will have ample
opportunities while discussing the Presi-
dent’s Address and while considering the
various Ilemands for Grants.

g w gfEze & ©Im, awT WY
Ty fewigs ux fewawa & g
o wT R frasm

SHRI SHYAMNANDAN MISHRA

(Begusari): The limited problem just now
is whether the Calling Attention Motion
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should precede the Adjournment Motion
and your pleasure is....

-

HTg WE.EW : T WT &I
zaTfee § fF  wIsAwE gies w1 g9ge
foar o, 7§ T 91X § ®F FOdr
q a9TE FEIT |

oft sarparaw fax : vewEne Wiwd
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FE AT FAT qifew aga
T TF wAAT Y, TAfT usEHRE Wiy
F fg  oeT ¥ W - =R ST
TF RN, WL ZEY, T@ OJW T AL
TRSTET &7 WTART G g ST

-
.
hCIA)

SHRI S. M. BANERJEE: Under the
rules, Adjournment Motion should be ad-
mitted today.

SHRI A. K. GOPALAN  (Palghat):
Sir, is there no difference between an Ad-
journment Motion and a Speech in Parlia-
ment? Adjournment Motion has gotan-
other purpose. Speeches have got another
purpose. In a speech you «can say
so many thingg but an adjournment motion
is quite different from a speech and speak-
ing on any issue. Is there no difference,
Sir? I just want to know that, because,
if so, there is no question of an adjourn-
ment motion at all; you have to say, you
speak whatever you want, whenever op-
portunities come. .

MR. SPEAKER: I have examined that.
I am sorry. 1 am not allowing it.

SHRI SHYAMNANDAN MISHRA:
The Chair has to note the unanim-
ous demand of the opposition that the ad-
journment motion should be taken up be-
fore the Calling Attention Motion.

MR. SPEAKER: 1 had consulted all of
you in regard to the Calling Attention
and then put it in the order paper.

Now, calling Attention.
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SHRI JYOTIRMOY BOSU: What is
your decision about our Adjournment
Motion on the Andhra issue?

MR. SPEAKER: I am not allowing it.
It is a continuing matter. You will have

ample opportunity. ...

SHRI JYOTIRMQY BOSU: Why, Sir?

MR, SPEAKER: You wili have ampie
opporturity during the discussion on the
President’s Address. The President has
made a refercnce to it in his Address and
you will have the faliest scope for dis-
cussion. [ am sorry, i win not aliowing
it now.

PRCF. MADHU DANDAVATE: You
are on record a&s having said that a con-
tinuing matter cannct be raised. When
Mr. Banerjee got up in this House and
raised the question about the rising prices,
you said, it cannot be a matter, but when
he raised the issue of vanaspathi prices
on the previous day, you admitted the
Adjournment Motion. T had referred in
my Adjournment Motion to what happen-
ed in Andhra yesterday. There was this
Andhra Bandh yesterday, on the 19th.
Reports have appeared in the Press today.
Therefore, it is a recent incident. There-
fore, under the rule, it must be admitted.

SHRI JYOTIRMOY BOSU: We want
to know the rule by which you are
enabled to discard the motion which we
have given, an adjournment motion, on
the Andhra issue. You must tell wus
specifically.

MR. SPEAKER: My ruling is that this
is not a new matter. This has {20
referred to in the President’s Address.
and hon. Members are geing io have many
opportunities to discuss it.

SHRI SEZHIYAN (Kumbakonam):
Is it your ruling that during the time of
the budget discussion and during the time
of the discussion on the Motion of Thanks
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on the President’s Address, no adjourn-
ment motion would be allowed to be
discussed? I want to know whether you
are going to give a ruling like that.

SHRI SHYAMNANDAN MISHRA:
How can you give a ruling like that?

SHRI ATAL BIHARI VAJPAYEE:
How can you give a ruling like that?

MR. SPEAKER: In the past, we have
been following this practice. Full oppor-
tunities are available to hon. Members.
During the budget discussion, they have
opportunities; they have also opportunities
available during the time of the discussion
on the President’s Addrsss. If thers are
matters which cannot be discussed on the
budget and on the Motion of Thanks on
the President’s Address, we can consider
it. But in this case, the President has
made a rcference to it. This was the
practice followad in the past.

SHRI JYOTIRMOY BQOSU: T regret
that you have not said anything on what
Shri A. K. Gopalan has said.

M wew faptt ARIAY ¢ oarewe
TEIET, FAT AT WEEAU HIHA FIE
& fau w5 w39 ! wav ww &g
adl e g1 9, e a7 qw faaw
ArATTH 2T, AT AT AT F2T [ I 9T
e =81 g, =ifs awz or gr.a?
H oY gfamt & weAreRl 1 /TEQr
SzraT & | 99 &7 4f9¥se Fugqa ar
aye ¥ wE qeser W 2|
(=Aqq)

MR. SPFAKER: I cannot admit it like
that. (Interruptionsy 1 am not listen-
ing te anybody.

SHRY S. A. SHAMIM  (Srinagar):
I have read Shakhder and Kaul's book on
pariiamentary nrocedure, 2ad in regard to
adjournment motions, nowhere does the
budget scssion come in....{Interriptions)
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MR. SPEAKER: I have said already
that a number of opportunities are avail-
able to hon. Members.

DANDAVATE:
not

PROF. MADHU
Kindly tell us whether the matter is
so serious 2as to warrant an adjournment

motion. .....

MR. SPEAKER: I have said that I am
not accepting it. (Interruptions).

SHRI S. M. BANERJEE: Kindly pro-
ceed with your call attention motion
(Interruptions).

SHRI JYOTIRMOY BOSU: Kindly

call a meeting of the Business Advisory
Committee this afternoon. There are
several matters to be discussed there. We
have tabled several adjournment motions.
The Government needs to be censured.

MR. SPEAKER: There are a number

of occasions coming for that.

SO RE R E L i =
e, #Y UF <NIE WE ST I
{91 3a F1 a1 wT  FE ot 59Y
fear 1

MR. SPEAKER: When opportunities
are coming, there is no need to give con-
sent to it.

T 97 #7 wEEaw W T

st wza Rt TwIAr o oww
gew F foaml §  #we sravEve ¥
FNE AT G a1 fwaw wmA osmow Av
SEARFGE HIT AT 7

s - ~ -~
REOF WIET . IT T A |

o 52 o awd® T3 389 ?

TEH WAT I9 AT @A F
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SHRI DINEN BHATTACHARYYA:
What is your ruling regarding the adjourn-
ient motion which I had given notice of
elating to this very matter raised in the
all attention notice? Why are you not
dmitting it?
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MR. SPEAKER: Order, order. If the
intention is to bring ths matter to the

notice of Government, the call attention
motion is all right. But if you want to
censure the Government, there are oppor-
tunities coming. You can do so atthat

time. (Interruptions.) We have been
following it in the past.
SHRI PILOO MODY: You have bteen

following it; we have not been.

SHRI FRANK ANTHONY (Nomina-
ted—Anglo-Indians): On a point of
order.

SHRI S. M. BANERJEE: Kindly hear
my point of order first.

SHRI FRANK ANTHONY: If I may

formulate, with great respect, a point of
order, I am not in any way criticising
your decision. The discretion is yours.

But may I suggest that it is a discretion
which has to be exercised at least in a
quasi-judicial, if not entirely judicial,
manner? What I am concerned with is
the implication of your decision. As I
see it, it falls into two parts. First, there
was a suggestion that if there is a call
attention notice, then it almost ipso facto
supersedes the adjournment motion. That
would denude.. .

MR. SPEAKER: No, no.

SHRI FRANK ANTHONY: That is
how I have understand it. The other
aspect was this. Merely because you can
have an opportunity of discussing a subject.
either during the discussion of the Presi-
dent’s Address or during the budget discus-
sions, irrespective of the gravity of the
situation, it is barred. A State may
declare war on the Centre. You will say
‘You can discuss it during the other occa-
sions coming. That means in affect that
you are denuding of all content and
rendering completely nugatory the piovi-
sion for an adjournment motion, merzsly
because there are bound to be other acca-
sions for discussing it. That is the scrious
implication of it.

PANDEY (Raj Nand-
point or order. The

SHRI R. S.
gaon): On a
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[Shn R. S. Pandey]
question is different. Your dlmction is
- very-clear. You said that since the matter

- bas been referred to by the President in
his Address, we have got ample oppor-
tunity to discuss it. Now the heavens are
not going to fall if we wait tilf that discus-
sion comes up (Interruptions).

MR. SPEAKER: Please sit down. If
there is a maiter to be brought to the
notice of the House, then calling attention
motion js all right. But if you want to
censure Government, it can come in other
ways. Therc are a number of ways.
These matters which are referred to %
matters over which yon can have a full
discussion in the House, they are matto--
for which opportunities are available {or
discussion. matters to which the President
made @ specific reference in his Address.
I do not think there can be any justifica-
tion for asking for more opportunitics.
These can be discussed when the discu~
sion on the President’s Address is taken
up.

SHRI PILOO MODY: T have with me
here a list of 139 atrocities committed by
the CRP and the police in Andhra in
which they have slaughtered, murdered,
looted, and so on. Each one of them has
been documented and substantiated, and
yet you say that this matter is not grave
enough for us to discuss now because the
President  has made some speach some-
where.  Because the family planning
demands are coming up next week, and
because there is going to be a budget that
is going to be discussed, this matter cannot
be allowed. Is that your decision?

MR, SPEAKER: I do not see any
reason for having two discussoins on cn2
matter, once now and again on the Pre-
sident's Address. © T am sorry. (Inter-
ruptions).

. SHRI PILOO. MODY: Famlly planning
and ‘Andhra should go together? What
are you suggesting? When we are discus-

.. sing family planning. we should discuss
z‘ﬁn_dhra!

"smu
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Ts tha_t what you are suggesting? -

rose-——(l_mer‘rup- )
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. MR. SPEAKER:  You' had this discus-
sion for a numbet-of times in the House:
The matter is contimling It is not - very
recent.

SHRI PILOO MODY: The CRP is
carrying on atrocities in Andhra Pradesh
at the moment.

SHRI SEZHIYAN: In the Rules of Pro-
cedure. rule 58 lays down the situations
under which adjournment motions can be
moved. In rule 58, nowhere has it heen
mentioned that if there is ample oppor-
tunity for u subject, it cannot be raised
here through an adjournment motion. On
the other band. if youn take sub-rule (v)
i oanly says that “the moticn  shall not

discussion en 2 matter which  has
been discussed in the same session” ~ Of
course, it cannot be allowed in the same
session.  Bu this is a different  session.
taier on, when we give notice of an
adjow nment motion, will you say, “this
question bus already been  discussed  and
therefore. it- cannot be ullowed™? This is
a mw  stusion. (Interruptionsy.

revive

MR, SPEAKER: Thls iy a conunumg
maltzr ubout which the President has men-
tionad, It iy not very recent. It is con-
tinuing. If the matter is ‘& coatinuing one,
it is not a subject-matter for an adjonrn-
ment motion. Over a continuing  matter,,
you cannot raise an adjournment motion.

SHRI SEZHIYAN: It is not a guestion
of providing an opportunity.

SHRI PILOO MODY: The matter &
that Mrs, Gandhi does not want a discus-
sion.

MR. SPEAKER: No, no. .

SHRI. SEZHIYAN: 1t is nol a question
of having ample opprotunities, Ample
opportunities can be found in many ways,
such ag under rule 193, - No-Day-Yet-
Named Motions, etc. Under them, oppor-
tunitics can be found, But this is. about
the adjournment motjon, whu,h is agamst
the (.:overnment. ) .

" MR. SPEAKER; At ﬂlg time of votml
of the demands for gramu, vpting of the

'budget demands, it can be raised.

vl
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SHRI SHYAMNANDAN - MISHRA:
Sir, 1 have been trying to rise ona point
of order for quite some time. My point
of order is this: it may be thal at this
point of time we have got our judgment,
the parliamentary judgment; that tomorrow
the situation can take such a serious turn
that there can be an upheaval which cun-
not be controlled by the Central Govern-
ment or by any authority whatsocver, Is
there no time element in this?

MRE. SPEAKER: So far as the
clement is concerncd. T have
ruling.

time
given my

SHRI SHYAMNANDAN MISHRA:
Cun there be no parlismentary  concern
about the human bloodshed? 1 ask you.
You want us to discuss all this after three
or four days. This is our judgment here
and now, that so much human blood is
being spilt so much national property
is being destroyed, there is so much dis-
organisation, that it must be considered
now. How much wmore people
would like to die and state to be soaked
in blood like this? This is an impor-
tant question for us to consider. We
cannot see why this matter should be
treated like this. We are Member of
Parliament and we have got certain
duties to perform. (Interruptions).
Can the Chair take upon itself the respon-
sibility for the spilling of so much humean
blood or the destruction of national pro-
perty . in the present sitvation? My point
of order is this.

'MR. SPEAKER: There is
of myself being responsible, or
else.

no question
anybody

" SHRI SHYAMNANDAN MISHRA:
Thig 'is going to be the situation; this is
our judgment.

MR.. SPEAKER: I do not know who is
responsible for such things,

SHRI SKMAR GUHA (Contai): Sir,
this point of order arises out of Yyour
obser¥ation.. You have made an observa-
tion, which imp!nzts ‘upon the rights and
i Membcm of this House.
bservation, you have . said that it
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is not the practice or it is not the desire
or the intention, that we should not have
adjournment motions, but the reason ihat
vou have given for mnot allowing the
adjournment motion therc will he
largs scope for censuring the Government,
if censuring the Government is the speitic
ohject of the adjourament  motion.  The
specific object of the adjournment motion
is, ay you know as the Speaker....

MR. SPEAKER: 1 would nnt have
caznied H©t. ...

SHR]1 SAMAR GUHA: I am yet to
finish,

MR. SPEAKER: If you had given a
specific no-confidence motion, 1 would net
have denied it.  (Interruptions).

SHRI SAMAR GUHA: The muatter
should be urgent. The matter should not
be of a continuous nature. In the Ludget
session, we will be discussing all subjects
—subjects which are of a general nature
and subjects which will be of a continu-
ing nature.

MR. SPEAKER: This is a continuing
matter.

SHRI SAMAR GUHA: If we accept
this ruling, if we accept this as your ruling,
it will curtail our rights = and privileges;
not only the rights and privileges, but 1t
will deprive us from raising serious issues
that may suddenly crop up in the country.
Take for instance, the wages of workers,
the Haryana teachers' strike. ...

MR. SPEAKER: How can the Haryana
teachers' question come in here?

SHR1 SAMAR GUHA: I want to make
a final observation...(/nterruptions).

MR. SPEAKER: If it is law and order
situation. you can have it discussed at the
time of the President's Address.

SHRI SAMAR GUHA: I that is your
ruling, all of us are of the opinion that it
is in contravention of the prescribed rules
of conduct of this House.

MR. QPEAKER 1 have aheady given
my ruliog.



219  Re. Adj. Motions

SHRTI PILOO MODY: You adjourn the
Lok Sabha and go to Andhra and find out
for yourself what is happening.. . (Inrer-
ruptions),

MR. SPEAKER: What is going on, I
fail to understand.

PROF. MADHU DANDAVATE: Ig it
your ruling that henceforward whatever
the Budget discussion is there, no ad-
journment motion would be admitted? It
is i contravention of the rules

MR. SPEAKER- The ruling 15 if the
matter is continuous, and opportunity {dr
discussion is available during the Budeet.
you will have many opportunities avail-
able—1 do not admit it...(Interruptions)

SHRI A. K GOPALAN: That means
there is no scope for any adjournment
motion, and against this decision we waltk
out.

(Shn A K. Gopalan dvd some other
hon. Members then left the House)

st wew el | oo
AL, T A1 ATE G A whE )
T X AEH & QT X oY waen fmy
t—am W g g fF e et
s AT ESAT-FET g W
sl &7 wraw swe wfy-
Fow & WA W @ 9T WY
o g !

SHRI INDRAJIT GUPTA: Have you
given a general ruling that during the
budget session, no adjournment motion
will be admitted? Why do you not clanfy
the point?

MR. SPEAKER: If the matter is con-
tinuous and opportunity for discussion will
be available, it will not be admifted...
(Interruptions)., 1 am very clear about
my rling. If an opportunity for discus-
ston will be available at the same time, an
opportunity for censure will be available,
there is no question of adjourmment
amwotion.

]
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SHRI PILOO MODY: We are walking
out in protest against the Speaker's ruling.

SHRI INDRAJIT GUPTA: That meuns
during the budget discussions, no adjourn-
ment moton will be admitted?

MR. SPEAKER: If it is a continuous
matter 1o which an opportunity is avail-
alne over which a  censute opportunity
wi'l he available, there is no need for any
adjournment potion.

SHRI SHYAMNANDAN MISHRA:
This 1« the most dangeious ruling from
the Chan and we shall have to take a
stand agamnst the ruling  of the Chair
(Intcrruptions)

SHRI INDRAJT GUPTA: With due
respect to vou, I must say that you are
not clanfying even now the actual implica-
tions of the ruling which you have given,
and thereby you are creating an unneces-
sary difficulty for the opposition. You are
within vour nghts to  judge a particular
wsue which 1 being sought to be pressed
for an adjournment motion, whether it is
a continuing matter or pot, whether it is
a matter on which other opportunities are
available to censurc the Government or
not, etc Nobody is questioning that right.
But are you 1ssuing a blanket ruling that
during budget session no adjournment
motion will be admitted simply because it
15 a budget session?

MR. SPEAKER: My ruling is, a matter
over which ample opportunities will be
available for discussion and for censuring
the Government, will not be gHowed. In
my opinion, there wifl be opportunities
available dJuring the discussion on the
President’s Address and on the Demands
for Grants,

SHRI INDRAJIT GUPTA: This applies
to all matters?

MR. SPEAKER: All. That is why
during such time, this innovation of calling
attention was brought in. But if the
matter is mot continuous and if there will
be no opportunity for discussinig it during
the budget session, in such cases there can
be an adjournment motion, But in Al
these matteis, opportudities sre aviilable.
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The President has made a referonce to
Andhra in his Address and you wili have
amplz opportunity.

Y WA Ay () o &
fawm av @ivdy ®faw & g oan
| TF T ¢ Afxw afe @@ 99 7 faq

——y
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of bringing it to the Rules Committees
My ruling is that in respect of maiters for
which opportunities will be available dur-
ing the budget session, there can be no
adjournment motion.  But an exception
can bg made only in respect of matters
which cannot be discussed during the
buadget wos-ion. On il these matters that
were ruaised today, the opportunitiss are
available to discuss these matters during
the budget session. I am only following
the precedent set up by the distiriguished
predecessors of mine, I am not intro-~
ducing any new practice. The practice
that was followed by my distinguishedi
predecessors is being followed by me. ¢

MR. SPEAKER: There is no question,

SHRI P. G. MAVALANKAR (Ahmed-
abad): May I submit one thing? When
the Opposition wants critise a certain spe-
cific occurance which is of an urgent
and definite nature, should not the House
have an opportunity of discussing it dur-

g the budget session? An adjourn-
ment motion is a very potent wea-
pon in the hands of Opposition to
censure the Government. If we arz to be

ing

deprived of this weapon throughout the
budget session, what are we to do? 1
would request you to kindly reier this

matter to the Rules Committee. I earnest-
ly appeal to you 1o see that the using of
this weapon by the Opposition in the form
of an adjournment motion is not got rid
of by this ruling.

MR. SPEAKER: There is no question
of referring it to the Rules Committee.

SHRI P. G. MAVALANKAR: You are
denying us this right.. . (Interruptions).

mission’s Report (CA)

MR. SPEAKER: No question of deny-
1.

SHRI BHOGENDRA JHA: If you are
making a general ruiing, you kiudly post-
pone it and refer the matter to the Rules
Committee.

MR. SPEAKER: No question of general
ruling. The Calling Attention Notice—
Shri S. M. Banerjee.

SHRI S. M. BANERJEE: May 1 in all
humility submit one thing?  Forrunately,
the Calling Attention is in my name. But
the question is when we give notice of an

adjournment motion on the price-rise
which may be a continning matter, no
member, even of the ruling party, will

challenge cur statement that the line bet-
ween hunger and anger is  becoming
thinner and thinner. Thig time, even
wlien the President was addressing  the
Members of both Houses of Parliament,
there was no jubilation—it was a dignified
condolence meeting—they could not thump
the tables; they c¢ould not applaud the
President. It is under those conditions that
we gave notice of an adjournment motion.
Otherwise, we could have tabled a different
motion.

MR. SPEAKER: Now, he may come to
the Calling Attention Notice.

12.42 hrs.

CALLING ATTENTION TO MATTER

OF URGENT PUBLIC IMPORTANCE

DELAY IN SUBMISSION OF Pay Comwuis-
SION’s REpPORT

SHRI S. M. BANERJEE (Kanpur):
I call the attention of the Minister of
Finance to the following matter of urgsnt
public importance and I request that he
may make a statement thereon:

“The inordinate ‘delay in submission
cf Pay Commission’. Report
causing discontent among Central

Government  employecs and
Defence personnel.”

THE MINISTER OF FINANCE
(SHRT YESHWANTRAO CHAVAN):
Members wil' recall that, in  sttement
made in the House on 22nd  De-
cember, 1972. we had informed the
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(Shri Yeswantrag Chavan.)
House that the Pay Commission ad
occasion to review the progress made

by them in regaréd to the finalisation
of their report and that some more
time was nceded by them for  this
purpose. tiie Government  have been
in touzh with the Commission there-
after and, according to the available
indications, the Report of  the Com-

mission is expected to  be received be-

fore 31st March, 1973.

SHRI S. M. BANERJEE: Sir, I
am rather ‘disappointed to read the state-
ment of the hon. Minister of Finanze,
Shri ¥. B. Chavan. i happened to
meet  him along with the delegation
of Central Government empioyees on

13th of this month and he gave the
samt reply. I do not know  whether
the Chairman of the Pay Commission
who it sitting on the report for the last
2—3 years has given him any firm
date. It will be expected that the Pay
Commission will submit its report at
least before the Budget session s
that a provision could be made iu
the budget for payment of increased
salary and  allowances recommended
by the Pay Commission. We now
find that the Pay Commission is ex-
pected to submit its report before
31st March, 1973. That means, they may
submit their report on 1st March or even
on the 31st March. Then what will hap-
pen to those employees who have retired
in 1971 and 1972. And what is the
Government’s decision to pay ad hoc re-
lief to the Central Government employees
in view of the fact that prices of all es-
sential commodities have gone up beyond
expectations? T would take this opportunity
to condemn  this  Government for its
failure on that account. Even today Gov-
ernment is voting and faultering to take
a clear-cut decison about take-over of the
wholesale trade in foodgrains.  The pri-
ces of all commodities have -gone up and
no action has been taken by the Govern-

ment except giving certian  assurances
either in this House or outside.
The First Pav Commission submitted

its report in one year, The Second Pay
Commission submitted its report in two
years. The Third Pay Commission is
not going to submit its report even in three

FEBRUARY 20, 1973

Pay Commission’s
Report (CA)
Whatever I am saying is factually
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years.
correct.

It is not only the 28 lakhs of Central
Government employees who are covered
by the Pay Commission. There are also
the Army, Navy and Air Force person-
nel. All of them are greatly agitated
over this issue. Because they are Army
personnel, they do not open their mouth.

The Pay Commission’s 1report, I am
to'd, is not yect ready. I have said
in this House and I am repeating
without imputting motives that until the
Government  provides an alternative job
or gives an assurance about that, the
Chairman of the Pay Commission is not
going to submit the report. 1 sav this in
all  humility, without imputing motives. I
understand  what unemployment means
because I was myself unemployed once.

There is also a lurking fear in the
minds of the government employees that
the Pay Commission is going to reduce
the retirement age limit from 58 to 55.
All these apprehensions are there. Sup-
Mse the Pay Commission submits its
report in the month of March, as scheduled
let us say, 31st March 1973. The Gov-
ernment will have to consider the report.
If the report is unanimous and if there is
no minute of dissent given by any
member, it may be comparatively easy.
Then the report will have to be discussed
with the staff side of the JCM for imple-
mentation. It will take time. Even if
the report is unanimous, Government
might tawe three to four months in-
plementing the report. What will happen
in between? If you see the figures, al-
ready prices have gone up by 18 per
cent, nobody can deny that. That report
may be submitted by the Pay Commission
in the month of March. But what we
want is that Government should imme-
diately sit with the employces and dis-
cuss. The hon. Minister has very kindly
agreed to sit with the employees’ represen-
tatives on the 31st March. But what I
say is that Government should imme-
diately sit- with the representatives, of the
employees’ organisations, with the  staff
side, and decide about ad 4oc relief.
Somebody may demand Rs. 80, somebody
may demand Rs, 100. Whatever may be
the case, in order to instal confidence in
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the employees, the representatives of the
Confederaton of Central Government
employees, All India Defence Fererations
should be invited immediately and Mr.
Chavan should sit with them and take a
firm decision about ad hoc relief.

I am against any interim relief because
again it will be referred to the Pay Com-
mission ‘and it may delay it. And what
will be the interim relief? The first inte-
rim relief was Rs. 15, the second was
Rs. 10 and the third was Rs. 7 and it may
be Rs. 5 or Rs. 2 this time. So, we
‘are not enamoured of interim relief.

The Government employees are Very
much agitated. Even yesterday, Mr. Vaj-
payee courted arrest and I congratulate
him although 1 smelt politics in it....
(Interruptions). Do you want to Central
Government employees to start agitation

SHRI ATAL BIHARI VAJPAYEE
{Gwalior): And that will not be politics?

SHRI S. M. BANERJEE: Politics is
there. When the prices are going up and
this Government is unable to hold the
price-line, it is politics and the employees
have got every right to indulge in policies
and know the reason why. In what dir-
ection is this Government moving?

So, I want that immediately a meeting
should be held with the representatives
of the organised section of the Central
Government employces and ad hoc  re-
lief should be declared here and now.
Let us not wait for the Pay Commission’s
report to come. So my cuestions are:

Firstly, whether the Government will
ask the Pay Commission once ‘again to
submit the report before the Budget is
submitted on the 28th of this month so
that provision can be made, and if
they are unable to submit their report,
then let the Government sit with the re-
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presentatives of thg employees and
something should be decided bilaterally
as to what shou'd be the quantum of ad
hoc rclief which will take care of the
erosion in their incomes and also meet
the risc in prices of essential commodi-

tics

Secondly, I want to have it clear as-
surance from the hon Minister thut the
recommendations will be implemented
retrospectively from the date the Pay
Comunission started “functioning, to co-
ver the cases of those personnel who

- have retired in 1971 and 1272 because
these benefits must go to them also.

Thirdly, I want 2a clear  assurance
that the Government has nc desire or
proposal to reduce the age of retirement
from 58 to 55 because it will be marr-

ing the incentives of those who are
working.

I would like the Minister to answer all
these points:

SHRI YESHWANTRAO CHAVAN:
The hon: Member has expressed his con-
cern ‘about the difficulties of ths Govern-
ment servants. I would like to tell him
that we are also equally concerned about
the hardships and difficulties of the Gov-
ernment employees.

As ‘far as the delay in the report of the
Pay Commission is concerned, I can only
assure him that we did make our efforts
and the Pay Commission itself ‘all efforts
to complete the work in time, but, as you’
know, the terms of reference of the Pay
Commission this time were wider than
the terms of reference of the previous
Pay Commission and, therefore, naturally,
they have to examine a larger amcunt of
material and data which was more com-
plicated also. Therefore, thev took some
time and they could not submit the report
before the end of December as we wanted
them to do.

It will be much convenient also for us
to have the report before the Budget but
we have to take into consideration their
difficulties also. Now the indication they
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Shrt Yeswautrao Chavan]
have @vin ts that they have also set the
time hmut for the submussion of the re
port by 31ist Maich

1t will not be unfair to the Charman
of the Pay Commisson that probably he
would not submit the repoit hil a yob was
found for hum  This 18 vary unfarr lo talk
about a very Jistmewsshed retired Judge
He s domg his beo  Unfortunately he
was not well T o tell vou he was not
well tor more thin <ix weeks  He has
had to undireo «¢tun operalion  and
therefore to thil citent, he wis 1ither
i gl not want to mcnton th

persotl thing but as some reforeces
were mide 1 mention this The report
f am swe will be submtt.d before the
31st of Much There 15 no question of
giving oy mnteam  relief now

SHRI § M BANFRIEE Ad hoc

SHRI YESHWANTRAO CHAVAN
Intersm 15 also equally sn  ad hce thine

SHRI S M BANERJFF To be adjust
ed

SHRI YESHWANTRAO CHAVAN
There 15 no question of ad hoc because
the report itself 15 expected within a few
weehks As a matter of fact after this
Commusion was appomted we have giv
en three mterim rehiefs

SHRI JYOTIRMOY BOSU (Diamond
Harbour) Of what value”?

SHRI YESHWANTRAO CHAVAN
Of whatever value, 1t 15 a fact thar we
have given these three mtemm reliefs to
peutralise the rise m the index

SHRI JYOTIRMOY BOSU To what
extent?

SHR1 YESHWANTRAO CHAVAN
Therefore, there 18 no questton of gwing
any ad hoc rehef as such

SHRI § M BANERIEE 1 ramsed two
pomts which he has not dealt with One

was [ asked, whether the Comnmussion
will be asked or whether the Government

will considey that this report will be ap-

; plwd retrospectively, to cover the cases
of those who have rétred in 197172 My
,otber pomt wes whether the sge limmt

will not be yeiiness from 58 to 35

mactivt

.
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SHRI YESWANIRAO CHAVAN:
Thes are matters whith can be consider-
A oply after we receive the Pay Com-
missions réport These are matter which
the Pay Commmnsion 18 gowng into  and
I cinnot cettasnly anticipate the recom-
mendations ind express my opinion there-
on

SHRI S M BANERJEE Pay Com-
mis jon has no hand i 1t For retnement
age Government can issie doechive say
mg it show) not be teduced You do
not hknuw wht 1§ happemng Kindly meet
th  Government cmplovees fhe  are on
the verge of retiiument The puson 18
av d 54 He v romng to be retired to
n}ormw I would scquest that some sort
o

MR SPFAKLR Dont enter into ar-
guments

SHRI § M BANLRIEI  If Gosern-
ment his no xiea to do i, It um say
so that Goveinment has no wlea  Or,
should I take it thit they are gong to
reduce the age’

AN HON MEMBER Silence

MR SPEAKLR Shri Atal Bihari Vaj-
payee
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The Commission recently had occasion
to revitw the progrise msude. With s view
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be recuired by them to complete the re-
mainine work and they think that a lit-
tle more time wonld be necessarv.,
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13.00 hrs,

SHRI YESHWANTRAO CHAVAN:
As far as the last part of the question is
concerned, I have already said that it is
not the intention of Government to give
any ad hoc relief, as the hon. Minister
puts it....

SHRI S M. BANERJEE: Supposing
the Prime Minister asks him, he will do
8o?

SHRI YESHWANTRAO CHAVAN,
Now, I am answering the question When
I said that we have thice interim rehefs,
it was not a mere obligation to anybody,
but price rise wus taking place and there
was ‘a commitment that if there way a
rise of 10 points on the average price in-
dex, certainly that had to be taken into
consideration, and on that basis, the re-
lief was given.

The hon. Member has made certain
aspersions, if T may say so, which are
very typical, shall I say, of Shri Atal
Bibari Vajpayee or of the Jan Sangh.
He miade a certain allegation as if there
wag some sort of dialogue going on
directly or indirectly between the Pay
Commission and the Government, It s
completely unfair, and I repudiate that
sort of suggestion,

SHRI ATAL BIHARI VAJIPAYEE'
Does he mean to say that there is no
exchange of views?

SHRI YESHWANTRAO CHAVAN:
As Government, there i8 no exchange of
views at all. Natorally, people who are
usked 10 go before the Commission to
give their views and their evidence cer-
tainly Jdo so. There is no question of
any exchinge of views or discussion or
influencing the decisions of the Pay Com-
mission

SHRI R. S. PANDEY (Rajnandgaon):
As understood by Shri Atal Bibari Vaj-
payee,

AHHRI JYOTIRMOY BOSU: We be.
Heve g1l that he says.
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SHRI K. LAKKAPPA (Tumkur): Tde
not subscribe to the views expressed by
my hon. friend Shri Atal Bibari Vajpayee
regarding the failure of the policy of my
Government. But I would fike to say that
it j» a Tact that there is a growing ten-
dency on the pait of the employces who
have been hard-hit as a result of the price
nse during the Jast two and o half years,
but most of the contribution for this price
1se 1s due to the ganging up of the teac-
tionary forces in this country which have
created a situation where they want to
scuttle thé pingressive politics ot the Gov-
ernment, and at the same time, they play
with the high  business-houses who are
hotding the responubiity of  hoarding
foodgrams and essential commodities |
am very happy that our Government are
taking steps to  control and also take
over foodgrains and other essential com-
modities, I hope and trust that Govern-
ment will make 'a spcedy attempt n this
respect and thus hold the price line

I would also 1equest Government to
look into the inondinate delay in unmounc-
ing the recommendations of the Pay
Commission. I would like to submit that
something 1s going on and the officers
are also causing certain delay in  an-
nouncing this Pay Commission Report.
This would create disgatisfaction among
the employeces and then the reactionary
forces will again gang up to take ad-
vantage of the situation to mislead the
employees. Therefore, I would like to
ask whether Government is golng tb fix
a firm date and teke such steps ag are
necessary to relieve this tension among
the employees.

I am very giad the hon. Minister has
said that the proof of the terms of refer
ence of the Pay Commussion is very witle.
In this context, I would like to ask whe-
ther the Cominission is going to mini-
mise the disparity-—between the pay scales
of the government employees and these
of the emplayées of public undertakings.

SHRI  YESWANTRAO CHAVAN:
As for the dute, I have already indiceted
the last date. As 10 what exactly are the

the Pay Chinmission are
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to make about employees and their
tionship with the pay scales of the
oyees of the public undertakings, I

There is no question of not divulging; 1
do not know.

As far as his other suggestions are
oncerned, certainly they are worth con-

sidering.

~ SHRI JYOTIRMOY BOSU: This Gov-
ernment and our colleague, Shri Chavan,
certainly deserve congratulations on giving
an 82-word statement on an issue which
involves 50 lakh employees.
)

The Third Pay Commission was cons-
* tituted on 23rd April, 1970. Since then
i it has been moving at a tortoise speed. It
" is going to be three years now, with a
" superannudted Chairman. He said he 1S
not in fit health. But he is indispensable

- for them.

At that time, the then Minister, Shri
Sethi, clearly stated that this is a live issue
and it must be handled and finalised at
the earliest opportunity—if Shri Chavan
- will read through these debates, he could
~ find out for himself

In the meantime, through the skilful
“manoeuvring of this Government and
- their pro-monopoly = character, the coun-
- try’s economy has gone upside down. It
~ is now evident that a man who works for
- a living either in an office or a factory
~ is getting less remuneration compared to
~ what he got before 1947 in terms of the
- rupee’s purchasing power.

. After the report is submiited, if they
. do by 31st March, Government will take
. about a year. I would like to ask why
:.'no interim report was submitted. In the
. Committee on Unemployment, we were
. trying to <o the same thing more or less.
- We have given an interim report at the
~ earliest opportunity. I would ask the hon.
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Minister why the Pay Commission = had
not given an interimareport.

SHRI S. M. BANERIJEE: They
given.

have

SHRI JYOTIRMOY BOSU: Not that
way.

Government took one year to consider
the report of the Second Pay Commis-
sion. The Madhya Pradesh Government
have not implemented or considered the
report of the Pay Commission of their
State, although one year has passed. To-
day we see in Kerala that the NGOs and
teachers are fighting hard for the constitu-
tion of a Pay Commission. But 6,000 of
them have been suspended and arrested.

Government must also show considera-~
tion, for those who have gone on retire-
ment after the constitution of the Pay
Commission, that is, 23rd April 1970
when the Third Pay Commission came
into existence.

When the¢e Third Pay Commission was.
constituted, the cost of living index was
220 points. At the time of granting the
third interim relief was 238.58, that is,
on 12th September, 1972.

In the third interim report, they say:

“We stated in our Second  Report
(para 12.2) that should the prices con-
tinue to rise despite the various mea-
sures which the Government might
.take—

They are not taking any measure at
all—

“a review might be called for when
the Index average reached 238, this
has now happened; the monthly index
for July, 1972 (which became available
to us in early September) having gone
up to 249 the Index average reached
23858. ...5 71 et =

Then, it did not take into consideration,
‘at that point of time, the  comparative
wage sructure and the wage awards of
the people employed in doing similar jobs
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m the public sector gs well as in the pn-
vate sector  The Government talks
frequently about the highly-paid manage-
rial cadie people to be attracted to be
public sector for Government  employ-
ment There, the job unalysis and sa-
lary companson s Jone with great atten-
tion But when they come to the low
paid employees, you certamnly bocome the
step mother

Since the 12th September, 1972 the
ris. 1 much fister and the mimmum o
sif per month has been five points, and
this 1 due to the Governments pro mo-
nopoly character lhete has been mo real
attempt to check the prices

The Reserve  Bumh bulletin  clearly
shows that for October  1972—collected
up to 30th Sepicmber, I presume—the
price radex wds 254 ponts Today to my
mmd it will be around 275 Mr Gajen
dragadkar had cleaily stated that when
the nse 1s 10 pomnts the employees will
be entitled to a reviion of thewr remune-
ration The Natwnul Council of  the
JCM, on the 28th July 1972 demamd-
ed a mmmum need based rise of Rs 85
Jts Chairman ths Cabmet Secretary of
this Government, had assured that this
will be mmplementid, but so for nothing
has bcen done The employees’ real wages
are completely upset thiough the wrong
policies and the pro-monopoly character
followed by this Government

Here 13 a useful editorial wrtten by
the Indian Express which qays
“Under the Sccond Pay  Commis-

sion's formula every 12-month average
change of 10 pomts m the cost of
hving index calls for one-slab revision
of DA for the employees

The DA Yormula hes been upheld by
the Third Pay Commassion as an 1n
tenim arrangement pending the finah.
sation of 1its report™

it also says thax wthe “Report of the
Second Pay Commuston had  assumed
that the price snpauon would  remam
broadly stable  only fluctuating within
a comparutively modest range ™ You see
how wrong they were 1 reading this
‘Government and its character
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To show how the real wage 15 goung
down, there 18 a useful report of the Na-
twonal Labour Commusion which says m
its Table showang the movement of mo-
ney angd real earnings of Class IV emp-
loyees of Government Railways, 1949-50
to 1967 68, that the Index of Real Barn-
mgs per employee—Base  1949—100~
from 127 m 1955 56, started dechmng,
itovas 115 n 1960-61 next year, it was
113 Then 1t came to 107 and i 1967 68,

it wus 10} How wondeiful the Samay
wadis are practismg, the ¢ boo's ]
reveal

The Stiue Government employces  de-
suve aftention The ¢ 1 no doubt about
that We thought thit i the Govern
ment of India theie 15 one goveinment
which really admmsters the country The
Sceond Pay Commission has iy s at
ed that Considering that different State
Governments may attach differvat deprees
of Importance to the vartous s0 1wl ob-
jectives  dispatities should be regard~3 as
a factor calling %or restramt, but not one
that would justify the demal to the Cen
tral Government employees of the mm
mum mprovement 1n remuneidtion,
which may otherwise appear fo be fair
and reasonable * This 15 what thev have
said

Then theie are temporary and casual
wothers about whom we are equally m-
terested and we want Mr Chavan to
make a statement on that What 1 the
funniest thing 15 that behind your back,
that 15, the bach of this Parhament. they
have changed the terms of reference to
this Commussion They have ncluded the
IAS and the ICS and the other Central
Goveinment  emplovees” remuneration
question which was not 1a the onginal
terms of refeience becauss this  beloved
stecl-frame, who could b, made t6 do all
sorts of repression to cow down the po-
litical opponents, s vely, very mecessary.
The All Indis Confederntion of Central
Government Officers Associations® resoltu-
ton clearly says that the Confederation
# sarprised that mstead of going mto
the first causes for the reluctance of bril-
hiant youngmen to enter nto o services of
marginal socisl velue angd neghgible ine
tellectual content, Government hng peor-
mitted itself to be victitnised by thespe
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<ious. reasoning of the, ICS/IAS dominat-
ed !-!ome Ministry, -If. you want, 1 can
give it to Mr. Chavan; it will help him.
1 am asking Mr. Chavan: Are you with-
holding the interim award . becauss if vou
do it the final report will look to be in-
significant. ‘We apprehended the class
composition of the Commission. It has a
number of status-quo people, which isat
the réot of this delay and tortoise speed.
We¢ have an ¢x~judge Chairman. 1 do not
want to talk about him, Mr. Banerjee has
said somehing because he thought it fit;
1 only say that they are anxious to buy
judges by promising jobs; that has been
said before. The Indiun Civil Service Sec-
retary is British-tailored mun; he is per-
sonally known to me; I have nothing
against him.  But we know the close
character. You are expecting something 1o
happen which can never happen. They
cannot find a good economist, a gova so-
ciologist and a good trade union Jeader
to man the committce, Instead they im-
ported people of their own  choice. .

(Interruptions) I am not tatking about

Das Gupta; 1 am talking about the
Chairman  and the Secretary  and
others.  The entirc committee  should

have been manned by economists, socio-
fogists.  You find bureancrits,  retired
DIGs and judges. because they are vour
great patron-saints and protect you under
all circumstances.  There is no ethics,
there is no principle; in 1966 agamst alf
fair principles you have arbitrarity  in-
creased the remuneration of secretary-
class by Rs. 500. Why did you do thaty
Is that the samajwad you are trying to
practise? I ask Mr. Chavan: you have
given an assurance that the report  will
come. here on 31-3-1973,  Would you
kindly tell us; what is the basis on which
you: have given this assurance and from
what date you want to give effiect to their
f”mmend‘i\_tion?.

L . _YFSH’WAVTRAO CHAVAN,
I do’ viot. think T nzed add to what I have
ah‘cadv said. He has ‘merely raised some
ts in ravmn- o‘f his thesws

:Gawmmem of. the Pay
‘the class’ character ot
ﬁ‘m hcre....
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SHRI JOYTIRMOY BOSU: Not the
Speaker you cannot cast aepersions on
the Speaker. How do yeu siay everyous
here?

SHRI YESNWANTRAQO CHAVAN:

. .Excluding the Spcaker. The point is
this, It is an undeniable fact that prices
are rising and it is having its impact on
the life of the common mun., When  we
tulk about the prices, we cannot merely
talk about a purticular class of people;
that also betrays class composition, We
have to take into accounti the impact of
prices on the entire population, employed
ondl organised people as well as unemp
loyed and unorganised people (In-
terruptions.) Basing «n the rising prices
as reflected in the sverage consumer pri-
ces index 12 montbly average, for the
Government employces we have  given
threc interim reliefs to which I made a
refercnce.  Accordme 1o my information
angd advica—the average consumer price
index in Decembei- uar the present mo-
ment it will be difficult to work out beca-
use the date is not available-—had reach-
ed ‘about 245.

SHRI JYOTIRMQOY BOSU: I do not
say that you are miskading the House
deliberately. On a point of order—this
is the Reserve Bank bulletin; the Reserve
Bank is not controlled by the CPM: it
savs that the consumer price index for
industrial workers is 254,

SHR1I YESHWANIRAQ CHAVAN:
| know that. It is 255 in December. 1 um
talhing about the {2 monthly average. 1
am referring to one set of statistics and
you are referring fo the other sct of sta
tistics.

SHR1 JYOTIRMOY BOSU: You are
referring to a conveaizn! set of statistics,

SHRI YESHWANTRAQ CHAVAN:
I am referring fo the st of  statistics
which we fuve acceptad as the basis for
consideration of rclief and thar is the 12
monthly average.  (interruption), Don't
atiribute motives. We are s sincere  as
anybody else about the welfare of the
Government employees, We wifl have to
wait for the report which, I am sure’ will
come by the end of March.
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SHRT SAMAR GUHA (Contai): The
brevity of the statement of the hon. Mini-
ster that has been made hag been well
acclaimed, characteristically of the Cong-
ress Party, on the grount that brevity is
the best of a wit. But I want to ramind
the Government that the issue of Pay
Commission is not an issue of ‘wit; itis
biascally the issue of bread. Jt has been
said that according to “available indict-
ions” the report is expected tc be recsiv-
ed by the 31st March. Almost  similar
words were used by Mr. Ganesh, his ju-
nior, when he said that th2 according to
availabie indications thc report may be
“made available” by the cnd of last veor.
On March 15, 1972, Le said in :ie Far-
liament that the report  will b2 avail-
able *“in the shortest nossible time,
as the work of the commission was in the
last l&p..” On 30th December, 1972, ac-
cording to the Indian Fx-press report, Mr.
Ganesh said that the commissicn vill sah-
mit its report by the middle of Janvary,
1973. That is why wc have some doubts
not oniy about the reasonsof brevity of
the stitement but also about the .woris.
“availuble indications™ beciiise these are
very tlexivle. Therefore,  certainly the
the Government cmployces and public ai
large can have denbts whether really by

the 3ist March the report  will be
availahle to Government.
The Pay Commission’s report is not

merely inordinately delayed, but with all
sense of responsibility, T would say. the re-
port is not only delayed inordinatelv. but
intrguingly delayed. Why do 1 say so?
The Second Pay Commissicn tookx  two
years. The decision to appoint the third
Pay Commission was announced on 21st
August 1969. But actually it was appointed
nine months after, i.e on 23rd April
1970. So according to your information.
it wiil almost take 3 years for the third
Pay Commission to submit its report.

Then. there is another point. The re-
port will be prepared and submitted to the
Government.  What will to the time rog-
uired by the Government to consider the
report of the Pay Commission?

AN HON. MEMBER: Nine months.
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SHRI SAMAR GUHA: Whether nine
monthg or even a year, I do not Kknow.
The Government will take to consider the
recommendations made by the Pay Commi-
ssion in their report. I do not know
how much time they will take.
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Why is this report being delayed so
much? It is intriguing to many. Two re-
asons have been given by the Government.
Neither the Government nor the Pay Com-
mission has come out with adequate ex-
planation for the inordinate delanv in rre-
poring or finalising the report of the Pay
Commission. What are the two reasons
civen?  Firstly, it is the sudden illnes of
the Chairman of the Pay Commicicn and,
secondly. it isthat the term of reference
to the Third Pay Commission is wider than
what it swas in the casc of the
Second Pay Commission. Now, [ do not
wint to bz unfair to the Chairman of the
Commission. The Puoy Commissionis ot
cendtittied of one mun only. There are
eminent economists and other members
also in it. The Chairman is a retired ju-
dge. There are other emincnt prsons who
are capable of dealing with facts. data and
statistizs that werc submitted in the from

mcmoranda by various associations.  They
could consider them and disciss them
among themselves. In the casc of final

—~

decision only they need consult the Chair-
man. Therefore. the sudden illness of the
Chairman cannot be accounted for such
an inordinate delay.

About the wider term of rcference to
the Third Pay Commission, may be De-
fence personnel were not included in the
term of reference to the Second Pay Com-
mission and may be that the need-before
minimum wage issue was not there before
thc Second Pay Commission. But even
the Government itself expressed dissatis-
faction when the Second Pay Commission
Regort was out that they should not have
so much time. Even if thev have
a wider term of reference, is neta year
or so sufficident to take into coasideration
all the aspects of it?  How can vou justi-
fy this inordinate delay in finalising the
report? That is why I use the word *intri-

taken
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guing”—it appears to many as really in-
triguing.

1 would also like to draw the attention
of the House to another fact that all the
staff unions, all the Government employe-
es associations angd all the important per-
sons submitted their memoranida to the
Comission by 31st August, 1971. All the
evidence was completud in August, last
when the Pay Commission was to consult
the Chief Ministers and the Government
Secretaries. They also had reached apen-
ultimate stage of making certain recommen-
dations. In August last, when they con-
sulted the Chief Ministers and also the
Government Secretaries it meant that the
Pay Commission has almost rcached a pen-
ultimate stage of finalising the 1cport If
that is so, what is the reason that after
August last, it has taken another 8-9
months and yet the report has not been
finalised. That is the reason why I say,
tt is intriguing.

{ would like to draw the attention of the
hon. Minister to the fact that out of 28
lakhs of Central Government employees,
51.4 per cent of them belongto these cat-
egories whose basic pay is less than Rs. 100
and, if D.A. is included, the monthly sal-
ary is less than Rs. 200. The amounts to
16 lakhs of Central Government employees.
It means that 16 lakh families are in a
state of suspense for the last three ycar,
not only in a state of suspemse but alvo
in a gtate of temsion. The hon. Minister
spid that the Government has given three
joterim reliefs. What is the quantum of
interim relief? it is Rs. 15. Rs 10 and Rs
7 added together it is Rs 32, I want to
know from the hon Minister whether he
goes to the market to purchase things. I
would Jike to know from him what is the
price rise, during the last three years, of
ordinary foodgruins, essential commodities,
leave aleme other things. Is this meagre
amoyst of Rs, 32 for the lowest-paid
omplaysey adequate epough to neutralise
this mwice-rise? How many kilos of wheat
how .muny, kilos of rice, how many hilos
of #al éan be purchased with Rs 327 There
are 16, Jekhs of Central Government em-
Dloyees whoee monthly salary is less than
Ry, w0, ,
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This is also the category of employecs,
those who are running qur railways, those
who are running our Posts and Telegraphs,
there are also the defence personnel in this
category of whom we are proud; they
sacrifice their hves and are responsible for
defending the security of this country, All
these 16 lakhs of Central Government em-
ployees are suffering on account of this pre-
verification, on account of this indecision,
on account of the inordinate delay in the
finalisation of the report.

There was in Delht the rally orgamised
by the railway employees during the last
December—it was unique; such 4 rally was
never held before; about !,50,000 emplo-
yees came from all over the country. 96
per cent of the railway employces have
given their verdict n favour of strike in
temand of Bonus accordings to new scheme
There are agitations everywhere—agitation
m the railways, agitation in the P & T
What does it mean” It means danger to
our communications, danger to our rail-
way system; it means also increasing in-
efficiently

The Interim Report of the Pay Commis-
sion said that for determining the minimum
consumption need, the National Nutritio-
nal Advisory Committee had prepared a
note and the Medical Council also pre-
pared another note These notes werc
submittd to the Government and the Minis-
try of Health tookh a long time to decide
whether the index that was given by them
as minimum consumption need was correct
or not. I want to know whether one of
the reasons for the delay is due to delay
that was made by thc Ministry of Health.
In considering these reports.

In the Fifth Plan Approach Paper, it
has been categorically stated that unless
Government determine its policy in advance
regarding price, wage and income, setting
up of targets for rate of growth for secto-
ral production will be futile. I want to
know from the Government whether it is
a fact that the Governments delay in the
determination of its policy regarding price.
wage and income is another reason for the
delay in the submission of the report by
the Pay Commission.
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Mr. Khadilkar told the Rajya Sabha on
17th November, 1972 that there was a pos-
sibility that the Pay Commission might
also consider the new scheme of bonus for
railway, communication and defence em-
ployees. ..

SHRI S. M. BANERJEE: That 11 nut
there

SHRI SAMAR GUHA: M. Khadihar
«iid this in the Rajya Sabha, I want to
know whether that is another reason for
the delay.

Lastly I want to know from® the
Government whether- the demand  that
has been made by the Central Govern-
ment employees for ad hnc relief to the
extent of Rs 85 will be conceded Final-
ly. 1 want to hnow whether the Govern-
ment will, within amonth afier recerving
the report of the Pay Commiswon, fina-
hse their decwions thereon.

SHRI YESWANTRAO CHAVAN: The
hon. Member has raised the same ques-
tions. I do not think T should again 1e-
peat the same answers.

He made a mention about the inordi-
nate delay in the submission of the report.
I must also complain about the inord:-
nate delay that has been made by him in
making us sit in the House, ({naferrup-
tions) please have a little sense of hu-
mour.

It hay certainly been delayed; 1 do not
deny that But I have explained the re-
asons for the delay The terms of icfe-
rence were a little wider, and the other rca-
sons, I had not mentioned; I would cer-
tainly like to mention them uow. Really
speaking, the discussions and consultetions
about the terms of reference with the em-
ployees' associntions took time. Then the
question appolnting or selecting labour
representatives also fook time and uli-
mately they were not selected.

As there was no agreement abomt it,
that also took some time. W is no use
putting the blame entirely on the Pay Com
mission. The problem Is complex. Cer-
tainly, wé know the difficulties ure there.

So. so far aa this is goscerned, 1 hope
thls will comvince thé hon members that
the delay is there that it is not becwnse of
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any other rossons, but becasse cf the com-
plexity of the nature and the initial delay
in fixing up the procedure.

The question is; whether it 15 delayed
because the policy on wages and incomes
and other things is delayed by thc Gov-
ernment. 1 do not think it has anything
to do with the report of the Pay Com-
mission as such.

The third point raised is: whether we
are going to delay further Government's
decision on receipt of the recommenda-
tions of the Pay Commission. 1 would
certainly like to assure the ‘House that we
would like to expedite the decisions and
take them within a reasonable time. Thix
1n all T can say. He mentioned that last
ume it took 9 months, It was not 9
months because most important recom-
endations were decided within 3 months.

SHRI SAMAR GUHA: In appomuing
the commission it took 9 months.

SHRI YESHWANTRAO CHAVAN:
That possibly may be true. But I can
only say that we will not take under long
time in taking the decision.

13.36 hrs

PAPERS 1.AID ON THE TABLE
APPROACH 10 FIFTRH PLAN, 197479

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA):
On behalf of Shri D, P. Dhar, 1 beg to
lay on the Table a copy of “Approach to
the Fifth Plap 197479 (Hindi and Eng-
lish wversions), [Placed in Lidrary, Sce
No. L¥-4167/73.]

Coar Mines (TAKING QVER OF MANAGE-
MENT) ORDINANCE, 1973

THE MINISTER OF PARLIAMENT-
ARY AFFAIRS (SHRI X. RAGRU
RAMATAH): I teg to lky on the Table
a copy of the Coal Mives (Tiking Over

of Man ) Qrdimm iﬂl {No.
1 of 197 Baglivh verslins)
prommmd \vy m on the 30th

Janusry, 1973, ander «ruﬁm
1232)(aj ofﬂse

Conmisiibing,
in Library, See No. L'r41u/¢a,3

-
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ANNUAL REPORT ON WORKING OF Sia-
MEN's ProvibENT FUND SCHEME, 1966

THE MINISTER OF SHIPPING AND
TRANSPORT (SHR1 RAJ BAHADUR):
1 beg to lay on the Table a copy of the
Annual Report (Hindi and English ver-
sions) for the year 1971-72, on the
working of the Seamen’s Provident Fund
Scheme, 1966. [Placed in Library  See
No. LT-4169/73.]

NOTIFICATION UNDLR REQUISITIONING AND
ACQUISIFION OF IMMOVEABLE PROPFRTY
AcT, 1952

THE MINISTER OF WORKS AND
HOUSING (SHRI BHOLA PASWAN
SHASTRI): 1 beg to lay on the Table
a copy of Notification No S.0. 4144 pub-
lished in Gazette of India dated the 16th
December, 1972  under sub-section (2)
of section 17 of the Requisitioning and
Acquisition of knmovable Property Act,
1952, ([Placed 1n Library, See No. LT-
4170/73.]

PROCLAMATION IN RELATION 10 THE STATH
OF ANDHRA PRADI SH

THE MINYSTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K. C. PANT): | beg to lay on the
Table:

(i) A copy of the Proclamation
(Hindi and English versioms) dated
the 18th January, 1973 issued by the
President under clause (1) of article
386 of the Constitution in relation to
the State of Andhra Pradesh published
in Nolification No. GSR. I3(E) in
Gazette of India dated the 18th Janu-
ary, 1973, under article 356(3) of the
Constitution,

{ii) A copy of the Order (Hindi and
Eonglish versions) dated the 18th Janu-
pry, 1973, made by the President in

of sub-clause (i) of clause
(¢} of the above Proclamation, pub-
Yithed in Notification No. GSR. 14(E)
In, Gagetie of India dated the 18th Janu-
wy, 1973,
i
A vagy of the Report dated the
3'&?%:;? lm"!” of the Governor
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of Andhra Pradesh to the Piewdent
(Hindi and English versions). [Placed
in Library, See No. LT-4171/73.

NOTFICATION UNDER ESSENTIAL COMMO-
DITIES ACT, 1955

THE MINISTER OF STATE IN TH?
MINISTRY OF AGRICULTURE (PROF
SHER SINGH): I beg to lay on the
Table a copy each of the following Noti-
fications (Hindi and English versions)
under sub-section (6) of section 3 of the
Essential Commodities Act, 1955:

(1) The Solvent-Extracted Qil, De-
otled Meal and Edible Flour (Control)
Amendment Order, 1972, published
mn Notification No. GS.R. 432(E) m
Gazette of India dated the 9th Octo-
ber. 1972. [Placed in Library, Sec
No. LT-4172/73.]

(2) The Lavy Sugar Supply (Con-
trol) Second Amendment Order. 1972,
published n Notification No. G.S.R.

486 (E), in the Gazette of India dated the
13th December, 1972. [Placed in Library.
See No. LT-4173/73.]

PaPLRS UNDLR COMPANIES ACT, 1956

THE MINISTER OF STATE IN THE
MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI D. R.
CHAVAN): On behalf of Shr1 Redabrata
Barua, 1 beg to lay on the Table

(1) A copy of the Shupping Corpo-
ration of India and Jayanti Shipping
Company Amalgamation Order, 1973
(Hindi and Pnghsh versions) publish-
ed m Notification No, 8 0. 2(E) in
Gazette of India dated the 1st Janu-
ary, 1973 under sub-section (5) of sec-
ton 396 of the Companies Act, 1956.
{Plaved in Library  See No. 1.T-4174/

73.1

(2) A copy of Notificatiod Mo, G.S.l‘l
3(E) published in Gazette of India
dated the 6th January. 1973 muaking
certain  further alterations in Schedule
X to the Companies Act, 1956 under



v hb%ecﬂon (3) of Section 641-of_ ihe
- ~goid Act; - [Placed .in I.ibrm. Sag No.:
LT-4175/73} I .

R,uuuv PROTECTION FORCE (2Nn
' AMENDMENT) RULES, 1972

THE DEPUTY MINISTER IN THE

MINISTRY OF RAlLWAYs (SHRI
‘MOHD. SHAFI QURESH!)- I beg to
1ay oh the Table a copy of the  Raitway
~‘Protection Force (Second- Amendment)
kules 1972 (Hindi and English  ver-
g aions) published in Noliification * No.
G.S.R. 1555 in Gazetté of India ' dated
the 9th December, 1972 under sub-section
(3) of section 21 of the Railway Pro-
tection Force Act, 1987,
- Library. See No. LT-4176/73.]

_PuLic NOTICEs RE. IMPORT POLICY FOR
NEWSPRINF AND ART PAPER, .1972.73

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND

BROADCASTING (SHRI DHARAM
BIR SINHA): I beg to lay on the
" Table: )

. (1) A copy of Public Notice No. 22-
ITC(PN)/73, dated -the 12th. February,
1973 (Hindi and - English versions)
regarding Import Policy for Newsprint,
for the year 1972.73. [Placed In
Library. See No LT-4177/73.]

.. £2) A copy of Public Notice No.
"23ITC(PN)/73, dated the 12th Febru-
ary, 1973 (Hindi and English versions)
regarding Import Policy for Art Paper
for the .year 1972.73, [Placed in Libr-
ary. - Sée No. LT-4178/73.] ’

_‘13.» s
MESSAGE FROM. RAJYA SABHA
SECRETARY:

| Secretary of RejyeSabhai—
1-mdlreundwinfvm the - m
Ssbhn that ## Rajya |
sitting held "on’ Monday, the
Pcbmry

19th
ThgArd

[Placed in -

: Sirlluveto rbport-'
the following méisage. received fmm the *

1973,..sdopted: the. following
v ehe Pepsentation of -
Joint: g

""mat tha ime appdnhd forthe.
wpresenintion ‘of the Report.of the 3vint

Comumittee of the Houses on the Atop-
. tion‘of " Childreis Biﬂ. 1972; - -be-further
‘extendéd -upto thefirst day of the last
. week ‘of the . Bighty-siith = (winter)
- “Session ‘of the Rajys Sabha.™™*

ASSENT TO BILLS
SECRETARY: Sir, I lay on the Table
the Indian Tariff (Amemiment) Bili, 1972

.passed by the Houses of Parliament dur-

ing the last session and. assented to since
a report was last made to the House on
the 15th December, 1972.

I also lay on the Table copies’ duly
authenticated by the Secretary of Rajya
Sabha, of the following ‘thirteen Bills pas-
sed by the Houses of Parliament and as-
sented to since a report was last made
to the House on the * 15th December,
1972: .

(1) The - Limesione
Mines. Labour
Bill, 1972,

(2) The Food Corporations (Amend-
ment) Bill, 1972

' (3) The Payment of Boiius (Amend-
ment) Bill, 1972

and Dolomite
Welfare Fund

() The Carriage by Air Bill, 1972

) Thc Coal Mines Labour Welfare
) Fund (Amendment) “Bin, 1972.

(6) The. Indian- Raﬂvayn (Amudr :
mca!)ﬂil!.l!ﬂz .

(7) The Sick Texnle Undcrtaklns:
(Taking Om at Matnmment)
"Bill, 1972 .

8) Tbe I_ndua_;tial Pimme Corpon

sabh-.__a: o
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(st)

{12) The Richandson .and Cruddas
Limited (Acquisition and Trans-
fer of Undertaking) Bill, 1972,

(13 The Mulki Rules Bill, 1972,

ESTIMATES COMMITTEE
TWENTY-FIFTH AND TWENTY-81KTIl REFORTS

SHRLI X. N. TIWARY (Bettiah); 1
beg to present the following Reports of
the Bstimates Committee:——

{1) Twenty-fifth Report on the Mini-
stry of Agricuiture (Department
of Agriculture) regarding action
taken by Government on the re-
commendations contained in their
Fifth Report on Tractors and
Other  Agricultural  Machinery
and Implements.

{2) Twenty-sixth Report regarding uoe
tion taken by Government on the
recommendations contained  in
their Filteenth Report on  the
Ministry of Agrculture {(Depart-
ment of Food)—Dircctoiale  of
Sugar and Vanaspati.

PUBLIC ACCOUNTS COMMITTER
SIXTY-SECOND RLFORT

SHRE SEZHIYAN (Kumbakonam): 1
beg to present the Sixty-second Report of
the Public Accounts Commitice regard
ing action taken by Government on the
recommendations  contained in  their
Fourth Report on Indian Council of Ag-
ricultural Research.

STATEMENT RE DROUGHT SITUA-
TION

MR. SPEAKER: Mr. Fakhruddin
Abmed, -

SHRI S. M. BANERIEE (Kanpur):
About the drought situation we have giv-
en & call attention motion. He has got
every right io niake s statement about
the drought situstion in the cowntry which
is very horrible. I would only request
you to’ allow a special discussion on the
basis of his statement.

-SHRI  IYOTIRMOY BOSU  (Diamond
Harbour): Adjournment motions have been

Ali

&C
-

»y

(St.)
given on the famine conditions and the
aftereffect of drought which involve mil-
lions of people and the Government has
been completely ineffective. This sort of
statements will take up nowwhere.

THE MINISTER OF AGRICUL-
TURE (SHR1 F. A. AHMED): 1 beg
to Jay on the Table a statement on the
drought situation in the country,

ot ¥R W WA ()
ATATH & VT FI9Y 93 &5 far g &t
o g fermr s

Statement

The Hon'ble Mcmbers will recall that
we had occasion to discuss the drought
situation in the country during the previ-
ous Session when I have an account of
the extent of the drought and the relief
measures taken to deal with the situation.
Since then the significant  developments
that have taken place visa-vis the drou-
ght situation are—

(i) Continuation of  unfavourable
weather conditions and dry spell in the
States of Maharashtca, Gujarat, Rajas-
than and parts of Mysore and Andhra
Pradesh, and consequent ‘augmentation
of relicf works in thesc States;

(ii) Some improvement in the pro-
duction of Kharif crops due to rains
and generally favourable weather con-
ditions in the months of August, Sep-
tember and October in the States of
Madhya Pradesh, Orissa, West Bengal,
Bihar and Uttar Pradesh;

(iii) Beneficial rains during Novem-
ber/Decemberjanuary for  the gowim.z
and growing of wheat and other rabi
crops in the rab; growing argas of
Haryana, Punjab, U.P., and Bihar and
for the winter paddy crop|late sown
kharifjrabi crops in the States of Orissy
and Tamil Nadu.

On account of these favourable weather
conditions which have prevaited  during
these 3 menths over major parts of the
country, excepting Gujarat, Rajasthan, Ma-
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barashtte and north interior of Mysore
and substantial increases in sreas under
whoat and extension of arca uader high
yiekling varieties in the States of U.P,
Bihar ‘and Punjab and as a resuit of the
implementation of the Emergency as well
as the normal plan programmes, prospects
of forthcoming rabi crops have improved
considerably and production of wheat in
thuese States is expected to be larger than
last year.

2. With a view to relieving the distress
caused by the drought, necessary relief
measures have been continued and aug-
mented according to requirements. All-out
efforts are being made for providing em-
ployment to the affected population on re-
lief workers, providing gratuitous relief
and making arrangements for the supply
of drinking water, fodder and for pre-
venting the out-break of epidemics
in the affected areas. The number
of relief works and the persons
employed thereon which stood at
69,594 and 35.38 lahhs respectively in No-
vember, 1972 has incicased to 90,000 and
48 lakhs respectively as on 15th February,
1973. This year the number of relief
works ‘and the persons employed thereon,
has been the highest ever during the last
decade. In organising relieX works, empha-
sis has been laid on taking we works which
are by and large productive, such as soil
conservation, construction of  percolation
tanks and wells, canal exavation, lift minor
and medium irrigation shemes, and roeds.
Besides, fnll advantage has been t¢'r52  of
the approved Plan and non-Plan ichemes
for creating employment oppottunities in
the affected areas.

3. Prompt action to provide gratuitous
relief to the old, the infirm and these who
are unabié to work for some resson or the
other has been taken. Besides, the fvoe-
feeding and milk distribution programmes
are being undertaken at a pumber of cen-
tres to take care of the children, expectant
and nursing mothers. The i6fal sumber of
beneficiaries under these programmes is 17
takhs at present.

4, Tn accordunce with the pitsonbell pro-
cadare for giving Central Sosncial assists

ance, Central Teams have, by now, visit-
od all the drought affected Stutes except
Madhys Pradesh and Madipur. Central
Teams for these states have been con-
stituted and would be visiting them short-
iy.

5. The total ceiling of expenditure for
1972-73 fixed by Government on the re-
commendations of the Central Teams for
the States visited so Tar aggregates fo
about Rs. 192.84 crores, against which
assistance of Rs, 100.05 crores has also
been released according to the require-
ments of the State Governments concern-
ad.

6 The Emergency Agricultural Produc-
tion Programme launched during the year
18 being wigorously implemented The
schemes undertaken by the State Govern-
ments under this programme envisage (a)
energisation of 1,44,000 tubewells/pump
sets, (b) construction of nearly 1800 deep
tubewells and over 77.000 shaltow tube-
wells, (c) completion of more than 4,000
Yift irrigation projects, bemdes other types
of minor irngation works capable of yiel-
ding immediate benefits. Thevwe are ex-
pected to bring sizeable areas under rri-
gation Jduring the rabi and summer seasons
this year Special allocations of financial
assistance of over Rs. 152 crores have
been made to State Governments to en-
able them to take up these schemes. An
amount of Rs. 929 crores has already
hsen released to the State Governments
for special mimor irrigation  schemes.
Besides, another amount of Rs. 92 crores
has also been made available as short-
term lpan for agricultural inputs.

7 In the States of Msaharashtra, Guja-
rat, Ryjasthan, Mysose and Andhra Pra-
desh where difficulties about fodder mp-
ply appeared in a big way, special mea-
surea have been taken to meot the sitoa-
tion, sugh us—

() free and concessions! supply of
Yoddor:

(b) opening of cettle relief campe and
migration of cattle:

©) wbsigly/tonny for auising  fodder
erops
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{d) pressing npon-<onventional sources
sich as, molasses, sugarcane tops
mo w2 for foddx

(e) arrangements for purchase of fod
der from the neighbouring States

(f) throwing open of the forests for
grazing by cattle

Special ceillings of expenditure for ar-
rapgng fodder supply and cattle rehef
have been adopted on the recommenda
tions of the Central Teams for these
States A iotal, cedmng of Rs 1631 cro
1cs has been fixed so far

R Simularly special steps for overcom
ing the difficulties i dnnking water 1n
cihties which have posed a serious prob-
lem n the States of Maharashtra Guja-
rat, Rajasthan, Mysore and Andhra Pra

desh have been taken The measures
taken include—
(a) supply of the switable for the

plateau areas required for boring wells
for driaking water,

(b) loansigrants for diggng wells

(¢) arrangement of water tankers for
transportation of water

Special ceilings of expenditure  for
annkwmg water supply have alw been ad
opted on the recommendations made by
the Central Teams A total celling of
Rs 1395 crores has been adopted so fat

9 All foodgramns available with  the
Government agencies are being channehs
ed through the far price shops and ne
Cessary movement programme has been
undertaken to meet the reatonable re
quirements of foodgrans of the drought-
affected and the deficit areas

10, The Government 15 deeply consci
ous of the herdship caused to the people
n droyght and scarcity areas and the rise
m price. The Government of India 15
constantly fn touch with the State Govern
ments my np efforts ure bemg spared to
allevigté Yt hardship by taking all pos
~ sible saMet mieasores  The Government
+ of Tndik sl confident that with the co
operhtiy of alf concerned, it will be pos-

J C Report
sible to tide over the situation effectively

13.40 brs
UNITOUCHABILITY (OFL ENCLS) AM
ENDMENT AND MISCELI ANEOUS
P *OVISIONS BILL
EXTFNSION OF TIMi FOR PRESCNIATION or
Ry PORT OF JOINT COMMITIFI.
SHRI SHAMBHU NATH (Saidpur) 1
beg to move
‘That this House do further extend
upto the first day of second weeh of
the next session the time for the pre-
sentation of the Report of the Jomnt
Committee on the Bitll to amend the
Untouchability (Offences) Act, 1955 and
further to amend the Representation of
the People Act 1951"
MR SPEAKER The question 18
“That this House do further extend
upto the first day of second week of
the next session the time for the pre
sentation of the Report of the Jont
Committee on the Bili to amend the
Untouchabihty (Offences) Act, 1955 and
further to amend the Representation of
the People Act, 1951 °
The motion was adopted

MR SPEAKER Now what about the
Railway Budget?

AN HON MEMBFR  After
Sir

SHRI JYOTIRMOY BOSU (Diamond
Harbour) 1 have given notice under
Rule 377 about the trouble that s creat
ed out of the outcome of an obnoxious
editorial wnitten by the Calcutta Paper,
Hindustan Standard

MR SPEAKER Raway Budget will
come up at quarter to three T thnk 1t

will be all right

SHRI JYOTIRMOY BOSU 1
given written notice

weue Wi : W 9% gU § | Wi
Wi

st wirfaede ay ;3% g AT
AT § | N

wonw wgvew : 47w @ vy,
e & wi |

lunch,

have
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SHRI JYOTIRMOY BOSU:  Agreed,
Sir ¢

MR. SPEAKER. Mr  Mishra, what

time will sut you?

THE MINISTER OF RAILWAYS
(SHRI L N MISHRA)y Any tme will
suit me,

AN HON MEMBER. 3 PM

MR SPEAKER Then, what about the
15 minutes gap?

oft wre fagrd viwddy (sarfea)

5 faqe ® gfearor w1 wiwer 380
&1

THE MINISTER OF STATE IN THE

DEPARTMENT OF PARIL1IAMENTARY

AFFAIRS AND IN THE MINISTRY

OF WORKS AND HOUSING (SHRI
OM MEHTA) He 1s ready for 245PM

MR SPEAKER Al right The Housc
stands adyourned for launch to meet at
245 PM.

1342 brs.

The Lok Sabha adjourned for Lunch nil
Jorty-five munutes past Fourteen of the

Cloch, .

The Lok Sabha reassembled after Lunch
at Forty-five Minutes Past Fourieen of
the Clock,

(MR. SPBAKER IN 1HL CHAIR)

RAILWAY BUDGET, 1973-74

MR SPEAKER: The hon Minister of
Ratlways.

THE MINISTER OF RAILWAYS
(SHRI L. N. MISHRA): MR. Spesker,
Sir, within a few days of my taking
omtheportfolioot Raslways, I deemn

it to bs my privilege for being called
upon to present the Railway Budget for
the year 197374,

2. The coivdmt year wosocides  with
the Silver Jubilée of ocur Independence
sd vividly rominds us of the positive

FEBRUARY 20, 1873  Railway Buddget,
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role played by Indian Réilways sa  our
country’s economic development

ACCOUNTS FOR 197372

3 The year 1971-72 was a year not
only of stress and stram but also one of
achievement for the Raitways Notwith-
stanting the problems ansing out of the
influx of 10 mullion refugees from across
the border and the damages caused by
the unprecedented floods and cyclones m
the Fastern India, the Railways proved
fully equal to the demands placed on
them by the Defence Services before,
durmg and after the emergency The
finances of the Raiways too showed &
marked recovery ‘The Budget Estimat-
es for 1971-72 had predicted a shortfall of
Rs 687 crores With the mproved
ralway working together with the relef
affoided by the Railway Convention
Commuttee, 1971, 1t was foreseen at the
stage of the Rewvised Lstumates that the
Railways would show a net surplus  of
Rs 908 crores instead of g deficit of
Rs 687 «cores  Actually, the per-
formance of the TRulways turned out
even better and the year's final account
closed with a surplus of Re 17 84 crores
The Railways had also taken 1n their
siride the mcreased expenditure on  ac-
count of additional interim rehief, increase
in running allowances and expenditure on
repairs  necessitated by flood damage
which were not, and could not be, pro-
vided in Budget The Depreciation
Reserve Fund and Pension Fund during the
year received Rs 105  crores and Rs
11 50 crores respectively from the Rev-
enues  The indebtodness of the Ral-
ways to General Révenues under Dev-
elopment Fund and Revenue  Reserve
Fund which was estimated to go up to
Rs 1260 crores at the end of 1971-72
actually came down to Rs 106.22 crotes.

REVISED ESTIMATES, 197373
4 The Reitway Budget for 1972-73 ens

m?&'gﬂwm It was  as-
n the Budget thet the ‘Passenger’
cornings mewﬁmmom
the provious year, The, ‘Goods® earainps
wmbmdoum ruticipation of aw
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addibonal 9 § mithon tonnes of revenue
earnrhg traffic

Very early n the year, it became ap
parent that the additional goods traffic
hoped for was not likely to be achieved
Durmng the first quarter of the year the
proportionate  additional  goods  traffic
did not matenialise This was chiefly due
to large scale power shedding by Damo-
dur Valley Corporation and Bihar State
Electneity Board, particularly, m April
and May 1972 Frequent power tnip
pings affected railway operations not only
directly but also indirectly through ther
effect on the working of washeries, col *
liertes, cement plants and other major
tndustrial umnts

The traffic started pihing up from July
1972 onwards The additional revenue
earning tiaffic which was only 80,000
tonnes by the end of July rose to 72
lahh tonnes by the end of August and
to 215 million tonnes by the end of Sep
tember and to 3 58 mullion tonnes by the
end of October  The pattern of growth
was however, not unmiform The steel
plant traffic foodgrains and fertiisers
had forged ahead of targctted tonnage
On the other hand coal for users other
than stecl plants cement iron ore  for
export and petroleum lagged behind
There was a two/three weeks’ sirihe 1n
cement plants, student agitations in Pun
jab, Haryana and Assam 1nd the pro—
and anti-Mulki Rules agitation in Andhra
Pradesh starting from November 1972
and we were faced with go slow tactics in
Mughalsarm  No wonder that the re
venpe-carning traffic dropped sharply In
this month, Railways carned (07 mullion
tonnes less than m November 1971 The
position again improved in  December
and to the end of December, an additio
wal 472 million tonnes was realised
Bul we were sull 267 mullion tonnes
below the antimpated proportionate tar
got In  Janpary, the engneers of the
U.P, State Blectricity Board struck work
which serioualy disrupted the movement
of treffic on the main electnfied route

the Northern Ratlway The con-
3@. tp Aodhra Pradesh took a turn
tor te worse with violent Mulki and

sqparstionist agitations. For quite afew

Ratlway Budget, 258
1973-74

days the trafic between North and South
had come to an abyplute standstill

Tiking all these factors into uicount
I am afraid that additional revenuc
earming trafhic duning the year may not
exweed 564 mllion tonnes at best s
agamnst 95 mullion tonnes assumed m the
Budget Fsumates Despite the shortfall
in the ongmating traffic the situition 1
expetted to be somewh it retrieved by in
creases in the lead upsurge of economic
activity m other paits of the countty ind
the favourable change 1n the overill
traffic mix

In the result the Revised Fstmates of
Goods cirmngs have been placed it
Rs 73213 c1ores  1¢  Rs 15 89 crons
more than the Budget The Railways
would obviously hive done much  betier
if these disturbinces had not taken place

§ The earnings under Passenger tref
fic despite the disruptions ¢iused by agi
tations stithes bindhs and  particularly
by the anti Mulhi Rules agitation  have
so far shown cncouragmg results On the
bius of trends the Passenger  earnmings
arc now estimated to be R 14 12 cror
es more than the oniginal estimates The
cunings under  Sundries  may also be
higher by Ry 2 14 crores while those
under Other Coaching —parcels/lugg ige
ctc may show 1 shght decrease of Rs
15 lakhs

6 Our over all earnings have gone up
by Rs 31 crores but our Working Fx
penses have been nsing even faster

7 Our revised figures for Working Fa
penses are Ry 47 54 crores more than
the oniginal Budget Estimate The ‘Staff’
costs have been steeply nsing over the
years  Since September 1970 staft costs
have gone up by more than Rs 95 crores
a year due to sanction of three interim
reliefs as a result of the recommendations
of the Third Pay Commssion, enhame
ment 1n the rates of daly and travelling
allowances and mmplementatton of various
Trbunal awards including that of the
Miubhov Tribuna! Payment of the lat-
est instalment of interim rehef to staff,
sanctioned with effect from Ist  August
1972, would sccount for over Rs 14
crores mn a full year  The effect in the
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current year will be of the order ef Rs.
9.04 crores.
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The successive increases in the price of
‘steel’ and ‘fuel' have also raised the ex-
penditure of the Railways considerably.
An additional amount of Rs. 23 85 cror-
¢s has been provided in the Revised ks-
limates under 'Repairs and Maintenance’
of Railway assets. Of this amount, Rs.
3.59 crores iy for repar to damages
cansed by floods/cyclones m the eastern
and western regions. The increased ex-
penditure on mainienance of ‘locomotives’
‘coaches’, ‘wagons’, ‘electrical’ and ‘sig-
nal and telecommunication’® services would
actount for the balance of Rs 19 20
croves, The increase n the price of
‘coal’, ‘diesel’ and electricity’ during the
year has raised the fuel bill by about Rs
4.06 crores.

8. The appropriations to the ‘Deprecia-
tion Reserve Fund’ of Rs 110 crores
and to ‘Pension Fund’' of Rs 16 crores
have been allowed to stand as in the
original Budget Estimates, The ‘Divi-
dend’ to General Revenues 15 expected to
go up by Rs 3 48 crores because of mn-
creased capital  expenditure during the
year.

9, It will thus be observed that al-
though the Railways would be earnmng an
additional revenue of 31 croies, the rise
in expenditure of Rs. 47 54 crores coup-
led with the increase in 'Dividend’ pay-
able to General Revenues by Rs, 3.5
grores would bring down the net surplus
of the Railways from 32,53 crores to
Re, 12 40 crores.

}0. The indebtedness of the Railways
to the Genera] Revenues which was an-
ticipated to come down to Rs. 98 54
crores by the end of 1972-73 will now
stand at Rs. 110 68 crores,

BUDGET ESTIMATES, 1973-74

11. It is hoped that normal peacefi!
conditions would prevall in the southern
and eastern regions and the economy of
the oountey will grow ut a faster pace
duding the new finsncial year. In  the
Bestge. Estimates 197314, the Groms Tra

T
B
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fiic Recepts at the existing levels of fures
and freights have been placed at Re, 1220
¢roes o1 Rs. 46 crores more than the Re
vised Estimates. The increase in ‘Pas-
senger’ earnings is expected 10 be about
4 per cent over the current year's perfor-
mance For the ‘Goods’ traffic, which
contributes about {wo-thirds of our earn-
ings, an additional originating revenue-
earming tonnage of 10 million tonnes bas
been assumed, yielding about Rs. 35
crores of additional revenue. The earn-
ings under ‘Other Coaching’ and ‘Sundri-
e’ have been kept more or less at the
same level as m the Revised Estimates of
the current year,

On the expenditure side, an increass of
Rs 61 57 crores over the revised budget
15 envinaged, the estimate of working ex-
penses being Rs 918 25 crores againwt
the revised estimate of Rs, 856.68 crores
As explained 1n the Explanatocy Memoran-
dum. the extra expenditure 1v chiefly at-
tributable to (a) esclation in staff  costs
(34 81 crores), (b) increased cost of
tepatrs and maimtenance of wgy and
works, rolling stoch, and electrica’ and
signal and telecommunication services
(13 54 crores), (¢) incteased expendi-
ture on fuel related to additional traffic
(4 52 ctores), and increase in cost of
coal including cess (from January '73)
(388 crores), and (d) miscellaneous fac-
tors {6.66 crotes).

12 The staff pay bill has gone up on
account of annual increments (5.70
crores), interim relief sanctioned with
effect from 1-8-1972 on the recommenda-
tions of the Third Pay Commission {5.00
crores for the period Apeil to July), im-
plementation of decisions of Miabho
Tribunal (6.73 crores), grant of liberalis-
ed scales of clothing and uniform to rail-
way employeos (1.24 crores), appointment
of additional staff in emontinl catepories,
contribution to providént fund, allowan-
ces etc. {o steff (16.14 crores).

Our cost on repeirs  and maintenance
has incieased largely due 1o higher comt
of materinls and sfores,  An istewe
sive drive bas bean initiated  this yoar

altensnce

for emuring  befter i
repalr  of  coversd '{W, ol
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tocomouves o, mprovr, their .waﬂnbzhty
fqr movement of hrger plume of traffic.

13. Tha ﬂppmpﬂﬂlios to ‘Dcprecmncm
Rucrve "Fund’ has been raised ‘from Rs.
110 to 145 crofes in pursuance of the re-
commendation of the Railway Conven-
) non Committee, 1971, The appropria-
tion. to 'Pensxon Fund' ‘has been kept at’
Rs, 16 .crores.  The 'Dmdcnd‘ to Gene-
ral "Revenues would be Rs. 172.61 crores

as against Rs. 163.18 crores provided for
during the cufrent year. On this reckon-
ing, earnings are likely to fall short of ex-
pendijture, and the estimated deficit comes
to Rs. 19.34 crores.

Net Financial Position

"14. The abave deficit does not take in-
to account Rs, 20 crores which will be
spent in 1973-74 on ‘development fund
works,! The Railways have also to pay to
the Ministry of Finance interest amounting
10 Rs. 5.35 crores on the outstanding loans
under . ‘Development Fand’ and ‘Revenue
Reserve Fund'. In addition, a loan in-
stalment of Rs. 8.31 crores is also due
repayment. ' All these liabilities amount to
-Rs. 33.66 crores.

BUDGET PROPOSALS

15. - If the current liabilitics are added
to -the deficit, the gap will be as muchas
Rs. 53.00 crores. The country is passing
through - difficult economic situation and
Y ani anxions that we should do everything
pomible. 1o kighten the load of the com-
men. man, At the same time, if I jeave
thilmumred.it means 30 much more
strain on' t!:e General Finances, which will
ultimately: n!hct the general public, With
considerable reluctance, therefore, 1 .am
M a modest revision of freights
d fares. and I:trust it will 7ot have any
‘M on the cost of living.

Members are aware that
aumher of commodities car-
: . at very fow rates,
ich ‘do not pay for
mnsporaﬁon “The costs

d Yiew ‘of increases in
. in the prlces of miat

“other ‘hand ‘are’ conti-.
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sanctioned by Government since Septem-
ber 1970 and Labour  arbitration awards
alone have enhanced ‘the annual sulary bill
of the Railways by over Rs. 95 crores,
i.e., by as much as 22.5 per cent and staff
costs from 60 per cent of the Railways
working expenses. :
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17. The cos, - of coal, diesel cil. elecri-
city, steel and other stores parchased by
the Railwa_ys are also going up continuou-
sly. Such inevitable increases in costs of
operation make it well-nigh impossible to
keep the freight rates and passenger fares
unchanged, However, the adjustments in
“freight rates and fares which I propose
to make will be on a very modest scale.

Revision of clussification of certain lowe-
rated commodities

18. 1 propose to raise by cne step the
freight classification of commodities now
charged at class levels 57.5 and bclow.
Commodities now charged at class 30 for
wagon loads wili henceforth be charged
at class 32.5, those charged at present at
class 32.5 will be placed in class 35, and
s0 on, up tu the commodities grouped
under class 57.5 which will be charged at
class 60. As for example, the proposed
re-classification would mean an increase in
the Railway freight of about 8 per cent in
respect of commodities now charged at
class 30, the increases gradually tapering
down to about 4 per cent only for com-
modities charged at class 57.5. Even with
this increase, there will be a namber of
commodities, the freight earnings from
which will not meet fully the costs of
operation.

19, The classification for ‘Smalls’, i.c.
consignments less than wagon loads, will
be correspondingly fixed,

Freight on Salt, Kerosene oil, Foodgrains
(including Pulses) exempted from the
proposed increase

20. Although rate increases have to be
balanced between conﬂwtmg considerations
of enhanced revenue &nd its jmpict on
consumers, I am convinced that the inci-
dénceof such increases must npf - ‘contrl-
bute fo the exisdns inﬂationaty ﬁ-cmisvh
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goods or articles which figure predominant-
ly in the budget of the common man.
While a total insulation of the articles of
mass consumption from the incidence of
freight increases would be gomwewhat diffi-
cult, it has been decided to exempt certain
limuted group of essential commodities
namely foodgrains including pulses, sult
and keiosene oil. Salt, apart from s
association with our struggle for freedom,
still constitutes an important item in the
daily budget of the common people, There
will not he any change in the freight rates
for foodgrains and pulses,
transporting these necessities of life, the
Indian Railways are currently incurringa
loss of nearly Rs. 26 crores per annum.
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21, The proposed revision in the classi-
fication of goods will bring an additional
revenue of Rs. 14.65 crores luring the year
1973.74,

Freight on Coal

22. The freight rates for coal were last
revised in 1971 and since then there has
been a sizeable increase in the costs of
operation. The existing freight rates are
msufficient to cover the cost of transport
of coal beyond 1100 kms. and the gap
between the freight earnings and the cost
of transport increases with the distance.
The loss suffered by the Railways on the
transport of this essential commodity is
as much as Rs. 12 crores a year. The coal
industry is being reorganised to subserve
our broader national interests and keeping
in view the need to further encourage rural
reconstruction programmes, it has been
decided to treat coal on a special footing.
1, therefore, propose to limit the increase
in freight rates on coal to 3 per cent only
as against the proposed increase of 8 per
cent on other commodities. The yield
from thig increase will be Rs. 3.50 crores
per annum,

Upper Class Passsnget Fares
23 The Fisince, Misiser will be
separalely sanoynciag in ‘his Budget the
| withdrawal of the railway passenger fare

though by,
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tax with effect from st April, 1973, To
this extent, the passenigers will henefit, At
the samg time, the House is aware that
Railways are losing about Rs, 63 crores a
year on passenger and coaching services-—
Rs. 50 crores on non-suburban services and
Rs. 13 crores on suburban ssrvices, The
non-suburban upper class passengers who
form 1.3 per cent of the travelling public
contribute 13 per cent of the total
passenger earmings. It is only right and
proper that the affluent sections of the
soclety patronising these classes should be
made to pay more, I accordingly propove
to increase the upper class basic fares
excluding the tax by 10 per cent in respect
of single journey tickets. My intention is
that within a period of two years, the air-
conditioned class fares in all the trains
should be brought to the level of air fares.
To begin with, 1 propose to raise the ACC
fares for Rajdhani Expresses to Bombay
and Calcutta equal to or more than the air
fares. There will also be a proportionate
increase in the existing first and second
class monthly season tickets, the details of
which are given in the Mcmorandum, The
yield from these increases in 1973-74 will
be Rs. 4.45 crores,

Third Class Passenger Fares

24, T would have very much liked to
exempt third class passengers from any
increase. The rising costs of aperation do
not, however, permit me to do so and {
am, therefore, proposing some very modest
increases ¢0 the basic fares sxclimive of tax,
First, there will be no increase in third
clasy fares for the fivst 15 kms, For the
next slab 16 to 36 kms, the increase will
be only S paise for third class ordivawy

paise and 30 on. For jourmeys botween
16 and 50 kms,, 8 single joorney ticket will
cost only 5 palse more than at present.
For longer distances, say 200 kms,, the
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proposed new fares are generally less than
the existing bus fares.

Third Class Mail and Express

25, Coming to mail and cxpress trains,
the increase over the basic fares exclusive
of tax will be 10 paise for the first slab of
16 to 25 kms., 20 paise for the next slab
of 26 to 50 kms., 30 paise for the next slub
of 51 to 100 kms. and so on. For a
journey of 200 kms. by mail or express
train, a single journey third class ticket
will cost 15 paise more than at present.
Even for a journey of 400 kms, the
increase will be only 25 paise.

26. It will be seen from the table 1 am
reading out that the increases in fares for
some representative pairs of stations will
be only marginal :

Existing ~}’;opmu¢} Increase
fare Sfare
including tax
Rs., Rs.
Delhi—Lucknow  16.9§ 17.15 30 pa sc

New Delhi~Bhopal 23.05 23.65 60 paise
DelhiewPatan . . . 22.80 30.50 70 pa se
New Dethi—Nagpur 32.30 33.0§ 75 pa s¢
Dethie=Bombay . . 38.80 39.65 8§ paise
Dethie=Calcutia . . 39.90 40,80 90 pdise
DelhiwMadras . . $4 55 55.45 90 pa'sc

PO —

Third Class Season Tickets {Suburban and
Non-Suburban)

27. In respect of seuson tichets for both
suburban and non-suburban third cluss. 1
do not propose to make any increase in
monthly season tickets costing up to Rs.
5/-. Monthly season tickets costing more
thaty Re, $/- will, however, be increased
by 30 paise.

28. The above increases will give us Rs.
21,28 orores of which Rs. 12 crores are
slrendy belng collected in the form of
pussenger fare tax. The extra collection
from thitd class passengers will, therefore.
by M’? Ra. %25 crores.

1973-74

Supplementary Charge for Trovel hy
certain Selected Super.Fust Express Trams

29. There are eight super fast express
trains like the Fromtier Mail, Kalku—
Dethi—Howrah  Mail, Grand  Trunk
Express, Tuj Express, which are much
faster and more convenient than other mail
and express trains running on the same
route. The difference in the minning times
of these super fast tramns and othe
expresses running on the roule in  somc
cases is more than 12 hours. 1, therefore,
propose to levy a special supplementuy
charge at a flat rat. for travel by these

, trains As all the scats in these trains will
be reserved, there will be no overciowding
and this measurc will bring much needed
relicf to the long distance travelling public
The flat rates wilf be : Rs, 150 for HI
class, Rs 3/- for I class/A.C chair car,
Rs. §/- for 1 class and Rs, 10/- for ACC.

Fares for Rajdhani Expresses

30 There will be also revision 1n the
fares for travel by the two Rajdhani
Expresses, both for A.C.C. and A.C. chair
cars.

Net effect

31. The net effect of the proposals in
respect of passenger fares will be an yicld
of Rs 26.20 crores.

32, A Memorandum s beine circulated
to the Hon'ble Members giving details
about the proposals, both in respect of
freight rates and passenger fares,

Financial Effect of the proposals

33. All these proposals will be effective
from 1st April 1973 and the total addition-
al revenue from them will be Rs, 44.35
crores. After taking this amount into
account, the budgeted surplus in 1973-74
is estimated at Rs. 2501 crores. This
surplus will be set off against labilities
aggregating Rs 33.66 crores for financing
the developmental works, repayment of
Joan instalment and interest charges on
outstanding loans etc. This will leave a
gap of Rs. 8.65 crores which Y expect the
Railways to make good by improving their
earnings and better operational gfficiency.
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PLAN EXPENDITURE

1972-73

34, During the current year, our Revised
Bstimates, excluding Metropolitan Trans-
port Projects, show an expenditure of Rs.
194.56 crores under ‘Capital’, Rs. 114.48
crores under ‘Depreciation Reseive Fund’,
Rs. 20 crores under ‘Development Fund’,
and Rs. 7 crores ‘Open Line  Works
Revenue’. ln all, Rs. 336.04 crores against
the Budget Estimates of Rs. 301 50 crores.
The increuse in expenditurc is largelv
attributable to ‘manufacture’ and ‘procure
ment’ of Rolling Stock, purchuse of storey’
and ‘structural engineering works".
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Revised Estimales,

Budget Estimates, 1973.74

35. Our Anpual Plan for 1973-74
envisaged total expenditme of Rs 366.28
crores, Rs. 195 crores under ‘Capital’. Rs
137.54 crores under ‘Depreciation Reseive
Fund' and the balance under ‘Development
Fund’ and ‘Open Line Works Revenue' In
view of constraints on ways and means and
need for economy, this programme has
been piuned down 10 Rs 329.54 crores.
inter alia by showing ‘probab'e savings of
Rs. 20.58 crores- In addition, Ratlwavs
intend to spend Rs. 8 crores on Metropoli-
tan Trunsport Projects durine 1973-74,

36. The physical and financial progress
of the Plan works has heen quite sativfac-
tory. In the first four vears of the Plan
quinguennium. 78 per cent of the planncd
outlay has been spent. About 724 route
kilometies have been doubled so far and
the doubling in respect of another 800

kilometres is likely to be completed by the -

end of the Plan, Canversion of 326 route
kilometres  (Pume-Miraj-Kolhapur) from
metre gauge {o broad gavg: huy already
been completed. New cnnversion schemes

notably Viramgam-Okha-Porbander,
Ernakulam-Trivandrum Guntahil-Ban-
galore, Barabanki-Gorakhpur-Samasti-

pur totalling to about
tres huve been sanctioned, Works
are in progress in respect of all these
convertion schemes as per schedule.
New lines  conmecting Qbra-Singrauli,
Hindumulkot-3ri Ganganagar, Maliva-New
Kandfs, Jommu-Kathua, and Singrauli.
Katni, have been opened for traffic. Others,

1600  kilome-
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including the Cuttack-Paradeep line and
the  Trivandrum-Kanyakumati-Tirunelveli
line are making good progress, Similarly,
the various electrification schemes are pro-
ceeding almost according to Plan.
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37. Likewise, the matufacture of rolfing
stock such as locomotives, coaches and
wagons han also been stepped up amuw we
expect to achieve the targets encept for a
small shortfall in the production of dies¢)
and electric locomotives,

TASKS AHEAD

38. As the House is aware, the Fifth
Plan is tn the process of formulation.
Different inter-ministerial working gronps
have becn meeting and discussing  the
various sectoral plans and preduction
targets which have a beating on the pro-
bable level of freight traffic that the Ral-
ways would be called upon to handle dur-
ing the Fifth Five Year Plan. The pre-
liminary studies by various Mnistries inds-
cate that the railways may be called upon
to carry an increase in freight traffic  of
110 to 120 million tonnzs in five years or
an average growth of 22 to 24 miliion
tonnes per year. This increase of nearly
50 per cent in the quantum of originating
goods traffic in a period of five years
poses stupendoug problems for the Rail-
ways. The enormity of the task can be
better appreciated against the average year-
ly growth of 5 million tonnes in the First
Plan. 8 million tonnes in the Secomd Plan
and 4 million tonnes sinc. 1960.61 to
date,

39. The projected imcrense in traflic in
the Fifth Plan would be largely in the
basic commodities like coal, raw materials
for steel plants, foodgrains, fertlisers,
cement, iron ore for ecxport, petroleum
products and steel, On present indications,
movement of coal alone wonkl be about
125 million tonnes as against 65 million
fonnes at present—an increase of unprece-
dented magnitude for any railway system
in the world. Likewise, passenger traffic—
particularly medium distance and. long
distance—is expected fo grow substantially,

40. To cope with such gigantic twsks
shead, we will bave 10 augment in a very
big way our fleet of locomotives, wagons
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~ -.and coaches; comstruct new lines and in-
- ..crease the capacity of the existing lines,
set .up new repait and production units.
" provide additional passenger termival and
. yard capacities at metropolitun centres and
. other cities, The concept of rail transport
. strategy will have to be radically revised
and adjusted to deal with the: movement
‘of masses of persons and massive quanti-
ties of bulky goods. We will probably
- have to think of longer und heavier trains.
more powerful locomotives, more seats in
the passenger coaches, increased dieselisa-
tion and electrification of the services.
better utilisation of our track and rolling-
stock, though even now they are second
only to Japan, increase in the puy-load of
wagons. In short, we may have to reorient
our thinking and outlook completely and
~take effective steps towards maximum
utilisation of our existing nssets, and crea-
tion of additional capacitics within a
limited time scale.

41, The construction of new lines is one
such item where an cntirely new approach
may have to be thought out. The rising
costs of construction require high density
‘of traffic: to justify a new line financially.
For a new line to become an cconomic
proposition, it has to be assured at least
3 million tonnes of originating traffic. This
may be possible in highly industrialised

" areas. But there may be areas where sich
quantum of traffic may not be offering: yet
a new line or a conversion of a line may
be ‘necesary for the development of the
Tegion. With a view to make it financial-
Yy possible for the Railways to comstruct

" ‘aew lines in such conditions, it will be

- giecessarj to develop a mew approach and

. .explore measures to reduce their Capital

" “fisbility and to improve the rate of their

- garningy, Some formulaie  which coull

 beadopted towards this end are as
follows :—

€{) ‘Exemption, full or partial. from
. payment of dividend liability to
"o the. General Reveswes. during the
-peripd of construction and for a
specific number of years after
completion and opening to traffic:

¥ ?meﬁon of  State :Govern-
mts or. Jocal authorities, in
reducing the cost of construction
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by giving the land and fabour

content of construction free of

cost;
(iii) Suitable adjustment upwards of
fares and freight structure upphi-
cable to the newly construcied
line which in common parlunce is
called ‘inflation of charpeable
mileage’;
(iv) Levy of fures and freight on a
discontinuous basis so as to be
a set-off against tclescopic struc-
ture  of standard fares and
freight,

The classical concept of traditional eco-
nomic viability needs to be re-adupted ir
the light of the historical cxperience ga-
thered from the economic development of
different societies. The principle that trans.
portation infra-stricture must evolve along
the pattern determined by  pre-existing
economic viability needs to be modified
to the extent that very often the creation
of the infra-structure facilities themselves
Jead to additionsl demand and increased
commercial prospects.  Tn selected ares
the calculus of short-term economic re-
turns must yield place to the long-terr:
benefits through a policy of  deliberat:
developmental expenditure.

Based on this, I intend to discuss with
my colleagues. the Minister of Finance
and the Minister of Planning, how o
can initinte new railway projects or open
new lines up to 60 kilomet-es where ihe:
development of the area would be great-
ly facil'tated. without viewing this  e»
penditure too closely in terms of the pros-

pects of immediate returns on invesi-
ment,
Important New Works
42, [ have referreq earher to  som.
WOrAs i1

important gauge conversion _
progress in Ernakulam-Trivandrum, Guos-
takal-Bangniore,  Okha-Viramgam and
Barabanki-Samastipur  sections. In addi-
tion, there are certain important works of
qew lines and conversions presently und-":p

cxamination and active ‘consideration
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ernment. ome of th orks be made in this context. of the surveys

tho Government.  Some of these WOTkS  for new lines from Delhi Rajhars to Jag:

(i) Wani-Chanaka Line.

(ii) Manmad to Purli
Conversion from Metre
to Broad Gauge.

Vaiynath-—
Gauge

(iti) Mira) to 1atur—Conversion fro.n
Narrow Gauge to Broad Gauge

(iv) Mangaloe-Apta Linc

(v) Delhi-Ahmedabad - Converuon
from “Metre Gange to  Broad
Gauge

(vi) Barauni-Katthai-New Bongaig~on
and G whati—Conversion  from
Metre Gauge. to Broad Gauge

(vi) Guntu--Mecherla—Conversion to
Broad Gauge, and Nadikude-
Bibinagar—New Broad Gauge
line.

There are some more proposals for
new lines, gauge conversions and restora
tions which arc in various stages of
consideration.  Subject to qwailability of
resources, it is hoped to tahe up some of
these Mems in due coursc.

No funds to undertake these wotks
have been provided in the budget for the
year 1973-74, T scch your permission (e
undertake these works by re-appropiiu-
tion of funds within the relevant grants,
as soon as they ame approved by Govern-
ment.

1 shall come to the House again fo
grant of requisite funds, 4s may be nr
cessary in the year to execute these pro-
jects.

New Surveys

43. Apart from the surveys proposed
for improving the traffic cavacity on the
existing routes and for giving relief to the
shard pressed terminals at the major citics,
surveys are also in progress or are being
taken up for some new railway lines
which, when constructed, would promote

' the development of some backward areas

dalpur in Madhya Pradesh, JHrakspura to
Banspani in Orissa, Nuangal to Talwara in
Himachal Pradesh, Hasanpur to  Sakn
und Jhanjharpur to Lauvkahabazar in
Bihar and Agartala to Sabrum in Tripura
ctc Now that Kosi River has been tam-
ed to a lurge extent, some restoration
surveys have also been taken up in its
basin to relay the lines from Saraigarh to
Pratapganj which had previously been
shandoned due to the ravages of floods
and to extend it to Forbesganj to as to
set up the much needed transport infra-
structure for the development of  this
potentially rich ar¢a and thercby give a
filup to the production of sugurcane, to-
bacco, jute and other cash crops

TRANSPORT OF GOODS

1 now come to the Transport of Goods.

44 Particular attention has been poid
during the vear to the clearance of food-
grains and ferbilisers to the drought strik-
en areas. During the first ten mouths of
the year, Railways moved 5195 lakh
tonnes of foodgrains on behalf of Fond
Corporation of India from Punjadb and
Huryana against 29 98 lakh tonges mov-
ed last year. The stocks of fertilisers
both at the ports and at the factories have
been cleared currently, A special drive
was instituted from September to clear all
the cement offered for transport and this
has been achieved except at two or three
factories which are also receiving special
attention  All the iron ore offered for
export has been cleared fu full. Rail-
ways have also helped the Stesl Plants to
keep up the stocks of raw wmaterials at
a satisfactory fevel and removed theh
finished products as offered.  Petroleum
products have been cleared in full and
tank wagons are sometimes idling for
want of POL traffic.

45. In the transportation of cosl, which
acooutits for 30 per coat of the total ori-
ginating {onnage, determined efforts have
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been made to step up loading. While
the mowement of coal from eutlying fields
was very satisfactory, that from Bengal-
Bihar coalflelds was not so good. During
the first ten months of the year, dai'y
wverage londing of coal from Bengal and
Bihar fields was 5683 wagons against the
average of 5647 wagons during 1971-72
and 5342 wagons during the year 1970-
71. A special care has been taken to
meet tae increased requirements of coai
for power houses,

Wharfage & Demurrage Rates

46. 1t is & common experience that
some sections of the trade detain wagons
heavily at terminals and do not take de-
livery of goods from railway premises
within the time allowed, possibly with a
view tor creating artificial scarcity in the
market and thus inflating the prices. This
practics, besides raising prices of essen-
tia] commodities also adversely affects
mobility of wagons and free flow of tra-
flic. My predecessor has also reported to
the House, that in order to check this
malpractice the rates of demurrage and
wharfage have been substantially increas-
¢d from 1st December, 1972. With the
same objective in view, the Railway Act
has also been amended in the last ses-
sion of Parliament to bring down the
period of Railways' liability as a bailec
from 30 days to seven days.

Amendment of Indian Railways Act,
1890.
47. As the House is aware we have

taken in band & comprehensive review of
the Indian Railways Act which was pas-
sed ay long ago as 1890 and has but for
occasions amendments, remained subs-
tantially whay it was 80 years ago. The
objective is 1o bring this old statute into
actord with present day conditions and
make ¥ a more flexible instrument of re-

the cqrrent session, I propose 0
Present & Bill for amendment of some
Bt & Sowen other sections of the Act,

3321 1810,
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among them being the sections dealing
with payment of compensation in cases of
accidents to passenger carrying traips and
offences like unjustified ‘alarm chain pul-
ling, trespass, destruction of railway pro-
perty and equipment and wilful wrecling
of trains.

Speeding up
Tramns

of Goods and Passenger

48. There has been a progressive in-
crease in the average speed of goods
trains on the broad gauge system of Indi-
an Railways over the years. This has
been primarily due to introduction of
more and more of electric-diesel traction
which is faster Apart from this change
of traction, the Railways are also taking
other steps for increasing the speed of
trains lihe the higher standards of track
maintenance, introduction of more sophis~
ticated systems of signalling, better sys-
tems of communications and more refine-
ments for braking and rolling characte-
ristics of wagons, On major trunk routes,
multiple aspect signalling is fast replac-
ing the conventional two aspect signal
ling. Similarly, with more of roller bear-
ing stock and new devices like quick ap-
plication and quick releasc vales, the
brake power of trains has increased and
this in turn has led to greater safety of
trains by enabling drivers to operate with
greater safety amd opnfidence.

Difficulties due to Electric Power Cut

49, Due to acute power shortage in the
country, the Railways have been repeat
edly experiencing frequent load sheddings
and interruptions which have serious re-
percussions on the movement of trains
and on the working of the railway instal-
jations. The running of electric trains,
particularly, on the Eastern and South
Eastern Railways, has been seriously dis-
focated due to frequent power cuts and
power failure from the Damodar Valley
Corporation and the State  Electricity
Boards.

As idea of the dislocations due to po-
wer cuts on one of the sections of the
South FPastern Railway-~Chandil-~-Puru-
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fia Complex—can alone be had frofn the
fact that agamnst 88 cases of power cuts
which occurred from May to September
1971, there were as many as 1355 durmg
the corresponding period of 1972 on this
section

These power culs and power sheddings
have not only affected the runming of the
electric trams but also sertously affected
the repair and overhauhing of the loco
motives and wagons m workshops, yard
working Sor failure of hights and the fad-
ure of electrically operated points retar
ders and signals  Even steam services
have been affected as a result of electric
pumps not working and consequent short
supphies of water m the overhead waier
tanks

In view of the acute shortage of elec
tric power, the Railways may have to
consider setting up their own generating
stations to feed the gnd systems of the
States I shall be examming this question
m consultation with Planmng Commus-
sion, the Mmustry of Irngation and Power
and the concerned State Governments

Thefts of Oserhead Electric Wires

50 Recurring thefts of overhead cop-~
per wires in the clectrified sections by
muscreants also caused frequent wnterrup-
tions of tratn services The Railways
have now on hand a comprehensive pro
gramme of replacing copper wres by m-
digenously manufactured alummium
wires Rattways have already replaced
copper overhead telecommunication wires
by ACS over 2600 kilometres along the
railway track Such replacement works
are in progress over apother 5000 kilo-
metres Andther 3570 kilometres of tele-
communication overhead wires had been
replaced by underground cables m elec-
trified sections

Wagons Increased Demand and Prodyc-
tion

§1 There has been an upsurge of de-
mand for ralway wagons In some sec-
fors, the supply of wangons 15 short of
dvm;nd T am seizkd of the problem
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To some extent, certain ciroumstances in-
hibit the optimum utlisation of our roi-
ding stock, such as slow releass of wa
gons by nefficient mndustnal units or by
uncooperative traders  Availability of
wagons will certainly improve if the im-
mobtlised wagons are put back into the
stiesm of traffic At the same time we
have tahen into account the increasing
demand for rasl tramsport This situation
will be accentuated with expanding eco-
nomy We have, therefore, mmtiated steps
to augment our fleet of wagons and of
our holdings i locomotives We have rc
cently ordered 15000 additional wagons
over ind above the 26,000 already on
order the additional wagons being agamst
our Hifth Plan requirements Wagon
manufacture in the railway workshops at
Amntsar Golden Rock and Samastipu
15 also boumng stepped up to about 4 (X
wagons per annum  The Ratlways arc
also making massive efforts to increase
the avarlability of wagons by Lkeeping them
mn good repair Pancl patching and re
parr facilities 1 sick hines depots and
workshops have lately been intensified
As a result of these measures, about 750
wagons are datly being made available
for loading valuable and damageable
commodities We have also arranged with
the Indian Statistical Institute for o
thorough systems analysin and study of
important streams of coal movement 1o
see whether optimum use 18 made of our
rolling stockh and various facihties

L

Production Units

52 The Rajiways have three Produc-
tion Units manufacturing coaches, diese?
and electric locomotives Railway work
shops also produce 2,800 wagons which
will be stepped up to 4,000 wagons a
year from 197374 The performance of
the Iotegral Coach Factory, Madras, has
boen quite satisfactory The number of
fully furnshed coaches manufactured at
Totegral Coach Factory 1s estmated to go
up from 635 i 1971-72 to 71§ during
1972-73 and to 750 dupng 1973-74
The production of the diesel locomatives
in Diesel Locomotve Works, Varapast,

1 runmng belund  sghedule
to labonr k due Wz‘
Laco
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electric locometives in
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motive Works has also fallen behind sche-
dule because of certain technical difficul-
ties that have been experienced in respect
of electric traction motors. These pro-
blems are being resolved in consultation
with our French collaboratos. However,
the production target at Chittaranjan Lo-
comotive Works which is expected to
reach 109 electric locomotives and diesel
shunters will be stepped up to 128 num-
bers during  1973-74,  Similarly, the
manufacture of diesel and electric loco-
motives at Varapasi is expected to go up
ttom 110 during the current year to 140
in the next year.

Sir. to save the time of the House, I
shall skip over some paragraphs from
my speech, The budget speech will, how-
¢ver, remain as part of the proceedings
of the House, and copies thereof are
being circulated to hon. Members along
with the budget document.

SHRI P. K. DEO (Kalahandi):  This
is a novel procedure.

PROF. MADHU DANDAVATE (Ra-
japur): 1Is he skipping over revenue of
expenditure?

SHRI P, K. DEO: This had never hap-
pened in the past.

SHRI SAZHIYAN
Whatever is uttered in the House
be recorded verbatim....

(Koumbakonam);
will

SHRI L. N. MISHRA: This will be

part of the proceedings.

SHRI SEZHIYAN: Whatever is being
spoken here is being recorded verbatim.
So, he cannot skip over anything. He
may lay it on the Tablc of the House, but
he cannot skip over some paragraphs and
say that they could be put in later.

MR, SPEAKER: Even if he skips
Over certain portiohs, they are all consi-
dered us ‘Jnid on the Table of the House.
He can 4y it on the Table all right, and
it will go'into the record also.

SHRI 1. N, MISHRA: Further, on
the ciport’ wide, the Integral Coach Fac-
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tory have  achieved a major  break-
through in recent months by securing or-
ders abroad in the face of stff interna-
tional  competition. At present, the
factory have orders fbr exporting coaches
to Zambia.

Lyrait of Rainays Coaches und Lqup-
ment

53. There is an immense potential for
the export of our railway equipment in-
cluding coaches, locomotives, wagons und
signalling equipment to the  developing
cquntries of Asia, Africa and South Ame-
rica.  Our wagons are also in great de~
mand in US.SR. and other countries of
Eastern Europe. I am forming a special
Export Cell in the Railway Board to see
that the Railways do their utmost in this
field.

Consultancy  Service

54. Over the years Indian  Railwavs
have developed considciable  know-how
and expertise in the constitution of rail-
way lines over difficult  terrain—moun-
taincous—with long tunnels and high vi-
ducts, building of long span bridges with
deep and heavy foundations in giant ri-
vers like Ganga and Brahamaputra. In-
dian Railways have also developed an
integrated organisation for research, de-
<jgn and standardisation as a substantial
base to advance the indigcnous industrial
manufacture of all railway equipment
rolling stock and track. This institution
acting as consultants and advisers to vari-
ous Zonal Railways has been the main
reservoir of talent and expertise  for
taking up consultancy services. particu-
larly to a2 number of countries in Asia
and Africa. As there is considerable de-
mang abroad for such consultancy servi-
ces, Government arc thinking of organis-
ing a separate unit for consultancy in
the Ruilways so that the services can be
rendered economically attractive. Apart
from offering consultancy in all fields of
disciplines including management and
computerisation, project valuation after
detailed field surveyg etc., the organisa-
tion will also undertake ‘turn-key' execu-
tion of various railway projects.
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Operational Research

55. 1 would like to mention that with a
view to increase the efficiency of opera-
tion on the Railways and to effect econo-
mics, wherever feasible, in the various
fields of transportation, recently an Ope-
rational Research Cell hus been set up
in the Railway Board. The Cell will un-
dertake important efficiency studies emp-
ploying modern management techniques
tike Linear Programming, Regression
Analysis and will also be assistance in Cor-
porate Planning. Cost Study cells haye
also been set up.

56. As the House is aware, a country-
wide campaign was launched in January
1972 against thefts and pilferages of rail-
way property. There has been an improve-
ment in the position on Central, North-
ern, Southern, South Central, and West~
ern Railways where the  compensation
<laims paid on this account have decreas-
ed during 1971-72. However, the position
South Eastern, Northeast Fromtier and
North Eastern Railways. The members ot
the Railway Protection Force had on
many occasion displayed a high sense of
duty in apprehending dangerous and vio-
fent criminals and miscreants at the risk
of their personal safety. 29 Railway Pro-
tection Force personnel were killed and
106 injured in encounters with these cri-
wminals during 1971. Five Railway Pro-
tection Forcs personnel were killed and
73 injured during the period from Janu-
ary to October 1972, During the same
period, Railway Protection Force had to
resort to open fire on 143 occasioms kil
fing 60 criminals and  injuring 22 of
them,

The Railway Protection Force is being
reorganised to make it more effective. The
question of conferring additional  legal
powers on the Railway Protection Force
is being processed with the Ministries of
Home Affairn and Law.

57. Latterly, the Incidence of dacpities
oid ‘murders in ruoning irains has chown
a disturbingly increasing trend, As against
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96 murders and 90 Macoities in 1970,
there were 165 murders and 115 dacoi-
ties in 1971 and 101 murders and 118
dacoities in 1972. To check these crinies,
important passenger trains are being es-
corted by armed police personnel where-
ver possible. Surprise checks and super-
vision of escort duties are also being in-
tensified. The attention of the Chief Mi-
nisters of the States muinly concerned has
already been drawn to this problem. 1
am also proposing to hold a  meeting
with them and their Home Ministers and
Inspectors General of Police.
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Strikes Agitation and Bandhs

58. Railway operations during 1972-73
were seriously affected by various ‘acts
of public interference in different parts of
the country over the issues totally un-
related to railway working. In the months
of May and June this year on Eastern
Railway alone there were 14 instances
of obstruction to train running. During
October, troubles began with the agita-
tion in Punjab over the issue of conces~
sion tickets to studenis in the cinema
houses, in Assam over the language issue
and medium of instruction in the Univer-
sity. The agitation in Punjab lasted over
a month and led to immobilisation of
about 3,000 wagons during that period,
and in Assam the agitation resulted in
hampering operations and immobilisation
of further large numbers of  wagons.
These acts reduce the wagon availability
not only on the Railways where agita-
tions and demonstrations occur but also
on the adjacent Railways which cannot
load for those areas.

Andhra Agitation

59. The damage caused to the  Rail-
ways and to the economy by these apita-
tions puts into insignificance when we
consider the prolonged agitation in An-
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tions and cabimes were set on fire and sta-
tion records and equipment  destroyed
On¢ ratfiwayman was burnt to death and

42 rallway suffered grievous mjunies
Injuries were also  suffered by tram
crews and passengers when the trams

were deralled due to removal of  fish-
plates and other acts of sabotage. There
have been 101 cases of sabotage and 147
cases ot arson till the muddle of this
month The movement of passengers and
goods between North and South and Fast
and South hus been disrupted for several
days as a result of the attacks on Rail
wdys and large scale intimidation  of
rallwaymen and therr families in Andhra
Pradesh To mention only one mncident,
five semior railway officers were abducted
when they were coming office and were
let off only after scveral hours of deten
tion One Deputy Chief Controller was
released only after a week.

Till the middle of this month as many
as 34 mai/express trains und 358 passen
ger trams have been whoily or partially
cancellsd on the Southern, South Central
and South Eastern  Ratlways Nearly
20,000 wagons were immobilised on the
South Central and the contiguous Rail
ways On a rough estimate the Rail
ways were not able to carry 35 mllion
tonnes of origmnating trafhc in the last 3%
months resulting m a loss of approximate
ly Rs 12 crores to the Rarllway Revenues
On account of prolonged cancellation of
passenger carrying trams a loss of about
R8s 6 crores has been incurred on passen-
gor earnmgs On account of direct da-
mage, ratway property worth over a
crore of rupees has been damaged durng
the period of ugitation The overall Joss

to the Raflway economy so far can,
therefore, be assessed at  approximately
Rs 20 crores

Vital supplier like foodgrams could not
be moved even tp the defiat areas 10
Andhra Pradesh Movement of cosl 10
power stations and other essental indus-
tries in South India had come to a stop

for several deys.

. Rullway Protection Force
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Whatever be our differences, we should
not disrupt the nation’s vital supply lines
bke this and cripple the economy-—not
the least of Andhra

1 can only hope that the people of
Andhra who have great historical trad:
tions, will respond to the fervent appeal
made by our President yesterday mn his
address to the Parlament and the re-
peated appeals made by our Prime Minis
ter for restoring normalcy to the State

I have dwelt on theve details so that
the Honble Members mav appreciate the
viry difficult conditions under whih the
rallway staff have to work Twie during
the year Ternitorial Army had to be cal
led to assst in the mamtenance of the
countrys lifeline for the  transport of
foodgrains and other essential commod
ties once on the Southern Railway dunng
the middle of the year and now on the
South Central Railway

Tichetless Travel

60 Railways suffer heavy losses on ac-
count of tichetless travel An assessment of
this problem was made In the year 1968
69 which indicated that roughly about 20—
25 crores of rupees wcre lost annually to
the Radways on this account, as 10 per
cent of the passengurs were  travelling
withcut tickhets To curb this social evil,
an ordimance was 1ssued m June 1969 en
hancing the penaltics for ticketless travet
to the mmmum of Rs 10 This measure
has succeeded 1n that the number of
passengers detected travelng  without
tickets went down and  the windows. les
went up mn 197071 The postion  was
more or less mamntamed m 1971-72 An
other assessment fo determune the exten*
of ticketless travel 8 proposed to  be
made during next year On the resuit of
fresh assessment efforts would be wntens:
fied to chech this menace particularly, n
.reas where this evil 1s widespread Mean-
while every possible effort continues to
be made 10 catch tickctless travellers by
deploying larget number of  Travelling
Tcket Examners cheching with the as-
sistance of the Railway Polie and  the
Recogmising
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that the railways by themseives will not
be ‘able to effectively deal with these pro-
blems, close co-operation of the  State
Governments has been sought in launch-
ing a big drive. Rads on the ticketless
travellers jointly with the assistance ot
the State Governments bave been carried
out in the States of Haryana, Gujarat,
Punjab and Rajasthan, 1 propose to con-
duct these drives in every State, and 1
expect that the State Governments will
come forward with unreserved assistance
I shall also be incrcasing the number of
Magistrates utilised for ticket cheching
drives in  consultation with the  Stdte
Governments to make ticket  chechn,
more intensive and effective.
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Concession to students

61, 1 propose to arrange special ameni-
ties for the young particularly, the stu
deny community Cheaper travel  would
encourage them to see this vast countiy
and create greater awarencss among them
of the different facts of our growth dur-
ing 25 years of our Independence It
would infuse greater sense of nations
unity among the young and draw  them
more closely in our programme of econo-
mic development.

To promote the cause of education,
the Railways subside travelling of the
studént community, The Railways grant
concessions  in fares to students. The
element of concession in third class is as
high as 5 per ¢ent. The concessions in
first class and second class, which were
withdrawn in December 1971, were res-
tored in October 1972, to the extent of
25 per cent in second class and 15 per
cent in first class. These concessions
are available to the students for travelling
between their homes and educational in-
stitutions as well as for their educational
tours in the country. Their monstary
value is approximate]ly Rs. 1.6 crores per
annum, ¥ is a social weifate burden
of no small value which the Railways as
s public utility orgasmisation bear year
after year and will continue to bear in a
muth higher degree.

Catering

w1, 62, Our experience with catering in
the conventionmal method in dinitg curs
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indicates now, that service cannot be
efficient ‘and clean and ther¢fore a new
method has been adopted on the Bombay-
Delhi route. Food is cooked in static kit
chens and is picked up and then stored
in hot cases on trains, It is served to pas-
sengers at suitable times on run. Thie
type of service has also been introduced
on the Madras-Dethi Grand Trunk  Ex-
presses It has been proposed to extend
it to the De}hi-Howrah line also. The
advantages of this method are that
the pantty cars can be hept clean,
washmg on moving trains 15  elim-
nated, the bearers and the cooks c¢an ie-
main in clean uniforms on the run anu
wastage  of food s elimated
The Dwning Car used to be an idle-run-
ner, Part of the Pantry bogie will now
carry passengers, increasing accommoda-
tion on trains for passengers and fevenues
for Railways

283

We ate also considermg the sale ot low
puced packed meals tor passengers, who
prefer something less claborate than the
meals now bemng served on the trains
These will contain purries/parathas with
vegetables, and Biriyani for those who
prefer non-vegetarian food.

Overcrowding

63. Overcrowding on trains 1s a focet ol
railway working which often catches pnbhic
eye. I propose to tackle this problem bv
introducing additional trains whenever fe-
asible and also dieselising some mail/exm
eress trains. By dieselising, we can add 4
or 5 coaches to these traing and they will
be mostly in third class, Dusing the cur-
rent year up to 30th November 1972, 4840
train kilometres deily have been added by
the introduction of 25 new trains and
extension of the run of existing 15 tramns
Notable among the new trains introduge«
are the New Delbi-Bombay Central bi-
weekly Rajdbani Express with effect from
17th May 1972; a pair of Express trains
between Calicut and Cochin Harbour from
14th July 1972; 2 pair of bi-weekly Janta
Express between Bombay V.T. and Bina

Ist May 1972; and e bl-weenkv

’ uyu;ﬁ !gnm Expreastes between Niw

Mangalore/Brnakulam o
'Jﬂ)%: 6’& Tanuary 1973, Thé' dhn of Mau
T43-Madurki Janata Exnress has been "
tended to/from Virudiiinkgar.
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The Railways are -also trying out new
"types of coaches, fo; ‘First  Class travel

' PHALGUNA 1,

for medium distances. These  chair
cars . can accommodate . 48/60 pas-
sengers per coach as against the con-

ventional first class, which can accommo-
date only 22/24 passengers. Hence one
first class chair car can replace two first
«class coaches and the saving thus effected
could be utilised to add more third class
coaches to the express trains. The Rail-
ways have also programmed the manufac-
ture of air-conditioned two tier sleeper
coaches . which can accomodate 48 per
sons against the present 14/18 persons ine
the A.C.C. coach. These coaches will re-
place gradually the present first class and
A.C.C. coaches running on long distance
trains. With such inscreascd capacity, the
ruumber of upper class coaches in inter-
city expresses could be reduced and the
accommodation thus released made avail-
able to third class passengers.

A plan to augment the fleet of coaches
has also been initiated. It is expected that
during the current year and the next, 1117
broad gauge and 247 metre gauge pas-
senger carrying coaches would be manu-
factured and put info service for meeting
the additional traffic requirements. In ad-
dition to these coaches, during the same
period 1972-74 288 broad gavge and 24
metre gauge efectric multiple coaches are
expected to be put into service for

eeﬁng the requircments of suburban
‘u‘aﬂlc During the current year up to
3!)th NoVember 1972, as many as 62 new
"saburban trains were introduced and the
funs of 34 others were extended.

. The subnrbnn services are at. present
ﬂmnins at an annual loss of over Rs, 13
.<rores,  Unless financial relief for sub-
urban pervises is forthcoming ‘I do not
“know 10 what extent the Indian Railways
resotirces will be able to keep pace with
the metropoman developments and the

" commater, traffic these are generating.

. “{isctieilon: on this §s continuing with the
HIMM Cointiifssion and the matter is ai-

. unider the ‘considération of the Railway

venﬁm Cormittee.

senger Amienities .

‘ampunt -of ‘approximately Rs.

is” anponlly gpent on -passenger

‘As nsm pﬂbﬁtY. phased Pf°'
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vision of basic amenities for passengers
like waiting halls, beneches,lights, driking
waler, latrines and shady trees at all rail-
way stations was planned. We have now
reached the end of this plan, The Rail-
ways have embarked upon a new scheme
of providig comfortable, fast, long-distance
travel for third class passengers, An effort
in this direction has been mad, in the 1un-
ing of ‘Jayauti-Japata’ train from Delhi to
Mangalore/Ernakulam, a distance of 3020
Kilometeres. This is the first train with
completely reserved accommodation, a din-
ing car for service of food, a well-equipped
library on wheels with a book-stall, Pas-
sengers can for a small sum of Rs. 2/-,
obtain bed line for use on the run. The
rake of this train was seen by the Members
of the Railways Convention Committee
and Members of the Consultative
Committee at Delhi and was appre-
ciated. It will be our endeavour to intro-
duce long distance trains on this model
on other important routes.

Cleanlines of Station permises and coaches

The Railways have been paying special
attention for the proper maintenance and
cleanliness of coaches and station premises
Particular care is taken to snsucre that there
is an adequate supply of water and that
toilets and wash basins are kept clean and
disinfected. Electric lights, fans and other
amenity fittings are kept in good order
‘by maintenance and sanitary staff both at
the starting and intermediate -stations.
Surprise inspections are ¢arried out by the
senior officers to see that the staff carry out
their duties property and that there are
no complaints from tlie passéngers.

However, I must confess that much re-
mains to be dome in the diection of clean-
liness of station premises and coaches, and
I promise to give special attention to this
aspect of the matter-

Light - Railways

‘65. As the House isaware, the-opening
of Howarh-Amta, Howrah-Sheakhala and
Shahdara-Saharanpur  Light  Railways,
which have been lying closed for over (wo
years, has been accepted in princxple. The
question when and how these lines should
be run is to be decided jointly by the Mini-
stry of Railways and the Stafé’ B&wmments
concerned, .

o
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The assets of these Light Railways are in
a completely worn-out and dilappidated
condition and have very little residual lives
left, Besides in the case of Shahdra-Sahar-
atpur Light Railways, the party who had
purchased the assets of the Company has
alréady removed a conisiderable portion of
the track. If these Railways are to be re-
vived and their operation continued, the
assets will have to be sooner than Iater,
replaced at a heavy cost. There may be
difficulty in procuring adequate spares and
narrow gauge rolling stock for replaccment
In view of this position and keeping in
view the future needs of tratlic, the Mini-
siry of Railways are considering the feasi-
bility of broad gauge lines in the area
served by Howrah-Amta and Howrah-
Sheakhala Light Railways. For this pur-
pose, Engineering~cum-Traffic surveys are
in progress or are being taken up. On
receipt of the Survey Reports, the work
can be taken up. On atop priority basis
and the assurance made in the Parliament
implemented. The State Government of
West Bengal have also been requested to
make arrangements to provide the neces-
sary land free from all encumberances and
encrochments.

Regarding Shahdra Sharanpur Light
Reilway, the feasibility and financial im-
plications of having a broad gauge line,
are being examined, On completion of
this examination and in the light of dis-
cussions which 1 intend to bold with the
Chief Ministsr, UP., dccision would be
taken how best tp run the railway and
whether to revive it in its former gauge
or in a wider gauge.

Maetropoliton Transport Projects

66, As the House is ulready aware, the
Railways are conmducting techno-economic
feasibility studies in the metropolitan cities
of Calcutta, Bombay, Delhiand Madras.
For this purpose a sum of Rs. 20 crores
was separately provided in the Tourth
Plan Midterm Appraisal. Of the four
metrapolilan projects, the Calcutta Proejct
is in the advanced stage. It is cxpected to
éost Re. 140 crores and will take seven

ife fo complete, Our Prime  Minister

fhe foundation stone of thig metropoli-
* B4n Hne of 16.5 kilometers from Dum Dum

The House would be glad to know that
metropolitian traffic studies have also been
initiated by the respective State (Govera-
ments at the instance of the Planning
Commission at five more metropolitan
cities .of Ahmedabad, Bangalore, Hyde-
rabad, Secunderabad, Kanpur and Puna.
I trust that these studies would be pro-
gressed expeditiously. ‘
Implementation of Miabhoy Railway Tri-
bunal Report

67. The Railway Labour Tribunal under
the scheme of the permanent Netgotiating
Machinery was appointed in 1969 with Shri
N. M. Miabhoy, retired Chief Justice of
Gujarat High Court as its Chairman. The
Tribunal presented its Report of devisions
to Government on 8th August, 1972. The
Report has been under active consideration
of the Government. The issues involved
related to pay scales, special pay, night duty
allowance.. upgradation of certain catego-
ries of staff, revision of hours of employ-
ment rcgulation and wages of casual labour.
The full implementation of the Report witl
cost for a full year Rs 12.5 crores on
Revenue expenditure and Rs. 7 crores un-
der Capital. The effect during 1973-74
will be of the order of Rs. 12 crores.

Expected Additional Liabilities

68. The final Report of the Pay Commis-
sion has yet to be received and its impact
on the railway finances could neither be
assesed nor taken into account in the De-
mands placed before the House. To the
extent the emoluments of railwaymen are
increased by the Pay Commissions recom-
mendations, the Railways will have to find
additional resources, [ may have to ap-
proach the House again for the grant of
requisite funds, as may be necessary in the
year, to implement recommendution of the
Pay Commission,

Licenved Porters

69. Thore are over 38,000 licensed por-
ters in the Indisa Railways carrying the
luggage of passengers, A study group went
into the ¢onditions of work of this labour
force in 1969 and made ssrveral revom-
mendations towards improving fhieir con-
ditions of work. A Jarge number of thees
revommieadation; hag beew  scoepted and

, * %0 Tollygungs on 20th December, 1971 in implemented; T am now examiving the
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question of providing suitable faciliues to
poriers for resting, at those stations where
these facilities do not exist.

Labaur relations during the year

70. Generally, relations with Railways la-
bour remained cordial during the year
Regular meeting with recognised {eders-
tions were held both under the Perroanent
Negotiating Machinery and the Joint Con-
sultative Machinery and all disputes
were settled in these forums. Quite
apart from the resolution of disputes
through such meetings, the general atmos-
phere in the labour field through the year
was such that, by and large. stoppages of
work even by small groups which were
frequent in earlier years became less com-
mon.

With a view to extending the scope of
labour participation in Railway manage-
ment, the Corporate Enterprive Group of
Management and Labour, consisting of
the Railway Board and the leaders of the

two Railway Labour Federations has
been set up. It is  expected that
this Group would  facilitate free

flow and exchange of ijeas between mana-
gement and labour, enabling more cfficient
and purposeful running of the ecnterprise
of the Indian Railways, A preliminary
meeting of the Group was held in Nov-
ember, 1972,

Railway Convention Commitice

71. The interim report presented bv the
Railway Convention Commuttee, 1971, de-
alt with payment of dividend to General
Revénues for the two years 1971-72 and
1972-73, The extent of concessions and
exemptions given by the Committee amoun-
ted to Rs. 22.06 crores in 1971-72 and
Rs. 22,19 crores in 1972-73,

In December, 1972, the Raitway Conven-
tion Committee presented their first report
on accounting matters. The recommenda-
tions of the First Report of the Committec
which have a bearing on the Railway
Bugdget for 1973-74 were approved by this
House in December, 1972, The quantum
of convessions and exemptions allowed by
the Committee and spproved by the
House for the two earlier years have
betn extended to 1973-74 and  would
givy § relief of Rs, 21.95 crores.
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The Committte have also dealt with cer-
tain general railway accounting matters and
have asked for furthtr studies to be made
and bave indicated the lines on which
these are to be undertaken. Action is be-
.ng mitiated in conformity with these re-
commendations. I thapk the Chairman
and Members of thc Railway Convention
Committee for the arduous efforts put in
by them and for their useful suggestions
on various aspects of Railway working.
Zona! Consultative Commuttces

72. It is my intention to involve more
clpsely Members of Parliament and Mem-
bers of the State Legislatures with the
evolution of our railway policy, particu-
larly 1n respect of seehing specific solu-
tion to various zonal problems. ‘The
Zonal meetings would be conducted with
even greater purpose and as a measure of
our seriousness in the utility of such
meetings, myself propose to attend the
next zonal meeting for each zone to be
held hereinafter.

73. It gives me great pleasure to ac-
Anowledge that the railwaymen have kept
up their proud tradition of dedicaticn to
duty and high sense of responsibility
during the current year. Last yeas. their
performance under the stress and strain
caused by the unprecedented influx of re-
fugees from across the border. followed

' by cxacting and arduous demands of the

Indo-Pak conflict, was appreciated both
outside and inside the House. This year.
once again, they have rendered  praisc-
worthy service to the nation when, under
trying conditions created by violent bunds
and agitations, they continued to main-
tain, regardless of personal rigk, the
transport lifeline of the country. I am
sure the railwaymen will live up to ther
high tradition of faithful service in the
coming year and ever afterwards.

74. Before I conclude, I must say a
word. Railways are our national property,
They are the valuable heritage of ownr
country and an integral part of our
economic and social life, It is only in
the fitness of things that this essential
public utifity, which in consonance with
our democratic system, belongs to the
people, is run on behalf of the people
and most be protected and expended by
the representatives of the people.
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SHRI JYOTIRMOY BOSU (Didmond
Harbour): One question. What about
the award on the salaries of the Railway
employees .  (lnterruptions)
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1549 hrs.

SEAWARD ARTILLERY PRACTICE
(AMENDMENT) BILL

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J. B,
PATNAIK): Sir, I move*:

“That the Bill further to amend the
Seaward Artillery Practice Act, 1949,
as passed by Rajya Sabha, be taken
into consideration.”

This is a simple Bill. For the efficient
functioning of our Navy, it is necessary
that there should be frequent practice of
artillery and coasta] firing. The present
Act authorises the State Government to
issme the necessary notifications in  this
regard. It is also provided in the present
Act that clear notice of two months s
necessary if special practice takes place.

18.50 brs,
[Suwy Sezsryax in the chalr.}

For simplification and efficient function-
jp; of the Navy it is necessary that the
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Act is amended to ¢mpower the Central
Government to issue the necessary notifi-
cation instead of the State Governments
It is also provided that if the Central
Government finds it necessary to empower
the State Governments in this respect to
issue the notification, they can also do so.
Secondly, this period of two months 1s
proposed to be reduced to two weeks only
All thesc are necessary, as I have already
said,, for the efficient functioning of our

Navy.
With these words, I move.

MR CHAIRMAN: Motion moved

That the Bill further to amend the
Seaward Artidlety Practice Act, 1949,
as passed by Rajya Sabha, be taken
nto conwideration,”
fSHRI MADHURYYA HALDAR
(Mathutaput)  Mr  Chairman, Sir, the
amending  Bill that 1 under consideration
of the House seehs 1o reduce the period
of notice from two months to two wecks
The reduction m the period of notice as
1s stipulated, 15 indced not a very serious
matter but the thing that really matters is
that mstead of domng artillery practices on
the shore, it would have been better if
some alternative arrangement could be
made so that the people of the coastal
areas or those who use the coastal sea
are not affected adversely by it. In the
whole of the coastal area nay the whole
of the country is seething under the feel-
ing of frustration, This fecling is being
provoked and fomented (imterruption—
it is in your mind)}—no it is being en-
gineered by the Congressmen. Sir, if we
look at the difforent States, then it
would be clear how this Government is
trying to suppress the people through the
CRP and the mifitary forces, The woice
of people’s anguish and frustration s
sought to be throttled by the use of force
Sir, the coastal peaple, in fact the entire
masses of the State of West Beagal know
how atrociously the military and CRP
forces al::g be:tav;d;m with them. and they
are 8¢ them. this
present Bl  that s m the

‘*Moved with the recominendation of Yse Prasient,
4Tho original speech was defivefed in Bengsll
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Artillery  practices the Government will
further  threaten them through a show
of their might with a view to instilling in
them a sense of fear so that they are
never able to raise their head or voice
their protests against this Government.

On the coastal area, it is a common
knowledge, that the poor fishermen go to
the coastal sea to catch fish which is
theit only means of livelihood. This
they do all through the year. They
have no other means to fall back upon
to keep the wolf away. If the artillery
practice continues for some time then
these poor fiishermen will denied their
means of livelihood and they will starve.
The Bill says that “compensation™ will be
paid for losses but it has not been speci-
tied as (0 whom 1t will be paid nor does
it sa» how much would the quantum of
this compensation  The Bul only says
that the compensation will be at the
minimum rate. It 15 known to every
one that the compensation that the Gov-
cinment pays for anything is always a
meagre amount and 1 do not know how
much more meagre 1t would be when paid
at mmimum rate The lack of clanty
makes the sitvation all the more worse.
The poor fishermen as the result of the
practice will lose their job for quite some
days  The fish will not go to the market
and this in turn will make some more
people jobless and at a time when the
prices of commodities are soaring high,
the price of fish will be kicked up fur-
ther owing to the fall in supply. But
the Bill does not clearly say as to whom
the compensation will be given.  Will it
be given to the owners of the land which
may suffer as a result of the prattice, to
the poor fishermen who will lose their
jobs or the buyers who will be forced to
bay fish at a higher price? I am sure Sir,
like all other promhises of this Govern-
ment this provision for ‘“compensation”
will be a big hoax on the people will rea-
fiv suffer and the poor fishermen will
néver be compensated. The word will
remain & deud letter on the Statute book.
1 am therefore Sir, opposed to this Bill
and I feel, as I have stated earlier that
it would be better if we can have these
artilery practices in the far off sea in-
stead of at the shore. With these words,
Sir, I conclude.

it gER ww vtz (qAr) -
=AeqT 7T AT § 1 gad  wogl
g &1

MR CHAIRMAN: The bell is being

rung now there is quorum. Shri S M.
Banerjee
SHRI § M. BANERIJEE (Kanpur)*

Mr. Chairman, Sir, the hon. Deputy
Mimster explamned that this Bill 15 neces-
sary because artillery practice 15 a  must
for army men. But I fully agree with
my hon. friend who spoke beforc me
that somectimes any land taken by the
army 1n tbe name of artillery practice w
completely misused I am talhing of the
scaward arullery practice.

In many cantonments, e.g. Babina Can-
tonment in UP and other cantonments,
where lands have been taken bv the Gov-
ernment in the name of artillery practice,
the compensation paid to the peasants 15

far from satisfactory. There 15 clause
9 which says -
“(c) the minimum rates at which

compensation shall be payable unpicr
sub-section (3) of section 6, and gen-
erally regarding the making of clams
for compensation, the procedure to be
followed by the authorities granting
the compensation, the expeditious set-
tlement of claims and the filing of
appeals from original awards of com-
pensation;

(b) the principles to be followed in
assessing the amount of compensation to
be awarded under this Act;”

Bvery matter is not referred to the arbe-
trator, I know in Chaundpur, Balasore
and other places where land has been
taken for practice purposes, the compen
sation bas not been paid to fishermen
whose only livehhood was dependent on
those lands. 1 wish to know from the
hon, Deputy Minister who comes from
the same State where Chaundpur and Ba-
lasore are situated as to what has been
done in thoss cases.
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Then, where there is conmstant practice
of this sort, there is also a danger of los-
ing lives of some persons. It is only
paper that it is announced three or four
times before the practice takes place that
the persons who are residing in the neigh-
bourhood should not move out in that dir-
ection. What happens? I would like
to know from the hon. Deputy Minister
whether it is not a fact that 1n many
places, some persons have died, some
children have died, only because they were
not properly informed. No compensa-
tion was paid on the ground that a pro-
per notification was issued and an an-
nouncement was made and that it was
fault of the people, not of the army.
1 want our army to practice regularly,
but, Sir, these are the few problems which
arise out of that, and I would request the
nhon. Minister to throw some light on
these,

16 hrs.

Moreover, especially in the cantonment
area, patches of land where anything can
be cultivated are taken away in the namec

of this. Also, business has been star-
ted by some people. Big money hands
are involved in this. They try to bave

this gathered and the metal is sold in
the market. Small boys and girls
are paid just 25 or 50 or 80 Paise per
day and throughout the day they go on
collecting that metal. As g result of
that, there are cases when these small
children had fallen victims to firing, I
give these instances which are borne by
facts. Such cases have happened in many
cantonments, specially in Babina and Jul-
lundur. .....

AN HON. MEMBER: Not Kanpur?

SHRI 8. M. BANERIEE: 1 try to
save those people; otherwise such instan-
ces would have happened there alsa,

These matters will have to be taken in-
to consideration before passing this Bill.
What ure the safety measures for the
people? Only a notice will not save
the people.  Aftey . ull, notice is not
nrowlv given throughout the city. Speci-

those small boys and gifls who are
eﬂmed by money hands for collecting

the metal fall victims to firing. As I
said, these children collect the wmetal and
give to the money hands who make a
fortune out of it.

I would like the hon. Minister to tell
us what is going to be the future practice
and how people are going to be warned
and saved, and also what would be the
compensation, whether it will be the then
market rate. Whatever may be the Con-
stitutional Amendment, m the case of in-
surance, the compensation was raised from
Rs. 22 crores to 38 crores. In thecase
of big people, 1t 1v always raised; whether
it is the market value or whether it is
fixed amount of compensation, whatever
may be the case even after the Constitu-
tional Amendment, those by people never
stand to lose. What about the small
peasants?”  Will they be paid compensa-
tion on the basis of the real value of the
land?  Also the paddy part should be
taken into consideration.

re-
the

With these words, 1 conclude, 1
quest the hon. Mimster to reply to
points that I have raised.

SHR1T MOHANRAJ KALIINGARA-
YAR (Pollachi);: While speaking on the
Seaward Artillery Practice (Amendment)
Bill, 1972 I would like to point out that
this Act was amended in the year 1949;
it is nearly 23 years since this Act was
passed. I would like to know from the
Minister why, for 23 years, there was no
talk about this amendment, why now
they have brought forward this Bill, The
Minister should tell us whether, all these
years, the artillery practices were going
on smoothly or whether the Minisiry
had received any complaints that some in-
cidents had taken place. In the State-
ment of Objects and Reasons, in the
third line it is mentioned, ‘No such noti-
fication cap be issued by a State Gov-
ernment until the expiry of two months
from the date of the first notification’.
We have been baving two or three emer-
gongles and practices wore going on in
some of the coéstal parts of Todia end
there is no need of amending the Act
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now. You can amend the rules. Of
course, when the emergency is there fre-
quent practices should be conducted and
are being conducted by the Navy. So,
the two months' period may be too long.
For this they can just amend the rules
saying 14 days is sufficient for notification
by the State Government. So, for this
there is no necessity of amending the
Act,

The hon. Member who spoke previous
to me mentioned about the compensation
if there were any accidents. 1 would
like the Minister to be specific about the
amount which would be paid if there were
any accidents,

Finally, T would like to know before 1
conclude, if thete were any occasions when
such accidents have taken place during
this period and what is fhe mamn purposc
in bringing this amendment.
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SHRI P. K. DEO (Kalahand1): I take
this opportunity to congratulate the hon.
Deputy Minister, the sole representative
from my State, who has now adorned the
Council of Ministers and has taken upon
bis shoulders this important portfolio
Sir, even though the Bill is so simple, it
envisages two important changes, that is,
the power of the State Government is
being taken over by the Central Govern-
ment and secondly, the period of notice

priot to nofification is being reduced from
2 months to 15 days.

Sir, this is & question which vita]ly in-
terest the people of the coast and 1 do
npt think bow far it is proper for the
Centrdl Government to camry the message
of their ingention of this naval practice
to the people of the coastal arca without
the afg of the State Goversiment. They
now climinute the State Government, even
fhough’ the Stafe Gowernment fins agreed
0 this amending Bill, How far they will

Proctice (Amdt) Bl 300

be able to carry this mwessage to the peo-
ple there without the aid of the Staic
Goveinment is a very big question. For
any artillery practice, life hazard is there,
especially with our increased  maritime
and fishing activities mostly in the East
Coast.

I would also like to know how far the
Minister considers it sufficient that even
15 days puior notice would be enough
for the fishermen and for the other ships
to shift to safer areas. 1 think it is 2
retrograde step and T request that the

, Minister should have a second thought
over 1t

Regarding the question of compensu-
tion also, 1 would like to reiterate the
demand made by the previous spcahers
Compensation has become a dirty word
in our Constitution, but even then, as it
affects the small people and their live
lihood, I would submit alternative liveli-
hood has to be provided to them for that
penod, so that the fishermen ete. will not
be kept out of job because of these exer-
cises.

Since the Deputy Minister comes from
my State, J take this opportunity to bring
to his notice a sinuster move made by the
Centre to transfer some of the testing
projects that are proposed to be had at
Chandbali on the Balasore coast. There
is W proof and experimental centre at
Balasore on the Orissa coast, and that
was considered to be the best site, and it
has been funclioning there since 1896
Sincc 1967 there has been enqugh enlarge-
ment of its activity, and the number of
the civilian personnel employed there has
increased from 300 to nearly 700. Shri
P. C. Sethi was the Minister for Defence
Production before, and now Shri Vidya
Charan Shukla is in charge of it. [In
the meantime, they had a project some-
where near Itarsi for testing the artillery
at a cost of nearly Rs. 12 crorés. Since
they, I find that a systematic attempt has
been made by the Centre to shift that
cenfre or sqme of the regting
which have already been unctio::’ ?:r
the Chandipur tisting ventre o frivil, anl
2 & result, the Commitiee of the De-
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fence Ministry on personnel have recom-
mended that there is surphus staff of nearly
100 people and they should be retrench-
ed. As thc problem of unemployment
has been a burning onme, to retrench near-
ly a bundred civilian people from Chandi-
pur in Balasore district which has been
worst affected by drought and by cyclone
this year would be giving & death-blow to
the local people. The hon. Minister may
ensily give the answer that as it is the
report of an official team and he is only
a layman and they are the experts, there-
fore, he cannot go over their heads, but
such a plea is not going to satisfy us.
because the official team never  visited
Balasore, but sitting somewhere in Cal-
cutta or Dethi they submitted their re-
port. That report has also been accept-
ed by Dr. Nagchaudhuri who 1s supposed
to be an cxpert on the subject. Even
then, if there were any attempt by the
Centre or the Defence Ministry to shift
some of the testing projects which are
scheduled to be had at Chandbali of
Balasore district, then it would be a direct
challenge to the youth of Orissa and they
cannot swallow this bitter pill

When there was a change of Govern-
ment in Orissa, we thought that Orissa’s
interests would be saleguarded, and more
Central undertakings would be establish-
ed there. But we find that even what
was established in the British days is
now going to be removed elsewhere.

I would like to point out that since
June, 1972, the following testing projects
have been shifted, namely the Bomb 8
MB-Mortar-RE, primary charges and se-
condary charges and primary cartridges
and tail units, Bomb 120 mm. B-Mortar-
Primary charges and secondary charges
and primary cartridges and tail units, and
propeilant for Round 105 ADDST nor-
mal charges for radius 25.

Similarly, there is a long list of these
testing projects which should have been
fired at the Balasore cosst into the sea
but which are being transferred elsewhere.
It has been proved that in the Itarsi test-
ing centre, some of this apparstus did not

work satisfactorily. As a matter of fact,
some of the fuses and tail upits have
been returned from Ttarsj to Balasore.
Under the circumstances, [ resnectfully
submit to the Minister that he should
safeguard the interests of Orisa and give
a categorical answer that there will be
no shifting of any of these testing pro-
jects from Balasore, secondly, that there
would be no retrenchment of the civilian
personnel who arc bewng employed there
and thirdly, that insicad of shifting anv
of the testing projects fiom B lasore, the
testing projects there will be doubled, as
it 18 considercd one of the most suttable
projects ang has been established  and
hey been functioning most vatisfactorilv
since 1896.

With these words, T request the hon
Minister to give a satisfactory reply to
these qucries.

SHRI B. V. NAIK (Kanara): Mr
Chairman, very recently, about a fort-
night back, on the coast of Mysore out-
side the district. of North Kapara n an
island called Netrani, onc of the unburst
shells belonging to the Indisn Navy was
spotted by some 14 pcople. All these
14 people weie killed, wirtually smashed
to smithereens. 1 wonder whether the
Ministry of Defence or 1ts naval wing 18
aware of this incident.

This was ‘an explosive that was found
at a distance of approximaicly 15 miles,
Thin was the sie of the naval exercises
during 1972. 1 wouid lihe to konw whe-
ther there 15 a scarch bemg carried out by
the naval personnel, particularly after the
exercises ‘are over and thercafter the en-
tire area of the exercises combed clean,
because as far as press—and other factu-
al—reports go, these simple fishermen
who went there to ofter hom.\ge to
some durgs as well 4 temple did not
know what the shining object was.

1 would request the hon. Minister to
investigate this specific case in which 14
innocent lives were destroyed for reasons
which I would not as yet call as their
carelessness, but something has been mis-
sing by way of after-care, after the ex-
ercises have been carried ont.
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In this context, the local avthorities,
whether it is the local district magistrate
or other authorities, have a better and
more intimate knowledge. Now that the
Indian sea coast is becoming more and
more populated by mechanised vessels for
fishing purposes, I think a tremendous
amount of care will Have to be exercised
by our naval personnel before they get
into this kind of exércise, The mere fact
of the Central Government being autho-
rised to issue the notification for carry-
ing out the exercise should not blind
them to the fact that the local authorities
also know very much about the coast-
ine the fishing habits of the people and
the conditions prevailing in the coastline.

Therefore, while welcoming this Bill,
I urge upon the Centre and the hon. Mi-
nister to investigate this case in which 14
innocent lives were lost in Netram
island on the Mysore coast and see that
the naval personne] such ex-
ercises take due care in taking the best
advice possible from the concerned local
authorities.

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI J.
B. PATNAIK): I am beholden to hon.
members for their enlightened observation
on this Bill. The amendments are more
or less enabling ones. There is nothing
alraming ‘about them. They are not go-
ing to give more powers. The powers
are there already with the Government
and no more powers are being conferred
by these amendments.

Wherever there is a navy, in which-
ever country it is, these exercises are there,
This is nothing new in our country. So
there is no question of terrorising the peo-
ple where these cxercises are found to be
necessary.

Regarding the compensation, many hon.
‘Members have observed that due compen-
‘gation is not being paid to the people. No
such instance has been brought to the no-
tice of the Government where due com-
pensation is not paid. In fact, the amount
of compensation as fixed by the State Gov.
emthents according to soms procedure is
waid by the Central Government. The

Central Government does not fix the am-
ount of compensation. Tt ig the Stafe Goy-
ernments which fix the ahount of com-
pensation, and the Central Government
pays after the amount of compensation is
fixed by the conmcerned State Govern-
ment.

Only in two cases have the Central
Covernment paid compensation, One in
Tamil Nadu where Rs, 1,100 and odd
was paid and in another case, an amount
of Rs. 13,000 and odd was paid, No
other case has been brought to the notice
of the Central Government for the pay-
ment of compensation.

This amendment also does not give wny
further power to the Central Government
which it already does not have nor does
it take away the power of the State Gov-
ernments concerned for fixing the pro-
cedure for the payment of compensation.

Regarding the other points which have
been brought to our notice in this debate,
in particular, Mr. P. K Deo has spoken
about the proof and experimental station
at Balasore, this Bill does not deal with
the proof and experimental establishment
at Chandipur in Balasore district. It is
more or less the coastal batteries which
arc involved. So, the proof and experi-
mental establishment does not come into
the picture so far as this Bill is con-
cerned.

Regarding the apprehension expressed
by an hon Member about the inconveni-
ence caused to the fishermen, I may say
that there are adequate steps taken in
this measure for giving proper notice to
the fishermen concerned. 15 days' is given
in the place of two months’ notice only
in the interests of efficiency, and 15 days

fishermen concerned or to the peaple who

inhabit a purticular coustal mrea, Be-
sides, this practice concerns more or less
the surface of the sea and mot much land.

So, there is no question of putting the
ple 10 grem inconvenionce as far s
amendment goes.

Regarding the cantonment sress, I
afraid this Bill does not coneern tha
tonments and so I cannot enlighten

B E%
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SHRI D. N. TIWARI (Gopalganj): Does
not the Ministry have any information?

SHRI J. B. PATNAIK: No information
is there with me now. We are discuss-
ing this Bill, and this bas nothing to
do with this Bill.

“Mr. Mohan Raj spoke about the neces-
sity -of this amendment. As I have ob-
. served this htas become necessary in view
of the fact that our ‘Navy must function
more efficiently and therefore the Cen-
tral Government should be empowered
to give proper notification, and not the
State Government. The period should be
- reduced from two months to 15 days.
© Acvording to the Defence of India rules,
po natification is necessary. Now  the
Defence of India Rules is being substi-
“tuted. “This  amendment is brought for-
-ward so that proper democratic function-
"-ing is. there. With these observations 1
move that this Bill be. taken into consi-
deration. ‘

"M_n. CHAIRMAN: The question is:
' *That the Bill Yurther to amend the

.. Seawayd Artitiery Practice Act, 1949, as
.. pagsed by mqyn Sabha, be takeén into
ioow&m ;

: m 'm’om;m wax uadopied: e

Clauges 2 aud 3 ‘mere sdded to ﬂu Bilt
Clause l—-(Shorl Iﬂh ‘smd Commence~
Amendment made: ‘

Page 1, line 4,— .

1972 substige  -“1973"
(Shri J. B. Pamdik)

for 2)
MR. CHAIRMAN: The question is:

“That clause 1, as amendéd, staid .
part of the Bill.” :

. The motion was adopted

Clause 1, as amended, was edded in the
-Bill,

Enacting Formuli -
Amendment made:

Page 1 line 1.
for “Twenty-thi

" substitute “Twenty-
fourth™ (1) .

(Shri J. B. Patnaik)
MR. CHAIRMAN: The question is
“That the -Enaaing Formala, as.
amended, stand part of the Bill.”
The mation - was adopnd

The Enacting Formula, as amended, 'was.
) added 1o the Bill,

The Tifle was added 10 the Bill
SHRI J. B. PATNAIK: I move:
. “That the Bill, as amendnd, be e pass-
e |
MR. CHA!RMAN: Mauonmmd. L
"m-w _Bill, as amanded, hevlm' A
ed”

SHRI JYOTIRMOY BOSU- m.ma
Harbour) 1 bave been once’ mﬁiﬁuﬁm

‘mthooomlbnuewpwmm X
¢ -Ljhwemwtoapenkmbebﬂfoithcpw.;
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[Shri Jyotirmov Bosu]

their job, which is their only source of
livelihood. 1'ow du the Government pro-
pose to compensate those who ‘are forced
to refiun from their only source of live-
libood as a 1esult of this practice? These
are working Ju.» people, I am not talk-
ing about the Indiun Carbide whose fish-
ing vessels may be downg fishing, nor of
the fishing vessels of the Imperial Tobac-
vo. I am talking sbout the ¢mall fisher-
men, small boatmen who are prevented
fiom pursuing their daily vocation It
huttc their fundamental rights; you are
preventing a man from pursuing his legi-
timate source of livelihood How do you
propos: to compensate them? These poor
people cannog afford to go to courts and
bring a writ pe‘ttion against the Govern-
ment.  The Government should swo motu
comy forward and say that if as a result
of coast battery practice the boatmen und
fishermen are prevented from downg their
job they would be ‘'adequately compensat-
ed for that period of time.

SHRI J. B. PATNAIK: For this, ade-
quate provision is made in the Act The
District Mapgistrate appoints a  Rcvenue
Officer to go to that particular place and
investigate into the cases of persons affec-
ted, whether they are fishermen or culti-
vators and a compensation s fixed, If
the affected person 15 not satisfied with the
rate of compensation so fixed, he can ap-
peal to the Dastrict Magistrate and the
District Magistrate can revise it.

SHRI JYOTIRMOY BOSU: There is
provision for paying compensation for loss
or damuze to property or crop 1 am
talking about the loss of profession, loss
of the source of livelihood of boatmen
and fishermen., This Governmen: talks
about samajwad, socialism and the work-
ing class. How do Government expect
theae people to feed themsclves when they
gre provented from pursuing their voca-
tion?

SHRI §. B. PATNAIK: Under the Act
of 1949, compensation is payable for amy
<damage to person or property or inter-
Yerence with the rights or privileges aris-
ing from the artillery practice, So, that

point is covered. The rfules of compen-
sation are frumed by the concerned State
authorities  The Centre has mothing to

do with it.

ol gom Wy woww : IF AT
st qaifasm &% &, Tww I A
fraT 8

SHRI 1 B PATNAIK It Wiffers from
Siate 1o State.

CHR! TYOTIRMOY BOSU. 1 know
that not m o single case a fisherman or
hoitman has becn compenvated by the
ditrict authorities The Central Govern-
ment acquires the right to fire their coast
ouns and prevent people from pursuing
ther vocation But they pass on the buck
to the State Government when it comes
to paymg compensation, How ridiculous
it sounds! Why is it that Government
is so hesnant to give an assurance on the
floor of the Housc that those who will be
affected by this artillery practice as far as
putsumg ther vocation is concerned will

also be adequately compensated?

SHRI J. B. PATNAIK: As I said,
compensation tahes care of every aspect
of the question including the tights and
privileges The local authority has to de~-
cide how much compensation is o be
pad. Once it is recommended to the
Central Government, the Central Govern-
ment pays the compensation In all the
cases that huve heen brought to the notice
of the Central Government, compensation
has been pwd., (Interruptions).

MR. CHAIRMAN: The guestion is:

“That the Bill, as amended, be pass-
ed”.
The motion was adopred
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16 39 hrs.
oy —

DIPLOMATIC AND CONSUI AR OFFI-

CERS (OATHS AND FHES) (EXfEN

SION TO JAMMU AND KASHMIR)
BILL

THE MINISTFR OF SIATE IN THE
MINISIRY OF IXTLDRNAL AFPAIRS
(SHRI SURENDRA PAI SINGH) Sir

I beg to move

“That the Bill to pronde for the ex-
tension of the Diplomatic and Consular
Officers (Oaths and Fees) Act, 1948, to
the State of Jammu and Kashmir, as
passed by Rajya Sabha be tahen into
«onsideration

The Diplomati. and Consular  Officers
(Oaths and Fees) (Extenston to  Jammu
and Kashmur) Bill 1972 seeks to extend
the Diplomatic and Consular  Officers

(Oaths and Fees) Act 1948 to the State
of Jammu and Kashmur This Act of 1948
empowers omt Diplomatic and Consular
Officers m any foreien country or at any
other place within therr jursdiction, to
admmister any oath and take any affidavit
and also do any no amal act which any
notary may do withm the States compiis-
mg the Union of india

Oniginally the scope of the 1948 Act
was Limited to the former provinces of
Indra It was first amended bv Adaptation
Order, 1950, whereby the word ‘provinces’
was substituted by the words ‘Pait’A’ar
Part ‘C’ States” Later, 1ty operation was
extended 1o the former Part ‘B’ States ex-
cept the State of Jammu and Kashmir by
;l;;ﬁAdaptauon of Law (No 3), Order,

The subject matter of the Bill 15 relat-
able mainly to entries 2, 12 and 13 of the
Conturrent List of the Seventh Schedule
to the Constitution and icidentally to
entry 11 of the Union List of the Seventh
Schedule tp the Constitution, which have
been spplled fir Augnst, 1972 with sutable
amepdments to the State of Jammu and
Koshmir by an order of the President
under Article 370 of the Constitution

Consular Officers,
etc Bill

The mam object of this Bill 1s, thercfore,
to make icgally valid the documents exe-
cuted before our consular officers when
produced mm evidence m a comt of law 1a
he Stale of Jammn and Kashmir in the
vime ranner as in other States as well as
10 n ¢ the Rults made under the 1948
Act anpYictble to thit Stie as they apply
to wny other Stite m he Unio1 of India
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Section 8 of the 1948 Act confers on
the Ceatral Government powers {o make
Rules to carry out the purposes of the
Act and spells out certain specific matters
with reference to which Rules may be
so made This section does not contam
any provision regarding laymg of the
Rules  before Parhiament 1 also,
therefore, take this oportunity to propose
wnclusion of clause 3 in the Bill, miorpo-
rating the standard provision laymg of
Rules before Parliament m Section 8 of
the 1948 Act

With these words, I commend this Bill
for the consideration of the House

AR CHAIRMAN Motion moved

“That the Bill to provide for the ¢x-
tension of the Diplomatic and Consular
Offivers (Oaths and Fecs) Act, 1948, to
the State of Jammu and Kashmur, as
passed by Rajya Sabha, be taken into
consideration ™

SHRI SOMNATH CHATILCRIEE
(Burdwan) Mr Chairman, Sir, this 18
a simple Bill which has been biought to
extend the provisions of 1948 Acttothe
Siate of Jammu and kashmur and to pro-
vide for laving of 1ules before Parhament.

T t.he this occasion to remund the hon.
Mimstes that the time has come when
there should be a review of the working
of the Act which was enacted as early
as m 1948 1 wowld bke to know from
the hon Minster as to on how many occa-
sions, to the notice or hnowledge of the
Government, the recourse has been taben
to the provisions of tlus Bill. It has re-
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{Shri Somnath Chatterjee]

mained almost a dead-letier because of
the simple reason tbat Indians in foreign
countries try to avoid a particular place
where there is an Embassy or a Consulate,
Unless they are forced to go to  these
Bmbassies or Consulates, they avoid going
to these places because of the most un-
sympathetic attitude that is adopted 1n
these places specially towards Indians.
There have been numerous complaints spe-
ciglly from student community that
they do not get any assistance whatsoever
from any of our Embassies and the Coh-
sulates. This is a very.unfortunate state
of affairs and it really requires that the
Gavernment should pay its atteation to
this important aspect.

Another aspect is—I do not know whe-
ther the hon. Minister has any knowledge
of jt—ithat so far as affidevits or docu-
ments are concerned so far as affirmations
before a Diplomatic or a Consular officer
in g foreign country or any notarial act is
soncerned, how far these affidavits or do-
cuments in courts of this country have
been given effect to. It i not done be-
cause of the simple reason that under the
Civil Procedurg Code, there are provisions
as to how affidavits have to be affirmed
and produced before courts of law. With-
out changing those provisions in the Civil
Procedure Code which is a mwuch earlier
enactiment dealing with provisions regard-
ing filling of wffidavits or affirming of affi-
davits, this law is being enacted which is
not really taken recourse to because the
courts it this country are not prone to
accept such affidavits and, on the other
hands, the courts are reluctant to accept
such affidavits,

1645 s

[Sukt K. N. Trwary in the Chair.)

There have teen case laws alswy on this.
Therefore, I would request the hon. Mi-
nister’ to ascertais the position, how far &
provision like this hes became an effoctive
provision. Why should the time of Parlia«
ment be wasted, unmecessatily, in trying
to onlarge operation of an Agt which has
fio practical wutility?
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The other aspect which I would request
the hon. Minister to take note of and to
make suitable provisious at the appropriste
time is based pn the question of recipro-
city. So far as affidavits are concerned,
those which have beenm, let us say, affirm-
ed before a competent authority, even a
judicial authority, in foreign countries are
not accepted by our court of law in judi-
cial proceedings. There may be many
cases where an Indian in a foreign coun-
try may have to file affidavits before courts
in India. He gets an affidavit prepared,
has it affirmed and sends it to India. Sup-
pose he is at a particular place which is
far away from our Embassy or Consular
Office. Why should, for such routine mat-
ters, he be made to travel all the way
to the Indian Embassy or Consular Office?
Why can we not make a provision in
these days of reciprocity and greater in-
ternational intercourse, to ‘accept affidavits
or other documents which are affirmed
before competfent authorities in foreign
countries whom we can accept? Why
shonid restricted facilitiecs be given to
the Indians abroad that they should get
the affidavits affirmed only from our
Diplomatic or Consular Officers? If
the intention is really to make it con-
venient for our citizens abroad so that
they can participate in legal proceedings
without much harassment, such a provi-
sion as I have just suggested may be
incorporated. This is my submission
for the hon, Minister to consider.

So far as Clause 2 of this Bill is con-
cerned, it provides for the applicability
of the provisions of the principal Act aad
the rules made thereundep to the State of
Jammu and Kashmir. T would lmave
been happier if a specific provision bed
been made to give retrospective operation
o for as Jammu & Kashmir is concerned.
There may bo cases where in 8 court of



313 Diplomatic and  PHALGUNA 1, 1804 (SAKA)

will give riso to unncoessary question of
comstruction, whether this can be given
retrospective  effect or not. 1 would likg
to know from the hon. Minister whether
according to him or his Ministry, an
affidavit which has been affirmed before
the coming into force of this Act will
be acceptable to a court of law.

1 now come to Clause 3 of the Bill—

regarding rules made under this Agt.
The hon. Minister has himself said
that in the present ¢nactment of 1948

there is no provision for bringing these
rules before Parliament and that, in
keeping with the present trend of legis-
Jutive form, a provision is now being
made for laying the rules to be framed
under this Act before Parliament. So
far, so good. But I would like to request
the hon. Mmster, since the present, pro-

posed provision m Clause 3 does not
make it very clear, to lay on the Table
all the rules which might have been

framed under this Act so far—there can-
not be very many rules—so that Parlia-
ment can exercise its power, if need be,
in keeping with the intention that is now
being incorporated under the proposed
sub-section (3) of Section 8 of the Act.
‘These are my suggestions to the hon.
‘Minister for his consideration and T would
reguest him to give thought to this
matter, Although the present Bill may
not be suitable for the purpose of cover-
ing all the points, but these are matters
¥ would request him to take into con-
sideration and at least to utilise the rule-
making power for the purpose of making
it more effective and not keeping it as it
is

MR. CHAIRMAN: Shri Bhogendra
Jha—not here.
Shri J, Matha Gowder:

*SHRI J. MATHA GOWDER (Nil-
giris): Mr. Chairntan, Sir, on the Diplo-
matic and Consular Officers (Oaths and
TFees) (Extension v Jammu and Kashmir)
Bilh 1972, 1 would like to say a few
words on behalf of my party, the Dra-
vida Munnetra Kazhagam.
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Sir, this Bill provides for the extension
of the Diplomatic and Consular Officers
{Oaths and Fees) Act, 1948 1o the State
of Jammu and Kashmir. I have no
objection to the extension of the parent
Act passed in 1948 to the State of
Jammu and Kashmir. But, 1 take sirong
exception to the other provision through
which the Government want to gloss over
their lapse.

After 24 years of passing the parent
Act, a provision has been made m this
amending Bill for laying on the Table of
both houses of Parliament the ruies
made under this Act, At the very outset
I ‘would like to ask of the hon. Mnster
of Eaternal Aftairs piloting this Bill as
w how this important parliamentary pro-
cedure escaped the attention of the
Mimstry for all these 24 years. I have
no doubt that during this period of two
and half decades the rules and regula-
tions must have been formmlated under
the parent Act So far the Parliament
has not been given an opportunity 1o
verify whether they have been formulated
in consonance and in conformity with
the piovisions of the Act., I do not hesi-
tate to say that the Government are
gulty of bypassmg the Parliament all
these years.

1 am sure, Sir, you will agree with me
if T say that the Government's ignorance
about parliamentary procedures cannot
casily be condoned Similarly, if the
Government were aware of the procedures
but had not cared to amend the parent
Act for the purpose of placing the rules
and regulations on the Table of the House,
then their  negligence of  Parliament
should be condemned forcefully, In
cither way the Government cannot get
away from the wrath of the House.

Sir, the Ministry of External Affairs
has got a plethora of highly-paid officials
with all the attendant parapherpalia, 1
do not think that they should not be
allowed to get away with this kind of
serious lapse in not complying with the
xic requirement of packiamentary legis-

on,

*The original speech was delivered in 'rmi&l
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Sir, I do not know whether, even affer
shis Amcndment is approved, the existing
tules and regulstions would be placed
before the House or ithe rules and regu-
Jations that would be framed hereafter
would be placed before the House. I re-
quest the hon. Minister 1o clarify this

point

When I see such a lapse on the part of
the Government, I begin to doubt that
there nught be many more such lapses
which would have been swept under the
carpet.

In the end, I would request the hon
Minister to ensure that, if there aie any
other such Acts having no provision for
placing the rules and regulations beforc
the House, suitable amending Bills
should be brought before this House
without further loss of time.

With these words, I conclude.

st Wi #fto Ay (WTNA) : Aw-
gfe wEvem, st wemtaEw s wtaeg
wifeee (g W 9w) (S
T o2 fram) fedus @t off
R Hard § & v wr wwdw A g
WM H 4R 5o WRIFET A
&Y o ot derefaew wiw fam o
¥ oag wE ¥ wA} e A o
R ¥ it B ag e Ao
Wi ag S W AT AT QY
¥ wwwen § feure Y@ faw S a7 wx
g w1 W BT ¥ o woEE W
fer § wiifs Qur w7 & @R @i o
Aggiifrmr & § fr @ e ¥
feeirifer st sfoerc wifsde &
st wfuerl R & o wr A W
ok fHrifar v F@ 8 wfuw
oW ¢ whhgee? of o2 ¥ g
warger ¢ fe & W wed o gft waré
4t w0 faew oY aree geRr WA g3

sefemd | g ey e wrelit
T TR R A QY E | oty Y g
wgar w7 @ § fo wifews 370 o
wiedzgeA ®7 8, wer & s qanfer
wiafewmwagd fm IR
HY F A & 7 9F W 7 5T
49 AF &) e &Y 7 9F | a7 S
T 2

wrd frar & fr oz @ w9 gy
w4 TI9H | THET wAAT a7 & Frowdt
77 fovd nfmdfaz mfy mder gy o
g ST qeug faw arpadEim) WA
st fetfer swve & =ifeo
qr 1 oy @ R nfesfyz ar Mg
T g1 Y & 99 W 6 qg AR AT
Fifgr 1 Gur wAd S Frar 3
7% qgT T @A WA A T
oY ST T F 7 F T 0T AR
a1 /T 3g1 A a7 5 & o dfae
)

¥ aff www amar g 5 wele ¥
art ¥ |y g eH AT AW v g 7
54T 7Y A9 griewd 370 ¥ vArfrar
T E? AF wopT ¥ gY TR
FRE wrAm @ Y, ag A
thm mwfm e ¥ dvw
Tt Y oo 1§ T & wawr
sgar sz § v afk sfewr 370
* garfae w1 fagr orar @Y W@ g
& B2 orE faat & frg sy a Wy
TETE EY q W I A qEEt
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o Y & fe ot e @ 9y
AT A7 AT QAT WA | 1948 K
WY WA AT A7 JAF WIS WA
W Fmm ow o w7
o3 o7 for & & T o7 wEw &
ammd A w1 o 9ET F oFw o §
IAHT 1 AT TR 7 A>T Arferser w4y
wer fror @ ? oz ow Apr & vw adr
wAdr 2 AT A E 7 qge W
€7 WM AN F7 5 T |

AT qlux geer wE | R OFE
wE W W AT O THAT FWART G
wr Fv @ ¥ Sfew S AW AN
A0 & F HfF wwrr geed w5 wifgd
ez A7 F7 a7 frefr W% qee &7y
17 hrs.

ot R wT oM (aelt)  mamfy
Wi wrfar v ¥ AR ¥ A
FEAT ¥ 1 & Faer ag WA A g
for it oTdw W Eefie &7 ¥ o aTES
w1 urifrg owdlst  fraar am
eIt g fErr gemier IR § #vAT
ged Sra AT vard? aqieends
T waar Awg ad e g fr 4w
® ¥ framt 7 = Fe AT | W e
& T T § W I9F weada feam
TR

st gwn wax wouw  (qi)
& o swawan =gwr § 1 959 ¥ -
g ad &

waai e wd ww v
ﬁw@mtummmmﬁ
w |

W g aen W iR
U sewe wis fafadg & wweda 72
o=l § fir oaw o Ao ge gAer T
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B oy OFF 0 ar Iu¥ el Qe
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SY ®F T FHAT WON G K A
9% FAY TEY T W WAT VA T
forud wwfad frar ? wa S frd
amdfad w8 frav @t ww A w v
aF ot Comw 33 et weT # A
TEY TFT AT H G T TR AT G
ey a7 faar gom &

Wheie 4 legislatton rule, sub rule
bve law et¢  framed m pursuance of
the Constitution or of the legislative

functions delcgated by Pailamtnt to

a subordin.te  authonsty 1s Tud betore
the House, e period specified 1n
the Consutution or the relevant Act
for which 1t 1s required to b~ lad

shall b. comploted before th: Houss 18
adjomined  wne die an! lata  proro-

gued, unless otherwise provided
the Constitution ot the relevant Act”

1948 & wraf 3[F FAWT | A/
1973 & 1 9% ¥ WqR #I0 3 ¥ A
sifastr  var fF " A7 I W
fraar &Y v@T SERT | 3T EE AT
7o & e & w7 ¥ s wgan g fe

whether those rules which were framed
bv the executive agencies were ever eXa-
mined by Parhament or by the Subordi-
nate e lation Commuttee

WNET T FAAT T T AT
¥ TEFT ¥O U7 AET | T WA
ag gt & fiu oY Eefriter ST TR W
Fo& § wifrer qAd A0 T T
QT F R |

o g Aag Ty .

“So, however, that such modification
or annulment shal e without pre-
judice to the validity of anything
previously under this 1le.”.
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The court can examune those rules and
see whether those rules are in accordance
with the Act or not
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SHRI INDER J. MALHOTRA (Jammu):
Mr, Chaurman, I most heartily welcome
this Bill But here I would like to re-
mind this august House that in every sés-
sion thiy kind of Bills are being brought
forward by Government for the extension
of one legislation or the other to Jammu
and Kashmir On previous oceasions also,
I have advocated that whatever legel ar-
rangement is required or procedures o be
adopted, it should be scen by the Central
Government that in no legistation from

now onwards the words ‘except the State
of Jammu a:d }ashmir' should be there,

As Shri Bade did, T would not like to
get into the comtroversy whethey article
370 should be abrogated or spmé of the
chatige be brought in the Comstitution bee
calse hat is a matter often discussed on
the floor of this Fonse. Bit In privcige
principle I am in agreement with him,
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Why should we the people of Jammu and
Kashmir State, suffer? The people of Jam-
mu and Kashmir elect their representa-
tives to this House; we voice their case here
and people also expect that they should
be benefited by their representatives being
here, The hon. Minister will say that this
18 a wider question and he is not in a po-
sition to answer it. 1 am only trying
to remind this House that on previous
occasions only also we have tried to pin
point the attention of Covernment and
this House to this basic problem existing
today.

I would only like to refer to one obser-
vation which my colleague, Shri Bade,
made regarding the State of Jammu and
Kashmir. He said thag the Central Gove-
rament 15 always nervous and touchy about
the State The fact is otherwise; it ig not
the Central Government or the State
Government that is nervous ad touchy,
but it is the Jan Sangh which is touchy
about the State of Jammu and Kashma.

SHRI R. V. BADE: I have said that art.
370 should go

SHRI INDER J. MALHOTRA: He does
not understand art. 370, That is my diffi-
culty.

Sir, I would here like to say this: that
whenever sincere and genuine efforts are
being made by the Central Government
and the Government of the State of Jammu
angd Kashmir to normalise the political aitu-
ation there, the Jan Sangh party always
opposes any kind of these efforts.  So,
let me once for all tell my hon. friend that
the people of Jammu and Kashmir State
know where their benefit lies and to which
kind of leadership they should look upon
t0 better their future. Sir, the people are
also aware as to what role at the different
junctures, when the crisis existed in the
State of Jammu and Kashmir, the Jan
Sangh or the RSS played there. 1 will be
failing my duty. .

SHRI R. V. BADE: We are not ‘against
the point that Jammu and Kashmir should
be integrated with the rest of India.

g Nagd § v wsp wwdie 70
g & fyegeaty wr st @ ot
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SHRI INDER J. MALHOTRA: Since
Mr. Bade 1s interested to Anow what hind
of duatogue has been gomg on between
Sheikh Abdullah and the Central leader-
ship or other leaders, I would like to men-
tion, with your permission, that Sheikh
Abdullah 15 a5 good an Indian citizen as
Mr. Bade is. (Incrruptions) It is only the
Jan Sangh who do not accept that Sheikh
Abdullah 15 an Indran citizen. If efforts
are being made to normalise the poltical
situation in the State and if the plebiscite
front is coming forward to jomn the Con-
gress party and reaffirm its faith in the
accession, what objection have Mr. Bade
and the Jan Sangh got? ([nterruptions).

SHRI
(Shajapur)
first?

JAGANNATHRAO
Where was the

JOSHI:
affirmation

SHRI INDER J. MALHOTRA: This only
proves the sinister design on their part to
see that there should always te a pehtial
mstability i the State of Jammu and
Kashmir, But I would like to tell them
that we the people of Jammu and Kashmir
know how we can normalise our political
situation and how we can better our rela-
tions with the rest of the vountry.

In the end I would agam like to un-
press upon the hon. Minister that he may
kindly once again convey our feelings to
the Law Minister to sce that whatever
procedural things are required, they should
be done. so that henceforth cvery kind of
legislation which is passed in this House
should automatically apply to tie State
Government of Jammu md Kashmir.

SHRI1 S. M. BANERJEE (Kanpur): Mr.
Charrman, Sir, I rise to support the Bill but
T also share the views expreised by my
hon. firends that a decision should be ta-
ken m the House that any Bill which is
passed in this House should also cover the
Jammu and Kashmir State, because we
have alf gocepted that Jammu and Kashmir
is an integral part of our country. Hopes
are given by my hon. friend Shri Inder
J. Malhotra about which, if they come true,
I shail be the happicst person, if the ple-
biscite front dissalves itself and merges
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[Shr: 5 M Banerjee]
with any progressive s¢ction or progres-
stve political party

When we speak on tus Bill, it really
remunds me of the said phight i which the
Indians are when they go abroad and of
the behaviour meted out to them by our
diplomats there Mr hon friend Shu
Somnath Chatterjee has mentioned  this
and 1 would like to go on record and |
would lihe to get an assurance from the
hon Mimster to the efiuct, as to
how the probiem could ba solved
I know 1z UP that when our Indian go
abroad to England, especially to Tondon
they aie not helped by our High Com-
missionet or his stift Our India House 15
only famous for any thing tor the Indians
and that 15, for good Indim food They
on]y go there for a cheap and good lodian
food Otherwise the behaviour meted out
to them 1s really very sad and 1§ a sad
commentary on our diplomats wn {oreign
countries

I had the occasion to meet some of our
diplomats when I went to (“zechoslovehit
There Isaw that mostof our diplomats are
as posh as the diplomats 1n those countrirs,
but when it comes to the question of giving
aid to the people they fcel so helpless
t do not know whether they want to do
mnything or whether they are so helplews
because of the lack of power or the lack
of authority with them

AN HON. MEMBER lack of effort

SHR1 S M. BANERJEE Lack of effort
may also be there  The amcunt they spend
is so fabulous It 15 a [antastiz amount
which they spend 1 am told that we
have tp prove before the world that India
15 a sovereign and independent country
and we have to fall m line with other
ambassadors, Thev say that we have to
fall 1n bne with them As Ambassadors and
representatives of a poor country whose
leaders from the Prime Minister down to
the Deputy Prime Mimster talk of
susterity day i and day out,
shovld we behave 1n that fashion
in the foreign  country? It is
a sad comunentary that when there is
race gomg  on between  umemployment
and starvation in our country, our Ambas-
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sadois abroad hould lead a luxurious hfe

1 am nlemrng to this matter hnowing
{ully that this will not be answered St
would Ike this to go on record  The
Indians who go abroad get a very bad im-
pression about the functioamg of om Em

bassies  There may be some exceptions
but generally speabng, they do not help
us  This 15 a general complaint which we
reweive from the students md  Scientists
wiho dare abioad  Some rualilied cugine-
ets abroad wanted to come bak to Indir
when a call wag grven here and when tle
Hon Mimster Mr Subramamam saud that
jobs would be wmiven to them Theu ap-
plications were not even sent Yirre and they
were treat d shabbiv 1 have already for

warded two or three applicutions of that

type

My hon friend Shn Somnatn € hte:
jec rai td the pommt about th. afhidavit
If anybody gets that duly suthorised fh
davit will that be vahd here? Ihe presenr
Bill gives the impression thit an otk
or afiidav.t might be accepted m the coun~
fry but not 1n Jammu aad Rashmur
want to know fiom the ton Miuster of
that w the mtention and 1f any High Court
has not accepted it I am sure that the
High Courts do not accept such a duc
liration or oath or affidast

Another very important problem  was
raied by Shr Daga Clause 3 of the Bill
says thut every rule made undep this Act
shall be lad before both Houses of
Parhament I want to know whather the
rules framed after the passage of the Bull
m 1948 were laid before the House or not
1 am told that they were not laxd That
being s0, you can imagine the fate of the
rules framed under this Jf the rules fra~
med under the 1948 Act ha e not been laid
on the Table of the House m 1973, we
can mag;ine what will happen to the
rules which are going to be framed
under the present Bill Am I to take it
that the rules to be framed in 1973 wil}
be laid on the table of this House only
after my obmuary reference? I want a
cleay asurance on this pownt that the rules.
will be lmd on the Table of the Hauso.
That 1 exactly why Shri Sommath Chat-
terjee and T opposed an earlier Bill and as
& result of that opposition certafu ruies and
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regulations were kept in the Library of
Parlidme=t though they were not laid here
Wo want to 1ead the 1948 rules before
proceeding further with this Bdl T want
a rubng from you on this pomnt |
have not read those rules and t have been
speaking from memory, from presumptions
and assumptions I would like to get at
letst on, page of the rules before procee
ding further

MR CHAIRMAN No ruling 15 requi-
red The munuster

SHRI & M BANERIFEF [ am nww
member, but you ar. here smce 1952

If you have re:d the rules, I accept it

MR CHAIRMAN ‘You are a very old
and intelligent member  1he Minister

SHRI SURFNDRA PAI SINGH Sir
1 am thankful to hon members for thewr
participation m the debite I found
from therr remarks that as far as the
question of extending the Act to Jammu
and Kashmur 1s concerned 4ll members
have supported th2 measur. They have
however taken this opportunity of mak
g certain observations not In reg 1d  ta

this Bil but m resird to the 1948 Act
Mr Chatterjee said that the time has
now come when we should review the

1948 Act to find out whether there are
anv flaws in 1t and some changes are
necessary  That 1 a suggestion for ac
tion to which we will give the utmost
consideration  He also asked  whether
affidavits made prior to the passing of
this Bill will be accepted as admussible
evidence or not We do not envisage
any Gifficulty, because even though this
Act has not heen extended to Jammu
and Kashmur, the courts m Jammu and
Kashmur have all along been accepting
these oaths and affidavits made outside
the country as admissuble evidence

SHRI SOMNATH CHATTERJEE Are
there any instances?

SHRI SURENDRA PAI. SINGH
So far there has been no difficulty in the
working of the Act, I am told because
in the Jammu and Kashmir Ewvidence
Act therv is a provision which says that
opths and affidavits authenticated by our
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consular offices abroad mn b~ accepted
by the courts i Jammu and Kishmn
On that basis, they have been accepting
thum 1n the past But 1 do agie thu
the 15 nnt a legally fool proof an inwc
ment  Thi s why we have come for
ward (o plug this Joophole He als>
sad something about owr embassies ab
road not being he'pful  The same pomn
was mad+ by Mi Banerjee alsa Ths
15 a completely differtent matter altoe -
ther
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SHRI SOMNATH  CHATTFRJFF
Tt 15 importint  because thase arc the
officers before whom tht affidavats will b
sworn

SHRI SURENDRA PAL SINGH
No officer of any embissy of India ab
road 15 expected to crecate any difficultics
for any of our nitionals abroad Tt 13
thetr duty to give the utmost help to our
nationals abroad  If there are any striy
cases where any ofhcer has not  acted
properly, it can be brought to our notice
and we will takc action

SHRI S M BANFRJEE Let our dip
lomats abroad first tike an oath that they
will behive then they can ask others
to take oaths

SHRT SURENDRA PAL SINGH
Mr Banerjee has made a sweeping T
mark about the functioning of our offi
cers abroad This 15 not the proper
occaston for me to give a detailed reply
but 1 am not inchined to agree with all
that he smid about the funchoming of eur
embassies By and large they have been
functioning efficiently In case thereare
any complamnts we will certamly look
mto them  Mr Bade and Mr Inder [
Malhotra brought in a larger questron of
Jammu and Kashmir as such

SHRI R V BADE My guestion was
Why have you not made it with retros-
pective effect?

SHRI SURENDRA PAL SINGH
The mamn burden of s speech was why
article 370 of the Constitution should
not be done away with and why should
not all Acts passsd by the Parhament
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[8hrl Surendra Pal Singh]
stomatically extend to Jammu and
Rashmur  This 1 a much wider 1seu¢
Hon Members know fully well the back-
ground of the Kashmir case and they
also know that all the provisions of our
Constitution do not apply to Jammu and
Kashmir State bot, gradually, by and
farge, more and more provisions of our
Consutution are being made applicable to
Jammu and Kashmir This particular
Bill 1s an example before us  We are en-
acting thus law which will be extended to
Jammu and Kashmur  To bring in the
larger question of Jammu and Kashmus
ntegration at this stage 15 not 1eally cal
led for Al I can say iy that Jammu
and Kashour State 1s ad much an integ
val part of India as any other State even
though 1t Yoes enjoy 4 certain gpecdl
position

SHRI R V BADE There s a
provision 1o the Bill that this will come
into force at once = Why have you not
made 3t with retrospective effect?

SHRI SURENDRA PAL SINGH
There 15 no need to give any retrospective
effect to thus Bill  As T said earlier, we
have had no difficulty in the past It 1s
only for the future As I have sad,
there 15 a flaw in the present arrangement
and we are rectfymng it It 1s not ne-
cessary o gwve it retrospective effect As
regards the Rules made under the 1948
Act, T am not ;m a powition to say strai
ghtway whether they have been lad on
the Table of the House or mot All 1

oan say ...,

SHRI 8 M BANERJEE My pont 18
Do they exist or not? If they exist
whether they have beem laid on the
Table or not?

SHR1 SURENDRA PAL SINGH
The Rules certmnly do exist The Rules
have been made under the 1948 Act and
I am sure, we can make them avamlable
Members
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and they can see If there is anything
wrong in them, they can make suggestons
and alter them also

Sir, I do not think there 13 any other
pomt which requires any reply from me.
With these wards, I commenced that the
Bil be taken into consideration

MR CHAIRMAN The question 18

That the Bill to provide for the
extension of the Diplomatic and Con-
sular Officers (Oaths and Fees) Act,
1948 to the State of Jammu and
kashmir as passed by Rajya Sabha, be
taken mto consideration ™

The motion was adopred
MR CHAIRMAN Now we take up

the clause-by-(lause consideration of the
Bill

There 15 no amendment to clauses 2
and 3 So 1 will put them together to
the vote of the House

The question 1s

That Clanses 2 and 3 stand part of
the Ball”

The motion was adopted

Clauses 2 and 3 were added to the
Bill

1~—(Short tule and commence-
ment )

MR CHAIRMAN. There 18 an amend-
ment to clause 1 by Shri Surendra Pal
Singh

SHRI SURENDRA PAL SINGH:
1 move

Clause

Page 1, ine 4,—
for “1972° substnute “1973* (2)
MR CHAIRMAN: The question is:

Page 1, lins 4,0
jor “1972" substitste “1973° (2)
The motion way adopred
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MR CHAIRMAN The question s

“That clause 1, as smended, stand

part of the Bill”

The motion was adopted

Clause 1, as amended, was added to
the Bill
MR CHAIRMAN Then, there is an
amendment to Enactung Formula by
Shri Surendra Pal Singh
Enacting Formula

SHRI SURENDRA PAL SINGH
I move

Page 1, Line {,—

for "Twenty-third"
fourth™ (1)

substitute “Twenty-
MR CHAIRMAN The question 18
Page 1, hoe 1,——

" Jor “Twenty-third
fourth® (1)

subssitute  “Twenty-

The motion was adopted
MR C(HAIRMAN The question 1s.

“That the enactmg Formula, as amend
ed, stand part of the Bul”

Thé motion was edopted

The Enacting Fornuda, as amended, was
added 10 the Bill.

The Tule was added 1o the Bill

SHRI SURENDRA PAL SINGH: 1
to move

“That the Bill, as amended, be pas-
eif”

MR. CHAIRMAN, The question 13
wmem as amended, be pas-

The moiion was adopied

L]
B
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1730 hrs,

CINFMATOGRAPH
BILL

THF DEPUTY MINISTER IN THF
MINISTRY OF INFORMATION AND
BROADCASTING (SHRI DHARAM BIR
SINHA) Mr Charrman Sir, on behalf of
Shri I X Guyral, 1 beg to move

(AMFNDMTNT)

“That the Bul further to amend the
Cinematograph  Act, 1952 as passed
by Rajya Sabha, be taken imnto con
sideration ™

eThis brief Bill which 15 before the
House secks to amend the Cinematogra
phic Act mainly 1n one respect Thes
15 to brmg the provisions of the Act 1
to force in the State of Jammu and Kash
aur With this, the provision of the
Cinematographic Act will be in  force
throughout the length and bicedth of the
country

At present, the regulation of the
cinematographic exhibition 1s  carried out
under an old Act of the State Govern-
ment dating from 1933

SHRI JYOTIRMOY BOSU (Diamond
Harbour) On a point of onder I was
searching for the Act which they have
mentioned m the Bill namely, the Jam-
mu and Kashmir Cinematograph Act
1898 I could not get hoid of ths
Therefore J was unable to study the Budl,
the House 13 not prepared for this .

SHRI DHARAM BIR SINHA.
That 1s how they use i Kashmir If
it 1s translated mnto A D the year 18
1933

SHRI JYOTIRMOY BOSU
not get 1t

MR CHAIRMAN Now you try to
get it

SHRI DHARAM BIR SINHA
The Government has the active support
of the State Government of Jammu and
Kashmir 1 1ts effort to swbstitute this
old law by ome that is appheable to the
rest of India and thereby bring wwmfor-
mity all over the country Towards
this end, a Presidential Order entitled
the Constitution (Application 1o Jumowmt
and Kasbpur) Amendment Order 1973

1 could



Cinematograph
(Amda.) Bill
[$hti Dharam Bir Sinha]
bad been wsued and  published in the
‘Gazette of India, Extrsordinary, Part
I, Section 3(i), dated 24th  February

3972,  The present Bill is the link in
the chun of eaction.
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The Bill before the House is a brief
one and its provisions speak for them-
selves I would not like to take the
time of the House m elaborating them
I should mention. however, that the
opportupity provided by this Bill which
is mamwly intended for introducing thg
all-India Act into Jammu and Kashmir
is being utilised by the Government (o
mahe a minor amendment in Section 8
of the Act. This minor amendment re-
lates to the procedure in respect of rati-
fication by Parliament of the rules made
under the Act. The rationale of the
provision is very simple as it secks to
bring the procedure in line with the mo-
del procedure prescribed in this  bchalf
by Parliament. 1 need hardly add that
this amendment is a necessary and 1ca-
sonable one.

I have no doubt, Sir, that all Sections
of this House will give their support to
the Bill.

I now present the Bill for the consid-
eration of the House

MR. CHATRMAN' Motion moved:
“That the Bill further to amend the
Cinematograph Act, 1952, as passed by
Rajya Sabha, be taken into consideration.
*SHRI R, P. DASS (Krishnagar): Sir,
this small amending Bill seeks to catend
the provisions of the Cinematogriph Act,
1952 to the State of Jummu and Kashmir.

J wm unable to fully support this Bilt
because through this Bill total anar~

chy in culture and corruption that has
been let lose all over the country by the
Principal Act of 1952 is now being exten-
ded to the State of Jammu and Kashmir
also. I feel that it would have been much
better if the Cinematorgraph Act of 1952
was suitably modified and brought before
this House in a comprehensive form in-
stead of bringing this small amending Bill.
That could not much good to the country
including the State of Jar+~m and Kashmir.
Sir, the Act of 1952 has been drafted 1

FEBRUARY 20, 1973
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such « way that it has enabled the sprea
of many such ideas in the country through
our cmemas, which run counter to our
civibisation and cultuze. The cinema is the
most powerful mass-media and it should
not have been treated <o lightly. The im-
poriance of this media is no where re-
cognised in the legisiation, I'ven after £l
years of its enactment, the Government does
not seem to have realised the hold of the
cnema over the masses The cinema is
not just a form of entertainment lihe songs,
dances leiature etc, The impact of the
cvinma as a mass-media should be propetly
undeistood  As a 1esult of the neglect of
this aspect, many such vulgarities and inde-
cencies are allowed to be shown in the
cnemas which are not in keeping  with
our  culture, tradition, social  and
moial  values The producers dir-
ectors, the finwnciers and thove who cer-
tify a film fo1 evhibition viz, the Cencor
Board., pay scani altention to the social
and moral values of a fum icsulting m
widespread anti-cnlture  and  anti-social
contents in most film which are doing
much harm to the country. We hear much
Jiscussion is going on whether Lissing
should be all-owed in Indian films 1T see
no ground for discussing such subjects as
kissing and passiomate embracmg in pub-
lic are absolutelv contrary to our culture
and can never be peimitted in Indian
films Hardly can such vulgarities be per-
mitted in the films in the name of modern-
ism. Perhaps some affluent and sophisti-
cated people think that such things
should be permitted in the films
as they are part of their way of life R
they should not forget that in our country
80 per cent of the people live in  villages
and only 20 per cent live in cities and
towns and out of that 20 per cent also there
are labourers and factory workers and
other toling masses who do not share the
views of the so called members of the
affluent society. Many of them are either
poorly educated or not educated at all. A
huge mass of these poor, simple and il-
literate people with a different sense of
values of life visit the cinemas as their
only source of entertainment and the pro-
jection of obsocenity nudity, erime and sug-
gestive goonds of immorality etc., in the
films is having a very adveme effect oo
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* The originel speech was defivered in Bengall,
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the1 tuerds whih 18 detsmental to  the

mdiv du | and the socicty ay a whole 1he
PupPle o € pony w Jdie dugs dbu puhaps
th rulag Llas and the Government aley
wan® to  wom e thar degeneribon of
down fall as this may blunt thur strug

gle for existence and tbus the Govern-
rient ind the rcactionary  force, hope
to  bumfit from this  Althourh the
Government could have aroused their kecn

ness to shuegle and helred them to de

vijop self confidence and sclf 1o tance
through such a powerful mase madit as
films bat { wm afaid that thev are 1 luc

it to do 50 Sr an English forfmghtly
of ¢ J ittty named Ju Jawwm Ju Kian

m thur  msns dated 28 12-1872  has
stated how the censor Board 15 helping
i destroying our souety Under the
herdmg ¢orruption at the huight 1n Film
Cepsor Board they have stated that there
1 deep rooted corruption i th: Central
Board of Film Censors They v on to
Ny

The Cine film Reform Association of
India Cakutta drew the attention of the
said Board to the fact that it had been
grnt ng certificates to Films which conta:
ned 1n them very indecent and obscene sc
enes and postures and asked for putung a
chuch over such films in the intaest of the
publ¢ but all tn vain

Now there were films bems circuluted
in the market which weie highly indecent
and ubwene and agamst the  Censoring
rules some of them were namcd below

Zaroori Dn Raha Bunnad Rammur
K.a I akshman, Sahzada Bibul K1 Galiyn,
Dr X Doct Aur Dushmmm 4! Hindi
which were highlv indecent and obscene
and cemsoring rules had been thrown to
the wind pparently for au.stionable rea
sons whih demanded wmediat, € B}
quiry to locate the rel culpnts behind this
antt social game, m the mterest of the
SOCHy

1 want to subrmut Sir, that the cinse be
hipd the production and exthibition of such
obscene films 15 the Cmematograph Act of
1952  The Board of Film censors wss
canstituted upder that sct  But the method
of o t of the Chairman and other
mem of that Board 1s very faulty
Thay are either ignorant of the sitwation
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ptevading 1 the Film world or ai, relue
tant to heep themselves mformed it has
heen pomnted by the Khosla  Committee
thit most of the Charman of the Cen or
Jous or filns us this beith whi, on
tansfar from on post and before getting
ncther e du poon They utilisg this
po tin7 ¢ a pthme pla e What se1 ous
nesy mJd sneeri'y car be eapected (f them
w the mutter ot consving blws fo  pubic
oxhitr om?  lhey hardly s ¢ wmy films
unless forced to do so when some coatro
ve1sy temr tes over iy film Morcover
Sr1 1t his becn stited the Khos's Com-
mittce thit m most cases the porsonnet of
the Rer onuy \J wory Comnuttees Fxa-
miminy Commtfees ang reviewing Commit-
tees ate pooily (uc fed or cven mal edu
cated 1f this b the composition of the
examuning Committecs then theie 1 mo
wonder that all sort of indecency vulganty
and crudenuss e bong pormittid in our
films m the nyn o modermsmn  The sole
um being the cxtiachion of the maxvimum
amount of moncy from the cnema gyng
public Tke mun contents of the films
which are Box offiie Hits s sex appeal
Iims without sex glamour fall to clich
This 15 the condition today and this condi-
tion has been alloned to prevail by the
muinbers of the varions Commutices men
tioned earlier Sir c en today  these
membe s are pud Rs 10 per day as con«
veyance 1llowance If members are to
be found on 10 pa Jxy then no wonder
thit such mombers wil be from very
ordinary strata 1 boheve that the Cmemn
tograph Act of 195 i the root cause of
all these evils T will thereforr, requcst
he Munister once aram to bring forth a
comprehenstve lee Tion anstead of this
piece-meal legislation

1¢t B the shostvam ngs of the Prnci-
pil Act be removed and a1 mao lified com-
prehensive Bill brought tefore this House
This will go a long wav in 1chabditating
our film industry on the right lmes n
heepmg with our national tradition and
culture Lot the Censor Board be con-
stituted without educat.d and learned peo-
ple Then only such films will be pro-
duced which will have educntive as welt
ag entertainment vajues and our people wifl
really benefit from such films
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*SHRF M. KATHAMUTHU (Nagapat-
tiam): Mr. Charman, Sir, the Cinemato-
graph (Amendme) BY, 1972 s a small
ploce of legistation seeking tor extend the
Cinematograph Act, 1952 to the Stats of
Jammu and Kashmir and to provide for
laying before each House of Parliament
the rules made under the Act,

Though there is nothing particutarly ob-
jectionable in the amending Bill, I would
like to refer to certain wider issues of
public importance, The parent Act has
been in operation for the past 21 years.
The Government must have  definitely
gained adequate experience to understand
the drawbacks and deficiencies of  tne
parentt Act. It would have served a more
useful purpose if a comprehensive legisla-
tion for removing all the Bills of cinema
industry had been enacted by the Govern-
ment and then the approval of this House
had been sought for extending the same
to the State of Jaummu and Kashmir It
is regrettable that the Government have
ot done this thing. Instead, the Gov-
érnment are seeking the approval of the
House for extending the parent Act with
all #t3 inherent lacunae to the State of
Jammu & Kashmir.

Since 1952 many Committees have gone
into the working of the film industry and
heve made valuable and useful recommen-
dations. More particularly, the Kholsa
Committee appointed a few years back
has made many far-reaching recommenda-
tions for not only removing the ills of
the film industry but for also ameliorating
the working conditions of lakhs of work-
ers in the film industry. While replying to
the Debate on this Bill in the Rajya Sa-

friend Shri §. C. Samanta brouﬁ:t'tmrd
o Private Meniber's Bill for redressing the
woes of the cine workers and
low-puid employees in the film in-

At that tims ulso, while beseech

the Bon, Member to withdraw his
Bifl, the hon, Minister assured the Housa

that the Government themselves wohld
bring forward a legislation for the wel-
fars of the lakhs of olpe workers. So
far, nothing has been done by the Govern-
ment in fulfilment of the assurances given
to both the Houses of Parliament, but
now we are asked to ‘approve this amend-
ing Bull seeking just to extend the pareat
Act passed in 1952 to the State of Jammu
and Kashmir,

Since 1952 various rules and regula-
tions under the parent Act must have been
framed by the Government 1 need not
say that such rules and regulations are
‘he nec~+sarv accompaniment of anv Act,
which help the officials to achieve the ob-
jectives envisaged in the Act. I am at a
loss to understand the hesmitation on the
part of the Goveinment to place before
the House such rules and regufations In
fact, this House must have been given
fong time back to verify whether the rules
framed did conform to the provmsions of
the Act. Though I welcome that a pro-
vision seeking to do that in this amend-
ing Bdl has been made, I want to request
the hon. Mimster that all the rules and
regulations which have 50 far been fram-
ed by the Government under thiy Act
must be placed before the House for its
scrutiny

Now, I would in brief refer to the
chaotic situation prevailing in the film in~-
dustry. The film is a powerful mass me~
dium through which modern values of
“fc: m idcdfﬂ! and rational tm‘hhv
and revolutionary zeal to cope with the
numerouz problems of modern life could
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tation in saying that on account of such
films degradation asd decay bave set in
our society and the people of eur country
bave lost their cultural moorings. It is
high time that this trend is reversed with
the help of legislation. It must be en-
sured that the film becomes a  medium
through which faith and confidence are
restored in the minds of our people. It
must also become an instrument for creat-
ing a healthy environment for future ge-
neration I am sorry that the Govern-
ment have woefully failed to make the
best of this powerful medium for the good
of the country and for the welfare of the
masses,

Cinema industry has become the profit-
motivated mainstay of a few greedy film
magnates. It is no longer a mass medium
for the good of the public If you look
at the recent pictures, they are unrelated
to the day to day life, unimaginative in
their contents and they are just depictions
of unreal fantasies. The present Cinema-
tograph Act has no provision to say whe-
ther a particular film could bc shown to
an adult or not. There is also no provi-
sion in the Act to transform cinema into
a useful mass medium for the good of
the people. Tnspite of the fact that the
Khodla Committee recommendations ge-
nerated a good deal of debate and dis-
cussion thioughout the country. the Gov-
ernment have not yet thought it fit to
bring forward a comprehensive legislation
giving effect to the satutory suggestions of
the Khosla Committee, which will in turn
remove the ills in the industry and trans-
form it for the benefits of our people.

Before I conclude, T would just refer to
the pitiable position of the lakhs of cine
workets, Bariing the top actors and act-
resees, all others are just at the mercy of
the producers and financiers. In one
word, I can say that they are their slaves
in bopdage. I am deeply pained to say
that they have not yet been given any le-
gislative protection by the Government. I
would urge upon the hon. Minister that
he should at the earliest bring forward a

sive legislation both for regulat-
0y the cinama industry and for the good
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of the cine workers as also for the re-
moval of unsocial influence of film among
the masses,

With these words, I conclude,

it o waw faw (ITCaET)

wret wfuesrar, wEew,  gawaw &
T F uTaw ¥ oed sfr sy

LA SO R B 2 G
St weR qW AW o Amee fndrs
1972 9% 9y fa== 9T w3 a1
. Wawe gam fwar & A, Sai fr
&t w5 ewed dar st
gferr aift S reT A% oF SR A,
wavETe W7 mifadaer & g 4
Sl s 0 B
fagmamh 1w w97 &Y Afg @
oy e s gfe R
adg § W # wEEA, W S
AT THEAT g TG F AT
¥ uEEET 0¥ W I =W W &
S fgaw grt AWA ¥ SHEr &Y
TR ¥ M g Sy fr oA
F ooft gonfar axwr @ am ¥ ofc
faa § B safes wfufrm, 1952%
St widw T I FEAR JEE FEA
Fang a1 ) g 99 wER ¥ fad
HATHT & g ¥ IEF 5 fadaw qow
§ @ T § Y R FER 6 P
TrRidg & sty Trar § SR weT #)
gFeTar ¥ gArd wgmar wAT § o
W R ¥ g ¥ g wwd @
& YT gary WA gt § sgfema g gear
teifr g wgy & B gAt U A
e ¥y mwevar &1 ot frduw
¥ gror ow A syyem kR
it aw faa whalfrm, 1952 & fogk
g dav @Y w7 5 g § o) ag
wafaat #1 gdwtw siv ¥ &g
swroraa T & B wvr f Reed o
firer 3 wfnr § sy wyfoe &, o7 W)
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[ noxam fwg)
§ v fordorr & zre7 vw aw o ey
w oo @ } o e wwle Yy of
E v & st & sy frw
¥ g dx & frafamaY s wwar &Y
AT T AN W & wF fip wwlaw
sfafraw, ¥ awrte At Had ad § oo
T I Fowaioa W ot arely
Feest 1, # It ¥ it wr wqfer
&, Ta% gmarT a7 TAAY 9% wiewr 6
gfaar ster &Y @, devwar g fE W
e aw 31 Tw gvew X fishy ot
woeq 51 $1F mafe oy S wfgd
g wawd ¥ o g fadaw 3w oY
WTATERT (THAT W HEVEA T oF G
¥ ow o wf e § 4

T o F Aty
T wftr af & qaTew a3 S garT
wow gfedvw g § s gy gaar
ok smRw wenew & grw, g
genfra weft g o oo o qur
wif gk A F o W oo

SHRI C T DHANDAPANI (Dhara
puram): Mr Chairman, Sir, this Cine-
matograph  (Amendment) Bdl, 1972
serves the very same puipose which
the previous Bill did. This Bill has a very
hmited scope The measures which was
enacted in 1952 was amend in 1972
affer two decades. So, the Government
could gain much experience out of itbut
mfulmmmsmmmnm
covering & wide rauge, bringing snch mo-
ifications which could be accepted by
magy more people.

“'the choema i a powerfal and  pur-
pawiul mpdiun. of mme commusipaion.

Not only that. 1 would liks to say that
this is a Central legislation. Cloema fs
an educative medum. We heve gaken
education as a State subject, but now we
have taken the cinema #s a Central sub-
ject This country is a composite country
consisting of various cultures, languages
and habits But we have 1o take this
medium 1n a different aspect The Cen-
tral legislation will not serve the purpose
because the different attitudes of the peo-
ple of this country will show a different
thinking wn this field

In this connection, T would like to say
that this should be shifted to the State
hist and then only the State Governmeats
will go mto the detatls and will do the
needful to the people according to their
wishes and tastes

Theie were wo committces called the
Patel Commuttee constituted m 1952 'and
the Khosla Commuttec consisted m 1968
which submitted their rccommendations in
1970  But the recommendations of the
Khosla Committee have not been imple-
mented except only one and that was more
widely discussed among the youth and
somettmes among the elders also, The hon.
Deputy Mimster who 18 young might be
knowmng about that Sometimey  they
might have discussed ot privately and also
publicly

Now, about the Censor Board, the
Government have npminated certain mem-
bers to the Censor Board. 1 do not know
what s the criterion far appointing the
members to the Censor Board, The meém~
bers of the Censor Board, as my previous
speaker said here, do things according 10
the whims and {ancies of the local pegple.
For example, T want to slate one W

ment, that is, the Tamil Nadu amm
menf, constitnied a commities 1o
the mstter of the disputg between ay
and Tamil Nadu on Cayvery ‘mm,
committec was discussing certain
SR
e
og%. pernitiad to be ,in, the, fhear

%
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tres because there was a line of announce-
ment in it, namely, that the committee re-
gret to say that there was delay on the
part of the Central Government in the
case of the Cauvery water dispute. Be-
cause the committee spelt out certain
things in one sentence, the picture was not
allowed to be exhibited. I do not know
what democracy is and I do not know what
reason the Government is going to ad-
vance for this.

Thirdly, in the State Government we
exhibited certain films The theatre con-
sists. ...

MR. CHAIRMAN. How much time
would you like to take?

SHRI C. T. DHANDAPANI: Ten mi-
nutes.

GIPNDus 3331 LE~n10-3-73=1010

MR. CHAIRMAN: You may please
continue on the next day, The discussion

is not concluded. It will be taken up on
the next day.

18 hrs.

BUSINESS ADVISORY COMMITTEE
Twenty-third Report

THE DEPUTY MINISTER IN THE
DEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHRI B. SHANKARANAND):
i beg to present the Twenty-third Report
of the Business Advisory Committee,

18.01 hrs.

The Lok Sabha then adjourned till Eleven
of the Clock on Wednesday, February
21, 1973/Phalguna 2, 1894 (Saka).





